Thursday, August 27, 1981
Bhadra 5, 1903(Saka)

Seventh Series, No. 9

Lok Sabha
Debates

(Sixth Session)

LOK SABHA SECRETARIAT

New Delhi
Price Rs-4.00



CONTENTS

COLUMNS
No 9, Thursday, August 27, 1981,Bhadra s, 1903 (Saka)
Oral Answers to Questions .
*Starred Questions Nos. 161 o 164 and 166 to 168 . . 1—36
Written Answers to Questions :
Started Questions Nos. 165 and 169 to 180 . . . . 3646
Unstarred Questions Nos. 1601 1o 1610, 1621 to 1695 and 1697 to
1800, . . . . . . 46—256
Re: Repmt of Backward Clases Commission - . . . . 257--60
Re. Adjourument Motions etc. . . . . 260—6'3, 266—74
Papers laid on the Table . . . . . C 263—65
Messages from Rajya Sabha . . . . Lo 265
" Bills, as passed by Rajya Sabha . . . : . . 266
Calling Attention to Matter of Urgent Public Importance —
Reported shortage of coal on stock vcnﬁcatlo)\ ata quarrv of Central
Coalficld Ltd. (Hazaribagh.) . 275—93
Shii R.P. Das . . . . 275, 278—82
Shri A.B.A. Gham Khan Chaudhuri 27578, 283—85, 2902—93
Shri B.V. Desar - . . . . . . . 285-—87
Shri Ajit Kumar Saha - . . . . . . 287—8qg
Shri Ajit Bay . . . . . . . 290—02
Statement by a Member Re. Certain Remarks made on 19-8-81 on Mo-
tion Re. First Report of Committec of Privileges.- -
Shii Vijay Kumar Yadav . . . . . . 203—04
Election to Committees—~
(i) Natioral Welfare Board for Sca-farers. . . . . 204—95
(ii) Court of the University of Dethi. . . . . 295—096

—— ——— —— e e - v ame m—— - —

*The sign{+marked above the name of a Member indicates that the question
was actually asked on the floor of the Heuse by that Member.




(i)
Business Advisory Committee—
Eighteenth Report.
Matters under Rule 377—

(i) Need fora probeinto nllcg.d supply of expired-date medicines
toa patientin N.D.M.C. Hospital, Moti Bagh :

Shri Daulat Ram Saran -

(ii) Steps to accord due recognition to acupuncture system
of treatment :

Prof. Rup Chand Pal - .

(iii} Central Government assent to Land Acquisttion Amendment
Bill passed by the Maharashtra Legislature:

Shri Uttam Rathod.

(iv) Need for withdrawal of lock-out declared by the Management of
Apolle Tyres Limited, Kerala:

Xavier Arakal

(v) SewerDisposal Scheme for Nainital in Uttar Pradesh:
Shri Jitendr Prasad .

(vi) AirCrashat Mangalore and need for a new ranwan :
Shri Janardhana Poojar

(vii) Alleged non-telecasting of the demonstration by women in
i

Shri Phool Chand Verma
(viii) Neglect of Hindi in Schools:
Shri Ram Vilas Paswan . . . . . ,

(ix) Need to inquire with the rotting of foodgrains due to trans-
portation in open Box wagons:

Shri A. K. Roy

(x) Need for legislation to regulate the service conditions of domes-
tice workers in the country:

Shri Kamal Nath - . . . . '
(xi) Alleged atrocities on Tamils in Sri Lanka:
Shri K. Mayathevar. - . . ' . .

CoLUMN

296

296—08

298

299

290 ~ 300

300

301 ~302

302—303

3o3—304

304—305

305 —306

307



(i)

CoLuMNs
British India Gorporation Limited (Acquisition of Shares) Bill Motion to

consider . . . . . . . . . . 307 —40
Shri Khursheed Alam Khan - ' . . 307 —11, 332—37
Shri Satya Gopal Misra . ’ . . . © ZI1—]4
Shri R, L. Bhatia - . . . . . ' © 314—15
Shri Chandradeo Prasad Verma . . . . ¢ §I15=17
Shri C. T. Dhandapani - . . . . . © 31T—1g
Shri Suraj Bhan . . . . . * J20—-21
Shri Kamla Mishra Madhukar . . . . © 322—26
Shri Harish Kumar Gatigfvap u: » . . . . 326 —g1

Clanses 2 to 21 and 1 . . <. . . . 339

Motion to Pasw —
Shri Khursheed Alam Khan - . . © 339
Dalmia Dadri Cement Limited {Acqmsmon and Transfer o
Undertakings) Bill— 340— 67
Motion to consider —

Shri Charanjit Chanana : . : : 340 —a2, 35761
Shri Mohamed Ismail - . . . 343 —45
Shri R. L. Bhatia . . 946 —47
Shri Mani Ram Bagri - . . . 347—48
Shri Chandradev Prasad Verma . . © 348—50
Shri Suraj Bhan - . . . - 350—52
Shri K. A. Rajan - ' . . . . 352—>54
Shri Harikesh Bahadur - . . : . . * 354—55
Shri Chitta Basu - . . . . . © 355—57

Shri Acharya Bhagwan Dev - ' , . . + 357
Clauses 2 to 32 and 1 . . . . . . . . 361—67

Motion to pass
Shri Charanjit Chanana . . . . . - 387



(iv)

COLUMNS
Salary, Allowances and Pension of Members of Parliainent (Amendment)
Bill . . . . . . . . . . . . 368—83
Motion to consider— )
Shri Ramavatar Shastri - , . . . . + 368—To
Shri Phool Chand Verma . . . . ' © 3T70—T4
Shii P.Venkatasubbaiah ~ « -« .+ . . 493 oo
Clauses 2 and 1 . . . . . . . . . 377 =83
Motion to Pass
Shri P. Venkatasubbhaiah : . , . : + 383
Anti-Apartheid (United Nations Convention) Bill . .. 383—86
Motion to Consider—
Shri P. V. Narasimha Rao . . . . : - 383—85

Shri Ananda Pathak - ' : . : . - 385—86



LOR"SABHA

——

Thursday, August 27, 1081/Bhadra 5,
1643 (Spka)

——

The Lok Sabha met at Eleven of the
Clock

fMr. SpEARER in the Chair]

ORAL. ANSWERS TO QUESTIQNS
Late rppning of Trains due to State
Governments

tSHRI K. PRADHANI:
*161. SHRI G. Y, KRISHNAN;

Will the Minister of RAILWAYS be
pleased to lay a statement showing:

{a) whether it 1s 3 fact that the Rail-
way Board is putting the blame for
late running of trains on State Govern.
ments;

(b) if s0, the names of such States in
which late runnng of trains has be-
come a practice; and

{c) the effective steps taken by the
Government 1o maintain punctuality
and Jripg down the nmumber of irains
running late?

THE DEPUTY MINISTER IN THE
MINISTRY OF RASLAVAYS AND IN
THE DEPARTMENT QF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARFUN): () to (0). A statement is
Jaid .gn the table of gne Sabha.

Statemuent

&) and (b). Po. Jir, Hawessr,
puncual running ¢t frgins is Mﬂ
interielic by factors W&om

of Railways like alarm chain pulling,
ho pe disconnection, miscreant
actvl 68, agitartiuns. etc. In order to
gontrol ihese factors which agre related
to general law and order, the Rallways
have been dng cooperation of the
State Governments.

{¢) The punctuality performance of
passenger carrying frmsins is being
watched closely at all levels. Llaison ig
being maintained with the State Gove-
rpments goncerned to check the incle
dence of alamm chain pulling, discon-
pection of hose-pipes and miscreant
activitigs. Special drives, in coperation
with the State authorities, have been
launched in the badly affected areas.
Attention is being paid to aspectg like
failures of rolling stock, operation and
mignalling etc. to minimise detentions
to the trains and improve the perfor-
mance General Managers are giving
persona)] attention to punctual runming
of trains. The Railways have also been
mstructed that staff responsible for lass
of punctuality should be dealt with

firmly and promptly,

SHRI K. PRADHANI: The Minister
in his reply has stated that late running
of trains is due to chain pulling, hose-
pipe disconnection, miscreant activi-
ties etc. which are beyond the control
of the railways. As far as I understand,
under the Indian Raflways Act, the
GRP prosecute all those cases which
are occurring in running trains and the
rajlways pay 50 per cent of their
salarjes. There gre Railway Magistrates
who try these cases Am I to under-
stand that the railways have no control
aver the GRP?

SHRI MALLIKARJUN: It is true
thet ‘ORP have been depyled {0 ﬂl'
railways framp the State
for maintenance of law and order. we
onmpiof sad that we do mot eive control,
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but still they are basically governed
by the State Governmenti itself. For
the maintenance of law and order, the
railways and GRP regularly coordinate
their activities in order to prevent such
untoward incidents at vulnerable
places.

SHRI K. PRADHANI: The Minister
did not reply to my question. They are
governed by IPC and Cr. P. C. and
they are not governed by any State
Government rules. Therefore, I would
like fo know what is the percentage
of late-running due to chain pulling
and what is the percentage due to
failure of signalling?

SHRI MALLIKARJUN: Due to alarm
chain pulling etc., the punctuality loss
is to the tune of 27 to 30 per cent. So
far as signalling and telecommunication
failures are concerned, it is meagre-
about 8.5 per cent. On the contrary, be-
cause of the failures of locomotives and
other things, the percentage is quite
high, up to 18 per cent. Government
are taking adequate steps for repair
and maintenance of steam and diesel
locomotives in order to avoid the deten-
tion of trains due io the failure of loco-
motives.

ot YRR SRy ;3 W AT
FAHT AT 4w FT CF ST 9T G 74T
& wwmen g e oadwer s ¥
forq w8 wraw ey & fy o # o
& W7 qF | WA ARG WIGHT A1
r fF e wdw qF o deft off A
it ¥za & wgr av fF Q) wEd F we=we
W= vfeqt wwm 9T w9 @
mifedl ;1 ¥ & T W Dy ™
gy 9T ¥ TrerAr Wy &1 F st
war § o Q@ wdry sk § am i ?
ufe Tore 3% § &) SR ug @ W
! aTer v w9 WY ot ? war ag
o wft & e oo ST R e Ot
fam st fow aremeeh 70 oY
& ¥ oix guk gfew oS
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Fa Ay sy € sy @l e dFuT
¥, Trrte 3w wd § i ey
Fw we S & Wi wr ug W W
wre HEF & forg & wuig ¥ wefleat 2T
& wody &7

T WAy (s P wiw) A Al
AT WG A0 I AT | 4g AT TG
fe &% wyr a1 fw 2, 3 7R &§ T=I
qeaufadl s &1 s we

U¥ WHAM OCEd @ ARY 9 T9A
S T )

o ware yiE : o &% deeufed
Q& & \r wEr g, F gEwr wewr
g fwa S I9F T & o F @
g & v wifew w7 ®r § 9% aw
ot oy deeuieds W€ wr war g #
T @ FT HEAT § 0 TAT qi0F F7
gt o frasie efefda & o
ag & 1 fwsr & wedter, %, ST S 1081
FI TWHES T §, w9 1981 ¥ A
TS HEH 9T 18,9 TIHC WATH A7
gfeT & TE-Td g€ & WK ug & gF
o # wO # woig ¥ BT )
& Yerifafafads o g w1k $% FFgm
e a7 frdgrr wdff 8 wife #
TEE w1 daS E Taar § 1 @) -
TR S wm A B

U® WA Tqed : 8T WY
faadi wfear fymgesm & =sadr §
JqTr g ?

o ¢ty § qArdT § WA
T E 1 qW wEY § W ;YT PW
foraay asig & dorqafedt e @
21 % @ weni Ax giaw o wog A
T za¥ ofeqs @w doffewsy # =g
¥, A ITWIIHSNE 2.9,2.2,1.51

Owfi¥ze N Tag ¥ O drEfad

wTw @ ol &)
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wUw T - AT ae ferer &

‘factors beyand the control of the Rail-

ways’. Why ghould it be written like

this? This {s what agitates the minds

of the Members.

ot re gtd: Wit W) wEadr @
foaawt wsrg ¥ Gl aff wr oWy
gum ¥ war o g+ & ¥ $9w W
it fifw W @ g

s} T ST uTeR . Weae ot
F N gor fw ¥ =t & e & S
AT FE F ATET § 7 AR qEIEN

ot wew fagrdt Wyt o e
oY, AT SN WA TVT 4T IAFT S
&Y faeir ?

=t T fuerte Aty ¢ qEwEw
@ were ST, R U ¥ & G Wl
St war stara frur & Wik (@)
¥ gqor Wi § R “uf g, @ o s
¥ aw wur § et wnfedt a7 ¥
Y SHT OF WIH qTT Y T & 0
& 1€ govrm welr A B srenw F A
& 1 R aga e & Q19 FgAT ATRAT
o g oF ¥ o wrwer W §0 X
gymar § o gar ardy o awelt
TR A g7 R M7 | A 13 31Qw
T\ W A arfaaried w3 Ar @ 9
TG ¥ T R AT 16 FTE F) ug

I

ot wew fagrdt sl @ o= at
ay, ¥ A ¥ fH ®w Wi

st Ym fase wraww TR ¥
A g TREE DY DT T97 Wre 25
¥ WY O 9T oRiiEE 8 surg o)
o & wgar g ai¥ M, s gw @
AT ¥ ® ¥ oF o wrelt & g
Y & fad Lad o7 wrod ¥ i srwear
aff ot w€ wrc N WP 4 W2 BT
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Of § saR SmEw Wk 24W2 A
e wra. ...

U6 OF WIAAW Owed © 36 Y2 AT
A 4]

st T famre @ wwwe AT EW
NI X or W F ST AT €O T
woyee o9 WA Ay g wgr war fa
¢ Az PAr gwAr WAt o ol awr
guar ¥ WX 9T AowToqHo ¥
AW A &7 KW T @ IqY T
"3 wx frar war) @ owt wOEr
Tmifeat st wraw wgr o oisre et
wifx #71 wotg ¥ AT T & o 4
& qravE WOF ywrad w1 foerd s
waar fifepuar & wror @
mifeat ¥z & < § Wi Wy @ fe-
T & IaF 57 | Aaw) ;=T g AAY
wifgd, wrad swrae B wur worr A

aifed a8 =TT wArE ?

o ®are wi® : Fv gg G FE 9
f agafsdr st 4§ T aFdr §, 39
wferrgar @l @THY &, 94 9T WY
AW W A A wifw W @ g
FherE ag & v & ARwfer ok
grasr WiFIfer B gt TGS ;YA
g Ti¥ dw X @) &) Afer wF
¥ o wUar 8 9% AW ¥ @ E,
FaWt ¥ o Wl g, wdr D& Fefpaedr
g

R U [ 2 QT A FRY |
W W gifadt o wrradeee s

R 7 YA A TAC TAW & WY
froadt & & A W guat

+
*162. s ghw wox Tag wrwd :

st wa{w | :

" fedw waly ag wark ot g
#6t fo wreda Ad arfeat # wa-
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sy o) Sy A -TA 3UT WK
e ¥ arg fexdy i ¥ g W
s ¥ g u’tﬂ%tr&ﬁ-ﬁa
& ke wd B g TAM aadm W
gqr  <feos fasar ?

faasdr (W o do AT ) ¢
T T@ea FTT WX IR R WA
V& IWT{ X Wy A e e
¥ ag. 491 97 @ G wAgE ¥ IR
vdn  ard-ard Fue W% AEw-
ONT ¥ T Y7 UF T GRT
¥a 3§ weqrd AT 9T 80 Ad-20hEy
¥ farg staear & AT iy 21 20-
20 stwadf A wue I v Afes
wizy W ¥ wE@a swEhe
T wEfie YA 8 §sAg GO
v ¥ frg gfe 9at @ awe =§ | aar
¥ xa fra T4 34 T4q 60 A
A Fqw AR AIQAGT F qrar 7
afd | waeft g7 # QA aeard
¥ wtmd 3 Y@ dear ¥ 2fg AN
orfy WY ear§  waew fed ol

gR BAW WL AAaqaT A e
qT ST A Ardaragy ¥ frg gaw
3 ¥ SiW A A F migwtdd ¥
g frafead we @ § 1 -
af aWr {fed awewrcraY A www
IR ey pTAr ok & Fad wredy
d-ufodd ¥ Wwdeawa wpw I N
Ear A @ A¢ gy N g
XA A & g QY va arw Sedr
7Y dmr et N weder qark
¥

6 o FrRw ot ) grer Y W
W afrory fasen ¥ wre sy
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¥ fag sz We Dt WAy
wx sl 3t W f

ot gO wow Tag wee ¢ woAw
afeq, T AMM-HIAGAT AT OTEA
wtery & firq oft aea oot wivem &
fox  §, wak frg & AVh N W
e 10 gugieanerly o 9w & o
ag W Iawr farwg ward & oy &
Wit 7z ¥aT WA g B
g aqy @ sfsn & fag @
adfl, afee o grR efre fawe &
dwt & 9ad faq o aga  weeagt
g

Ta wud § 7 wg avwar wrgen
qr fF Ar7gqaT WX Fam F forg AN
wmitrw D o@ fe
g § Wi ggur == fudrog, A
o, faaf, mwifw 2 awaFlz et
or Tgr f 1 AT gmar At @ A
@fa @ aen gef §, IWR @
faa wgrar Aqar § W A eI
wal & fearog avegen, feaf, st
7 gagER 71 x4¥ gw fra =9 quar
£ ag gfrartas W wite § )
# ag wraar wgar § & ¥ ¥ @,
IR A B §Y WA F
wREIgEAd wr? @7
faaeat wY wifedl & I3 A Qwwr
gk, &, Iad xg $Y7 ¥ 7nt W wywow
wF?  TERMI AR RE WA T
At AR v N A WR ? i
¥ are wrasin srex gk oy Fr Ve
®= HIA@T AN, GhH 7gRT g
strere 2w wor Wi |

ot @0 o ety ww ¢ S,
N g 3g orrerd afr § fe
fira ek A wY ¥ e WA
ght waar® fe qar wx ¥ o,
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Wi yur Wy ¥ qw deew g
) afe gur & M) A wre wEeY
avwaer ¥ &t

. e WL ¢ B TR wEaT
g wa, fwdr 2k A oy ol 7

Wi flo Wiro Wy Yiw e ‘tfg
TR e Riar R gar g
d var s F  FAEIT |

s gl wer fag Teg @ e
far guirdt simardr T—auh W gu
ofar § sy g—fe gt S are
RIS ACETT SrFT, W X apert-
FA ¥ & wa W glear a1 wgd
W Weed famr § 1 @O aTH D
e W TERET WA YOAET W SRS
TG W AT QT ORT NAeN
a4, T ed ¥ ww vk s fd-
Fod 5@y g6 q & Wi fatwr ey
A yg Wy wAET wign fwoag am-
JCTATET  Tge w1 31 0 & W
qg ¥8; TARW™ qvar g, TN
qE WTIW  §¥TC FOMT, T faw wr
Wy for ya weew e guar wifa
Fr siaTaT W R RE X o

&t o Wt g v ;. Wg AW
S E @ &) s gy Y
Sy &, A UG @ —

“According to information made
available by the Chinese side, pil-
gritms are to bring their own bedd-
ings sleeping baks as well as their
daily necessitieg (food indlusive) as
there are no other facilities available
apart from the tented accommodation
at Kaflash ang Munmsarover. - Gwest
house favilities are avaflable only at
Pulanchong, the first point of Halt
after the bordei. The entry
and ex't point for the

ot ArWers 1o

mages wlﬁ be L!pule!h pées,

agf on & e wi wyf @ § wwr ¥ ol
The means of transport and
board and lodging arrangements on
the Chinese side of the border will
be arrafigad By the Chinese. The
pllgrims will have to pay for thelr
food, accomrhodation and transport
in U.8 dollars. Piigrims desiroug of
unde ‘parilkrams” wilt have to
travel on ant desrry their own

provisions.” QEIRTRENE ¥t TR WY
g Y Ay widT  wgerdt ¥

ey @

SHRI CHINGWANG KONYAK:
Mr, Spesker, Sir, I would like to
know from the Minister in Charge

whether during the visit of the
Chinese Foeign Minister to India,
the Government of India hay disctmsy-
ed about the arming ang training of
the underground Nagas by the
Chinese Government. If so, what
was the reply given by the Chinese

Government?

MR. SPEAKER: It doeg not con-
cern this.

SHRI P. V. NARASIMHA RAO:
In these matters the reply has been
a standard reply. This has nothing
to do with the question would like...

MR. SPEAKER: No, no. I do not
alow that.

sy wew fag ;. Farw s ATH-
adwT & ury gary ghogre ¥ fgrgear-
frat w1 ow wrERToE Ay W |
& gt Ad-zqm 1 G wHAET @
4 WTHAT Wigar g fa s arm g
g far wgt i & foe gawr ow Wl
Yo —TEwT Y Faitig—L o
Fy A W€ &

ol €0 fro vl : # shr-
U HAANT 7 WA ATINE
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frag faswa ¥l idsra fw s §

WX N T g ST Argd §, o g
I7Q T AT g )

SHRI RATANSINH RAJDA: The
hon. Minister hag stated that after
some route all the pilgrims will have
to traverse on foot. How much will
be the mileage? How long that road
would be? People go there for self-
purification. I would like to know
whether the entire Cabinet alsp will
go for self-purification.

MR. SPEAKER: Next question. Mr.
Mani Ram Bagri.

(Interruptions)

SHRI RATANSINH RAJDA: Mr.
Speaker, Sir, the hon. Minister is
giving the mileage, (Interruptions).
Mr. Speaker, Sir, I have asked a ques-
tion, At least you will have to allow
some sense of humour in this House.

MR SPEAKER: Please dg not try
to raise it.

SHRI RATANSINH RAJDA: I
have asked about the mileage. My
question is in two parts. First is,
how long they will have {o traverse
on foot. Thal is what I have asked.

(Interruptions).

Roudt AL : TAA e R
M7 AT FE FEX AGT WA
ARY & 7 (Interruptions) No.

T AAAd WA ;TGS FO

SHRI RATANSINH RAJDA: What
is wrong in the question which I
have put? My question was how long
they will have to travel on foot? Let
this point be answered if you do not
like the second point,

AUGUST 27, 1981
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WA WYL : wWE W TN
foiq 7 qt T3 REdr w1

SHRI RATANSINH RAJDA: The
hon, Minister will tell us,

At ghem wgrge ;R aga
W FAT YT G WY FA A
@S AN FAE ... (Waam ).,
ag I s wdi B

SHRI RATANSINH RAJDA: You
are unecessarily harsh,

MR, SPEAKER: You have to co-
operate with me,

SHRI RATANSINH RAJDA: Hon.
Minister is answering. (Interruptions)

weuRt wERa ;. F fSaar 7@
g oW o aEE gUT A
2 s faqe sarr ¥ sarErow Ax
a9 gwengr fear w3 ) mT ag
A FQAEA T g T F far
F, qW W CES & oAFar § ?

(Interruptions)
No discussion allowed.
(Interruptions)

MR. SPEAKER: Nothing. No dis-
cussion. I have to go according to
what I think fit.

¥ U I FA0 ARAT g, 924 F,
AT TEA( T §, WH 527
qTEd WIS §24 § § W 527 97
TR fasiga et af « &, o
T RWE, WT F TSOT & A
TN FY, GOAHI TOT F AHAT &
R # wic @ & qudr e & 1
Afpr  foqar gag s F g & 7
1 woer § 60 firre foa 7 ¥ &
60 frrz @ fmax wae weaw wEY
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t mg e ae ek wear 1 q@
i QR Adt § W OF qWE
& wrr Fr wgy § @ F ar gosdr-
¥ T ow f wAm o< w7Ar g0
- T gl ¥ SURET T yad <
guiig #& @ v § warr @

A | (wrmarx) ... wifew
sfeaw & gwaT) WX FO I Ad
gwar g\
(swaaix)

Y XMEAR AEA 2 AT qE
wt A& qaT §

WU WE®A : WY Fi o agd
g

s} YWIGA wREY 0 919 S
aff g, T wew # 5 o awr
Are frar &1 = dwd ¥ oA F w4
aft qwrar. .. (wami|) . ...

weyA wRgd ¢ g AFAT §, wig
F€ g At g1 F ®NE Adfq
@ g A

st TMECR WMEA . HWT Ta
g Afi A g, TEA S ERa W
g..

(Tmaix)

MR. SPEAKER: I cannot please all
my people, all my hon, Members.
There are Members who have not put
a question so far, Mr. Shastri.

SHRI HARIKESH BAHADUR: You
should not displease one Member con-
tinuously.

MR, SPEAKER: That could be.

BHADRA 5, 1908 (SAKA)

Oral AnsWerS 14
Wi ¥ Wrd

*163. s} WermE word : w|T
X Al wg I W wIr W@

(%) wur ag @= § o s AT T2
Yod-aTeieT ¥ dii wr A A ol
g

(@) 7ar ag i av g fn gfea
€z & 250 qNfeal & «4r TF TH
waaedl & fiaz ower ar; WR

(x) =fR g, &Y 7@ SFR & NqAY
QFy & AT TET T Rl HIEQT
Fron wWrg?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). A state-
ment 1s placed on the Table of the
Sabha.

Statement

* (a) Some pilferage of cement oc-
casionally occurs on the , Railways.

(b) There was no theft of cement
from Shakurbasti railway siding in
this case. However, on 8-7-81, a party
of the Delhi Police intercepted a
truck No. DHG—5601 near Shalimar
village situated on G. T. Karnal
Road, while the Cement bags loaded
in the truck, after their delivery at
Shakurbasti raillway siding by the
Railways to the lawful consignee, ie.,
a representative of the Delhi Deve-
lopment Authority, were being smug-
gled to Panipat instead of the DDA.
Godown, Okhla.

(c) The Northern Railway is taking
the following steps in this regard:—

(i) Staff are deputed round-the-
clock to guard the cement stocks
within the railway siding, Shakur-
basti.
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(ii) Occasional ch_oei-:. are con-
ducted by the supervisory staff.

(iiiy Grime intelligence staff of
R.P.F. is deputed to collect in-
telligénce about tReft and pifferage
of booked consignments, including
cement,

The Police afe thking the foitowing

preventive measures in this regard:—

(1) Occasional checking of trucks
coming out from thé railway cement
siding at Shakurbasti i3 done.

(2) The Goveriment contractor
who was found involved jn the smug-
gling of the cement in this case has
been recommended by the Police for
black-listing.

(3) Suitable action by way of pro-
secution|departmental action against
Government servants involved in this
case is being taken.

(1) The stock of authorised deal-
ers of cement is being frequently
checked by Police and Civil Supplies
authorities.
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SHRI £ BALANANDAN: It is
stated that the RPF Intelligence staff
were deputed to collect intelligence
about the thet of a big consignment
including cement. You see it s a
general problem raised by the
railways, Many goods booked,
are not reaching the desti-
nation. On the railways sidings,
theft iv taking place. May I ask the
Hon, Minister if the RPF post which
is expected to protect these goods
will be given Walkie-Talkie equip-
ment so that immediately they can
mitster the Porce and take steps to
prevent the govndas from commit-
ting thefts? Wil the Government
provide “WaBde-Talkie equipment for
the RPF Porve?
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SHRI MALLIKARJUN: It is true
and the Government is very much
concerned that thefts of cement from
Indian Railways is taking place and
as regafds the suggestion made by
the Hon, Member to use the Walkie-
Talkie, it is a matter under conside-
ration and we are taking strong and
strict measures as in Bihar in order
to .prevent the theft of cement from
the various railway sidings,

Colombp conference on Indian Ocean

*164. SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Indian Ocean Zone
Conference scheduled to be held at
Colombo in July, 1981 has been post-
poned; s

(b) if so, the reasons for postpone-
ment of Conference;

(c) whether any efforts are being
made by Ind a to ensure holding of
ithe conference in ihe current year;
and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR P, V, NARASIMHA
RAOQ): (a) In accordance with UN
General Assembly resolutions of 1979
and 1980, a Conference on the Indian
Ocean was scheduled to be held some
time in 1981 at Colombo. The U.N.
Ad Hoc Committee on the Indian
Ocean was requested to make the ne-
cessary preparations Taking into ac-
count the deliberations of the three
sessions of the Ad Hoe Committee
held this year in February, June and
August, it appears unlikely that the
Indian Ocean Conference will be
held during 1981.

(b) There was no agreement in the
Ad Hoc Committee on convening the
Conference during 1981, The USA
and other Western powers maintain
the view that in view of recent deve-
lopments in the Indian Ocean area
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and lack of harmonisation of views
within the Ad Hoc Committee, it
would not be feasible to convene the

Conference in ‘the “foreseeable
future”, .
(¢) and (d). Against the above

background, it appears unlikely for
the Counference to be .convened this
year, Along with other non-aligned
counfries, India is striving for an
agreement within the Ad Hoc Com~
mittee for the early convening of the
Conference,

SHRI P. K. KODIYAN: This Indian
Ocean Conference was scheduled to
be held sometimes in 1981 and even
the venue was decided to be Colombo.
Afterwards, from the Hon. Minis-
ter’s reply it seems that either the Ad
Hoc Committee or some Membcrs of
the Committee have successfully sa-
botaged the holding of the Conference
in 1981, May I know what were the
djfferences of opinion in the Ad hoc
Committee and who are the Members
of this Committee?

SHRI P. V. NARASIMHA RAO:
The background to this development
1s this: In the original 1971 resolu-
tion declaring the Indin Ocean as a
zone of peace, the phraseology was
categorical, and clear and it was not
hedged in from any side, Later, in
the 1978 and 1979 resolutions of the
General Assembly, a proviso was ad-
ded. I shall read the proviso:

“The ad hoc committee was re-
quested

(a) to continue its efforts for
the necessary harmonisation of
views on the issues relating to the
convening of the Conference; and

(b) to make every effort in con-
sideration of the political and secu-
rity climate in the Indian Ocean or
particularly the recent develop~
ments as well as the progress made
in the harmonisation of views re-
ferred to in sub-para (a) to finalise,
in accordance with its normal me-
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thods of work, all preparations in-
cluding the dales for its convening.”

It will be seen that, as compared
to the original Resolution of 1971
which did not have all these things,
certain things have been added re-
cently by the General Assembly. Now
the Ad Hoc Committee is obviously
bound by this amended phraseology
which talkg of harmonisation of views.
This harmonisation of views within
the Ad Hoc Commiitee has not been
found possible. Thai is why, they are
in a position to take cover under
this, namely that since harmonisation
has not taken place, there is no point
‘n having the Conference, and,
therefore, they say that, in view of
this, there is no  possibility -of the
Conference being held in the “fore-
seeable future”, The non-aligned
group on the other hand, has been
trying its very best to see that this
formulation of ‘“foreseeable future is
channnged and some commitment’ some
more definite date or year, some time
frame, is brought into it. Now a sirug-
£le is going on beilween the two views,
and it is quitc clear that the United
States of America and other western
countries are taking cover under this;
they are saying that there is no har-
monisation and they have also added
the question of ‘later developments’,
‘latest development’, etc. In view of
all these other phrases that have been
added, they are in a position to stall
the Ad Hoc Committee’s deliberations
and say that the conference is not
possible in the ‘foreseeable future’. As
I said, we in the non-aligned group
are still trying to change this formu-
lation of ‘foreseeable fufure’ to some
definite time frame.

SHRI P. X. KODIYAN: The hon.
Minister has pointed out that America
and its alliegs are not at all interested
in having the Conference on the Indian
Ocean. On the other hand, they have
been continuing with their activities of
military build-up, setting up of mili-
tary bases and expanding bases like
Diego Garcla. In view of this gbvious
contradiction, it is the desire of the
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littoral countries, including India, to
have the Conference helq as early as
possible. May I ask the hon, Minister
whether it is the Government's view
or intention to wait indefinitely till
America and itg allies become agree-
able to holg the Conference.

MR. SPEAKER: He has already re-
plied to that question. (Interruptions)

SHRI P. V. NARASIMHA RAO:
We are working with the other non-
aligned countries, We are not work-
ing in isolation. It happens to be the
firm opinion of the non-aligned group
that, in this Ad hoc Committee, if
they take a rigidq stand, the Committee
will break and there will be no possi-
bility of the Conference being held at
any time ang the responsibility will be
on the non-aligned countries and not
on the other side. Therefore ithey are
making a very delicate effort. We are
one with the other non-aligned coun-
tries. This is the position. The meet-
ing, I think, will be ending today or
tomorrow; the fourth meeting is still
tfaking place; we have yet to get the
latesi information, but 1 have placed
before the House whatever information
I have in regard to the previous meet-
ings.

SHRI P, K. KODIYAN: My question
was different.

MR, SPEAKER: What is the differ-
ence?

SHRI P, K. KODIYAN: That is, as

things stand today, this Conference
cannot be held if America and its
allies. ...

MR. SPEAKER: He has already
answered.

SHRI P, K. KODIYAN: I am putt-
ing this question to the hon. Minister,
whether the Government of India will
iry to hold the Conference in coopera-
iion with the littoral and hinterland
countries irrespective of the attitude
of America ang its allies.

SHRI P. V. NARASIMHA RAO:
This iz precisely what I am saying. At
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the momaent, the firm opinion of the
mon.aligned group ig that we should
not go it slone and what has happened
to other UN.G.A, Resolutions which
were voled upom, not agreed to by a
section of the House and still gone
ahead with, will happen to this also.
Therefore, they don’t want this to hap-
penn. They are making a last minute
effort; they will continue to make that
effort,

As I said, I had been keeping the
House informed from time to time
about the developments It is very
necessary that in the case of Indian
Ocean, it is in our own interest to see
that 5 suitable formulation<is found
whereby we get practical results rather
than a voted Resolution.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, India i making its efforts to see
that the non-aligned countries hold a
common conference at Colombo in or-
der to ease the situation and to see
that the U.N. Sub-Committee works out
a plan to make the Indian Ocean as a
zone of peace. But unfortunately, the
U.S.A, is consistently persistent in ils
attitude by making efforts to have a
stranglehold on the Sub-Committee.
Therefore, I would like to know whe-
ther India will make another effort to
make a meaningful dialogue with all
the littoral Stateg to ease the situation.

MR, SPEAKER: He has already done
it,

SHRI K. LAKKAPPA: Sir, this is a
most important angd sensitive matter.

MR, SPEAKER: He has already re-
plied to this question.

SHRI K. LAKKAPPA: I would like
to know whether he would see to it
that the U.N. Sub-Commiftee is not
controlled by the U.S.A, and fo ease
the situation by making the Indian
Ocean as a zone of peace. Will the
Minister make another effort to have
a dialogue 'with fhe littoral States in
this regarg in view of the delay in-
volveq in the matter of holding this
Conferelnce?
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MR. SPEAXKER: Hé had already
done it. What more do you want him
to say on this?

SHRI K. LAKKAPPA: Ii is for the

Spealer to protect me. I = putting
anothey question.

MR. SPEAKER: Would you like to
adda anything?

SHRI P. V. NARASIMHA RAO:
1 would like to add that this is a ctmn-
tinuoug process, It iz not a one-time
affair. We are goihg on dolhg it and
we will continue to do so.

MR. SPEAKER: Why do you ask the
same question again and again when
the same has been replied many times
on the floor of the House? Dr. Abdullah

DR. FRAOOQ ABDULLAH: Since
the Conference has been taken off may
1 know whether they will make their
good offlces in getting the other non-
aligned countries together who also
want to make this Indian Ocean as a
zone of peace? The ships of the hig
powers use this Indian Ocean and they
must be using certain portions of the
non-aligned countries. Can they use a
method of blockade—whethe; it be the
State blockade or other means—where-
by they could use the force to create
this area as a zone of peace and we
can disspel the ships using these coasts
thereby. The Indian Oecean will, there
by, automatically become a zome of
peace.

SHRI P. V. NARASIMHA RAO:
Thig is a matter which is not germane
to the question. We are on the point
of the Conference—awhether it is going
to be possible or whethey it is going to
be made possible: what is it that we
have to do to see that it is helg as
scheduled—this is the point. If it is
not held ag scheduled, at loast can a
time frame be allowed? These are the
pointa on which question have been
tabled and I am amswering them,

What is to happen ultimately if it is
found that it will never happen or this
conference will never e held--ihis is
a question which we need not enter into
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just pow. We will have to persist in
the eforts that are going em at the
nioment. ° : - .

Paychiatric Beds jp Mental Hospital

166. SHRI CHINGWANG KONYAK:
Will $he DMinigisr of HEALTH AND
FAMILY WELFARE be pleased to
state:

(R) whether it i3 g fact that the ngw
stresses of urbanisation ang industria-
lisation are causing peychistric dis-
'crrhancu among the urbsp popyla-
tions;

(b) whether it is also a fact that
mental hospitais do Bot have sufficient
psychiatric beds; and

{c) if so, what steps are proposed {o
be taken to increase the number of
hospital beds in the country for the so-
cial disfunction and mentally retarded
patients?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (ay There is no
clear cut evidence tp indicate that the
rate of severe mental illness in our
urban areas is higher than in rural
areas.

(b) and (c¢). The modern approach to
the treatment of the mentally ill which
our Mental Health Specialists follow,
lays more emphasis on providing men-
tal health services at the outpatient
level and in the general hospital psy-
chiatry units, than on admissions in
mental hospitals which tend to aggra-
vale the problems of rebabilitating the
mentally ill in ihe communily. In line
with this approach, the major thrust
in the planning of mental health eer-
viceg is in terms of providing mental
begith serviess at the primary heaith
gaxre level threugh the tradning of pri-
mary health cemire doctors in mental
health strengthening of outpatient ser-
vipes ang geinforsing ibe gopessl hos-
pital psychistry units,
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes, Sir.

(b) amd (¢). A scheme ifor setting up
of a 100 bedded hospital in the Mangal-
puri re-setilement colony of Delhi is
being aciively processed, This hospital
will cover about 3.3 lakhs of rural and
semi-urban population of Delhi. The
project is likely to be implemented in
about 3 years time.
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SHR]I NIHAR RANJAN LASKAR:
Of course it is a fact that there has
been some delay in establishing this
Hospital. The action was initiated in
1977. But, now, Sir, vigorous steps
have been taken so that this project
materialises,

I can say that within the course of
the next 3 years it will come up; this
is a positive assurance to the House.

About the cost of the Hospital, I may
say, it is nearabout Rs, 1.94 crores.
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SHRI NIHAR RANJAN LASKAR:
It is a matter of Government policy.
The present Government is committed
to provide Basic Health Care and Cen-
tres to the rural population also. I can
tell the Hon. Member that Delhi Ad-
ministration is recently establishing two
500 begd hospitals, one in Trans-Jamuna
area and the other one in West Delhi.
In addition to this there will be three
more 100-bed Hospitals, one at Mangol-
puri, second at Kichiripuri and number
three at Jaffarpur. These are accepted
by the Planning Commission and they
will come up in the Sixth Five-Year
Plan period.
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SHR]I NIHAR RANJAN LASKAR:
Most of the specialities will be there.
I can say that the Hospital will have
nine Specialities in all.

sfy FOO W YO¥ : WU HEIEY,
AT WTHT AW GE WUT

wEusT W@ ;. WE @ urEr 8T
g1 FIS AW AU G GGH I
qIg AT 7

Ay FOU WA YNVE : TG FTAIRT
r faatw wnffa Har w@ow wdy &
Ffer aferw & gur a1 1 W SR
ww fafacare &1 4m @9y WY
fafweamm @ ot Wt far A wdam
Frsre w7 ?

SHRI NIHAR RANJAN LASKAR:
I must say that the hon. Member has
given good suggestion, What 1 was
telling is that in this hospital we will
have 9 specialists in different depart-
ments like Medicine, Surgery, EN.T,,
Radiology, Paedrieticg etc, Now, there
will be 9 specialists departments.

st WO WX QU AVEWCT &

TR ¥ wanw wEY femr @0
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Sir, it is a fact that the
All India Medical Institute which is
supposed to be the referal hospital is
now just like a General Hospital and 1
can share the anxiety of the hon. Mem-
ber that this pressure on the All India
Medical Institute 18 1p be relieved.
That is the reason why we have been
establishing these peripheral hospitals
with all the equipmentis and the neces-
sary personnel. Now we proposed 7
hospitals in the periphery of Delhi and
the Planning Commission has cleared
3 hospitals. Apart from these 3 hospi-
tals with 100 beds, we are having two
hospitals ‘with 500 beds each where all
equipments and necessary personnel to
take care of the patients will be pro-
vided,

Utilization of Funds by States for Road
Development

*168.SHRI XAVIER ARAKAL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to lay g state-
ment showing:

(a) whether it is a fact that many
Stateg have not only not utilised the
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allotted funds but also have the on-
going National Highway works from
1970 or even earlier still uncompleted;
if so, the list of the States, funds allot-
ted to them and ongoing works;

(b) whether there i3 any way to see
for the Centre that the works are com-
pleteq in time and the allotted amount
is utilised fully by the States and if so,
the detaila thereof;

(cy has the Centre withheld any am-
ount because of incompletion of earlier
works or non-utilisation of funds from
1970 onwards; and

(d) how many such ongoing works
are in Kerala and when are they ex-
pected to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
No, Sir. Mostly the funds have been
fully utilised. Out of over 5600 works
sanctioned since the beginning of the
4th Plan, ongoing works as on 1.4.1981
numbered 1440. Out of these, 900 works
were sanctioneq after 1.4.1978 and 15
woarks were sanctionedq prior to 1.4.1970.
A statement indicating State-wise,
tunds allotted and actual expenditure
mncurred opn National Highway (Origi-
nal) works from 197071 as alsg the
number of on-going works is laid on
the Table of ithe Sabha.

(b) Yes, Sir. Already close monitor-
ing through quarterly progress reports
and periodical work-wise review is
being done with the State representa-
tives. This helps considerably in
achieving this objective,

(c) Does not arise ag allotment of
funds is always made on the basis of
the admissibility within the gvailable
resources,

(d) Kerala hag sixtyseven ongoing
works which are all likely to be com-
pleted by March, 18984. There is, how-
ever no ongoing work sanctioned prior
to 1970.
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1 3 4 5
1 Andhra Pradesh 50" 21 5185 143 2
2 Assam 29° 10 29- 22 04 2
4 Bihar . 61-18 6114 88 3
4 Delhi . 12° 04 14 31 38 .
5 Goa . 5.37 5-37 14 .
6 Gujarat . . 36- 53 38 71 17
7 Haryana 19-15 19- g2 27
8 Himachal Pradesh 14-73 14°93 54 ..
9 Jammu & Kashmir . 13- 61 13 65 29
10 Karnataka 40 16 41°17 108 1
11 Kerula . 27- 67 20 43 69 .
12 Madhya Pradesh . A4 71 45 67 125 .
13 Maharashtra . 76 34 79 46 82 .-
14 Manipur . . . 427 4 62 37 ..
15 Meghalaya . 3 12 310 25 .
16 Nagaland . 0o 6o 00- 64 . ‘.
17 Qrisa . 29 o2 28- o8 58 1
18 Punjab 17 21 17°73 49 2
19 Rajasthan . . 31-39 377 g6 .
20 Tamil Nadu 49 66 4987 96 T
2t Uttar Pradesh . 90:89  o91-83 133~ 3
@  West Beogal . 8863 4168 40 .
Toran 695-50 71440 1440 15
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SHRI XAVIER ARAKAL: Sir, in
the statement, it has been shown that
there are 1440 ongoing works as on
1-4-1981. The hon. Minister in his re-
ly to part (d) of my question says that
Kerala has sixtyseven ongoing works
which are all likely to be completed by
March, 1984. I would like to know
from the hon, Minister on what basis
this conclusion is reached. Is it on the
basis of the report of the State Govern-
ment or the National Highway Autho-
rity there? May I know how much
money will be involved for completing
these works?

SHRI BUTA SINGH: As I said in the
main reply of the statement we keep
on having feed back from the State
Governments This information that
1 have supplieq is on the basis of the
feed back receiveq from-the Xerala
Government. These worksease- carried
on against the budget sanctioned
originally = The ongoing ‘works in
Kerala are also to be compleled out of
ihat grant

SHRI XAVIER ARAKAL: Since the
beginning of the 4th Plan, 5600 works
were sanctioned anq obviously, many
works would have been completed by
1his time. A pertinent question is: who
does the repair work, what is the su-
Ppervisory control over the repair works
of those completed works, This is be-
cause many of the works, once com-
pleted, are not looked afier properly,
which in turn results in great loss and
inconvenience to the public at large.

In view of this, I would like to know
how much money is being spent espe-
clally during this financial year on re-
pair work and who does the repair
work?

SHRI BUTA SINGH: The repair and
maintenance work is done by the State
Governments on agency basis. The mo-~
ney is supplied by the Central Govern-
ment in a block grant. Afterwards, the
maintenance and repair works are done
Py the State P.W.D. Sometimes, they
<ngage some contractors also, There is,
however, a regular monitaring as 1
mentioned in the main reply. As I said,
“in Kerala there are only 67 on-going
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works. For repair works, there is al-
ready a provision in the budget sanc-
tioned earlier. These works will be
complcted by the year 1984 as schedul-
ed.

SHRI BHERAVADAN K, GA-
DHAVI: The pational highways in the
border areas require to be paiq special
attention and this is particularly true
in the case of Gujarat because of the
present situation there. But, we know
that the required funds have not been
allocated for that, The national high-
way No. 15 is on the Western Border of
India, even the two lane road has not
been made, and there are lots of re-
pairs to be done. Will the hon. Minis~
ter specially look intp this since this
happens to be on the border of Pakis-
tan, and consider allotting more funds
so that this road becomes capable of
taking more transport and the repair
work is also done immediately?

SHRI BUTA SINGH: Like other
States, in Gujarat also fhe sarme crite.
rion is followed In Gujarat the money
sanctioned upto 1980 81 was Rs. 36.53
crores and it is being utilised, In case
the hon. Member has any particular
national highway in view he is free to
write to me so that I can look intp it.

ot faels fog wfear: 1977-
78 WX 1980-81 ¥ WeT N2 ®Y
HAY wERT A 44 wAT 71 W To

frar forad ¥ gfesrdom gom 43 #QT
59 Arw &1 1§ woR N T ATAAT

T g s Rw w7 §IR A
AT FIH! AT § FGE I7 I J=SY
mﬁﬁmwmmm
& wftg =gt A aw, TR T qrd
¥ ar €z gt &, I7 qaF ¥ FH
LR ! wEw WAt R

wRu W dwr Jur % W T aee
¥ el $TET ?



5 Oral Answers

of qzv Ty :  ¥& a9 @ Qe
o, ww & 5 o Gar feam war @ saw
R gt fe 7€ | wow w_w § Ja
qRAT ATEr A @ IAET 44,71
FAT %o faar war faad & gfewmrw
U1 45.67 FUT | TWH 125 WA-
T A g, WK 1970 & qgX &
s At gAY TH | aR
& wmen g fo oSiace wEAw g
1 S A g dH AR ¥ 1
W W dto Tdo o ¥ FF W4T
¢ fo Nage & Cage frer #Y 93w
g T U fod arfr g 2E =
FE THAw FL qE |

SHRI C. T. DHANDAPANI: As far
as the national highway works are con-
cerned, the funds are being pumped out
from the Central pool, The process for
finalisation of tenders etc. by the State
Governments take a lot of time, Due
to that escalation of prices is also in-
evitable. According to the answer given
by the Minister, out of over 5,600 works
sanctioned since the beginning of the
Fourth Plan, on-going works as on
1-4-1981 number 1,440. 1 would like to
ask the Mirister whethe, these on-oing
works sanctioned in the beginning of
the Fourth Plan are still in the process
of completion?

Secondly, out of these 900 waorks
sanctioned after 1-4-1978, 15 ‘works
were sanctioneg til) 1-4-1980. I would
like to ask the Minister due to these,
what is the escalation of prices invglv-
ed in these on-going works?

. SHRI BUTA. SINGH: Sir, the hon.
Member himself mentioned that these
on-going works were sanctioned in the
Fourth-Plan itself. In most of the States
these works have been completed. As
I mentioned that of the on-going works
sanctioned in 1970, only two in Andhra
Pradesh are yet to be completed,
again two in Assam are vet to be com.
pleted, only three in Bihar are yet to
be completed, only one in Karnataka ig
¥et to completed, only one in Orissa
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is yet to be complejed, only two im
Punjab are yet to be completed, only
one in Tamil Nadu is yet to be comp-
leted and only three in Uttar Pradesh
are yet to be completed. As I said by
1984 we will be able to complete alk
these works.

—
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Movement of coal through DVC Canal

*#165. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether there is any proposal
about the possibility of using the DVC
canal for movement of coal from Ben-
gal-Bihar coalfields to Calcutta areas
hy inlang water transport; and

() if So, details’thereof?

THE MINISTER OF STATE 1N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). At the request of the
Damodar Valley Corporation and the
Ministry of Energy, the feasibility of
reactivising the DVC Canal for coal
movement is being examined.

Anti-India Tirade by Pak Press

*169, SHRI JANARDHANA
POOJARY:

SHRI M. V. CHANDRASHE~-
KARA MURTHY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of Govemn-
ment has been drawn to the news item
published in Times of India of 4th
August, 1981 under the heading Green
signal to Pak Press for anti-India
tirade; anq

(b) if so, Government’s reaction
thereto?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Government have been concerned
about the reports that have been ap-
pearing in the Pakistani press in the
last few weeks which have tried to mis-
represent facts and portray India in a
negative light. These include false re-
ports about so-called Indian plans to
Jaunch an Israeli type attack on Pakis-
tan’s nuclear facilities, secret meeting
between myself and President Babrak
Karmal and allegations about large
scale acquisition of arms by India. Gov-
ernment have been concerned about
this trend and have called upon the
Government of Pakistan to refrain from
any action which can cause a set-back
to sincere eflorts that are being made
by us {o normalise relations with that
country,

Difficulty in getting visa for Pakisian

*170. SHRI N. E. HORO: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) ‘whether it is 5 fact that securing
a visa for Pakistan is still a difficult job
despite the fact that many more Indi-
ans are today visiting the neighbouring
country than before;

(b) if so, the details regarding the
procedure; and

{c) the number of Pakistanis have
come to India as well as Indian visitors
who have visited Pakistan during last
two years?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) gnd (h). Gnovernmeni are
aware of reports about difficulties en-
countered by prospective visifors to
Pakistan in obtaining visas,

Visa applications made to the Pakis-
tan Embassy are processed by it ac-
cording to the procedures laid down by
the Government of Pakistan.

(¢) The number of Pakistanis coming
to India wag 2,70,354 in 1979, and
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Z,39,020 in 1880, The corresponding
figures for Indians going to Pakistan
were 85110 ang 98,050 respectively,
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Declaration of Navigable Channel
hetween Haldia and Farakka as Na-
tional Waterway

*172, SHRI ZAINAL ABEDIN: )

SHRI SUDHIR KUMAR GIRI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the West Bengal Gov-
ernment requested the Centre to take
a quick decision on the declaration of
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the navigable channel between Haldia
and Farakka as National Waterways;
and

(b) if so, the steps taken so far by
the Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) The Government of India has de-
cided in principle to declare the stretch
of the Ganga Bhagirathi-Hooghly river
system between Haldia and Allahabad
as a National Waterway. Draft legisla-
tion for the purpose will be brought
before Parliament.

Nationalisation of Bankura-Raina
Railway

*173. SHR] AJIT KUMAR SAHA:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether there is any proposal
under consideration of Government for
nationalisation of Bankura-Damodar-
Raina (BDR) Railways;

(b) it so, the details thereof; and

(c) if not the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(S8HRI C. K. JAFFER SHARIEF): (a)
to (¢). The management and working
of Bankura-Damodar River Railway
was taken over by the Government
from 1.7.1967.

There is no proposal presently under
consideration of the Government for
taking over the assets of Bankura-Da-
modar River Railway.

In terms of the agreement with the
Company, Government can determine
the purchase of the line at an interval
.of ten years, The next option falls due
on 31.3.1987.
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EMU coaches between Asansol-Busd-
wan gection

*174. SHRI BASUDEB ACHARYA:
Will the Ministey of RAILWAYS be
pleased to state the steps taken so
far by the Minister to introduce the
EMU Coaches between Asansol-Burd-
wan section and declare it a Subur-
ban area upto Asansol?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): It
is not proposed to declare the area
between Burdwan and Asansol as
Suburban Section or is it proposed
in near future to introduce EMU Ser-
viceg in the section, because the tra-
flic pattern on this section is only to
serve the commuters of Durgapur In-
dustrial Complex at different parts of
the day, and is not to concentrated
ag in Calcutta, Bombay etc,

Compensation to bus accident victims

*175. SHRI R. L. P, VERMA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the compensation to
the next of kin of the deceased in bus
accidents is proposed to be increased
to Rs, 1 lakh; and

(b) whether buses older than 7
Years are proposed to be removed
from DTC fleet?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The grant of compensation to the
next of kin of the persons killed in
road accidents involving buses ig de-
termined by the Motor Accidenie
Claims Tribunals under Section 110-B
of the Motor Vehicles Act, 1839. The
Tribunal makes an award determim.
ing the amount of compensation
which appears to it to be just. The
amount can be les; or more than
Ra 1 lakh,
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(b) Scrapping of the vehicles is
done: in accordance with the sorms
prescribed for the purpose. Far the
DTC buses, it i{s 3 years of service or
perfarmance of 5 lakh kms, The vehi-
cle can also be scrapped if it was in-
volved in major accidents where the
cost of repair becomes prohibitive and
when it is considered uheconomical to
run it further, The decision to scrap
a bus is taken by the DTC Board after
considering the recommendntions made
by a teem of Engineerg consti-
tuted for the purpuse of scrapping.

Students’ agitation and their gemands

*176. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether there have been stu-
dents’ agitations including demonstra-
tions, strikes, etc., in Bilar and other
States durig the present year; and if
so, their main demands and Govern-
ment’s reaction thereto;

(b) whether students of different
universities in Bihar and other States
are demanding among others aboli-
tion of private tuition, guaranteed tu-
torial, timely academic session; and

(c) if so,
thereto?

THE MINISTER OF STATE OF
THE MINISTRIES QF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (v).
There have been reparts about stu-
dents’ agitations in different parts of
the country during the current year
either in support of théir demands or
in protest against actions taken by
University authorities/local adminis.
tration. In a4 mmajority of cdses, the
agitaitons start en purely local issues
somre of which may be academic in
nature like abelition of private tui-
tinn, request for timely academia ses-
wion etc.

Out of 112 Universities in Indta, 105
are functionig-under the State lepia-
Jatiop and maintained by the State

Government’s reaction
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Governmets, It is, therefore, for the
comrerned State Covernments to take
appropriate action in each case, Even
in the case of geven Central Universi-
ties, it is primarily for the University
authorities ® look into wvarious de-
mands or otherwise to deal with the
situations,
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Loss to Indians working in Somalia
due to devaluation of currency there

*180. SHRI MANPHOOL SINGH
CHAUDHARY:

SHRIMATI SANYOGITA
RANE;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indais working in the varioug Gov-
ernment Departments in Somalia
have been badly affected by the deva-
luation of Somali Shilling for home.
ward remittances;'

(b) if so, the number of Indians

working in Somalia who are feeling
distressed by the devaluation;

BHADRA 5, 1903 (SAKA)

Written Answers 46

(¢) whether Government of Indim
propose to intervene in the matter
with the Somali Government; ang

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIMHA
RAO): (a) and (b). A clear picture
of the implementation of the dual ex~
change rate system introduced by the
Government of Somalia in July 1881
is yet to emerge. There is, however,
a possibility that the homeward re
mittances of Indiang working in
Somalia could be adversely affected,
Approximately 200 Indiang are work-
ing in Somalia in various capacities,

(c) and (d). The Government is
acutely aware of the possible distress
and adverse effect on Indian expa-
triates in Somalia in case the devalued
rate of exchange ig applied to their
remittances. Owr mussion . Moga-~
dishu has already taken yp the mat-
ter with Somali authorities with a
view to alleviating possible adverse
consequenceg for Indian expatriates,

ASIAD 1982 progress of construction

1601. SHRI S. M. KRISI[NA, Wil
the Minister of EDUICATION AND
SOCTAL WELTARE w»_  n»l'eazod o
state:

(a) the progress made so far in the
execution of wvarioug projects connec-
ted with the ASIAD, 1982 ag on 1st
August, 1981 and the total expendi-
ture incurred on each of these pro-
jects;

(b) whether the expenditure in-
curred on these proejcts is being sub-
jected to pre-audit and whether any
special arrangementg have been made
or any agency has been set up in this
behalf to avoid any malfeasance,
fraud or misappropriation of public
money;

(c) what check is being exercised
on the pilferage of essential build-
ing materialg like bun und  steel,
cement ete, from the work siteg or
godowns; ang
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(d)- how many cases of such thefts
and 'thisuse have been detecteq and
what p!.;mtwe action has been taken
against the delinquent contractors or
officials invelved?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) The
progress so far made in regard to the
execution of the projects wholly or
partially financed from the fundg for
Asian Games and the expenditure so
far incurred is given in the attached
statement.

(b) The construction agencies viz,
CPWD, NDMC, DDA and MES are
subjected to normal audit checks as
in the case of other projects handled
by these construction agencies.
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.(c) The canstruction agencies have
réported that all possible steps and
measureg are being taken to prevent
pilferage of building materjals, Ce-
ment is kept in the godowns with
double locks, the key of one lock re-
maining with the departmental offi-
cial gll the time, Proper ‘watch and
ward' arrangements have also been
made by the construction agencies at.
work sites.

WﬁM Angwers

(d) The CPWD, NDMC, DDA and
MES are the construction agencieg for
construction of projects being finan-
ced wholly or partially from Asian
Games funds. No incident of pilfer-
age of cement or steel was reporied
by CPWD, NDMC anq MES, The
DDA have reported eight cases of
alleged theft of cement, The cases
are being investigated by the polic,

Statement
8. No. Name of stadia Amount so far spent Percentage of o
(Rupees in crores) work complefed
1 2 3 4
1 Main Athletic Stadium at Lodhi Read . . . 510 55% (in
respect of
RCC
fra me
structures}
2 Modernisation of National Stadium . . . . 0 49 529,
g Tennis Stadium at Hauz Khas . . . . . . o' 03 29%
4 Indoor Stadium at IP Estate . . . . . . 9° 41 52%%
5 Cycle Velodrome at TP Estate N . . . . . 100y 10%
6 Swimming Pool at Talkotra Garden . . . . R 2- 80 30%
2 Renovation of Harbaksh Stadium and Nn:‘hoimn Rangﬂ...
Delhi Cantt. . . . . . 014 28%,

IIT collahoration 'for-‘Syveloping new
Technolégy

1602. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE bg pleased to state:

. (a) whether it i g fatt that Indian
Institute of Technology have entered

into collsboration with some of the
Indian and Foreign sgencies in order
to develop new technologies; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCJAL WELFARE (SHRI
MATI SHEILA EAUL): (a) and (b),
The Indian Institutes of Technology
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(ITs) have not entered into collabo-
ration with any agency for the sole
purpose of developing new technolo-
gies. The IITs ate essentially acade-
mic institutions engaged in teaching
and research. They have a few col-
laborations with some foreign agen-
cies and z large number of sponsored
projects from several Indian agencies.
These are utilised primarily for re-
search training and also for generation
of new knowledge,
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Disposal of Appenls by Divisienal Ruil.-
way Managers

1604. SHRI RAM SINGH SHAK--
YA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any instructiong have
been issued for the disposal of appeals
submitted to the Additional Divisional
Railway Managers/Divisional Railway
Manager of the Northern Railway
against the punishment imposed
by the D.P.O./Senior D.P.Q. on:
Class III Staff such as stoppage of
passes and P.T.Os|Censure|increment;

(b) whether it is a faot that the
appellate authorities refer these ap-
peale tg the D.P.O./Senior D:P:O: who
is the authority imposing the punish-
ment angd it is their advice that main-
1y weighs with the former, thug ren-
dering the whole pracedure regarding
appeals nugatory;

(c) whether he will e orders
that all such appeals should be inde-
pendently dealt with by the appellate
authority concerned viz., ADRM/DRM
so that proper justice is done to the
aggrieved staff without having
to depeng upen the pumshing autho-
rity and endorsing the punishment
without applying theiy own mind; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Appeals submitted:
against the penalty imposed by the
disciplinary authorities are considered
independently by the appellate autho-
ritles in accordance with the provi-
sions laid down in the Railway Ser-
vants (Discipline and Appeal) Rules,
1968 as amended from time to time.
No specific instructions have been
issuag for disposal of appeals addres.
sed to DRMs|ADRMs on Northern Rail.
way against penalties imposed by
DPO/Senior DPO on Class I staff,

(b) to (4) AppeHste authorities
consider the appeals independently
without refe the same to the dise _
ciplinary a rity for theiy advice,
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It is, therefore, not considered neces-

.sary to issue instructions directing
that the appeals should be dealt with
.indepenently by the appellate autho-
rity.

Promotion of art and literature

'1605, SHRI BHIKU RAM JAIN:
"Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

{a) whether the promotion of art
.and literature is not being given
sufficient attention in the capital;

(b) whether it is a fact that the
capital is a bald and barrep city 1n
‘the matter of drama dance, poetry;
and the arts;

(c) whether it ig wleo a fact that
the art and the literary societies are
langui-hirg an-l the artistes are with-
ering due to lack of encouragement
and financial assistance on the part
-of Government; and

(d) if so, what steps are proposed
to develop a good and encouraging
atmosphere for the artistes especially
+for the young persons in the capital?

THE MINISTER OF STATE OF
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI
MATI SHEILA KAUL): (a) to (c)
No, Sir.

(d) Question does not arise as the
Sahitya Kala Parishad, Department
of Culture, the threce Akademies, Na-
tional School of Drama, National
Museum, National Gallery of Modern
Art etc., encourage promotion of
dance, drama, poetry and arts through
their various schemeg of financial
assistance,

Supply of Coal Wagong to South

1606, SHRI S. A, DORAISEBAS-
TIAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have ins-
tructesl not to despatch coal wagons
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to Southern part of the country from
1st July, 1981;

(b) what is the basis on which the
allocationg were stopped;

(¢) is it true that the Tamil Nadu’s
requirement of 500 wagons of steam
coal and 100 wagong of slack coal
were earmarked from Western Coal-
fields; and !

(d if so, what are the other alter-
natives for regular supply of steam
and slack coal to South includisg
Tamil Nadu?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
TARY AFFAIRS (SHRI MALLIKAR-
JUN"): (a) to (d). Industries in
Tamil Nadu and other Southern Sta-
tes receive bulk of their supply of coal
from Singareni collieries, supplemen-
teg by supplies. from Bengal-Bihar,
Chanda and Talcher fields. Coal from
Western Coalfields goes mostly to
Madhya Pradesh, Maharashtra, Guja-
rat, Rajasthan. With substantial in-
crease in availability of coal from
Singareni fields, supplies from West-
ern Coalfields Limited to South were
suspended for a shortwhile to  build
up coal stock particularly in Gujarat
Power House. Supply from Western
Coalfield Limited to the South has,
however, again been resumed.

Route Relay System at Asansol Station

1607. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress made so far about
the Route Relay System at Asansol
Railway Station; and

(b) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) and (b). The work of
Route Relay Interlocking at .Asansol
is in and advanced stage of progress,
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nearly 80 per cent of the indoor work
and 6p per cent of the outdoor work
having been completed, The works
now in progresg are laying of wooden
sleepers, Track circuiting, Cable lay-
ing Air-conditioning of power cabin,
and wiring of relay huts.

Additional Trains between Delhi and
Aligarh

1608. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether it is a fact that there
is a heavy rush of pasgengers between
Delhi and Aligarh and passengers
travel on roof top of coaches with
risk to their lives;

(b) if so, whethey Government pro-
pose to introduce additional trains
betweea Do.in ang Abgarh; and

(c¢) if so, the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
TARY AFFAIRS (SHRI MALLIK-
ARJUN: (a) Occasionally there 1s
over-crowding oa the shuttle trains
between De'lhi and Aligarh.

(b) and @, Introduction of an
additional train between Aligarh and
Delhi ig at present operationally not
feasible for want of line capacity en-
route and due tp lack of terminal faci.
lities at Aligarh and Delhi and acute
shortage of coaching stock,

Diesel Locomotive Components Work-
shop Project at Patlala

1609. SHR1 R. L. BHATIA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress, so far, made in
setting up of the Diesel Locomotive
Components’ Workshops project at
Patiala ih Punjab for which land has
been given free of cost by the State
Government; and
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(b) when the Project is likely to
be completed and production started
there? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The Project organi.
sation hag been positioned at site
which has prepared Abstract Estimate
fop different Shops, Machinery and
Plant, Power Supply etc., including
colony. Certain preliminary works
have also been taken in hand such as
procurement of land, preparation of
shop lay-outs, identification of Machi-
nery and Plant and other necessary
facilities etc.

(b) Construction of the Diesel Com..
ponent Works ig expected to reach
completion by the end of 1984-85 and
production of diesnl locomolive com-
ponents commenceg sor 1 thereafter,
subject to availability _rs funds,

et arferar awgwre afaf, fea

1610. =t wgvfwr : Far forew
AT SAIA REQUOT e[ AF IATH FT TV
w4 &

() #sar  woritg  ®AET 3
ordl F ifas F amy § et fama-
faarqa &t Fafa afaar  gwgerc
gfafe & frorat &r Iesia frar & ;

(=) afz g, @ = gTo= ara
T ®Ee ¥ UGt & ez #4r
T A W @ & ;

(w) =1 foeafea=a o 9w
¥ 9w aur gfag A Fg  afaenr
‘gAgEI afafe ¥ @ 2 frar ur
sre afz g, @ owr o dw ¥ gy
wd gfeg g Sy 1% WLET 9¢
@R A wr wfafer § 5 W



55 Written Answers

(%) wrioi # wfedr & amd
ol ST WWE ¥ A Ty wisAredy
N X RA & T FORR AT w7
waw o W ® § 7

foar war o weiw Hamal ¥
Tva dar (sioeh wfrer wiw)
(®) & (v) feht Frmaframa @
se Ao ¥ weaTe, gEafy & ada
¥ grafuy fafaw aweasit &t s
wy & fiq ot & amgae Gl
faeaaTs O 49 & Wead "
gfex  @fgs, as 1981-82 &
zfasl & fag o geEER JWR
wr wsw fmar 9\ @faly o feg
wg fRordf & awq-awa IX FN &Y
wsaq w0 fgqr war 9r 1 afed
ey FigaY ¥ Sowew & Wy W
wral 71 fosmal ) wiw ®#@ F
fag gwafn ¥ ow foems afely
Wit g ®Y A Wi feeeht fawafaarea
g &9 * wexm W afeil ¥ o
qEE G |

faeli fawafgarea o &9 &
wean Wk afeg § s qra ey
gredy  frgal B afvani § e
w1 ATAT AR Y, 13 e, 1981
% ¥k sfegenr  gamgere afkke
woet  aEeRsT & @ g ] fear o

fowrax afufe # zfasr fwdt
¥ godwA & wvwew W fowd S
gt ff ) @ freodl @ ge-aes

st W wk o wie ot wE frwa
aft ik w€, T ArEAT ¥ WA

¥ R afw v qar wfew 7 feg
7w s TfeETEw g wwr
wqT QT |

AUGUST 27, 1981

Written Answers 56

Raules foy admission. to B, Com{(Heus)
Course ipn Dellsi Colleges

1612. SHRI R, N. RAKESH: Will the-
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whethe, it is a fact that seve-
ral Delhi University Colleges were
flouting admission rules and had re-
duced the number of their seats, even.
though students seeking admission
this year were many more than last
Yyear; and

(b) if so, the steps Government
have taken for the admission and re-
move the irregularities in admissions
to B, Com. (Hons,) and other courses?
es?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and
(b). The Vice.Chancellop of Delhi
University had constituted a Grievance
Committee to lodk into the admis-
sion grievances of the students. The
Committee examined every complaint
regarding admissions including those
relating to admission to B. Com.
(Hons.) Course and wherever it was
found that the complaintg were gen-
uine, the colleges were askeq to ad-
mit the students. As the University
anticipated a heavy rush for admission
this year, the colleges were asked to
aamit at a level of 10 per cent above
the earlier peak year level (1977-78)
of admissions, if physical facilities per-.
mit.

The University being an autono-
moug body is fully competent to de~
cide its admission policy and to redregs
grievances, if any. Government, as
such, are not conoerned.

Construction of Rajlway ling in Libhys

1613, SHRI BALASAHEB VIKHE
PATIL: Will the Ministeyr of RAIL-
WAYS be pleased to state:

(a) whether Government made an
offer to the Government of Libya to
construct 200 kilometers long railwuy
line from Tripoll to ‘Wasjedit;

(b) if so, the cost -and other detaile
of the proposal; and
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(¢) the Libyan Government’s re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). No Indian Rail.
way Construction Co. Ltd a Public
Sector Undertaking under the Minis-
try of Railways has submitted ten-
der in response to a global invita-
tion by the Socialist Peoples’ Libyan
Arab Jamahiriya for construction of
two gsections of railway line-—one of
183 K. M. and the second of 27.5 K.M.
“The value of the tender for section
(I) is Rs, 174.8 crores and is under-
stood to be lowest, For section (IT) of
275 K.M,, the value is Rs, 215.4 crores;
which ig understood to be third lo-
west, Government of Libya are still
negotiating with Indian Railway
Construction Co. Ltd., and other ten-
derers,

Coaching terminal facilities at Asan.
so]l and Durgapur stations

1614. SHRI SUSHIL BHATTA-
CHARYA:

SHRI M. ISMAIL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
~ceived report of the Techno Economic
‘Survey about the Coaching Terminal
Facilities at Asansol and Durgapur
Railway Stations;

(b) if so, the details of the report;
and

(c) if not, when the report will be
submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) No.

{b) Does not arise.
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(¢) The fleld work for this survey
is expected to be completed by Sep-
tember, 1981 and report is expected to
be received by end of the year.

Stay prescribed for an Officer

1615. SHRI SANAT KUMAR
MANDAL: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether any stay has been
prescribed for an Officer of the Cen-
tral Secretariat Service Grade 1/
Selection Grade and working as De-~
puty Director/Director (Admn.) and
Under Secretary and Deputy Secreta-
ry in the D.G.H.S. and Ministry res-
pectively at one seat to ensure heal-
their administration, if so, what and
if not, why not;

(b) whether these Officers are in-
terchangeable between the D.G.HS.
and Main Ministry, if so, whether any
reshuffling er rotation was done
amongst these Officers, if not, why
not; .

(¢) the period for which each of
these officers have been working on
one seat both in the DGHS and Mijn-
istry; and

(d) the action which he proposes
to take to rotate them particularly
those who have been working at one
seat for the last three years and more
and have acquired vested interests
particularly when they deal with
technical people like Director?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Normally,
Officers of the Central Secretariat
Service who have put in centinuously
5 years service in a particular Section/
post are considered for rotation with-
in the Ministry/D.G.H.S. or from the
Ministry to the D.G.H.S. and vice
versa.
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(b) Yes, they are interchangeable
ang transfers are effected,

(¢) The period ranges from a few
months to a little over 5 years.

(d) in view of the reply given in
Part (a) above, the concerned Offi-
cers are considered for rotation in
other s:ats. No instance of vested
interest has come to notice,

Political Rights to Teachers

1816. SHRI CHRISTOPHER EKKA:
Will the Minjster of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the name of the staltes who have
given political rights to teachers;

(b) whether Government have a
proposal for sending guidelines to
other States for giving such political
rights to teachers;

(c) whether such political rights
will be given to the teachers of the
aided and private manageg schools
also; and

(d) the details about the imple-
mentation of this proposal?

THE MINISTER OF STATE 1IN
‘THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b).
Teachers, as all other citizens, enjoy
basic, fundamental rights. However,
teachers working in Government in-
stitutions are usually governed by the
provisions made in the relevant
conduct rules applicable to Govern-
ment Employees, They cannot, there-
fore, become memberg of any politi-
cal party or take active part in poli-
tical activities, or seek elections to
statutory bodies.

‘There is no proposal to issue any
ig‘:gde]ines to the States on this sub-
t.

(¢) and (d). Do not arise.
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Threat. of Malaria ang Steps to over-
come the same

1618, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Mjnister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that the
threat of Malaria is affecting some
parts of the country at present;

(b) if so, the detnils thereof;

(¢) whether any action has been.
taken by Government to overcome the
threat and if so, the deétails thereof;.
and
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(d) what action Government pro-
pose to take in this regard?

The MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
Ly WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b)., A
statement showing the incidence of
Malaria reportey by the States is at
Appendix-1.

(¢) and (d). The following steps
are being taken by the Government
jn this regard under the National
Malaria Eradication Programme to
«wovercome the incidence of Malaria:—

(1) A Modified Plan ef Opera-
tion, is being implemented in the
country with the objective of pre-
venting the spread of Malaria,

(2) Every village is to be visit-
«ed fortnightly by a surveillance
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worker to detect fever cases, col-

lmhhodsmensandtogmeppe-
symptive .treatment,

. (3) The laboratorjes have been
decentralized and these function in
each Primary Health Cenire for
prompt examination of the blood
smears and institution of radical
treatment of the malaria positive
cases.

(4) Drug Distribution Centres
and Fever Treatment Depots are
functjoning in the villages so that
the drugs could be made available
with np loss of time to the fever
cases,

(5) Insecticidal spray operations
are to be undertaken in all the rural
areas which have incidence of two
or more cases per thousand popula-
tfion per year, °
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Elevated suspended c¢oach Transport
System Between New Delhi Station
and Conpaught Circus

1620. SHRI K. MALLANNA; Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose
an elevated suspended coach trans-
port system to be introduced between
the New Delhi Station and the Cone
naught Circus area by the time the
ring railway in the Capital is electri-
fied before the end of next year: and

(b) if so, the detsils regarding the
Scheme of Government in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR BUTA SINGH):
(2) and (b). There is no proposal
for introduction of an elevated sus-
pended coach transport system in
Delhi, However, the proposal for in-
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troduction of Electric Trolly Bus
system is under examination. The
details of the scheme are yet to b®
finalised.

Action Programme for Physically
Handicapped by National Institution
for Visually Handicapped

1621. SHRI S. B. SIDNAL: will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased fto
state:

({a) whether the National Institute
for the Visually Handicapped has pre-
pared any action programme for the
physically handicapped during the
current year;

(b) if so, the details thereof;

(¢) whether any evaluation has
been done of the work done by the
Institute so far and if so, the details
thereof; and

(d) the money allotted to the Insti-
tute during the last three years?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-

TI SHEILA KAUL): (a) and
(b). The National Institute for Visu-
ally Handicapped deals only with
blind and visually handjcapped per-
sons. A Statement giving its action
programme as prepared by the Insti-
tute for 1981-82 is attached.

(¢) No formal evaluation of the
work of this institute has been done.
This is, however, a subordinate office
of the Government and is subject to
normal supervision and audit.

(d) The actual expenditure on this
institute in 1979-80 and 1980-81 and
estimated expenditure for 1981-82 is
given below:—

Rupees in lakhs

1979-80 28.00
1980-81 37.00
1981-82 49.00
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Statement
Action Programme of the National
Institute for the Visually Handicapped
for 1981-82

BRAILLE PRODUCTION

(I) Produce ten text books for
blind children upto class VI for free
distribution. Assistance for this pro-
gramme js provided by UNICEF.

(II) Produce 25 other titles in
Hindi and English.

(III) Produce four books in the
newly evolved system of Hindi
Braille Contractions and Abbrevia-
tions.

(IV) To produce in braille a
physical and 5 political map of
India,

(V) To continue the production
of Nayan Rashmi, 3 monthly jour-
nal in Hindi.

(VI) To continue the production
of “Braille International” a world-
wide technical journal on blindness.

OCCUPATIONAL TRAINING

(I) To continue the training of
blind adults in crafts like weaving,
chair caning, chalk making, soap
making, candle making, plastic
work, rexine bag making, light en-
gineering etc.

(II) To try out new occupations
like  Radio Assembly, Braille
Shorthand in English and Hijndi,
Audic-typing, telephone operating
etc,

PERSONNEL TRAINING

(I) To conduct at least two
courses for the training of resource
and itinerant teachers. The first
course for teacherg from Madhya
Pradesh begins on August 25, 1981.

(II) To conduct a course for
training of teacehrs from schools for
the blind in Contractions and Ab-
breviatjons.

(III) To initiate a Master’s Deg-
ree level course in the education of
the visually handicapped. Garhwal
University has accorded gffiliation
in principle.

(IV) To continue the develop-
ment of four centres for the train-
ing of teachers of the blind at
Delhi, Bombay, Calcutta and
Madras.

EDUCATION

(I) To continue education of blind
children upto the Tenth class. The
school has been recognized by the
Uttar Pradesh Board of Secondary
Education, Allahabad as a Xigh
School,

(II) To continug with the educa~
tion of partially sighted children
upto primary stage.

(III) To develop some facilities for
blind and partially sighted child-
ren with associated problems.

LIBRARY SERVICES

(I) To continue serving nearly
1500 members of the National Lijb-
rary for the Print Handicapped.

(II) To initiate a talking book
service. One book has been record-
ed. About a dozen books are likely
to be recorded by the eng of the
year.

(I1I) To build up a reference sec—
tion. A substantial number of books
has already been received from
United Kingdom and US.A. this
year,

(IV) To continue to transcribe by
hand important books needed by
small number of students.

PRODUCTION OF APPLIANCES

It is hoped to double the production
of special appliances like braille
slates, pocket frames arithmetic
frames, abacuses etc.
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SHELTERED WORKSHOP

To continue to p’rovide work to
about 40 blind workers engaged on
chair caning, weaving, light engineer-
ing and candle making,

RESEARCH

This year a system of Contractions
and Abbreviations in Hindi Braijlle
has been evolved. It was unanimously
approved by a workshop composed of
experts from various Hindi speaking
States.

A system of Hindi Braille Short-
hand has already been evolved.
“Training has already commenced.

The following other projects are in
Progress: —

(I) A study designed to study
the manneristic behaviour of blind
children. A comparison of sighted
and blind children has been made.
A book jg expected to be published
in a few months.

(II) A study designed to indjcate
what materials bling students com-~
prehend best through braille, re-
corded materials or human readers.

(I1T) Adaptation of the Wechsler
Intelligence Scale for children.

(IV) Adaptation of Riven’s Pro-
gressive Matrices.

(V) A study of Rapid Braille
"Reading techniques.

(VI) The development of an in-
digenous Braille Shorthangd Machine,

(VII) The development of piece
of equipment to help a blind
weaver work independently,

(VIII) The development of a
“light probe in collaboration with
-the Indian Institute of Technology,
Delhi with a view to helping a
blind operator to operate a tele-
phone switch board without sub-
-stantial modification,
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(IX) The development of a mini
braille writer,

(X) Identification ang develop-
ment of principles of uniformity in
contractions and abbreviations for
various Indian languages.

WORKSHOPS

This year the Institute conducted
a workshop on Braille development in
July, 1981,

The following other workshops are
planned: -—

(I) A workshop to evolve &
Braille Music Notation.

(II) A workshop to consider
what electronjc devices can be de-
veloped for the blind.

(ITIT) A workshop to develop a
science teaching kit for the blind.

(IV) A worksohp on the adjust-
ment of the blind.

PUBLICATIONS

The Institute expects to publish
shortly a book op pre-school blind
children.” The Institute is also engag-
ed in the preparatjon of a pamphlet
on the prevention of blindness.

ASSISTANCE TO DISABLED
PERSONS

The Institute is operating the Min-
istry’s scheme for assisting blind and
other disableq persons in the pur-
chase/fitting of aidg¢ and appliances
needed by them for their education,
employment etc,

ACQUIRING NEW EQUIPMENT

The Institute is trying to obtain
upto date equipment for the educa-
tion and rehabilitation of the visually
handicapped With TUNICEPF help a
speech calculator has been received

A machjne that reads print to the
blind is on the way.

A sovhisticated Braille Writer is
also on the way.
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About 50 Perking Braillers ang three
Braille Shorthand Machines have
arrived. Some more sophisticated
equipment js to be added shortly.

Additional Filorial Eradication Clinics
in Dhenkanal District of Orissa

1622. SHRI K. P. SINGH DEO: will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have &
propusal for opening of some addi-
tional Filorial Eradication Clinics in
Dhenkanal District of Orissa during
the year 1981-82; and

(b) if so. the steps taken so far in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) There are
8 Filaria Clinics in Orissg State but
none of these is located in Dhen
Kanal Djstrict. During 1981-82, 5 new
Filaria Clinics are proposed to be
opened in Orissa State, The Clinics
are tn be established in towns where
Filaria Control Units are functioning.
Since a Filariz Control Unit is func-
tioning in Dhen Kanral town, the State
has been requested to establish a
Clinic at Dhen Kanal also,

(b) The targeis have been commu-
nicated to the State Government as
well gs the State Health Directorate
of Orissa. They have also been re-
quested to take adequate stepg to
achive the targets.

Posting of Senior Domestic teachers
of Government{ Higher Secondary
Schools, Delhi near their resl-
dences

1628. SHRI PIUS TIRKEY: will
the Minister of EDUCATION AND
SOCIAL: WELFARE be pleased to
state:

(a) whether some Senior Domes-

tic Teachers posted in Government

AUGUST, 27, 1881

Written Angwers 76-

Higher Secondary Schools in their
locality or within twg Kms. from
their residence jn District South of
Directorate of Education, Delhi Ad-
ministration, have not been transfer-
red during the last twelve years;

(b) if so, the number of such
teachers, school-wise, in District
South who have been working in
schools jn their locality or nearby
their locality within two Kms, from
their residence, for the last eight
vears Or more;

(c) whether some Senior Domestic
Science Teachers have been trans-
ferred to schools far gway from their
residences where they have to change
two or more buses for reaching
schools;

(d) if so, the transfer policy in this
regard; and what steps Delhi Admi-
nistration propose to take to alleviate
their difficulties; and

(e) whether Government propose
to post such teachers in schools in or
near their localjty?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir,

(b) Delhj Administration have re-
ported that there is one such teacher
in each of the following schools;

1. Govt. Girls Hr. Sec. School,
Bhogal.

2. Govt. G.5.S.S. No. 1, Kalkaji.
3. Govt. G.5.5.8. Madangir.

4. Govt. G.8.S,, Sector-IV, R. K.
Puram.

5. Govt, G.8: School, Chirag Delhi,
New Delhi.

(c) Yes, Sjr.

(d) and (e). According to the in-
formation furnished by the Dethi
Administration, the transfer policy
envisages transfer of teachers gene-
rally either on the request of the
teacher or on the basis of post-fixa-
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tion, The policy also requires that
no transfer should be effected with~
out a substitute from a rural area or
resettlement colony. Teachers who
have worked for 5 years at a distance
of 20 Kms, or more continuously are
not to be transferred to rural schools.
Such teachers after they complete §
years of postings in remote schools
are required as far as possible to be
posteq to schools near their resi-
dence. It js expecteq that it may be
possible to provide relief to them as
soon as school-wise post- fixation is
determined in accordance with the
norms for post-fixation for 1981-82
notified on 1-8-1981.

Complementary Railway Passes to Re.
tired Raliway Employeeg

1624. SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that retired
railway employeeg are granted compli-
mentary passes every year, and the
class of Pass (i, e. 1st or 2nd class) is
determ'ned on the basis of their pay at
the time of retirement;

(b) whether he has received a re-
presentation on 28th April, 1981 from
the Chairman, Central Government
Pensioners’ Association, Kalyan, de-
manding that such retired employees,
who were getting 2nd Class compli-
mentary passes bprior to 1974 (i. e.
when I, II and III class system was in
practice) should be granted 1st class
passes now;

(¢) it so, what decision Government
have taken in this regard;

(d) if no decision has been taken so
far, the reasons for delay and when
a decision is likely {o be taken?

THE DEFUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Retired railway employees
are granted post retirement compli-

BHADRA 5, 1908 (SAKA)

Written Answers 78.

mentary passes on the scale as lald
down from t.me to time, The number
and clasg of pass is determined with
reference to substantive status of the
employee concerned or the post held
in an officiuting capacity continuously
for a periocl of 3 years before the date
of retirement.

(b) Yes.

() and (d). The Govenment have
considered the request but they did
nol agree to the request on the conside-
ration that such staff were not eligible
to first clasy passes at the time of their
retirement.

Number of Dacoities and Robberies
committeed during the Last Three
Years.

1625, SHII R. R. BHOLE:

SHI'I CHIRANJI LAL SHAR-
MA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the nmmber of dacoities and rob-
beries committed on trains during the
last 3 yeary and the loss of life and
property suffered by the travelling
public on this account;

(b) the loss suffered by the Railways
through pillerage of railway goods and
booked consignment on various rail-
ways during the same period;

(c) whether the Railway Protection
Force and the Government Railway
Police are uite adequate to deal with
this growing menace of thefts and
robberies; and

(d) if nol, steps Government propose
to take to augment the strength of
Railway Protection Force and Govern-
ment Railway Police?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR«
JUN): (a) The number of dacoities and
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robberies committed on trains during
1978, 1879 and 1980 and the loss of
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life and property suffered by travelling
public on this account are as under:—

Nub. of / .l[irm o‘i;f Loss of
robberies e passengers
Year dacoities passcngers in
committed in dacoity] dacoity|
on trainson  robbery robbery
all cases in cases
Railways trains in trains
T Rs.
we . . . . 223 1 8,93.896
1979 . . . . 253 1 11,053,271
198 . 851 6 14,89,093

(b) The correct index of the loss
suffered by the Rallways through loss,
theft and pilferage of booked consign-
ments is the compensation claims paid
on this account, The amount of com-
pensation claims paid by all Railways
on account of loss, theff and pilferage
of consignments during the last three
Years was as under:—

Amount of
compensation
claims paid
on account of
Year loss, theft &
ilferage by

e Railways
(Rs in lakhs)
1978-79 80333
1979-8o 73528
1980.81 g62-83

{¢) No.

(d) With a view to further improve
the working of the Government Rail-
way Police its strength is being aug-
mented by the State Governments, The
Railways have also agreed to bear 50
::;. cent cost of the expenditure incur-

The ‘Principles and Prodedures re-
lating to Security on Rallways’ is one

of the terms of reference of the Rail-
way Administrative Reforms Com-
mittee headed by Shri B. D, Pande.

v W wr weww, afemiEr #§
wreb-wre & farerrfya wt gfaag

1626.8% qfgww dAx:
fawt:  war @™ werrer Weft I @At
;g W& e

(®) Trshra  dwgm wEIT,
gfesrar % farenfedt «t arebe-arer
sfretor & forg. Iaasw giraml ar s
war g Wi

() ;7 weqw § AT F
frg @ w1 Farr €6 W I gar
g o fr sy A< W owg @«
awnd F ¥ dIEf g AR A@OE ?

frort way @O wERW Harw §
e At (s e wim ) (7) wiT
(&) . Jaei guTw T A Hewma,
qfearer A 7 g arede I FEH
§ fradqm @fe w1 T W,
awh ¥ goae Ty ag-oiwim aw=-



81 Written Answers BHADRA § 1008 (SAKA)

™ wwr # fr qedeaw ¥
sfusor & faq gfrad sowew §
A A Fqa amde @ ¥ forg
A F gUAA AT TF WAT FH F
freafor @ w1 -y far war & e
W e & svnw & fag d@ic
&Y S ¥ mrew g

wrhly ax &  wiowo & feg
famac, 1981 & weq ¥ wifxas @9
Fuw faAeft arde-am  wforew &
W Gear AT AT WTHT R 1 %9 B
W™, 250 TR WK TA-
wJfaa ¥ AT W @F W
fadwr & s feaqr o @ g, "9
# €@ & Wy e s @Y A Y Wi
g

Expansion of Barjamda Raillway
Station

1627. SHRI HARIHAR SOREN: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have a
proposal for the expansion of Barjam-
da railway station of Singhbhum
Dstrict of Bihar under South Eastern
Railway during the Sixth Plan period;

(b) if so, estimated amount to carry
on the expansion work;

(c) when the expansion work is ex~
pected to sart; and

(@) the details about the implemen-
tation of {the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) to (d). Do not arise,
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Diversion of Import Cargoes from
Bombay Port

1628. SHRI B. V. DESAI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that Central
Ministries and public sector underta-
kings have been directed to divert the
import of cargoes from Bombay to
other ports;

(b) if so, what were the main reasons
for the same;

(c) is it also a fact that there are
currently 20 ships waiting in stream at
this port and apother 20 were going
through the procedure of registration
at the port dyring the month of July
1881;

(d) if =0, whether in all about 50 to
80 ghips were waiting at this port to
unload cargo;

(e) if so, to what extent steps taken
by the Government has eased the
situation; and

(f) what steps are being taken to
avoid such gccurrences in future?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). In view of the
current congestion at Bombay Port,
the Central Ministries and public sector
undertakings are being advised to
make greater use of other Indian Ports
wherever practicable till the conges-
tion in Bombay eases.

(e) and (d). On 22 August, 1981, 25
vessels were waiting for a berth at
Bombay. Besides, 19 vessels had re-
gistered for berth and gone to other
ports. In addition, 12 vessels, which
were not ready to work, were lying
in stream,

(e) and (f). Despite the Bombay Port
having handled during April to July
1981, 3 lakh tonnes of traffic (excluding
POL) more as compared to the corres-
ponding period of 1980, the Port conti-
nues to suffer congestion. The Bombay
Port authorities have taken wvarious
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steps to ease the situation. These in-
clude encouragement for mid-stream
discharge of cargoes through payment
of subs'dy, taking action against such
vessels as do not perform adequately
at the berths, and providing out-of-turn
berth to vessels which complete cargo
operations al faster rate, ete. Since
April 1981, 46 vessels discharged car-
goes in mid-stream involving about
73,000 tonnes. As a result of these
measures, there has been some im-
provement in the position.

Ag a long term solution to the prob-
lem of congestion at Bombay, the pro-
posal to construct a new Port at Nhava
Sheva is under cons'deration.
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Amenities at Kangra Valley Railway
Stations

1630. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the facilities for cons-
truction of rain shelters on platforms,
provisicn «f water coolers, telephone
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facilities etc., have been demanded on
stations of Kangra Valley Rallway (i)
Jwalamukhi Road (ii) Guler (i)
Nandpur Bhitauli; and

(b) if so, the decisions taken by
Givernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The miximum number of passen-
gers dealt with at any one time in a
day (Excluding Mele traffic) at Jwala-
mukhi Road, Guler and Nandpur
Bhitauli Stations is 150, 80 and 40 res-
pectively. For this level of traffic wait-
ing accommodation by .way .of waiting
hall on each of the above station al-
ready stands provided which is con-
sidered adequate.

The need for water coolers at the
abuve stations has been realised and
these will be provided in accordance
with availability of funds.

The P & T authorities were contac-
ted for provision of P&T telephones at
some of the stations on Kangra Valley
Railway which includes Jwalamukhi
Road and Guler, It is learnt that the
P&T Department would be in a posi-
tion to provide a P&T telephone at
Guler for which g demand has already
been placed on them.

At Jwalamukhi Road, it may not
be feasible to provide a P&T telephone,
as there is no Telephone Exchange
nearby.

Guidelines to States to adopt Excise
Policy for Tribal Areas

1831. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) whether Government have sent
guidelines to the States to adopt the
excise policy far tribai arees;
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(b) if so0, the names of the States
which followed the guidelines and abo.
lished liquor shops from tribal areas
so far;

(c) the number of liquor shops still
remains 10 be closed down State-wise;

(d) if nol, the reasons for delay in
implementation of he guidelines;

(e) the annual revenue from excise
on liquor earned by the Staies, State-
wise;

(f) whether the tribal areas and
tribal population are not being exploi-
led due to the large number of liquor
shops in these areas; and

(g) if so, whether the revenue factor
comes in the way of abolishing the said
liquor shops «o -5 t rive social justice
to these pevnic?

THE MINISTEFE. OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) to (g). The informalion is being
collected from the State Governments
and will be laid on the Table of the
House.

Computer Programme on Accidents

1632. SHRI CHINTAMANI JENA:
SHRI B. V. DESAI:

Will the Minister of RAILWAYS be
pleased to statc:

(a) whether it is a faect that rail-
ways have decided to develop a com-
puter programme on accidents to pro-
vide data and details of accidents and
also to help fix responsibility; and

(b) if so, the details regarding the
steps taken by Ralilway authorities in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Yes, The Zonal
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Railway  Administrations bave been
asked to explore the possibility of
computer programming for manage-
ment information regarding accidents,
if necessary, with the gassistance of
technological institutions,
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Evaluation of text books by NCERT

1634. SHRI D. 8. A. SIVAPRA-
KASAM: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether the NCERT has un-
‘dertaken any pilot project of evalua-
tion of text-books which are prescri-

bed in schools in various States in
India;

(b) if so, the subjects on which
evaluation study is made and the ob-
ject of making such evaluation;

(c) what are the States involved in
‘the matter; and

(d) whether evaluation has been
-completed and if so, the result there-
of?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI  SHEILA KAUL): (a)
NCERT has undertaken a project of
evaluating school text-books from the
stand point of national integration.
NCERT will coordinate the whole
programme, Actual evaluation will
be done by State-level agencies in
accordance with the guidelines pre-
pared by NCERT.

(b) Text-books in history and lan-
guages are being reviewed to begin
with. The main object of the re-
view is to eliminate passages and ap-
proaches prejudicial to national inte-
gration as also to ensure incorporation
of information which will promote
national unity.

(c) The present programme  pro-
poses to cover all the States and
Union Territories,

(@) The work of review is required
to be completed before the com-
mencement of the academic session in
1982-83. The reports about review
work are awaited from the States.
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Labourers engaged by Civil Contrac-
tors in IDhanbad Eastern Railway

1635. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) number of the Civil Contrac-
tors in Dhanbad Division, Eastern
Railway, doing the construction of
buildings, roads, repairs, etc., since
January 1981;

(b) number of labourers both male
and female engaged by each Contrac-
tor, rate of pay and other benefits
given to each male and female wor-
ker; and

(¢) report of the L.E.C, concerned
regarding observance of the Labour
laws, minimum wage Act, etc, by
these Contractors?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Eighty.

(b) Over 1300 labourers male and
female are employed by these con-
tractors on various works and con-
tracts.

The contractors have stated that
they are paying the labourers, wages
as fixed by the State'Central Govern-
ment under the Minimum Wages Act
and that they are giving also benefits
they are entitled to under this Act.

(¢) There js no adverse report from
the Lobour Commissioner in this re-
gard.

Opening of Central school at Ghazi.
pur, Uttar Pradesh

1636. SHRI ZAINUL BASHER:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleas-
ed to state;

(a) whether any representation has
been received for opening of a Cen-
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tral School at Ghazipur in Uttar Pra-
desh where Central Government
Opium Factory employees are in
large numbers; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a)
No, sir.

(b) Does not arise.

Regularisation of A P.O.

1637. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) is it a fact that .Assistant Per-
sonnel Officers from  shadow panel
have been regularised as final panel
on Southern Railway and South Cen.
tral Railways by the Railway Board;

(b) how many others are waiting
for regularisation on the same ground
on the Western Railways and repre-
sentations pending;

(c) what is the difference between
shadow panel and the provisional pa-
nel in reference to Rule 206 of the
Indian Railway Establishment Panel;
and

(d) why persons empanelled as
shadow panel have been asked to re-
appear in the selection on the West-
ern Railway when others have been
regularised on other Railways.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) Three out of twelve employees
placed on the shadow panel following
the selection held by the Western
Railway for the post of Assistant Per-
sonnel Officer in 19756 have represent-
ed for regularisation. Their cases are
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not analogous to the cases on the
Southern and South-Central Rail-
ways referred to.

(c) and (d). Para 206 of the Indian
Railway Establishment Manua] refers
to currency of panels and provides for
Group ‘C’ (Class III) employees em-
panelled for promotion to Group ‘B’
(Class II) and who have officiated in
Group ‘B’ in non-fortuitous vacancies
not being called for subsequent se-
lection, A provisional panel is noti-
fled wherever required; pending dec-
laration of the final panel. The prac-
tice of drawing shadow panel has been
discontinued from July 1878. shadow
panels, wherever drawn earlier con-
sisted of the names of successful em-
ployees who could not find a place
within the number to be placed on
the panel. Such employees were
considered for ad-hoe promotion,
where necessary till such time as
duly empanelled candidates from the
next regular panel became available,
Promotion of employees on the basis
of shadow panel does not confer a
right for regular promotion until they
are included in the regular panel, The
cases of employees borne on the sha-
dow panel of APOs of the Western
Railway are mot analogous to the
cases of the Southern and South-
Central Railways referred to.
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Stay of APO/DPO at the same place

1639. SHR1 DIGAMBER SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any guidelines have
‘been laid down for the Railway Ad-
ministratons for the stay of an APO)
DPO at the same place to ensure
cleaner admnistration; if so, the de-
tails thereof; and if no6t, the reasons
theérefor;

° (5) whether it iz a fact that some
APOz: whbo were promoted as DPOs
were. transferred from some of the
Division on the Northern Railway to
the Headquarters Office other Divi-
slons, but were posted back to their
old Divigsion iA higher rank as DPO
even witholit completing one year in
their new assignments;

(c) if so, who are they and why
such rapid transfer were made by
posting them back to the Divisions,
where they had already stayed for g
number of years as APO gnd whether
some of them were permitted to re-
tain Railway Bungalows also during
their transfers; and

(d) the public interest served by
such rapid transfers and the steps
which he proposes to take to stop
such favouritism and malpractices to
benefit some individual officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Instructions exist
that officers should generally be al-
lowed to remain in the same post for
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a period not exceeding 4 years, ex-
cept in inescapable cases in the exi-
gencies of service,

(b) There is only ong such case of
an AP.O.

(c) Snri H, N, Khare, Assistant
Personnel Officers|Moradabad on his
promotion to Senior Scale, was post-
ed in Headquarters Office on tempo-
rary transfer on 1-1-1981 against a
retirement vacancy. The post of As-
sistant Personnel Officer Moradabad
was subsequently upgradeg to Senior
Scale. Shri Khare was transferred

back to Moradabad Division from
18-6-81 (AN) on administrative
grounds The transfer of Shri Khare

to Headquarters being temporary, he
was entitled to retain the railway
quarter at Moradabad as per rules.

(d) The (tiransfer of Shri H. N.
Khare back to Moradabad was order-
ed on administrative grounds, This is
not a case of favouritism.

Saharsa-Darbhanga Line

1640. SHRI ANANDA PATHAK:
Will the Minister of RAILWAYS be
pleased 1o state:

(a) whether Government’s attention
had been drawn to a news item re=-
garding various investment by the
Railway department in the State of
Bihar, like Railway line between Sa-
harsa and Darbhanga and a Diesel
locomotive shed at Patna;

(b) if so, whether the technical
evaluation revealed that this line
would not be viable;

(c) whether the evaluation was re-
evaluated with new norms to have a
favourable report;

(d) whether the location of the
diesel locomotive shed will come in
the wav of the railways optimal effi-
ciency;

(e) whether Saharsa-Darbhanga

line will not add to railway revenue;
and
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f) it so, full details about these
projects inclading both evaluation re-
port in respect of Saharsa-Darbhanga
line and feasibility report of diesel
shed at Patna?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) to (f). No survey has so far
been carried out for construction of
Saharsa-Darbhanga railway line.
Therefore financial viability of this
line cannot be established. As regards
the feasibility of a diesel loco shed
near Patna, location of a Diesel Shed
is decideq after taking into account
various factors such as suitability for
operations, availability of infra-struc-
. tural facilities etc, I.ocation of diesel
shed near Patna viz, at Danapur is
under consideration as a large number
of steam hauled gervices on the Patna.
Gaya Branch and the shuttle services
in the Patna area are proposed to be
dieselised in the future, .

Setting up of Book Finance Corpora-
tion

1641. SHRI JAGDISH TYTLER:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government  have
taken any steps for getting up a Book
Finance Corporation which is so very
badly needed for the uplift of Indian
publishing trade;

(b) if so, the steps taken in this
regard; and

(¢) full details of the Book Finance
Corporation with its expected activi=~
ties and responsibilities?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

AND SOCIAL WELFARE (SHRI-
MAT]  SHEILA KAUL): (a)
No, Sir,

(b) and (c). Do not arise.
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Decision to set up an Inland Con-
tainer Depit at Delhi

1642, SHRIMATI PRAMILA DAN-
DAVATE:

SHRI JAGDISH TYTLER:

Will the Minister of RAILWAYS
be pleased to state: .

(a) whether it is a fact that Gov-
ernment have decided to set up an In-
land Container Depot at Delhi;

{b) whether this Depot will be
declared as a dry port;

(c) whether any survey has been
ordered in this respect; and

(d) what are the details of the sur-
vey report?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND, IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) (a) Yes .

(b) To the ex.tent that the Customs
examination will be undertaken at
the Depot. .

(c) Yes,
(d) The Report js still gwaited.

Agreements with Bahrain

1643. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) what agreements if any have
been signed with Bahrain for streng-
thening the economic ties following
the Prime Minister's visit to that
country; and .

(b) the volume of trade with that
country during the year 1980-81 and
the volume of trade expecled during
the ensuing year?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) The Prime Minister has
not paid a visit to Bahrain, The Amir
of the State of Bahrain, H.H. Shalkh
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Isa Bin Sulman Al-Khalifa however
visited India from April 27 to 30,
1981. An agreement on Economic
and Technical Cooperation between
the two countries was signed during
the visit.

(b) Indian exports to Bahrain dur-
ing 1880 (latest figures available) to-
talled Rs, 284 million as against im-
ports of Rs. 194 million. India thus
had a favourable balance of trade of
the brder 6 Rs. 80 million, Efforts
comieue to be made to expand the
volume of our trade with Bahrain.
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Prohibition Pollcy

1645. SHRI RAMJIBHAI MAVANI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state;

(a) whether it is a fact that Gov-
ernment have  written letters or
issued directives or suﬂﬂon to
some of the states for thp reconside-
ration on Prohibition policy and made
it a liberal or flexible or accordingly
to the needs and wishes of people;

(b) it so, the details thereof;

(c) the reasons for writing such
letters and directives;

(d) whether Central Government
have received reportg from states or
seen press news that some states want
to revise the policy in the matter;

(e) if so, the details thereof and
the reaction of Government thereto
and the action taken by Centre in
the matter; and

(f) what help and assistance will
be provided by Centre if guch policy
is adopted by state or if such de-
mand is made from Centre by States?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL)- (a)
No, Sir.

(b) and (c). Does not arise,

(d) and (e). Government of Guja-
rat, Tamil Nadu, Rajasthan and Bihar
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had introduced total prohibition in
their respective Stafes. bgher State
Governments have #lso regulat-
ing excige policy of the State, The
Government of Bihar had, however,
lifted total prohibition in the State
with effect from 1-9-1980. The Ra-
jasthan Government has repealed
Prohibition Act, 1969 with effect from
11th August, 1981. Some of the other
State Governments have also been
modifying|rationalising the excise po-
licy in their States from time to time.
The production, manufacture, possess-
sion, transport, purchase and sale of
intoxicating liquors falls within the
jurisdiction of the State Government,
The Central Government have issued
guidelines in respect of Prohibition
Policy and there has been no change
in these guidelines recently. It is,
however, for the State Government to
determine the precise policy to be fol-
lowed within the State.

(f) Government of India, at present.
compensate the States to the extent
of 50 per cent of the established loss
in excise revenue (with reference to
revenue from this source in 1977-78)
resulting from the introduction of
prohibition.
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Number of trains and catering estab-
lishment where families of Agarwals
etc. are involved

1647. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) in how many trains and cater-
ing estaplishmenis in the railways
specially in North Eastern Railway
and NF railways families of Agar-
wals’ and their relatives and subsidia-
ries and inter-connected companies
are involved;

(b) date|dates from which these
concerneg are in this business; (ful-
lest) details thereof;

{¢) whether there was any low
suit against any of these families; and

(d) it so, details fhereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). On the
North Eastern Railway, no contract is
held by any person with the surname
of Agarwal, However, on Northeast
Frontier Railway, M|s. P. R. Catering
Company are holding catering con-
tracts in five pairs of trains viz., 15Dn|
16Up G. L. Express, 3Up{4Dn Assam
Mgil  since 1958, 59Up/60Dn Kamrup
Express (B. G.), 5Up|6Dn Kamrup
Express (M, G.) since 1976 and 155 Dn/
156Up Tinsukia Mail (BG) since 1878.
Dining Car Contracts, except 155Dn|
156Up Tinsukia Mail, were originally
awarded to one P. R, Agarwala,
which wag subsequently altered as
M/s. P. R. Catering Co. from 1-4-1977
due to thange in Partnership Deed.
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M/s. S.R. Marwari and Co. (owned
by one Shri G. K. Agarwala) are
holding Refreshment Room contracts,
one each at Katihar and Siliguri Jn.
and eight vending stalls at Katihar
since 1930,

(c) No.
(b) Does not arise.

Conference to strengthen shipping ton-

nage
1648. SHRI SONTOSH MOHAN
DEV: Will the Minister of SHIP-

PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that a Con-
ference was organised recently in
Zagreb, Yugoslavia on cooperation
among  developing countries in the
field of transport and communica-
tion;

(b) if so, the decision taken  at
the said conference; and

(c) what steps are envisaged to
strengthen the shipping tonnage?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes. The Ninth
Round Table of developing countries
on ‘Co-operation in the fleld of Trans-
port and Communications’ was held
at Zagreb, Yugoslavia, from 21st to
23rd April 1981,

(b) and (c). The record of the
proceedings of the Conference has not
vet been received, A reminder is be-
ing sent.

Foreign Minister's visit to USSR

1649. SHRI R. P. GAEKWAD: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
External Affairs Minister visited
Moscow on 16th July for talks with
his counterpart in Russia;

(b) whether he had made India’s
position eclear in =olving untesolved
questions with China; and
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(c) if so, the outcome of discussions
during varipus rounds with Russian
Foreign Minister?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) I had talks with the So-
viet Foreign Minister, Mr. Gromyko.
I also met the First Deputy Prime Mi-
nister of the USSR Mr. Arkhipov
who, along with me, is the Co-Chair-
man of the Indo-Soviet Joint Com-
mission.

(b) aand (c). The talks were wide
ranging and included subjects of in-
terest, common to both the countries.
I also referred, inter alia to the dis-
cussions that had taken place during
the recently concluded visit of the
Chinese  Foreign Minister to New
Delhi,

I believe that these talks have help-
ed jn achieving a better undersianding
of the Soviet and Indiap positions on
important international issues.

High drop out rate of S.C./S.T. chil-
dren at Primay stage

1650. SHRI JAGPAL SINGH:
SHRI KUSUMA KRISHNA

MURTHY:
SHRI RAM VILAS PAS-
WAN:
SHRI RAJESH KUMAR
SINGH:
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
to state:

(a) whether the fourth All India
Educational survey has revealed that
the drop-out rate in the primary
schools is very high and the majority
of the children belong to SC|ST and
other weaker sections;

(b) if so, the details thereof sfat-
ing the names of the States where
the rate of drop-outs in primary
schools is very high;

(c) the reasons for the high drop-
outs identified by Government in
these States; and
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(d) the steps taken by Government
in the development of education in
the educationally backward states?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b).
The Fourth Survey did not collect
data on drop-out rates. Based on en-
rolment cohort starting with class X
enrolment in 1974-75 and ending with
class V enrolment in 1978-79, tha
drop-out rates at the end of claes ¥
in the Statesg{Union  Territories, in
descending order, are given in the
Statement attached as Annexure I

Group-wise drop-out rates are not
available,

(c) The reasons are indicated in the
statement attached as Annexure IL

A{d) The steps are indicated in the
Statement attached as Annexure IIL

Statement
Annexure I

States Drop-out Rate at

the End of class

V in Percentage
1. Manipur 82.7
2. Meghalaya 78.3
3. Assam 74.5
4, Uttar Pradesh 74.5
5. West Bengal 74.1
6. Orissa 69.6
7. Nagaland 68.6
8. Tripura 679
9. Bihar 67.0
10. Karnatakg 63.6
11. Andhra Pradesh 62.4
12. Rajasthan 60.6

13. Madhya Pradesh 57.8%,
14, Maharashtra 57.7
15. Gujarat 502
- 16, Jammu & Kashmir 419
17. Punjab 48
18. Tamil Nadu 41.0
18. Himachal Pradesh 288
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H 2

20. Haryana 28.1
21. Kerala 111
22, Sikkim N.A.

Union Territorieg
23. Dadra & Nagar Haveli 80.9

24. Arunachal Pradesh 78.2
25. Mizoram 65.3
26. Goa, Daman & Diu 39.8
27. A. & N. Islands 34.2
28, Lakshadweep 33.5
29, Delhi 26.8
30. Pondicherry 23.2
31. Chandigarh 0

ANNEXURE II

The main reason for high drop-out
rateg is poverty. Children of the
weaker sections of the community,
including scheduled castes and sche-
duled tribes, are required to help in
the earning of family livelihood and
also, particularly in the case of girls,
in the looking after of their younger
brothers and sisters and in  doing
other hou.ehold choareg while their
parents are awa, at work. Other
reasong are ag below:

(i) Lack of physical facilities
including proper school buildings,
blackboards, furniture and other
equipment.

(ii) Stagnation due tg detention
in each class.

(iiiy Bookish knowledge-oriented
curricula, irrelevant tg the needs
and life-situations of children.

(iv) Lack of teacher competence.

(v) Non-availability of schooling
facilities within easy walking dis-
tance.

(vi) Existence of single-teacher
achools,

(vii) Non-availability of woman-
teachers,

AUGUSBT 27, 181

Wrilten Answers 104

(viii) Parenta] apathy due to
socio-economic reasons.
a

(ixs Inadequacy of the super-
visory machinery, *

(x) Existence of educationally
backward States where the prob-
lemg are more extensive and the
existence of backward pockets/
areag in almost a]] the States.

ANNEXURE HI

In the context of the programme
of universalisation of elementary
education, the State Governments
and Uniop Territory Administrations
were advised to take comprehensive
measures for the development of this
programme, Besides, special concerted
efforts are being made for develop-
ment of elementary education in the
educationally backward States. The
measures in particular are;

(i) Introduction of ungraded
schoo] system and elimination of
stagnation so that every child shall
complete one class each year and
will be promoted to the next higher
class till he completes class VIII,
but with adequate safeguards by
way of periodic assessment and
evaluation on a continuing basis.

(ii) Provision of multiple point
entry intp any class in the elemen-
tary stage.

(iiiy Improvement of physical
facilities of primary and middle
schools.

(ivy Improvement of quality of
education through decentralisation
of curricula making them relevant
to the needs, life-situations and
environmentg of children in diverse
social, economic, cultural and geo-
graphical conditions.

(vy Improvement of teacher
competence through application of
better standards of educational
qualification and in-service train-
ing.

(vi) Adequate provision of in-
centives like Mid-day Meals. free
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text-books and stationery, free
uniformg and attendance scholar-
ships for the children of the
poorer sections of the society.

(vii) Opening of primary and
middle schopls within easy work-
ing distance covering the needs of
al] habitations.

(viii) Appointment of woman-
teachers ron a larger scale and pro-
vision of craches/pre-schools as
adjuncts t, p-imary and middle
&choals.

(ix) Parental education tg over-
come their apathy towards the
education of children especially
girle and setting up of school com-
mitteeg in all schools particularly
in rural and backward areas,

(x) Strengthening of the super-
v.sory machinery and decentralisa-
tion of administration of elementary
education down tg the block level.

(xi) Monitoring of attendance in
primary and middle schools.

(xily Greater use of masg media
for elementary education including
teacher training.

(xiii) Conversion of
cher schools into
schools.

single-tea-
two-teacher

(xiv) Central paper assistance is
‘being give to all States/Union
Territories including educationally
backwarg States for production of
teaching ang learning materials
for non-forma] education pro-
grammes for elementary age-group
children. '

Special Measures
Backward States

for Educationally

(xv) The constitution of a Na-
tional Committee on Elementary
Education.

(xvi) On the recommendation of
the Natienal Committee, the edu<
cationsally backward States have
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beeni advised to set up Task Forces
to oversee the implementation of
the programme for universalisa-
lion of elementary education.

(xvii) Specia] central assistance
is being given tp the nine educa-
tionally backward Stateg under the
Centrally Sponsordeq Scheme of
Non-formal Education for Elemen-
tary Age-group Children.

U.G.C. Grants to Calcutta University

1651. SHRIMATI GEETA MUK-
HBERJEE:

SHRI SAIFUDDIN CHOU-
DHURY:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Calcutta University
wanted Rs. 7 croreg from the U.G.C.
for development projects during the
6th five year Plap period;

(b) whether U.G.C. hag
only Rs. 2 crores;

offered

(c) whether it 1s a fact that U.G.C,
informally, assured the Calcutta Uni-
versity earlier that they would be
given Rs. 4.5 croreg for the same
period; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRIEg OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and
(b). According to the information
furnished by the University Grants
Commission, the Calcutta University
was requested tp formulate and sub-
mit to the Commission, proposals for
general development support during
the 6th Plan within a tentative allo-
cation of Rs. 100.00 lakhs. In res-
ponse tp this, the University submit-
ted proposals involving g total oute
lay of Rs. 707.03 lakhs. After a pre-
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liminary scrutiny, the Commission
sdvised the University to revise the
proposals to bring down the cost to
wbout Rs. 200.00 lakhs.

(¢) No Sir. However, during the
course of a discussion between the
Education Minister (Higher Educa-
tion), West Bengal and the Chair-
man, University Grantg Commission
on 3rd June, 1981 regarding assistance
to Calcutta University, the latter
indicated that apart from the alloca-
tion of Rs. 100.00 lakhs to the Uni-
versity for general development, the
University would be provided assist-
ance for development of engineering
and technology and other schemes
e.g. Centres of Advanced Study, De-
partments of Special Assistance, Com-
putors, Universit, Services and In-
strumentation Centre and support
for research ete. gn the merits of the
proposals submitteg by the Univer-
sity. Assistance to the Colleges affi-
liated to Calculta University would
alsgp be made available; and fcr on-
going schemes sanctioned in  Vth
Plan, which have been started but
not completed, assistance would be
provided outside this allocation.

(d) Does not arise.
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Privately owned Stage carriages in

Delhi
1652. SHRI RAJNATH SONEKAR
SHASTRI:
PROF. AJIT KUMAR
MEHTA:

DR. A. U. AZMI:
SHRI R. L. P. VERMA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to Unstarred
Question No. 9471 on 30th April, 1981
regarding privately owned stage car-
riages in Delhi ang state:

(ay how many privately owned
stage carriages in Delhi were weeded
out on the expiry of the permits
after the above reply was given; and

(by what ig the total number of
such bhuseg together with their de-
tails and the expiry date of the per-
mits in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPFING AND
TRANSPORT (SHRI BUTA SINGH):
(a) ang (b). Only one, as per details
given below:—

Namc of the permit Holder Permit No. &  Date of cancdIl- Rentarks
Route alion
M/s. Mchram Nagar Harizan DA-IA Delhi to 27-5-81 As per decision of the SIA
Co-cp Tpt Foty Litd Kakrola route dated  27-5-81 permit  has

been cencilled and allotted
to DTC. It was found that
permit was forged and also
involved in Benami deal, the
vehicle was also sokl off
with out STA’s permission.

Buying and Selling of Girls

1853. SHRI GHULAM MOHAM-
MAD KHAN. Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether it is a fact that the
trade of buying of girlg from poverty-
stricken areas iy g 28 ¢common

phenomenon in various parts of the
country;

(b) whether it iz also a fact that
several girl runners gangs are active
in many places whg lure girls from
backward areas on the pretext of
helping them and later sell them off
to rich and afluent persons; and
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(c) if so, the steps proposed to be
taken to check this event?

THE MINISTER OF STATE OF
THE MINISTRIEg OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) There
is ng information or report with the
Government to conclude that the irade
of buying of girls from poverty-stricken
areas 1z becoming a common pheno-
menon n varioug parts of the coun-
try.

(b) Action against any such oc-
currence is taken by the concerned
State Government/Union  Territory
if and when a report is made.

tcy The Suppression of Immoral
Traffic in Women and Girls Act, 1956,
as amendeq in 1978, prohibits prosti-
tution in its commercialiseq form.
The Act supplements the provisions
of tha Indian Penal Code against
kidnapping, sale, abduction, seduc-
tinn ang wrongfu) restraint ete. The
Stale Governments and Union Terri-
tory Adminisirations are responsible
for the implementation of Law in
this respect.

Permits issued for running Metador
Service on Delhi Transport Corpora-

tion Routes
1654. SHRI HARISH KUMAR
GANGWAR: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) how many permitg have been
issued and what are the terms and
conditiong prescribeq for the running
of Metador Service op Delhi Trans-
port Corporation routes;

(b) to which class of the people
have these permits been given, for
how long and at what permit fee;

(c) has Delhi Transport Corpora-
tion imposed daily chargeg towards
royality of the routes; if not, reasons
thereof; and

(d) whether there ig any proposal
to auction routes in Delhi tp fetch
more money to the Btates?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) Out of 18 permits, issued for
running of Matador Service, not a
single one is on any DTC route. The
termg and conditions for matador
service permit are given in the
attached statement.

(by Permits have been issued to
Scheduled Castes candidates under
the Specia] Component Plan of the
Ministry of Home Affairs. Permits
have been issued initially for a period
of four months against permit fee
of rupees fifty eight.

(c) Does not grise.

(d) No, Sir.

Statement

Pcrmat Conditions for Matador Service

1. The rate of farg for Matador
shall be approved by the STA.

2. The driver shall wear uniform

and driver badge.

3. The permit holder shall ensure
that adeguate arrangements are
made for the comfort, convenience
and safety of the passengers carried.

4. The fare rates will be displayed
at a prominent place.

5. Whenever a driver js employed
the peimit holder shall intimate in
duplicate within 48 hourg of such
employment the name, address, giv-
ing licence number and the date of
the employment of the driver.

6. Time table approved by the STA
shall be exhibitedq on the wvehicle
and gbserved.

7. STA may vary the conditions of
the permit ang attach to the further
conditions after giving notice of not
lesg than one month to the permit
holder.

8. The number of passengers car-
ried in the vehicle shall not exceed
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the registered seating capacity of the
vehicle.

9. Demand or accepting fare in
excess of the prescribed rates will

tentamount to breach of permii
conditiong and  initiate action wu/s
60 of the MVA.

10. Vehicle shal] be plied on the
approved route of the STA and shall
not deviate from the approved route.

11, Trip book prescribed by the
autherity must be maintained.

12, The permit holder shall exer-
cise such supervision over the work
of his employees as is necessary to
ensure that the vehicle iz operated
in conformity with the Motor Vehicles
Act and the ruleg and shall not use,
allow or cause tp use the vehicle in
the commission of an offence under
the L.P.C. or Specia] or local laws.
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Report on the incidents of Stripping
and Molestation of Women at Gwalior
Station

16856. SHRI VIJAY KUMAR
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

{(a) whetheyr the report pf the in-
quiry conducted into the incidents
of stripping and molestation of some
women by groupg of ticketless hood-
lumg at the Gwalior railway station
on January 25, has been received;
and

(b) if so, the findings of the in-
quiry and action taken, if any, there-
on.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFATRS (SHRI WVAL-
LIKARJUN): (a) and (b). It
is reported that the Magste-
rial inquiry wag held at Gwalior by
the Deputy Secretary, Government
of Madhya Pradesh and the report
has been submitted to the State Gov-
ernment in this regard. Findings
are not yet made {¢ be known to the
Railway administratios.
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24-hour dmty at a stretch for Loco
Runaing Staff

1657. SHRI GEORGE FERNAN-
DES: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway Board had
issued a circular on 3rd April, 1981
requiring the Loco running staff to
be on duty till the train reacheg 1its
destination irrespective of the num-
ber of hours he may be required to
be on continuoug duty;

(b) whether ag a result of this
directive, running staff are now on
continuous duty for as many as
twenty-four hours at a stretch;

(c) whether the All Indiz Loco
Running Staff Association has pro-
tested against this circular; and

(d) if so, the response of Govern-
ment to the protest representation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg AND IN
THE DEFPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). In the
context of the present operational
requirements of the Railwaygs and
keeping in view the other relevant
factors, a directive was issued on
3481 by the Railway Board to Rail-
way Administrations clarifying that
the 10-hour rule as applicable to the
Running staff shall be implemented
subjected to the following provisions:

(1) The undermentioned periods
will count for duty under the 10-
hour rule;:—

(i) Engine attendance time as
prescribed; and

(ii) Time taken from starting
station upto crew changing station
including intermediate detentions.

(2) The following periodg will not
<ount: —

(i) From Bahar line to the sta-
tion =t the starting point, pre-
_departure detentions and travelling
“pilot" and
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(iiy At the terminal station from
the station tp the shed;’ where the
destination point ig other than a
station stay, a yard a convenient
point or area woulg have to be lo-
cally demarcated as the destination
station for the purpose of 10-hour
rule,

Instructions were also issued to
the Railwayg on T7-3-81 advising them
to set up Crew Coatrol in all major
sheds and stations to ensure the opti-
mal gnd equitable utilisation of loco
and traffic running staff, in particu-
lar their proper booking, grant of
periodic rest and avoidance of exces
sive over-time working.

(c) Yes.

(d) In view of the reply given to
parts (a) and (b), no ch is con-
templated in these directives.
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Sanction of New Post of Junior/Senior
Residents in Teaching Hospitals of
Delhi

1659. SHRI K. A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any new posts of Juniot/
Senior Residents created in the Teach-
ing Hospitals in Dethi, subsequent to
the strike of Junior Doctors of Delhi
last vear, and

(b) 1f so, what is their total number
and iheir break-up hospital-wise and
aepartment-wise?

THE MINISTER OF STATE "OR
HEALTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(a) Yes.

Junior Seniar
Residents  Residents

1. Mavlara Arzad Medical Collcge

2. 1ok Nayak Jai Prakash Narayan Hospital .

3. G B. Pant Hospital .

4. All India Institule of Medical Sciences
5. Dr. Ram Manolan Lohia Hospital .
6. Safdarjang Hospital

6 7
. . . . . 12
. . . . 22 8
3 1
. . . 23 18
. . . . . 9 8

Talks held with Australian Prime
Minister

1660. SHRI VIRBHADRA SINGH:
SHRI MANI RAM BAGRI:

Will the Minisfer of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Prime
Minister of Australia and Prime Minis-

e,

ter of India had talks in New Delhi in
the first week of August, 1981; and

(b) if so, what was the outcome?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The two Prifne Ministers mainly
discussed issues which are likely to be
taken up during the forthcoming Coms
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monwealth Heads of Government Meet-
ing to be held in Melbourne in Septem-
ber-October 1981.

Conversion of meter gauge line of
Western Zome

1661. SHRI MOHAN BHAI PATEL:
SHRI D. P. JADEJA:

Will the Minister of RAILWAYS be
pleased to stale:

(a) the details of the work of con-
vers on of railway line {rom meter
gauge into broad gauge taken up in
Westein Zone;

(b) the progress achieved of these

projecls so far;

(e¢) whether it is a fact that in cer-
tain cases time limit has already ex-
pired, and

(b) if so, reasons therefor and when
will they be completed and opened for
traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
TIIE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) to (d). The following
conversion projects are in progress on
the Western Railway. The present posi-
tion in respect of these projects is in-
dicated below-

1. Viramgam-Okha-Porbandar from
MG to BG

Conversion of Viramgam-Hapa, with
a goods spur fo Windmill (268 kms)
to serve Bedi port has been completed,
and this section has been opened to
traffic on 17-6-80. The second phase of
conversion from Hapa-Jamnagar to
Okha and from Sikka to Porbandar
via Kanalus is in progress. The main
difficulty in the progress of the second
phase has been due to non-availability
of critical P. Way materials especially
rails and sleepers. The completion of
the second phase dépends on the fime-
ly availability of P. Way materials as
also allotment of sufficient funds for
the work.
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2, Nadiad-Kapadvanj from NG to
BG

This forms part of the composite
project Nadiad-Kapadvanj conversion
(45 kms.) and Kapadvanj-Modasa new
line (60 kms.). No appreciable progress
could be made on this project due to
severe constraint on the availablity of
resources, and the need io expedite
the on-going schemes which have made
substantial progress.

Advance security money to be deposi-
ted for booking speeial trains

1662. SHRI ATAL BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

Will the Minister of RAILWAYS be
pieased to state:

(a) specific instances with details
and the reasons therefor when ad-
vance security money for fear of damage
to raillway engines were required to be
deposited while booking special trains:
and

{b) details of gudelines in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) and (b). No advance
Security money as such is required to
he deposited while booking special
irains specifically with a view to cover
damage to Railway engines. However,
as per extant rules, Security Deposit
of Rs. 10,000 ig required to be made by
parties requisitioning allotment of spe-
cial trains, which is primarily intendcd
to cover any cancellations or under-
charges accruing on account of deten-
tions en route.

Electrification and Telecommunication
Link of Station

1663. SHRI UTTAM RATHOD: will
the Minister of RAILWAYS be pleased
to state:

(a) is it a fact that most of the sta-
tions on Nizamabad-Manmad, Parbani-
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Purli, Purnea-Kandwa, and Adilabad-
Mudkhed gre not electrified;

\b) is it also a fact that most of
these lines do not have telecommuni-
cation links;

(c) is it also a fact that during last
monih there was a collision of two en-
gines due to failure of the present
communication system on Adilabad-
Purnea Section; and

(d) if so, what action the Railways
contemplate to eftect improvements un
these lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OfF PARLIAMEN-
TARY AFFAIRS (SHR! MALLIKAR-
JUN): (a) No. In the sections Nizama-
bad-Manmad, Parbani-Puli, Purnea-
Kandwa and Adilabad-Mudkhed, 67

stations out of 102(659)) are electri-

fied. Remaining stafions will be taken
up for electrification progressively
based upon availability of power and
funds.

(b) No. Adequate telecommunication
links have been provided in these sec-
tions,

(c) No. The collision was due to
non-observance of rules by Railway
staff,

(d) Does not arise,

Replacement of Railway Tracks

1864. DR. KRUPASINDHU BHOIL:
DR. A. U. AZMI:
SHRI HARISH KUMAR
GANGWAR:

Will the Minister of RAILWAYS be
‘pleased to state:

(a) what is the amount earmarked
for replacerhent of railway tracks dur-
ing the year 1940-81:

(b) what is the progres made so far
in replacement of old fracks during the
current flaancial year:
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(¢) whether it Is a fact that due to
failure to replace old tracks the inci-
dents of accidents has increased; and

(d) if so, what action Government
propose to take for immediate replace-
ment of old tracks all over the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a) Rs 70 crores (ret).

{b) Till the eng of June 1981. the
foHowing renewals have been carried
out:—

Rail Renewal (Primary) 171.10
kms. Sleeper Renewal (Primary)
213.15 kms Rail Renewal (Secondary)
36.62 kms. Sleeper Renewal (Secon-
dary) 33.49 kms.

(c) No.

(d) Does not arise. Renewals of
track are planned on a programme
basis every year. The allotment of
fundg for Traek Renewals has been in.
creased to Rs., 110 crores (net) in
the current year 1981-42.

State Education Ministers’ Conference

1665. SHRI RAVINDRA VARMA:
SHRI CHITTA BASU:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) what were the main decisions
taken at the State Education Confe-
rence held in June, 1981; and

(b) what steps are being taken to
implement these decisions?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) A statement is
attached.

(b) The Resolutions adopted at the
Conference have been fortvarded to the
State Governthents and the Central
autherities such as University Grants
Commission, National Council of Fdu-
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cational Research and Training and
National Institute of Edueational Plan-
ning and Administration for necessary

action.

Statement

The Conference of the Education
Ministers of all States and Union Terri-
tories was held on 2nd June, 1981,

The focus of discussions in this Con-
ference was on the implementation of
the educational development perspec-
tives and programmes as incorporated
in the Sixth Plan document which had
received the approval of the National
Development Council early this year.

Important highlights of the Resolu-
tions adopted al the Conference are:

(i) The Conference endorsed the
Plan 1o achieve in a 10 year period
un’'versal elementary educalion
through formal and non-fcrmal edu-
ecalion. In the Sixth Plan, emphasis
will be on the primary stage and in
the succeeding plan on the middle
stale, The Conference also under-
scored the need to reduce the high
incidence of drop-outs.

(ii» Reviewing the adoplion of the
10 plus 2 pattern of school education,
the (unference called for an early
completion of the process of change-
over tn this pattern in the States and
Unien Territories which have not yet
done su. Stressing the importance of
vocationalisation at the 10 plus 2
stage. the Conference recommended
a time bound programme for the
conduct of surveys, preparation of
curricula, institution of courses,

teacher {raining efc.

(iii) The Conference endorsed the
recommendations of last meeting of
the All India Council for Technical
Education held on 21-4-81. The more
important of these recommendations
are that all proposals for expansion
of facilities for technical education
in the States should be based on
scientific survey of manpower needs
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and should follow guidelines given
hy the AICTE. The groposal to give
statutoyy status to AICTE was endor-
sed. It also wanted the strengthening
of the programme of community
polytechnics and the greater involve-
ment of Engineering and Technical
institutions in solving of rural prob.
lems

(iv) The Conference received and
approved the recommendations of
the Conference of Vice-Chancellors
of Universities held on the 30th May,
1981 angd these include:

(a) All Universities should undertake
restructuring of courses at the under-
graduate level to make them more re-
levant and purposeful. Such reform is
necessary consequent to the reforms in
the school stage.

(b) Setling up of a co-ordination
Board for every State for a co-ordinated
development for higher education and
close collaboration betwe=n the Univer-
sity, University Grants Commission
and Slate Government.

(c) Maxinwm utilisat'on of exis-
ting facilities, increasing the number
of working days of the universities and
colleges, developing a uniform code of
ethics for teachers and ensuring reser-
vation for SC/ST to the prescribed
level.

(v) Dealing with the need to mo-
mote National Integration and the
role ef education in this regard, all
the States and Union Territories
undertook to carry out the review of
toxtbooks from the National Integra-
tinn angle expeditiously.

Committee to study problems of
School of Corrrespondence Courses
Delhi

1666. SHRI LAKSHMAN MALLICK:
Will the Minister of EDUCATION AND
SO::IAL WELFARE be pleased to
state:

(a) whether Government have de-.
cided to set up a Committee to go
intu the affairs of the School of Cor-
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respondence  Courses D‘efhi, with a
view to idenitfy its problemg and sug-
gest remedial measures; and

(b) if so, the details in this regard?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and
(b). The University of Delhi has
consituted a Committee to identify
the problems of its School of Corres-
pondence and Continuing Education
and to suggest remedial measures.
The Committee is yet to submit its
Report.

Issuance of tickets and rude behavi-
ouyr of Conductors

1667. PROF. AJIT KUMAR
MEHTA: Will ihe Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is 3 fact that the
tickets are required to be given from
the driver's side from the starting
points if there are no arrangements
of advance booking;

(b) whether there is a tendency on
the part of the Advance Conductors
and Conductors to give back the
balance in coins and sub-soiled small
denomination notes and behave
rudely, if requested to give bigger
notes;

(¢) whether the buses are brought
at the starting po'nt either at the
nick of the time or late and thus
create chaos for leaving in hush hush;
and ..

(d) if so, what steps are proposed
to be taken to tighten the loose ad-
ministration in the DTC?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.
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(b) DTC has reported that no such
complaint has been received by them.

(¢) and (d). Occasional instances
of this nature have come to the
notice of DTC. The Corporation has
been making every efiort to start the
bus right on time, Time-keepers have
been posted at important {erminal
points for regulating the services.

U.S,A’s activities in Indian Ocean

1668. SHRI E. BALANANDAN:
SHRI SAMAR MUKHERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether the Government is
fully aware about the move of U.S.A.
which have stock-piled nuclea: wea-
pons, establisheg  naval bases and
ultra-modern communication systems
in Indian Ocean on the one hand,
and on the other 15 helping Pakistan
to acquire nuclear bomb thus endan-
gering the countries sovereigntv; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQ): (a) and (b). Government
are aware of g sharp escalation in US
military presence in the Indian Ocean
area, Specially, on March 12, 1981,
US Defence Officials themselves have
said that the USA has begun a five
Year project to improve military faci-
lities in Egypt, Oman, Kenya, Soma-
lia and on the Indian Ocean base of
Diego Garcia. The project ecalls for
improvement of air fields and ports to
support US naval, ground and air
forces which may use them either in
actual crisis or in field exercises,

With regard to nuclear Wweapons,
US authorities have said that their
official policy ig to neither confirm
nor deny US nuclear weapons deploy-
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ment, whether at land or at sea. Gov-
ernment have no information that the
USA is helping Pakistan to acquire
nuclear bombs,

India has consistently opposed
Great Power military presence in the
Indian Ocean area. There has been a
sharp increase in the US military pre-
sence in the Indian Ocean in the re-
cent past. We have voiced our
opposition to this both at the UN and
other international fora as the pre-
sence of outside powers introduces
tensions and conflict in our neigh-
bourhood and constitutes a threat to
peace and stability, India i working
with other-Non-Aligned as well as
littoral and hinterland States with a
view to implementing the 1971 UN
Resolution on the concept of the Indi-
an Ocean as g Zone of Peace.

USA’g intention to secrap 1963 nuclear
argeement

1669. SHRI CHITTA BASU:
SHRI TARIQ ANWAR:
SHRI R. K. MHALGI:

SHRI VIRDHI CHANDER
JAIN:

SHRI RAM SINGH YADAV:

SHRI K. P, SINGH DEO:

SHRI G. M. BANATWALLA:

SHRI P, K, KODIYAN:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI B. V. DESAT:

SHRI BHERAVADAN K.
GADHAVI:

SHRI MANI RAM BAGRI:
SHRI HARINATH MISRA:
SHRI BHOGENDRA JHA:

SHRI SONTOSH MOHAN
DEV:

SHRI CHINTAMANI JENA:
SHRI RAMGOPAL REDDY:

SHRI GEORGE FERNAN-
DES:

SHRI DAULATSINHJI JA-
DEJA:
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SHR] LAKSHMAN MAL-
\LICK:

SHRI HARISH KUMAR
GANDWAR:

SHRI CHITTA MAHATA:
SHRI R. P. GAEKWAD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the U.S.A, has since
expressed her intention to disengage
herself from the nuclear agreement of
1963 between the two countries; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAQ): (a) During the last round of
Indo-US talks on Tarapur held in
New Delhi last month, the US side
once again indicated, as they had in
April 1981, that they are not in a
position to continue our nuclear sup-
ply relationship.

(b) The Government of India have
made it clear to the United States
that all obligations fAowing from the
1963 Agreement would cease to be
binding on either side if the contrac-
tual supply relationship is terminat-
ed,

Recommendation for conversion of
shipping corporation of India inlo a
joint sector enterprise

1670. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: P

(a) whether it is a fact that the
Working Group headed by Shri Ajit
Haksar (set up by experts committee
on public enterprises) has recommen-
ded conversion of the Shipping Cor-
poration of India Ltd. into a joint
sector enterprise;

(b) what are the reasons, given by
the said working Group in support
of this recommendation;
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'(¢) what ‘decision hag been taken
by the Government ih this regard;
‘' and

(d) if not, when a decision is like-
ly to be taken?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (d). The
Working Group was constituted by
the Expert Committee on Public En-
terprises and not by the Government
and the Grour®, report is also sub-
mitted to the Expert Committee and
not to the Government, It is for the
Expert Committee to consider and
finalise the recommendations relating
to the Shipping Corporation of India.
The Government has so far not recei-
ved the report from  the Expert
Committee on Public Enterprises on
3&; Shipping  Corporation of India

td.

Causes of loss t{o Delhi
Corporation

Transport

1671. SHRI SATYASADHAN CHAK-
RABQRTY: ‘Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the reasons for Delhi Transport
Corporation’s incurring a record loss
of Rs, 11 crores in 1980-81 even after
carrying 28 lakhs more commuters
than in 1879-80; and

(b) the average bus fare per kilo-
metre in Delhi, Bombay, Madras and
Calcutta, separately?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) It is true that there was a subs-
tantial increase in the number of pas-
sengers in 1980-81 over that of 1979-80.
The increase was of the order of 818
lakhs and not 28 lakhs It is also a
fact that in 1980-81, the Corporation
incurred a working loss of Rs. 10.85
crores. The main reasons for this
heavy loss are that the operational
eost hag been increasing continuously
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due to steep inereases in the cost of
material inputs, like, petrol, oil and
lubricants, tyres, tubes spares etc. as
well as the high expenditure on estab-
lishment due to grant of instalments
of Dearness Allowance.

(b) The prevalent fare per passen-
gar Km. in Delhi is 3.6 paise, based
on an average load of 11.4 Kms. The
corresponding fare per passenger Km.
in Bombay, Madras and Calcutta
works out to 6.35P, 487 P and 64 P
respectively for an estimated average
load of 5.6 Kms., 8.] Kms. and 5 Kms.
respectively.

Not inviting India to ASEAN meeting
at Manila

1672. SHRI RAM VILAS PAS-
WAN:

SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

PROF, AJIT KUMAR
MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India was not invited
by the Association of South-East
Asian Nations (ASEAN) to the meet-
ing of its Foreign Ministers held in
Manila recently; and

(b) if so, reasons therefor and re-
action of the Governmemt with re-
gard thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). India has long
enjoycd cordial bilateral relations
with all the member countries of
ASEAN, This continues to be the po-
sition, and the relations are continu-
ously being strengthened. A proposal
was made by us to institute a dialo-
gue with ASEAN since it was  felt
that this would be to mutual beaecfit.
This was discussed at the official level
between India and ASEAN in May
1980, and certain tentative proposals
have been under consideration by the
ASEAN Secretary General. For the

“ first time I had received an invitation
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last year when it was felt progress
might be faster. However, 1 was
unable to go for personal
ASEAN have since indicated that
the Secretary General will initiate ac-
tion after consulting ASEAN’s Stand-
ing Committee and ils Chairman,
Since sufficient progress has not yet
been made in establishing a formal
dialogue, the qucstion of inviting
India for a meeting at Foreign Minis-
ters level would be pre-mature.

National policies on reformation of
Educational system

1673. SHRI CHITTA MAHATA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Ministry is under
increasing pressure from academicians
and concerned agencies for framing
national policies on the reformation
of educational system in the Universi-
ties and Colleges in the country;

(b)if so. what are the details in
this regard; and

(¢) what action Government have
taken so far in this matter?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and
(b). No, Sir. However, suggestions
are received from time to time from
individuals and institutions on vari-
ous aspects of the higher education
system involving reforms in the con-
tent of courses and examination me-
thods, and improvements in the stan-
dards of teaching and research, etc.

(c) These suggestions are taken
note of by the University Grants
Commission while formulating ihe
policies and programmes to be  raple-
mented under the Five Year Plans,
The Commission also provides suit-
able guidelines to the Universities for
the implementation of these policies

and programmes,
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Assistant Technicians of Madras Port
Trust

1674. DR. A. KALANIDHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Assistant Technici-
ans of Madras Port Trust, who have
passed the requisite tests have not been
promoteq to Grade III Technicians;

(b) why and for what reasons the
sanctioned posts are being kept vacant;
and

(¢) when action will be taken to fill
the sanctioned posts?

THE MINISTER OF SIIIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) to (c). In April 1979,
Madgas Port Trust created 48 posts of
Technicians-Grade 1II (Mechanical)
and 24 posts of Technicians-Grade III
(Electricai). These posts could not be
filled in immediately because the Assis-
tant Tchnicians in the feeder category
had not completed the prescribed qua-
lifying service in their grade. 39 posts
of Technicians-Grade I1II (Mechenical)
have since been filled in by promotion
of eligible Assistant Technicians. Nece-
ssary, action to fiil in the remaining 9
posts of Technicians-Grade IIT (Me-
chanical), (which include 5 posis :ior
reserved category candidates) is heing
taken by the Port Trust. Similar action
in respect of the posts of Technician~
Grade III (Electrical) is also in pro-
gress.

General Managers’ Training at Calcutta
Metro Rail.

1675. SHRI R. P. DAS: Will the
Minister of RAILWAYS be pleased to

state;_‘.

(a) whether it is a fact that the
General Managers appointed for the
Calcutta Metro Rail had not stayed
there long enough to get themselves
acquainted with the problems of its
construction;
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(b) whether some of these General
Managers were sent abroad, for gaining
technical knowledge and expertise in
the corsiruction of the tube railways;

(c) why these officers after comple-
tion of their training were allowed to
go elsewhere from the Calcutta Metro;
and

(d) Guvernment's reaction to such
short te-m training of the Metro Gene-
ral Manergers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) No.
(c) Does not arise.

(d) The present General Manager/
MTP Calcutta would be super-annua-
ting in November 1981 after being in
this assignment for 13 months. His
predecessor was also in this assign-
ment for the same period. The earier
General Manager remained in this
post for about 3 years. General Mana-
gers are very senior administrative
posts. By the time an officer reaches
this position his residuary service tetm
is normally not very long. However,
the continuity at the Chief Engineers’
level is being maintained for longer
periods.

Scholarship for Study Abroad

1876. SHRI MOOL CHAND DAGA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) the criteria adopted for giving
scholarships to those students who in-
tend to make further studies abroad:

(b) the number of students who
were given scholarships in 1981 indica-
ting the nature of further study, the
amount of scholarship and the criteria
adopted for giving scholarship in each
case and whether a list thereof will pe
laid on the Table of the House; and
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(¢) whether any rules have been
framed therefor gnd if sg; the details
thereof?,

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) to (c). statement giving
the criteria followed for the awara of
stholarships under the Scheme of
Scholarships for Study Abrogad is atta-
ched.

[Laid on the Table. See No. LT-2714/
81}

The Selection Committees have fina-
lised the selection but certain formali-
ties are yet to be completed., After it
iz done, the list will be published in
all the leading newspapers in the coun-
try and a copy of the same will bhe
sent to the Parliament Library for the
information of the Members.

International Congress of Leprosy in
New Delhi Through Hind Kusth
Nivaran Sangh

1677. SHRI HARINATH MISRA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that Gov~-
ernment have invited an Internation-
al Congress of Leprosy in New Dellu
in 1983 through the Hind Kusth Niv-
aran Sangh;

(b), the representatives of how
many countries are expected to itzke
part in the Internatloiial Congres of
leprosy and what ig the duration of
the Congress segsion;

(c) what concrete steps have been
formulatea and measures taken by
the Hind Kusth Nivaran Sangh for

holding the international -leprosy
congress successfully in New Delhi;
and

(d) what measurs have been taken,
or are proposed to be taken to attract
the attention and participation of work-
ers throughout the country interested in
serving the cause of leprosy?
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MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) With the concur-
rence of the Government of India the
Hind, Kusth Nivarap Sangh have invi-
ted the International Congress of Le-
prosy in New Delhi in 1983.

(b) Delegates from over 100 coun-
tries are expected to participate. Dura-
tion of the Congress session is about
6 days and another 3 days are likely
to be spent in Workshops prior fo the
actual session of the Congress.

(¢) The Hind Kusth Nivaran Sangh
has formed an Organising Committee
under the Cha'rmanship of the Minis-
ter of State, Health and Family Welfare
to deal with the overall arrangements.
In addition, Scientific and Working
Committee have also been formed.

(d) International Leprosy Associa-
tion have glready notified all Branches,
Associates etc. of the above Congress.
In addition there will be publicity about
the Congress through the Indian Touri-
sm Development Corporation, Air-
India etc. as also all Voluntary und
official Agencies working in the field of
Leprosy relief in India.

Bankura-Raniganj Line

1678. SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
pleased to state what steps have been
taken to build up railway link from
Bankura to Raniganj since this project
has been under coasideration of the
Railway Ministry for a long time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): At the instance and cost of
the Govt. of West Bengal, a survey
was undertaken by the South Eastern
Railway for a new broad gauge line
from Bankura to Raniganj via Mejhla
including a bridge over the Damodar
river, The survey report was made
available to the Govi. of West Bengal
in December, 1977.

BHADRA 5, 1903 (SAKA)

Written Answers 134

The Central Govt. also considered
the provision of such a rail link, but a
final decision could not be taken in
the matter, for want of firm indica-
tiong of the quantum of coal to be
moved from Mejhia Coal flelds to
Kolaghat Thermal Power  Siation
which would be the main factor in-
fluencing the viability of the project,
Recently, some indicationg have be-
come available that coal will be mov-
ing from Mejhia Coal fields by rail
and, therefore, a quick reappraisal of
the earlier gurvey has been taken in
hand. The reappraisal rport is expec~
ted to be available shortly. An in-
vestment decision will be taken after
examination of the report with due re.
gard to all factors of the case includ-
ing financial viability and availability
of resources,

U. S. President’s Assurance to Ausfra-
lian Prime Ministe¥ Abouf{ Indian

1679. SHRI AMAR ROYPRADHAN:
Will the Minister of FXTERNAL AFF-
AIRS be pleaseq to state:

(a) whether it is a Yact that presi-
dent Reagan has assured the Austra-
lian Prime Minister Mr. Fraser that
the U. S. presence in the Indian Ocean
will continue to be strong and that it
is permament; and

(b) if so, what are detafls in this re-
gard and reaction of the Government
of India thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b). Government have
no information that the Government of
USA have given such a specific assu-
rance to the Government of Australia.
We have, however noted with heighte-
ned concern thg stated US intention to
further increase its military presence
in the Indian Ocean area.

Government of India have consis~
tently opposed Great Power military
presence in the Indian Qcean area, in
bilateral contacts as also at various ine
ternational and multilateral fop a such
as the UN and Non-Aligned meetings.
India is working with other Non-Alig-
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ned as also with littoral ,and hinter-
land States to eliminate from the
“Indian Ocean all bases, military instal-
lations, logistical supply facilities, the
g@isppsilien of nuclear weapons and
weapons of mass destruciion and any
manifestation of Great Power military
presence in the Indian Ocean.

Qualification for Auxiliary Nurse cum
Midwife Trainfng

1680. DR. R. ROTHUMA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to statfe:

(a) minimum educational qualifica-
tion for undergoing Auxiliary Nurse
cum Midwile Traiming under (Central
Government Health Scheme in New
Delhi;

. (b) whether any non-matriculate
who passed A. N. M. before 1974 are
eligible for appointment as ANM under
CGHS or not and if not, the reasons
thereof;

(c) the names of Scheduled Tribes
candidates already selected for ap-
pointment as ANM wunder C.G.H.S.
during May, 1981 and their educational
gualification;

(d) the number of posts of ANM so
far crealed under C.G.H.S. in New
Delhi; and

(e) wheher any qualified ANM are
eligible for appoinment as Health wor~
kers under C G.H.S.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Central Govern-
ment Health Scheme does not impart
any training for Auxiliary Nurse-cuia-
Midwife. However, the minifnum quali-
fications prescribeg for admission to an

Auxiliary Nurse-cum-M.dw:fe Course
is 10th Clas pass. :
(b) No. ch‘o'i'-ding to  Recruitment

Rules for the post of Auxiliary Nurse-
cum-Midwife a registered Auxiliary
Nurse-cum-Midwife possessing matric
qualification is eligible for appointment,
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{c) No Scheduled Tribe candidales
were selected for appointment as
ANM. under CG.H.S. during May,
1981.

(d) Eight.

(e) There is no post of
Worker” under C.G H.S.

‘‘Healih

Opening of New Zonal/Divisional
Railways

1681. SHRI D. L. BAITHA: Will the
Minister of RAILWAYS be pleased to
state: '

(a) whether there is any proposal to
create new Zonal or Divisional Rail-
ways in different parts of ithe country
in general ana the States of Bihar and
Haryana in parlicular; and

(b) if so, the salient features of the
proposals indicating the actual places
of Zonal or Divisionai Railway head-
quarters and the time by which Lhese
new Zonal/Divisional Railways wil] l'e
opened?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Excepting the forma-
iion of three new Railway Divisions at
Bangalore, Bhopal and splitting of the
Delhi Division, already announced in
the House on 16-6-1980 during budget
speech of the then Railway Minister,
no other proposal for creation of nrny
more ra'lway zones/divisions is at pre-
sent being progresed gince this subject
forms one of the Terms of Reference
of the Railway Reforms Committee re-
cently appointed.

(b) Does not arise.
wrfer-faagy weds
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Life Guards at Swiming Pools

1683 DR. A.U. AZMI: Wii he
Minister of EDUCATION AND SOCI-
AL WELFARE be pleased to state:

(a) whether Government's attention
have been dfawn to the news item ap-
pearing in the Indian Express dated
17-7-81 unaer the caption “Death due
to negligence”;

(L) if so, the 1eaction of Government
thereto;

{c) what steps have heen taken to
ensure that the life guards posted on
the swimming pools are thoroughly
aware of the life saving methods and
remain alert while the trainees prac-
tise swimming;

(d) whether any probe has been or-
dered in the matter and if so, with
what results/findings; and

(e) whether some of the Delhi Ad-
ministration owned swimming pool3
are being managed by unqualified coa-
cheg and life guards besides some of
them being used for immoral activilies
by undersirable elements ana if so,
their details together with the results
of the investigations ‘made, if any?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION A
SOCIAL WELFARE (SHRIMA
SHEILA KAUL): (a) Yes, Sir.

{b) It was an unfortunale accident.

{c) The life Guards are properly
trained. Tiie Delhi Administration nave
awready issued instructions to the Life
Guards to use all possible precautions
while the trainees are praclising swim-
ming.

(d) A prelimunary enquiry was con-
ducted by the officials of the Direclo-
rate of Education and an ex-gratia
grant oi Rs. 5,000/- has been sanctioned
to the father of the deceasea. The post-
mortem repori 1s awailed.

(e) No, S&ir The Llie Guards are
properly trainedl. No complaints re-
garding 1mmo:ial activities by undesi-
rable elemenis have _2en reccived hy
{he Delhi Administration.

Haldibari-Mekhligung Line

1684. SHRI SUBODH SEN: Wil the
Minister of RAILWAYS be pleased tp
state:

(a) whether in view of the fact that
there is no raillway communication
beiween Haldibari (NFR) and its sub-
Divigional FEead Quarters-Mekhligunis,
Distt Cooch Behdr, West Bengal, Gov-
ernment have any proposal under cop-
sideration to connect ##aldibari with
Mekhligung by railway rdute; and

(b) if so, whelher Government have
made™any prfliminary survey thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEFARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI'
KARJUN): (a) No.

(b), Does not arise.

Detachmen{ of Bangalore Coach from
Mangalore-Madras Mail

1685. SHRI V. S. VIJAYARAGIA-
VAN: Will the Mirister of RAILWAYS
be pleasea to state:

(a) whether it is _a fact that tha
Bangalore bound Coach in the Managa-
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lore-Madras Mails has been discontinu-
ed;
(b) if so, whether it has affected

adversely the travelling public in the
Malabar region; and

(c) it so, the steps idKen to restore
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Bangalore-Man-
galore through coach was discontinued
for a short period from 1-4-81 to 31-5-
81 and it was restored from 1-6-8l1.

Suspension of Professors at Aligarh
Muslim University

1686. SHRI RASHEED MASOOD:
SHRI NARAYAN CHOUBEY:
SHRI INDERJIT GUPTA.
ACHARYA BHAGWAN DEV:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that some
professors of Aligarh Muslim Univer-
sity have been suspended; and

(b) if so, the names of the profes-
sors who have been suspended and the
reasons therefér?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATTON AND
SOCIAL. WELFARE (SHRIMAT1
SHEILA KAUL): (a) and (b). Accord-
ing to the information received [from
the Aligarh Muslim TUniversity the
following three professors have Leen
suspended on charges Indicated against
each:—

(1) Prof. S. Nabi Hadi.
the Department of Persian

Suspended with effect from July 3,
1981, pending enquiry into the charges
of gross mis-conduct on various coun-
s,

Head of

£2) Yrof. Rahman Ali Khan, Dean,
Facully of Law
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Suspended with effect from August
1, 1981, pending enqfiry Into the char-
ges of gross mis-conduct, and

(3) Prof. Irfan Habib, Dean, Fa-
culty of Social Sciences

Suspended with effecf from August
1, 1981, pending enquiry into charges
of gross mis-conauct.

Cancellation of Trxins Due to Coal
Shortage.

1687. SHRI SAMAR MUKHERJEE:
SHRI MADHAVRAO SCINDIA:

SHR1 VIRDHI CHANDER
JAIN:

Will the Minister of RAILWAYS be
pleaspd to state:

(a) number of trains cancelled dur-
ing the last three monfhs due to coal
shortage; and

(b) what is the present over all coal
stock position of the railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL!-
KARJUN): (a) During -the months of
May, June and July, 1981, a total of
134 to 352 pairs of passenger (trains
were cancelled for varying period on
account of coal shortage.

(b) The Railways' over all coal
stock position as on 23-8-1981 was 3.5
days' consumption.

Issue of Complementary Passes as per
Norms.

1688. SHR1 MADHU DANDA-
VATE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have taken
note of widespread criticism in the
press about large scale increase in the
number of Rallways Complimentary
passes; and

(b) if so, what steps are being taken

to ensure that passes gre issued stric-
tly in conformity with the norms pres~
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woritied /fdr the issue of complimentary
Railway passes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, (SHRI MALLIKAR-
JUN): (a) and (b). The Government
have cancelled all entary —~asses
issued to the, individuals card organi-
sations with effect Trom 13-8-1981 ex-
cept those issued to the Members of
following Committees associated with
the Railways.

(1) Railway Hindi Salahakar Samiti.
(2) Hindi Shabdawali Samiti.

(8) Standing Voluntary Help Com-
mittee.

(4) National Railway Catering Con-
sultative Council.

(5) Programme Implementation Com-
mittee.

(8) Passenger Amenitieg Committee,

Regularisation of Casual Labour in
Kharagpur Division.

1689. SHRI NARAYAN ICHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many casual Ilabours, on
authorised scale of pay, are working in
Kharagpur Division ol the South East-
ern Railways;

(b) how many of them are working
for more than 15 years, 10 years and 5
Yyears, respectively;

(c) how many of them have retired
and gdied before being regularised dur-
ing the last three years; and

(d) what steps Government propose
to take to regularise their service ear-
1y?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
‘MENTARY AFFAIRS (SHRI MALLI-
EARJUN): (a) to (d). Information is
being collected and will be laid on the
table of the Sabha.
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Shortage of EMU Rakes

1691. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
Ppleased to state:

(a) whether it is true that there is
a shortage of EMU rakes in the Cen-
tral Railways Suburban Serv.ce at
Bombay;

(b) if so, what are the exact num-
ber of rakes required for this serv.ce;
and

{c) what stepg are being taken by
the Government to fulfil these require-
ments and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Due to a re-
cent unfortunate accident, there is a
shortage of one rake on the Central
Railway for the requirement of the
published time-table of the Central
Railway's Suburban Service at Bombay

(c) Arrangements are being made to
expedite the delivery of a new rake
from the builders—M/s. Jessops,

Permanent Cadre for Railway Cipher
Staff

1692, SHRI NAVAL KISHORE
SHARMA: Will the Minister of
RATLWAYS pe pleased to state:

(a) whether it is a fact that Cipher
staff on Indian Railways have been
provided with a permanent cadre?

(b) if so, whether they have been
given the upgradation g5 given to
other categories;

(c) whether the Cipher staff have
been allotted maximum of class III
grades for providing them with pro-
per channe] of promotion to avoid
the disparity with other categories.

AUGUST 27, 1981

Written AnswWers 144

(d) whether they have peen pro-
videq with further channe; of pro-
motion; and

(e) if nol, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): <(a) There Iis
permanenf cadre on some of the
Railways.

(b) No.

(c) Cipher Operators have been
allotted the revised scaleg of
Rs. 425—700 and Rs. 550—800 in
replacement of their guthorised scales
of Rs 220—400 and Rs. 280—520
respectively as per specific recom-
mendationg of the Third Pay Com-
mission, Not all the categories of
staff on the Railways have been pro-
videg with the maximum of clasg III
grades and hence the question of any
disparity does not arise.

(d} and (e). It will be noticed
from the reply to part (c) above that
Channe] of promotion is available to
Cipher staff. Because of smallness
of the cadre there is no scope for
providing further avenue of promo-
tion within the cadre.

*® Nefarious activities in prestigious
Trains

1693. SHRI RAJESH KUMAR
SINGH:

SHRI SANAT KUMAR
MANDAL:

Wil the Minister of RAILWAYS
be pleased to state:

(a) whether Government are
aware that some prestigious trains
are fast turning into mobile dens for
nefarious activities with the conni-
vance of the railways staff and, on
demand, a passenger can have every-
thing including liquor, drugs and
even porno literature;
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(b) it so, whether Govenunént
have made any investigation into
such activities being carried out in
the prestigioug. trains of the Indian
Railways;

(c) if so, details thereof; and

(d) the measures taken by the Go-
vernment to check such activitieg in
such trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (c). Do not arise.

(d) Regular inspections are carri-
edq out by concerneq officers/staff of
Commercial, Traffic, Security end
Vigilance Departments,

Central School at Hubli

1694. SHRI F, H. MOHSIN;: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

{a) whether Government are
aware that there are many thousands
of Centrq) Government Employees
in Hubli and many of their children
cannot get admission in (Central
School at Hubli; and

(b) if so, whether Government
woulq consider opening another Cen-
tral School or opening additional
classeg in the existing central gchool?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)

The Kendriya Vidyalayas (Central
Schools) are meant primarily to
cater to the educational needs of

children/wards of tiransferable Cen-
tral Government employees. It is
frue that the Kendriya Vidyalayas
are not gpbhle to admit al] the children
of Ceniral Government employees,
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(b) Proposals for opening new
Kendriya Vidyalayag are considered
by the XKendriya Vidyalaya San-
gathan only when received from an
appropriate gponsoring authority in
the prescribed manner. No such
proposal has ben received for open-
ing another Kendriya Vidyalaya at
Hubli.

The Sangathan have also not re-
ceived wany proposal for opening
additiona) sections in the Kendriya
Vidyalaya at Hubli, either fromm the
Chairman of the Vidyalaya Manage-
ment Committee 0f the school or
from the Assistant Commissioner
concerned. As ang when such a pro-
posel ig received, it will] be examined
by the Sangathan in accordance with
the prescribeg guidelines.

Fertilisey Berth at Visakhapatnam
and Ore Berth at Haldia Ports

1695. SHRI SATYAGOFPAL MIS-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

{(a) whether the Government are
aware of the fact that the Fertiliser
beths at Visakhapatnam Port 1is
lying wvacant for want of ships and
the ore berth of Haldia port is being
used as oil berthy for the Govern-
ment’s policy of not to export iron
ore from Haldia port;

(b) if so, the reasons thereof; and

(c)y what is the reaction and deci-
sion of the Government in  this
regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c). It is not
correct that the fertilizep herth at
Visakhapatnam Port has been lying
vacang for want of ships. It is a
capltive berth for Coromondel Ferti-
lizers Ltd, for unloading fertilizer
raw materials required py them.
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Fertilizery (finished materials) ere
handled at the general cargo berths.
Their shipment was discontinyed
from December, 1080 as the Railways
found it difficult to supply the
wagons for clearance of fertilizers
from the ©Port. The position has
since then jmproved and fertilizer
ships have starteg operating through
the Port from August, 1981,

As regardg the iron ore berth at
Haldia Port, it could not be utilised
for export of iron ore as large vessels
which are used for carrying iron ore,
cannot reach Haldia because of
draught limitation in the Hooghly
Estuary. This berth has been used,
however, for some tirme past for
handling oil products,
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Foreign Minister’y Visit Abroad

1697. SHRI NAVIN RAVANL
Will the Minister of EXTERNAL
AFFAIRS pe pleased to state:

(a) whether it is a fact that the
Minister of Externa] Affairg along-
with, certain officialy visiteg a num-
ber of foreign countries during the
last three months;

(b) it so, the purpose of their
vigits; and

(¢) the outcome of talks and pro-
tocolg signeg during these visits?_

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the House.

Statement

(Visits covering period from 21-5-81 to 20-8-81)

§-No. Name of the Minister/

Places visited Dates of

Purpose and outcome ete. of

officials visit the wvisit

1 2 3 4 5

1. Sln:i P.V. Narasimha Rao, FM  Pakistan 8/6/81 to Visit to Pakistan Extensive talks
Shri R.D. Sathe, FS 12/6/81 on Internation] situation an
Shri J.N. Dixit, JS bilateral issucs were  held.
Shri P. Johri, JS
Shri R. Verma, Director
Smt. Laxmi Puri, US
Shri A. Banerji, PS to FM

2. Shri P.V. Narasilima Rao, FM Bhutan 16/6/81 to Goodwill visit to Bhutan. FM
Sh.r{ R.D. Sathe, F§ 18/6/81 held general discussions on
gﬁg §‘Rﬂ;¢‘rma. ggt‘ctor issues of mutual intercst. Visit

i P. Menon, Df tr hened bil 1 relations.
S A Bancrji, ™S to FM strengthened bilateral re
Shri P. Chandra, US
N. Deo, US

3. Shri P.V. Narasimha Rao, FM Lusaka 30/6/81 o To participate in the Non-

SSll::_lARi&ihbandm‘ q:\S_Irgrclt:{Jy 6/7/81 aligned Committee mmmts in
i A. Mubayi, o F} conn -

Shri R.K. Bhatia, DS e icvon with  Iran-Traq
. Shri P.V. Narasimhma Rao, FM U.S.5.R. 16/7/81 to  To hold rehensive  talks
Shfl.] . Hiremath, AS and Sweden 18/7/81 with Forcign &lnntcr of USSR
ShriA.R. Deo, JS . . Helped in strengthening the
Shri A. Mubayi, SA to FM . unders between the two
Shri M.V. Oak, US countries, In Swegen FM

held discussions with FM of

and with Mr. Olaf
Palme former P.M. of Sweden
& U.N. Secretary General's. .
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5. A nine-member dclegation New York
beaded by the Foreign ter & Cancun
and senior officers of the Min.
of Ext. Affairs and other min-
bt

6. A  seven-member delcgation  Nairobi
headed by the Foreign Minis- & Dar-es-
ter. Salaam

7. Shri P.V. Narasimha Rao, FM  Geneva,

Shri A. Mubayi, SA to FM
Shri R.K. Bhatia, DS

27/7/81 to

r 5/8/81 to
Shri Ramesh Bhandari, Secretary ‘Tchran &  11/8/81
Baghdad

personal representative te
medijate in the Iran-Irag
conflict.

Preparatory meeting for fing-
lization of guidlines for the
forthcoming  meeting  of
Heads of State/Governments
on International Cooper-
ation and Developments and
to attend the Preparatory
meeting of Foreign Ministers.
Ministers decided the struc-
ture and framework of the
discussions for the summit
meeting to be held in Octo-
ber, 1981.

FM joined PM’'s party during
bilateral discussions  with
Kenyan side, Visit to Kenya
consolidated the mutual friend-
ly and close rclal.i?m
between the two countries.
An Agreement for avoidance
of double taxation was initi-
ated. A cultural exchange
programme for 1981 —83 was
also signed.

Visit to Dar-vs-Salaam was to
attend 4th session of Indo-
Tanza nian Joint Commission.
Talks on bilateral, economic
and technical cooperation.
and proposals on new projects
were held Agreed Minutes o
discussions  were singned.

To attend the  Non-aligned
Commitee meeting in - connec-
tion with Iran-Iraq conflict-.
While in Switzerland FM also
held discussions with Swiss
leaders.

2/8/81

12/8/81
13/8/81 to
15/8/81

——_

Imparting Moral Education

1698, SHRI QAZI SALEEM: Wil
the Minister of EDUCATION AND
SOCIAI, WELFARE be pleased to
state: .

(a) whether Government propose
drastic changes in schools, colleges
and universities education syllabus
in the near future go that moral edu-
cation and spirit of cooperation, high
standard, ethics morale and dignity
be increaseq in the life of students
and Indian people;

. (b) if so, the detailg thereof and
if not, the reasong therefor;

(c¢) whether Government intend to
conveng a meeting of educa-
tionalists, social workers, jurists’ law-
yers, Acharyakul fo, the same; and

(d) if so, when ang if not, the
Treason therefor?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). No
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drestic changes are at present con-
templateq by the Government in the
syllabi of schools and colleges.
Emphasis has already been 1ajg for
the development of social, moral and
#piritual values in the Curriculum of
the Ten-year School prepared by the
Ishwarbhai Patel Committee. The
recommendationg of the Committee
were communicated i the State Go-
vernmentg for irmplementation. Ac-
cording to a Survey undertaken by
the National Counci)j of Educational
Research and Training in 1880, ten
States ang one Union Territory al-
ready have a provision for moral
education in gome form or the other.
The TUniversities have also been
advised by the University Grants
Commission to take necessary action
in the matter.

(c) and (d). No, Sir. However,
in May, 1981, ¢ High level Seminar
on Mora] Education was held at
Simly to whicp distinguished educa-
tionists, gocial workerg and educa-
tional administrators were invited.

‘Train Between Ernakulam and
Trivandrum

1699. PROF, P. J. KURIEN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived representationg requesting for
starting 5 train in the opposite direc-
tion to Venag Express from Erna-
kulam to Trivandrum ang extending
the Nizamuddin-Cochin Jayanti
Jarmata upto Trivandrum; ang

(b) if so, the details thereof and
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
¥Yes. Kepresentationg for introduc-
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tion of reverse Venad type train
from Ernakulam to Trivandrum and
back have been received.

Introduction of guch a train is not
feasible due to shortage of coaching
stock ang diesel powers. However,
it is proposeq to retime 29/30 Tri-
vandrum-Mangalore/Malabar Ex-~
presseg s0 ag to provide a fast service
from Ernakulam in the morning for
Trivandrum and relurn in the
evening,

Extension of 131/132 Nizamuddin-
Cochin, Jayanti Janata Expresg upto
Trivandrum, has also not been found
feasiple due tp shortage of rolling
stock and inadequate termina]l faci-
lities at Trivandrum. However, the
passengerg travelling by Jayanti
Janata Expresgs have got convenient
connecteg service, at Ernakulam Jn.
for travel to and from Trivandrum.

Double line between Jammu and
Jullunday Cantt.

1700. SHRI G. L. DOGRA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether keeping in view the
defence requirements, geographical,
tourist and strategic importance of
J. and K. State, Government propose
to double the railway track between
Jammu-Tawi and Jullundhar Canton-
ment; and

(b) if so, when will the construc-
tion start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b) A survey
for doubling of Jammu Tawi—Jullun.
dhar City (217 kms.) has been in-
cluded in the Budget for 1981-82.
Further action will be taken on receipt
of the survey report.
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Trains Cancelled due to
shortage of Coal

Passenger

1701. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in _the month of June
this year 267 passenger trains were
cancelled throughout the country due
to inadequate supply of steam coke;

(b) if so, the details of the reason
for short supply; and

(c) whether the position hag im=~
proved by now?

THE DEPUTY MINISTER 1N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, on 5th June,
1981, 267 passenger trains (single)
were cancelled on the zonal Railways
due to non-availability of coal.

(b) and (c). For some time past the
availability of steam coal has not been
enough to meet the combined require-
ments of the Railways and Industries.
In order to keep the core industries
running, Railways had to impose
voluntary cuts in their off-take from
time to time resulting in cancellation
of comparatively un-important and
less patronized trains. However, as
a result of concerted efforts made by
the Railways there has been an im
provement in the loco stocks and only
127 pairs of short distance passenger
traing remained cancelleq on 22-8.1981,

Implementation of Suppresston of
Immoral Trafc Act 1956

1702. SHRI RAJESH pILOT: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have
supported or conducted itself any
qualitative or quantitative study of the
impact of Suppression of Iimmoral
Traffic in Women and Girls Act of
1956; and
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(b) what measures if any, have
been or are proposed to be taken to
plug the loop holes in the implementa-
tion of the Act?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) The imple-
mentation of the Suppression of
Immoral Traffic in Women ana Girls
Act, 1956 is reviewed by the Govern-
ment on the basis of the statistical
data and factual information collected
through the State Governments and
Union Territory Administrations,

(b) On the basis of a thorough
review and consultations with the con-
cerneq authorities, the Suppression of
Immoral Traffic in Women and Girls
Act, 1956 hag been amended by an
Act of 1978.

Katpadi Tirupatj Line

1703. SHRI P. RAJAGOPAL NAID..
Will the Minister of RAILWAYS be
pleased o state:

(a) whether a survey to lay broad
gauge from Katpadi to Tirupati has
been faken up; and

(b) if so, when will i{ be com-

pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

{(b) Does not arise.

Implementation of 14 Point Charler
of Demands by all India Federation of
Junfor Doctors Association

1704. SHRI G. M. BANATWALLA:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: :

(a) the latest position with respect
to the implementation of each item of
the 14 point charter of demands sub-
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mitted to the Union Health Minister
by the All [ndia Federation of Junior
Dactors’ Association on or about
October 6, 1980;

(b) whether Government are aware
of the increasing discontent among the
Junior doctors as regards implementa-
tion of their demands; and

(e) if so, the steps taken by Gov-
ernment to ensure expeditious imple-
mentation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) to (c). The
letter dated 5th October, 1980 receiv-
ed from the All India Federation of
Junior Doctors’ Association, containing
their Charter of Demands, was also
addressed by the Federation to the
Chief Ministers of the all States. As
the various demands, specially those
of a concrate nature, involve con-
sideration by the various concerned
State Governments, this Ministry has
addressed all States/Union Territories
for taking suitable necessary action in
the matter. The States/Union Terri-
tories have been requested to advise
the Centre about the action taken/
proposed to be taken,

Pattern for Opening and Recognition
of Private Medical Colleges

1705. SHRI V. KISHORE
CHANDRA DEO:

SHRI R. P. YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Central Govern-
ment has any proposal for a uniform
pattern for opening and recognition of
private medical colleges in the coun-
try; and

(b) i# not, whether Government
have consider imposing & common code
for recegnition of fhese collages? .
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH - AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) and (b).
The Government has in hand proposals
to amend the Indian Medical Council
Act, 1956, to inter alia regulate the
establishment of new medical colleges
in the country.

New Guidelines for the Issue of
Medicineg in C.G.H.S. Dispensa-
ries Delhi

1706. SHRI DHARAMBIR SINHA:
SHRI R. P. YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that Gov-
ernment have evolved new guide-
lines for the issue of medicineg through
C G.H.8. dispensaries in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) and (b).
Guidelines have been issued to
emphasise that the drugs having single
ingredient and those includeq in the
Indian Pharmacopoeia should invari-
ably be purchased under generic
names. All medicines should be
prescribed and issued accordingly ex-
cept in case where purchase of pro-
prietary/brand medicines are absolute-
ly necessary in the interest of the life
of the patient.

Amount allocation to each State for
National Highways

1707. SHRI B. R. NAHATA: Will the
Minister of SHIPPING. AND TRANS-
PORT be pleased to state the ampunt
allotted to each State during 1879-80
and in the Sixth Five Year Plan for
National Highways? .
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THE MINISTER OF STATE IN Since State-wise allotm-eni: is made

THE MINISTRY, OF SHIPPING AND on @ year to year basis and not Ptan-
TRANSPORT I BUTA SIN . .

A statement mating the aﬂotr?x?n): wise, it is not possible to indicate the
made to States for development of Na- State-wise allotment for the subsequent
tional Highways (Original) Works dur- ears of Sixth Five Year Plan at this
ing 1070-80 and  1080-81 ang alloca-  ooo® O & e

tions earmarked for 1981-82 is attach- stage.
ed,
Statement
(Rupees in lakhs)
Name of the State Final ﬁl‘lggngent Nlog::io:
197980  1980-81  1981-82
hodie Pradah . ... 250 6678 650.00
Arunachal Pradesh . . . . . .« . . . . 10.00
Asam . . . . . . . . . . 4.00 395.00 465.00
Bihar . . . . . . . . . 6%0.76 670.00*+ 620.00
Delhi . . . . . . . . . . 226.00 30000 580.00
Goa e e e 69.53  90.00  90.00
Gujarat . . . . .« . . . . 42022 40000  450.00
Haryana . . . . . . . . . . 250.00 380.00 400.00
Himachal Pradsh . . . . - . . . 198,00 215.00  240.00
Jammu & Kashmir . . . . . . . . 219.40 220.00 260.00
Karnataka . . . . . . . . . s10.00 658.14% 650.00
Kerala . . . . . . . . . . 30000 313.08+ 350.00
Madhya Pradesh .« . . . . . . s50.00 57500 600.00
Maharasheea . . . . . . . . . 684.00 737.00 750.00
Meghalaya . . . . . . . . . 45.00 62.00 95.00
Manipur . . . .« . . ... 75.59  69.00  70.00
Nagaland . . . . . . . . . . .. . 5.00
Orisa . . . . . . . . . . 3700 370.00%+ 380.00
Punjsb . . . . . . . . . . 22500 335.00 425.00
Rajasthan . . . . . . . . . 3a0.00 44500 515.00
TamilNadua . . . . . . . . . 5800 500.00  500.00
Uttar Pradesh . . . . . . . . . 960.00 970.00 970.00
WestBengal . . . . . . . . . 400.00 502.00 450.00
_Border Roads Development Board . . . . . 38500 390.00 52500
Torar . . . . . 8400.00 9231.00 10050.00

*Includes amount met out of National Highways Permanent Bridges Fee Fund.
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Unconstructed Road in Janakpuri,
New Delhi

1708. SHRI HIRALAL R, PARMAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that a patch
of about 50 yards of a 60 feet wide
traffic road lying in between A-3, Block
Shopping Centre ang Asalatpur village
in Janakpuri, New Delhi, is still lying
unconstructed although about 10 years
have passed since the colony came up;

(b) whether it is also a fact that the
construction of portion of the road was
taken up during the year 1976 but was
abandoned abrupily after the earth
work was out;

() if so, lhe reasons for not complet-
ing the roads so far; and

(d' when the construction is likely fo
be taken up and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The development of Janak-
puri colony was done by Delhi Deve-
lopment Authority, Delhi and a part of
this roag was constructedq by DDA
before the services including road were
handed over to the Municipal Corpora-
tion of Delhi for maintenance in 1976.
A portion of this road was left over
by DDA as unauthorised construction/
encroachments were existing in this
reach. Np work on this portion of road
has been undertaken so far, The cons-
iruction of this portion of road can be
taken up by the Corporation only after
the portion of unauthorised construc-
tion/encroachments is cleared by DDA,
and the Corporation gets possession of
the land.

Confirmation of female Vice.Princi-
pals by Delhi Administration

1709, SHRI CUMBUM N, NATARA-
JAN: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to refer to the reply given to
Unstarred Question No. 5494 on 30th
March, 1981 re. confirmation of female
Vice-Principals by Delhi Administra-
tion and state:
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(a) whether the ad hoc appoint-
ments of 25 Vice-Principals selected by
the Departmental Promotion Com-
mittee on 8.1.1970 being against class
II posts, were regularised in February,
1973 on the basis of recommendation
of Departmental Promotion Committee
constituted for the purpose;

(b) whether these appointments were
considered in the light of the judge-
ment of Delhi High Court which en=
joins upon Delhi Administration that
once ad hoc appointee is eventually
selecteqd for the post in a regular se-
lection, the regular appointment would
relate back to the date of ad hoc ap-
pointment;

(c) the reasons why these 25 select
Panel Vice-Principals have nol been
regularised from the date of their ap-
pointments in 1970 or at least from
February, 1973 when their class II ad
hoc appointments were regularised by
the D.P.C, constitutedq for the purpose;
and

(d) the steps now proposed to regu-
larise their appointments as Vice-Prin-
cipals from 1970 or 1973?

THE MINISTER OF STATE OF
THE MINISTRIEg OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) No, Sir.

(¢) and (d). The Delhi Administra-
-tion have reported that the Seniority
List of P.G.Ts, was challenged by some
of the P.G.Ts. in the Court of Law.
However, the matter was decided in
March, 1977 and the finglised Seniority
list of P.G.Ts. (male and female) was
issued on 1.8.1979. Thereafter, on the
basis of the above Seniority list 25
Vice-Principals were regularised along-
with others in July, 1880,
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Grant of non-practicing allowance {o
Physio Therapists

1711. SHRI NITYANANDA MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased t{o
state:

(a) whether it is a fact that dentisis/
dental surgeons working in Govern-
ment hospitals are classified as para
medical for the purpose of grant of
non-practicing allowance;

(L) whether there is a proposal to
grant non-practicing allowance to den-
ta]l surgeons and physio therapists also;
and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
1589 LS—@
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RANJAN LASKAR): (a) No. Dentistsjg
Dental Surgeons working in Central
Government hospitals are not classified
as para medical. Non-practicing allowe
ance is given to holders of these
posts,

(b) There is no proposal to grani
non-practicing allowance to Physlo«
therapists.

(c) The Third Pay Commission did
not recommend any non-practicing al-
lowance to physio-therapists.
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Identification of Conjunctivitis

1713. SHR1 MOHAMMAD ASRAR:
AHMAD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
gtate the date when the eye ailment
«Conjunctivitis’ was  first identified
which is still rampant in the country
unabated?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): The eye ailment
‘Conjunctivitis’ was first identifieq and
reporied to have broken out in the
country in May-June, 1981,

Reservation Counter at Agartala

1714, SHRI AJOY BISWAS: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that the people of Tripura are to go to
Agsam for reservation in trains which
entails loss of money and time;

(b) if so, whether Government pro-
pose o consider to open a Railway

UST F IAITF1 FT A FAT qoArE
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booking counter at Agartala for this
purpose;

(c) if so, when and the details there-
of; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) (a) to (d). The Tripura Road
Transport Corporation who are the
Railway's Out Agents in respect of
goods traffic at Agartala. have been
requested to undertake the work of
the Agartala Out Agency for passenger
traffic also and their reply is still
awaited,

Unloading of cement wagons at Delhi
and New Delhi Stations

1715. SHRI K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it 13 a fact that on July
9, 1981 nearly 5,52,000 bags of cement
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"had remained unloaded from the wa-
gons in Delhi and New Delhi railway
yards; and

(h) it so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) On 9th July, 1981, 208,075
bags of cement were awaiting removal
from Shakurbasti siding in Delhi area.

(b) The parties had failed to release
the wagons and to remove the goods
from the Railway premises.

Expansion of railway yarg at Alwar
Station

1716. SHRI RAM SINGH YADAV:
Will the Minister of RAILWAYS be
pleased to slate:

(a) whether it ig a fact that due to
Industrial growih, expansion of Mandi
of foodgrains and oilseeds, and Army
Brigade Heud Quarters at Alwar. the
present Railway Yardq at Alwar has
got no capacity to accommodate the
g0o0ds brought in the yard for loading
and unloading;

(b) whether expansion of Railway
yard and platlorm can obviate the
above difficulty;

(¢) if so, whether Government in-
tend i{o expand the same and by what
time;

(dy whether construction of another
railway station towards South of pre-
sent Railway Station can alsp solve
the problem of goods traffic; and

(e) whether Government propose to
construct the same and by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No, but difficulties are ex-
perlenceq when traffic, particularly
military specials come in a bunch.

(b) Proposal for expansion of the
Yard is found to be prohibitively cost-
1y involving acquisition of private land.
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(¢) Not at present. It is being ex~
amined if a separale military siding
can give relief to the station,

(d) ang (e). Do not arise.

British Aid for integrated Health Care
Project in India

1717. SHRI JAI NARAIN ROAT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is g fact that Govern-
ment have asked for further British
aid for Integraleq Health Care Pro-
jects in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Question does not arise.

Numbep of Afghan and Bangladesh
Refugees

1718. SHRI G, Y. KRISHNAN: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) what is the number of Afghan
refugees gz well as of those from
Bangladesh at present in India;

(b) whether some of them have got
their names registered with United
Nations Office here; and

(c) if so. the details regarding their
number and whether they are getting
some financial assistance from the
U.N. office also?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) ang (c). Afghan nationals,
as in the past have continued to visit
India on valid travel documents. Gov-
ernment are aware that some of them
have contacted the Office of the U.N.
High Commissioner for Refugees. This
is a matter between individual Afghan
nationals and the Office of the U.N.
High Commissioner for Refugees.
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Ag far as Bangladesh is concerned,
there are some persons who cross the
berder illegally, It is the position of
botk the Governments of India and
Bangladegh that such persons should be
returned to their respective countries.
Therefore, they do not gqualify as “re-
fugee”.

Supply of enriched Uranium from
US.A.

1718. SHRI ARJUN SETHI:
SHRI S, B. SIDNAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been any indi-
cation from the US State Depariment
acceding to India’s request for the sup-
ply of enriched uranium for the Tara-
pur Nuclear Power Station as per the
Cooperation agreement of 1963 between
the two countries;

(b) whether any fresh conditions had
been suggested in this regard; and

(c) if s0, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir. During the Ilast
round of Indo-US talks on Tarapur held
in New Delhi in July, 1981 the US side
have indicated to us, as they had in
April, 1981 ihat they are not in a posi-
tion to continue our nuclear supply re-
lationship.

(b) No, Sir.

(c) Does not arise,

Cutting of trees for widening roads

1720. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the DDA is aware of
Over 700 old trees being fallen in New
Pelhi in greas like School Lane, Lal
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Bahadur Shastri Marg Mathura Road
ete. for road widening and other pur
poses;

(b) whether further lot of 250 trees
are now awaiting cutting down in Lodi
Gardens to build the new boundry
wall;

(¢) the total number of high grown
and old trees uprooted by various New
Delhi authorities during the last §
years;

(d) how many of these were trans-
planted and with what result; and

(e) the steps being taken to stop de-
vastation of valuable trees and there-
by spoil the ecology of New Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (e). According to information re-
ceived from Local Authorities, about
776 trees are likely to be cut in con-
nection with various road and bridge
works in progress in Delhi. As indi-
cated by NDMC autharities no tree is
being cut in Lodi Gardens to build the
new boundary wall. 505 trees have
been cut during the past 5 years in
Delhi in connection with road develop~
ment activities. 77 trees have been
transplanted and out of these 3 trees
have died and the remaining are under
observation. Every road improvement
scheme involving cutting of trees is
thoroughly examined and approved by
a Standing Committee of Experts con-
sisting of horticulturists, engineers etec.
Such examination has resulted in sav-
ing of over 500 trees by readjustment,
transplantation of about 500 trees and
fresh plantation of over 2500 (trees
Only those trees which have to be in-
escapabny removeq due to construe
tion of works or those which cannot
be transplanted are being cut with the
approval of Delhi Administration. New
quick growing trees several times the
number of trees cut are being planted
so as to ensure that the ecology of the
area is not spoiled,
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Cancellation of standard tour and
circttlar tour tickets

1721. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a)/whether the standarq tour and
circufar tour tickets issued to the pas-
sengers have been cancelled; and

(b) it so the reasons thereof?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS AND IN
“THE DEPARTMENT OF PARLIAMEN-
"TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). With effect from
15.8.1981, these tickets have been re-
placed by Circular Journey tickets,
based on the recommendation of the
Rail Tariff Enquiry Committee,

Chinese support to Nepal as a Zone
of Peace

1722, SHRI R. L. BHATIA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Chinese Prime Minister
Mr. Zhao Ziang, during his visit to
Nepal in June last pleadged China's
full support to the King of Nepal for
declaring Nepal a Zone ot peace; and

(b) if so Government of India's re-
action thereof?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P. V. NARASIMHA-

RAQO): (a) During the visit of the Chi-~
nese Prime Minister, Mr. Zhao Ziang
to Nepal in June 1981, the Chinese
‘Government’s suppart for the proposal
for declaring Nepal as a Zone of
Peace wag reiterated,

(by The Government of India’s dia-
fogue with the Government of Nepal,
in which further elucidation of the pro-
posa] and certain clarifications have
foeen sought regarding the principles

©of the Nepalesz Peace Zone proposal -

and its implications is continuing,
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Ban on Recruitment of Class IV
Emplovees

1724. SHRI R. N. RAKESH: Wil
the Minister of RAILWAYS be pleased
to state: -

(a) whether it is a fact that Govern-
ment have banned the recruitment in
Class IV category in Railways;

(b) if so, the reasons thereof; and

(¢) what is the policy of Government
to solve the problem of lack of employ-
ment in Railways, specially in Clags
IV category?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) and (c). Do not arise.
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Namo hait station

1725. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleaseq to state:

(a) whether there is any proposal
under the consideration of Govern=
ment to make Namo Halt Station a
permanent one,

(b) if so when and the details
thereof; an

(c) if not, the reasoas thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). It is pro-
posed 1o convert Namo halt sxtuate.d
between Memari and Rasulpur sta-
tions on Eastern Railway into a flag
station, The proposed work is likely
to be included in the Preliminary
‘Works Programme 1982-83.

Introduction of more traing is Burd-
wan.Asansol section

1726. SHRI1 SUSHIL BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether considering the diffi-
culties of the passengers who are tra-
velling between Asansol-Burdwan~
section there is any proposal to inlro~
duce meore trains in the Burdwan~
Asansol section;

T(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

. (b) Does not arise.

(¢) Burdwan-Asansol section iz at
present served by 28 pairg of trains,
out of which 18 pairs are Mail/Expresg
trains, A census made in November,
1980 has revealed that the percentage

" of occupation of long distance Mail/
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Express was high but the occupation
of passenger trains running on this
section was not much. In view of
above, running of additional passen-
ger trains on this section hag not been
found justified at present.

News item caplioneg AIIMS tnn? her
patience 27 times \
1727. SHRI SANAT KUMAR MAN-
DAL:

SHRI B, V. DESAI:

Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state:

(a) whether Government's a‘tention
has been drawn to the news item
appearing in the Hindustan Times,
New Delhj dated the 17th July, 13981
under captioned ‘AIIMS tried her pa-
tience—27 times’;

(b) if so,
thereto; and

Government’s reaction

(c) the sleps Government propose
to take to improve the sad state of
affairs prevailing in the AIIMS, New
Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) and (c). The All India Institute
of Medical Scienceg is generally func-
tioning as a referra: centre not only
for the northern region but also for
other Stateg in the country, Conse-
quently, the Institute Hospital has to
cater to an ever growing number of
pntients_ local and out-station, with-
in the resources ang facilities avail-
able to it. The Institute follows the
principle of “first come first serve”,
Admissions to the Hospital are also
baseqd on the aforesaid principle, besi-
des regards to the nature and serious-
ness of the ailment finjury from which
a patfent is suffering. Ag the Hospi-
tal has limited bed strength for
various diseiplineg it cannot accom-
modate all the patients who ¢all for
treatment, All aspects kept in view,
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the Hospital is rendering satisfactory
service.

As regards the report that 1214 pa-
tients are on the Waiting List Regis-
ter, the Institute hag reported that
thig represents the list of all those
who got registered since the opening
of the register on 1st January 1979,
working upto 13th July 1981, It has
been further reported that out of this
list, many patientg have since been
admitied and trealed «t the Hospital,
The Institute has also denied the
press report that it cancelled 300 ope-
rations during the year 1981,

The Government is watchful and
continually overviewing the overall
functioning of the Hospilal to see that
it renders gatisfactory service within
the existing constraint of resources.

Opening of regional college of educa-
tion at Rourkela

1728, SHRI CHRISTOPHER EKKA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have a
proposal to open a Regional College
of Education at Rourkela;

(b) if so, whether such college of
Regional Education will be opened
during the Sixth Plan period; and

(c) the progress made so far in
implementing the above proposal?

THE MINISTER OF STATE OF
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No, Sir.

(b) ang (c). Do not arise,

Take over of private medical colleges
in Karnataka

1729. SHRI S, M. KRISHNA: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to state:

{a) whether Central Government
have considered the need of bearing
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somg of the financial burden in the
case of the take-over of some of the
private medical colleges in Karnataka
by the State Government; and

(b) if so, itg financial implications
and how Government propose to end
this commercialisation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Does not arise,

Finalisation of Medical and Health
Education policy

1730, SHRI S. M. KRISHNA: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to state:

(a)whether Government have by
now fanalised the Medical and Health
Education Policy; ,

(b) if so, the broad outlineg thereof
and if not, the stage at which tha
matter stands;

(c) whether there is any proposal
under consideration to bring about ra=-
dical changes in the pattern of medie
cal education in the country; ang

(d) if so, at what stage it stands ab
present?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) to (d).
The National Medical ang Health
Education Policy is in the process of
the being finalised. Presently, action
is in hangq tp recast the draft policy
document in the light of the recom.
mendationg of the Tth Joint Confere
ence of the Central Council for Health
and Central Council for Family Welw
fare held in June, 1981, The policy
statement is also scheduled to the con.
sidered by the Consultative Commita
tee of the Parliament attacheq to the
:]lmn!stry of Health and Family Welw
are.
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India’s share of Internationsl Cargo

1781, SHRI S, M. KRISHNA: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleaseg to state:

(a) whether India’s share of inter-
national cargo on the high seas over
the last four years has steadily dec-
lined;

(b) if 80 the reasons therefor; and

(c) the steps being taken not only
to improve the sitaution but prevent
it from worsening further?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) There has been
some decline during the last four
years in the percentage share of
Indian bottoms in the carriage of
India’s overseas trend, ag would be
seen from the figures indicated below:

1976-77 41.69%
1977-78 38.76%
1978-79 36.58Y%,
1979-80 31.65%

(b) The decline may mainly be at-
tributed %o stiff competition from
non-conference foreign lines who em-
ploy more sophisticateq wvessels and
also quote rates below the tariff char-
ged by the Indian lines, besides rela-
tive lack of adequate container car-
rying facilities of Indian shipping
lines.

(c) The Ministry has already taken
initiative in discussing the matter
with Indian lines and Public Sector
Undertakings, with a view to finding
out ways and means of improving the
guality of ghipping service and the
position is being kept under constant
review. Some of the measureg recen-~
tly taken to increase the participation
of Indian tonnage are as follows:—

(1) The Shipping Corporation of
India, the Scindia Steam Navigation
and Indian Steamship Co. 14d,
since April 1981 have formed a
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Consortium to offer containerised
services besides the existing Break-
Bulk services.

(2) The position regarding utili-
sation of Indian ships is periodical-
Iy reviewed by a Standing Come
mittee consisting of representativ-
es of the concerned Government De-
partments and Public Sector Enter-
prises,

(3) Public Sector Undertakings
have been urged to ensure as far
as possible, carried of maximum
cargo by Indian lines;

(4) Indian Shippers are advised
to patronise Indian vessels and
Indian ghipowners to render perso-
nalised service to exporters and im-
porters.

Removal of fish plates from the Rail-
way irack in Eastern Sector

1732. SHRI S. M. KRISHNA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether removal of fish plates

from the rail track has assumed
serioug proportiong in the Eastern
Sector;

(b) if so, whether the Railways

have got anr goxpert studs made at
the Research and Designs Organisa-
tion apart from taking administartive
and preventive measures to check this
growing menace; gnd

(e) if so, the outcome thereof and
what further steps are being taken to
plug the loopholes and make rail run-
ing safer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) There have been
caseg of removal of fish plates and
fish bolts from running track in the
Eastern sector.

(b) This is esgentially a law and
order, and the State Governments
concerned have been apprised of it
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for taking necessary action. However,
the Railways including the RDSO
have also applied themselves to this
problem and have ordered several
measures to counteract this incidence.

(¢) The following measures have
been ordered:—

(i) Elimination of joints by weld-
ing.

(ii) Burring of fish bolts, two in
& joint.

(iii) Patrolling of track in vulner-
able sections,

(iv) Detailing of additional keymen
in wvulnerable sectiops te tightenup
fittings.

Taeel! & M. 6 & ®AT § a6 WY
st & fag wir

1733. st fage Vg : = fom
AW TR W FAl 4G TATX AT T
F i faeclt ¥ w7 6 & Foqr 8 aF
wfr o o fvad  feaifa @<
as ana g foad saw (ol ¥)
TEIAHT W qHT § qEC Y NN
T S Bl 1 S fwr ¥ faq
frff owR st Adi g 7

fart v @eTer weqTw Warwdr O
g walt (saet v W) el
soraet A fratfea afore & argr
ge@as, vl [ @w wfaa wRwi g
oo/ ARE 99 % fag i
dfgs  mgEE wrc stwsor afoeg
o S A v W wgw-gewt
gz wrarfea § | faesl sorea & ghaa
frar & e areafaw frrr afcfeafiygy
¥ g AAWET §) W @S g,
faafadt & fog wfew S ao
2 woT 6 ¥ Far saw ¥ fag fraifa
wfa &t frael ¥ 39 gER W
-afcadT ag& & ¥ fog g &

TTET & A H wqaw FTNQ
Wy ¥ g wremw g
qraasw WY wrafar feg o &0

wrea way siw & dfiw wivgfirs awrte
¥ e wfwwrfdi o sfoaw

1734, ot Fgm Tog : w0
fon aww W wanw Wt 20
wiN, 1981 ¥ wardfeg S Seaw
7998 ¥ IO F grw ¥ ag IR
¥ Far w0 fw

et araT W wEATYT HATHEl H
T wut (siwet wemr owww )
() o (F). i arafas
faladqu w4 $ FARMAQ ATHTCET
o afat & gfowor ¥ gy
* g Wi A qew W oo @
)

wasy T wgal wife @1 awrfas
Heamal wY duy wrAv

1735. sit frger fag : #r
W T 9T T Y FAT w7

(%) #r W= v amifaw
deqTel, OTHRY, AT WK ®) wgEE
[W-RrEAL, S, P w1 faradt
Td 9T @A §
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(w) ufz &, @ v« weamid =1
ag A fer wat o a9 siw
L1 S

(W) e dA =t & e foaw
grnfsm  d@ear & QW@ FoFUT
a3 F=t £ § 7

| Hamy qat dadiu w1g fawm
# ¢ #ar (st wiemwiw) @ (F)
Sf, &

(@) " warwm gra fralfer
#ife & g ur wfafag 9@ wrw
HTOR HAAT TS A@ITI & A= 51/
fawrr grer wnfsa sedior-
wrly [ dfes [ guid deamt w0 gwE
geed wAm & fAT aiwifys A
¥ 1/6 ¥ wEgn HAT FEHEA AOH
T qX W & ¢ o owfgw g, aw
faq sy € 1 awEm,  TW wERWT
®Y gHiEr FY ST

(w) fwter A @t F e
fome 29 9 Y arae &9 a3,
FAaH @ T AR, GrET W, qAIUE,
gga, erRuusey, Wi W wfwi,
T w gefod, o v Zwp, wegHt-
fraw &t 3, W AT, HwE,
Ba ¥ 9@, HTHRT ;e AR wwy
T FHEL A G | T FIHTH FEAIR,
UL A G & qavgew  fruer &
CL B C i

Efficiency Bar of Teacherg

1736. SHRI BHIKU RAM JAIN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) how many teachers having
their clean service record, have mot
been allowed to cross their efficiency
bar by the Directorate of Education,
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Delhi and Municipal Corporation of
Delhi we.tf, 1st January, 1980 s¢ far;

(b) the reasong therefor;

(c) the probable time by which
they are likely to be allowed to cross.
EB.; and

(d) the remedial steps which the
Delhi Administration propose for
avoiding delays in the disposal of such
cases in future?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (d).
According to information furnished by
the Delhi Administration, there are
2104 teacners in Goverament schools
whose inciementis w.e.f. 1lst January,
1980 have been due,

The main reason for pendency of
these cases is, that up-to-date confi-
dential reports on the work and con-
duct of teachers, which are required
to be submitted by a large number
of reporting officers and to be review-
ed by a number of Reviewing Offi-
cers, are not available in all cases.
Batcheg of cases in which up-to-date
records are available are considered
by the Departmental Promotion Com-
mittees from time to time; and in
case of teachers with clear records of
service, E B., clearances are ordered.

The following steps have been taken
recently to clear the pending cases
expeditiously:—

(1) ACRs of the teathers are to
be maintained in duplicate, one
copy will be kept in Distriet office
and the other in the Headquarters
office,

(2) Powers have been delegated
80 as to ensure clearance of E.B,
cases at District levels, expeditious-

ly.

So far as the teacherg of the Mupl-
cipal Corporation of Delhi are con=-
cerned, the information is being col-
lected ang will be laid on the ‘Table
of the Sabha,
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oy wafedt ¥ faamr §@ wiw
wrd & fwg feeelt ¥ soitmormsr

gfeare Wt gome 7 g
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aik T9 I 1§ WHEI. 1981 aw
848 AYH frg @ T o 1980 W
122 W¥¥ HWIT 1981 ¥ HF AW 45
g frgifm e & w8 a3 a3
283agAT ¥ afeormr i R wsdfy
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g 1 6 av wEEd warm IfEA AR
T GT AT 10 ) A ST qFAR
ET R T O
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Survey for disableg persong in Delhi

1738. SHRI BHIKU RAM JAIN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that a sur.
vey of disabled persong has been made
in Delhi;

(b) if so, the number of the dis-
abled in the capital; and

(c) whether Government have fore
mulated schemeg for the betterment,
rehabilitation and welfare of the dis-
abled persons in Delhi?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI.
MATI SHEILA KAUL): (a) A sur~
vey of disableq persons is currently
underway. However, during the
house listing operations conducted
for 1881 census the figureg of totally
“blind, totally crippled and totally -
dumb were collected,
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(b) 5,187 in the three
mentionsd in (a) above.

(c) Yes, Sir. A note giving details
-of the schemey undertaken and pro-
posed to be undertaken specifically by
the Delhi Administration is gttached
{Statement I). Disabled in Delhi gre
also eligible to take benefit of other
Ceniral Government Schemes as de-
‘tailed in the Statement II attached.

Statement X

The Directorate of Social Welfare
Delhi i{s providing Welfare Services
to the socially and physically handi-
capped individualy and groups since
* its set up.

In the year 1980-81 the Internation-
~al Year of the Disabled Persong at-

categoriea
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tention has been focussed to what
needs to be done for the handicapped
people for their full and egual parti-
cipation in our national life and to
give awareness to the public of thelr
epecial needs. Energies has heen
directed to promote effective measures
for the prevention of disability and
for the rehabilitation of disabled peo-
ple while programming for their re-
habilitation, stress has been laid on
the ability of doing work by the dis-
abled rather than on his disability,

The Directorate of Social Welfare
Delhi is running the undermentioned
special programmesg for the educa-
tion, training and rehabilitation of the
blind, the Deaf, the arthopaedically
handicapped and the mentally retar-
ded.

Iﬁm School for Blind Boys, Kingsway camp, Education upto Secondary standard and

-

mtlonl,‘(.lramu'lg to blind children with
free boardiwg and lodging.

2. Govt. Lady Noyce Scc. Schoe! for Deaf 1, Education u 3):0 Sec. standard scparatc
itigs

Ferozeshah Kotla, New Delhi.

Hostel I'ac for boys and girls also

previded.

3. Training-cum-Production Centre for (Male), valdmg' vocational training to physically
Delhi. handicapped

20-North Avenue, Punjabi Bagh,

4. Training-um-Production Centre for (Male), Prov'ding vocational trainin;

r, De

in prnting and tailoring.

to physically

handicapped in book binding, tailoring.
cane work, and carpentary ctc. for their
rchabilitation.

5 Traiel z-cum-Producting © rire fo- fPemale)  Provided wocational triimng 1y phvsically

C-12 Green Park, Ext. New Delhi.

ha.ndmzpmi women in tailoring, kmtte
ing an me industries.

+6. Bhcltered Workshop for Physically Handicapped vaxdes work on picce rate wages to the
Delhi.

Ramesh Nagar, New

trained physically handicapped.

7- Hostel for thc Physically Handicapped, Model Provides Hostel facilities to handicapped
students/trainees. -

Town, New Delhi

8. Stipends/Scholarships to physically Handlu
Kutir, Kingsway Camp,

studcnh;, Sewa

9. Assistance to physically Handicapped for the

purchase of prosthetic aids.

»30. Subsidy on purchase of petrol/diesel.

Provides monetory assistance to physically
handicapped students studying in primary
classes and onwards,

Provides ﬁmncial help to physically handi-
cappod the purchase of prosthetic

The scheme provides for refund of 50
of actual e iture on purchase

E:trolfdlﬂel subject to billing md:cubed

1. Vehicles of 2 H.P. and below 15 litres
p-m.

2, Vehicles of more than 2 HI{P 1as
litres p.m.
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blind students,

1. Hutclfurcor}lege going blind students, Kings- Provides Hostel facilities to college going
Y.

way camp, New Delhi
12. State Award.

For outstanding and most efficient handi-
capped employed/self-employed handi-
capped persons.

13. Home for mentally Retarded persons, Kasturba Provides specialised cducation training, in

Niketan, Lajpat Nagar, New Delhi.

carpen and occurpational therap
to Qhenl:'lymhlly dcflcmt hoys bctwrl‘z
the age of 6 to 16 years.

14. Home for Mentally Retarded children (Girls) Educable and trainable mentally retarded

14/78 Punjabi Bagh, New Delhi.

girls between the 5 to B age provided
education and training in tailoring by
the dividual assisgnment,

15. Home for Mentally Retarded Adults, Kastubra Provides boarding, lodging and individualised .

Niketan, Lajpat Nagar, New Delhi.

The total budget provision for the
37,34,000/- for the year 1981-82.

In addition, the following Schemes
have beenp formulated and the follow
up action is being taken by the IYDP
Committee of the Department.

1. Expansion of Scheme of financial
assistance to socially and physically
handicapped persons.

2. Nursery Primary Education for
the Deaf,

3. Publicity and propaganda.

4. Strengthening of Tteachers Train

ing unit at the Government Lady
Noyce School for the Deaf.

5. Better Pay scales of the teachers
for the Blinds, Deaf and Dumb and
the Mentally Retarded.

6. Residential Institution for the
orthopaedically handicapped.

7. Institution for severely/profoun.
dly mentally retarded children and
adulis,

7. Increase in the rate of stivend to
physically handicapped students upto
8th standard. .

9. Grant-in-aid to the voluntary
institution for the welfare of physi-
cally handicapped.

10. Rehabiliation Centre for the
Leprosy patients.

10. Rehabilitation Centre for the
mentioned scheme is Rs. 14,80,000/-
consequently the total budget provi-

treatment to mentally retarded who have
one to fail back upon.

above mentioned programmes ig Rs.
sion for the disabled persong comes to-
Rs. 52,14,000/. in the year 1981-82,

During January, 1981 to July, 1981,
the Special Employment Exchange
has provided jobs to 280 physically
handicapped persons which include
251 orthopaedically handicapped 11
deat and dumb and 28 blind person,
Jobs have been identified for deaf and
dumb, blind and orthopaedically han~
dicapped persons apd circulated
among the departments of Delhi Ad-
ministration and local bodies. Steps-
are being taken to accelerate the pro-
gress to ensure that at least three
percent of the vacancies are filled by
physiecally handicapped persons.

The Directorate of Social Welfare
Delhi also gives awards to the em-
ployers who have given maximum
employment to the handicapped per-
sons.

Statement II

Schemes by Central Government

Some of the existing programmes for
the disabled persong are being streng-
thened and new programmes are being:
evolved for betterment/rehabilitation-
Disabled Persons. Significant pro-
grammes/Schemes are as under:—

Programmes/Schemes for hetteﬂ;wnt,
rehabilitation of the disabled

1. A new scheme of giving asgistance
for purchase of aids and appliances
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for the handicapped persons has been
introduced during the current calendar
year, 1981. Under the scheme a sum
of Rs. 48.39 lakhs has been distributed
to leading organisations for purchase
of aids and appliances to be given free
or at 50 pep cent subsidy to disabled
persons. 100 per cent cost on this
scheme will be met by the Central
Government.

Under the revised scheme of In
tegrated Education introduced from
1.4-1981, Government of India meets
100 per cent of the cost on certain
jtems on a fixed scale. These include
among other things, salary of teachers,
cost of training of teachers, transporta-
tion costs, cost of books ana
stationery, assessment costs and cost
of initial equipment. TUnder the
earlier scheme, the cost was being
shared by the Ceontral and State Gov-
ernments on 50:50 basis and that
scheme did not cover all the above
aspcCcts.

3. 18 Special Employment Ex-
changes for physically handicapped
persons were sct up in the couniry
from 1959 till the year 1979 to identify
and provide placement facilities to
the handicapped During the current
year 3 more such emplorment ex-
changes have been set up at Baroda,
Rajkot and Surat,

4. There were 11 vocationa]l reha-
bilitation centres for the physically
handicapped set up in various States
which are arranging vorational
training and helping the handicapped
persons to secure gainful employment.
One new centre has been added
during the current year at Sitamarhi
(Bihar) raising the total to 12.

5. 11 Rural Rehabilitation Exten-
sion Centres attached to 5 Vocational
Rehabilitation Centres have been get
up during this year. These centres
will provide training and other facili-
ties in rural areas. During 1881, 15
per cent of dealerships/agencies of
public sector oil companies have been
reserved for (isabled persons. A
roster has also been prescribed to
ensure allotment of ggencies to dis-
abled persons.
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6. During the year 1981, a National
Award has been presented to an out-
standing placement Officer {00. In the
past National Awards were presented
only to the handicapped employees/
self-employed workers and employers
of the handicapped. This is intended
to encourage placement of the handi-
capped.

7. 3 per cent posts of Group C and
D categories under the Central Gov-
ernment and in Public Sector Under-
takings had been reserved for physi-
cally handicapped persons. A 100
point roster has now been prescribed
to ensure employment of the handi-
capped. Suitable jobs which can be
performed by them without loss of
productivity have also been identified.
Following the lead given by the
Central Government, the State Gov-
ernments have also reserved certain
percentages of vacancies for the handi-~
capped.

Liaison Officers have been designat-
ed by all the Ministries of the Gov=~
ernment of India to coordinate the
employment of the handicapped.

8. Ministry of Communications has
decided to allot telephone booths for
the disabled persons, inclhiding the
blind.

Erxisting programmes/schemes

9. Scholarships are given to disabled
persons from clasg IX onwards {o pur-
sue education. Stipends are also
given for in-plant {raining. About
10,000 students/trainees are annually
getting scholarship under this scheme,

10. Grant is given to wvoluntary
organisations up to 80 per cent of the
cost for training, education and reha-
bilitation programmes for the disabled
persons, During 1980-81, approxima-
tely Rs, 15 lakhs were given more than
the amount of grant given in the pre-
ceding year. Rs. 1.12 Crores was dis-
bursed to 114 organisations,

11. Under differentia] rate of in-
terest scheme, loan is available to dis-
abled persong and institutions up to
Rs. 1500/- and working capital loan
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and Rs. 5000/- on term loan at 4 per
cent rate of interest. This is to pro-
mote self-employment ventures.

12. Weighted deduction of 1-1/38
times the galary paid to blind or
physically handicapped persons by an
employer in respect of employees whose
salary does not exceed Rs. 20,000/~ in
a year is allowed under Income Tax
Act. This ig to encourage employment
of physically handicapped persons.

13. Government sponsors research
in areag of rehabilitational aids for the
handicapped.

14. Cost of diesel/petrol is being
subsidized to facilitate mobility of the
disabled.

Central Schools

1739. SHRI A. NEELALOHITHA
DASAN NADAR:

SHRI VIRDH; CHANDER
JAIN:

Wiil the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the number of Central Schools
in India as on t1e beginning of the
Academic year 1981-82, state-wise and
city-wise;

(b) the total strength of students
and staff in each school;

(¢) which is the authority of Gov-
ernment sanctioning recognition to
such schools; and

. (d) How many Central schools are
in English medium and how many in
Hindi medium?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) There
Wwere 321 Kendriya Vidyalayas (Cen-
tral Schools) in India at the beginning
of the academic year 1981.82., The
State-wise and city-wise preak-up of
these Vidyalayas is given in Annexure
1. [Plgceq in Library. See No. LT-
2715/81].
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(b) ‘The total strength of staff and
students in these 321 Kendriya Vidya-
layas is given in Annexure-II
[Placed in Library. See No. LT-

(¢) The Central Board of Secon-
dary Education, New Delhi.

(d) Both English and Hindi are
media of instruction in all the
Kendriya Vidyalayas. The medium of
instruction for Science and Mathema-
tics is English and for Humanities it
is Hindi.

Cold Coins found in Madhya Pradesh

1740, SHRI BAGUN SUMBRUI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that a metal
iron containing gold coins weighing
nearly one quintal had been found at
Tulsipur village in Madhya Pradesh;

(b) whether the period of the coins
was determined; and

(c) the details in the regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No
information on the find has been
received by the Archaeological Survey
of India or the State Department of
Archaeology and Museum, Madhya
Pradesh.

(b) ang (c). Does not arise.

Rules Governing Charfered Buses for
Bharat Darshan Tours

1741. SHR] K. MALLANNA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it i3 a fact that there
are no prescribed norms to be observ-
ed when a bus is chartered to take
groups for sightseeing tours;

(b) whether it is also a fact that
there are no restrictions on the miles
to be covereq each day or on the
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number of hours a driver remains
behind the wheel;

(c) whether it is also a fact that
even the Directorate of Transport does
mot gscertain if one driver or two have
been employed for extended, long dis-
tance Bharat Darshan tours which are
accomplished in the amazingly short
span of 20—22 days; and

(d) if so, would the Government
like to frame yules for users of these
chartered buses for tours asg well as
for drivers and their owners in view
of the recent gccident gecured in g bus
on 27th June, 1981 carrying some
tourists coming to Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI “BUTA SINGH):
{a) No, Sir. For the wvehicles for
which special permits are obtained, a
list of passengers and their addresses
etc. is required to be submitied to the
permit-issuing authority, The number
of passengers on the chartered bus is
strictly in accordance with the approv-
ed capacity of the vehicle.

(b) ang (d). The restrictions with
reference to hours of work for the
driver are prescribed in the Motor
Vehicles Act, 1939 itself. Section 65
of the Act reads “(1) No person
shall cause or allow any person who
is employed by him for the purpose
of driving a transport vehicle or who
is subject to his control for such pur-
pose to work”—

(a) for more than five hours
before he has had an interval of rest
of at least half in hour; or

(b) for more than (eight hours)
in one day: or

(c) for more than forty-eight
hours in the week,

(2) The State Government may by
rule made under gection 68 grant such
exemptions from the provisions of
sub-section (1) as it thinks fit to meet
cases of emergency or of delays by
reason of circumstances which could
not be foreseen.
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(3) The State Government or, if
authorised in this behalf by the State
Government by rules made under
section 68, the State or a Regional
Transport Authority may require per-
sons employing any persons whose
work is subject to any of the provi-
sions of sub-gection (1) to fix before=
hand the hours of work of such per-
sons so as to conform with those pro-
visions, and may provide for the re-
cording of the houre so fixed,

(4) No person shall work or shall
cause or allow any other person to
work outside the hours fixed or re-
corded for the work of such persons
in compliance with any rule made
under sub-gection (3).

(5) The State Government may
prescribe the circumstances, under
which any period during which the
driver of a vehicle although mnot
engaged in work is required to remain
on or near the vehicle may be deemed
to be an interval for rest within the
meaning of sub-section (1).

(¢) Directorate of Transport Delhi
Administration have reported that they
have since started ascertaining the
number of drivers from the appli-
cants of contract carriages permits.

Suggestion to Expang New Manga-
lore Port to receive Vessels upto
1000,000 DWT

1742, SHRI JANARDHANA POO-
JARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the suggestion of
KIOCL to expand New Mangalore
Port to receive vesselg upto 1000,000
DWT has been turned down by Go-
vernment; and

(b) if so, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN=-
DRA PATIL): (a) and (b).
K.IO.CL. hag suggested the deepen-
ing of New Mangalore Harbour to
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accommodate vessely up to 1,00,000
DWT (the iron ore berth at the Port
has been designed for receiving vessels
up to 50,000 DWT). Thig suggestion
coulg not be accepted since such a
scheme would need @ heavy outlay
which could not be provideq from
within the approved alloecations for the
Sixth Plan (1980-85).

Uneconomic Branch Lines

1743. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be pleased
to state:

(a) what ig the number of unecono-
mic branch lines in the Indian Rail-
ways, State-wise, at present;

(b) whether the State Governments
have been approacheg by the Centre
for either permitting closure of un-
economic branch lines or reimbursing
the Railways for the losg suffered on
account of running these lines; and

(c) if so, the reaction of State Go-
vernments jn this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The total number of
uneconornic branch lines on Indian
Railwayg is 143. The State-wise de-
tails are indicated in the statement
attached.

(b) Yes.

(e) The State Governments have
not rzacted favourably.
1588 LS--T7.
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Statement

State in which located
No. of uneconomic
branch lines

Andhrg Pradesh ?
Andhra Pradesh and
Maharashtra 1
Andhra Pradesh and
Karnataka 1
Andhra Pradesh and Orissg 1
Assam )
Bihar 13
Bihar and Orissa 1
Gujarat 40
Haryana 2
Himachal Pradesh 2
Karnataka 4
Kerala 1
Madhya Pradesh 4
Madhya Pradesh and 2
Maharashtra
Maharashtrg 5
Orissa 1
Punjab 4
Rajasthan 10
Tamil Nadu 6
Tamil Nadu and
Pondicherry 2
Uttar Pradesh 17
West Bengal 14
Total .. 143

Problem of Tution at Home

1744. SHRI K. PRADHANI. Will
the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) whether Government is aware
that today teachers don’t have time to
revige their way of teaching as emore
ang more teachers are taking classes
at home in the evening charging and
earning a lot from the students and
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the temple of knowledge have been

turned into shops of knowledge sellers;
and

(b) if s0, would Government like io
seriousiy consider this problem and
find out any solution? -

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) ang (b).
In the code of conduct applicable to
teachers working in different educa-
tjonal institutions, whether 1un by Go-
vernment, local bodies or private
managements, it is generally laid down
that teachers shoulg not engage them-
selves in giving private tuiton. 1If
some teachers vivlate this code, dis-
ciplinary action against them can be
taken by the concerneq management.

Augmentation of Shipping Tonnage
by Publi¢c Sector Undertakings

1745. SHR] S. B. SINDAL: Wil

the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) the expansion programme to be
undertaken by Public Sector Under-
takings in the field of shipping; and

(b) whether it is a fact that they
have failed to augment the tonnage

and prevail upon shippers tg patronize
national bottoms?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Shipping Corpora.
tion of India has proposeq to acquire
47 wvoaselg aggregating 12.20 lakhs
GRT., while Mogul Line Lid, have
projected an addition of 20 vecsels
aggregating 3 1akh GRT during the
Sixth Plan period.

(b) Shipping Corporation of India
and Mogul Line Ltd., the two Public
Sector Undertakings, have been add-
ing to the tonnage over the years de-
pending on resource availability, trade
requirement etc. As on 31st July 1981
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Public Sector Undertakings own a
tonnage of 3.19 million GRT which is
about 55 per cent of the country’s
tonnage and, therefore, it jis not
eorrect to say that they have failed to
augment the tonnage. Indian bottoms
have not been getting full conperation
from shippers in respect of cargo.

Some of the reasons for this are the
following.

(a) low freight chargeg by non-

conference gperators and glag of con-
venience vessels;

(b) the steamer Agentgs of such
vessils offer other inducement and
facilities to shippers like issue of Bill
of_Lading prior to the cargo reaching
shipg with a view to discounting them,
paying higher brokerags than what is
agreeq or customary, providing mone-
tary and other facilities to shipperg or
their agents ete. Shipping Corpora-
tion of India and Mogu] Line Ltd, are
continuing effortg to get requireg co-
operation and cargo from the Shippers.

New Railway Stations during
1981.82

1746, SHRI HARIHER SOREN: Wil

the Minister of RAILWAYS be pleas-
ed to state:

(2) the tota] number of new rail-

Way stations proposed to be construct-
ed during the year 1981-82;

(b) whether any new railway
station ig going to pe constructeq dur-
ing that period in Orissa;

(e} if so, their total number and
places where such new railway sta-
tiong are going to be constructed; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) {o (d). The infor-
mation is being collected and wil] be
laid on the table of the Sabha.
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Yntroduction of Short term Medical
Diploma Course

1747. SHRI N. E. HORO: Will the
Minister of HEALTH AND FAMILY
‘WELFARE be pleaseg to state:

(a) whether it is a fact that Central
Government have issued directions
that no new medical college should be
opened without the prior permission
of the Medica) Council of India;

(by whether any State Government
has approached the Central Govern-
rment for assistance to jntroduce a
short-term medical diploma course;

(c) whether there js any praposal
that the three-year course should be
considered for the benefit of rural
areas where full-fledged MBBS degree
holders are reluctant to go; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Yes.

(c) ang (d). A few State Govern-
ments have approached the Govern-
ment of India for assistance/recogni-
tion of their short-term medical
courses. However, the Government
of India are of the view that there is
no scope for the introduction of short-
term medica) courses as, with the in-
creasing out-put of graduate doctors,
reluctance to accept puraj postings ig
on the wane.

Allotment of Funds to Punjab Siate
for Strengthening Maternity and
Child Health Facilities

1748, SHR;] R. L. BHATIA: Wil
the Minister of HEALTH AND
FAMILY WELFARE pe pleased to
state:

(a) the details of the funds allocat-
ed to the State of Punjab during the
«urrent year for strengthening of
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Maternity and Child Health, Family
Planning and health facilities;
* (b) the funds out of these earmark-
ed for backward districts in the State;
and

(c) the nameg of these districts?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) For lhe
year 1981-82, the present Plan Outlay
for the State of Punjab ig as follows:—

(Rs. in Lakhs)

Family Welfare
(Family Planning and

MCH) 379.35%

Centrally Sponsored
Health Schemes 162.48
State’s Health Plan 200.00
1441.83

#In addition, supplies or Family
Planning and MCH will be made in
kind.

. (b) ang (c). The information is
being collected and Wil] be placed on
the Table of the Sabha when received.
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Annual meeting of Ministerial Staff
Association of South Eastern Railway

1750, SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Divi-
sional Railway Manager, Adra Division,
refused to allow the Ministerial Staff
Association of South Eastern Railway
to bold their Annual General Meeting;
and

(b) if 50, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

"(b) In accordance with the extant
procedure, no trade unian, whether
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recognised or mot, can, by right, hold
any meeting within the Rallway pre-
mises. However, recognised Unions
are permitted to hold meetings within
Raflway premises, wherever possible,
with the prior approval of the Admi-
mistration, subject to the fulfilment of
certain conditions laid down therefor.

Manufactured of sub-standard Milk
Food

1751, SHRI ARJUN SETHI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether cases have come to the
notice of Government that sub-stand-
ard milk food is manufactured by the
various milk-food manufacturing com-
panies in the country;

(b} if so, ‘what ig the number and
names of such companies who have
been found making sub-standarg milk
food; and

(c) whether any action has been
taken by the Government against these
companies and if 50, what are the de-
tailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) and (c). A statement giving the
available information is attached.

Statement
1. Andhra Pradesh:

Some complaints were received
against the 2 dairies of Andhra Pra-
desh Dairy Development Corpaoration
at Hyderabad and at Vishakhapatnam
in regard to the labelling defect of
different types of milk that is standard-
ised milk, toned milk, skimmed milk.

There were no samples which were
declareg as adulterated but reports of
failure in the test for fat contents and
non-fat-salig content compared to the
standerds, lsid down were received
but they wene nat harmful for ocen~
sumplion. Sieps have been taleen 1
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ensure adeguate quality control, to
intengity checks on the milk booths to
prevent mal practices there and to
wcarry out frequent samples, The situa-
tion is at present satisfactory and of
late, there have not been any comr
plaints,

2. Haryana:

3 cases have been launched against
M/s Fooq Specialities Ltd., Cannaught
Circus, New Delhi as 3 samples of
‘Sweetened condensed milk manufac-
tured by this flrm have been reported
1o be contravening the provisions of
Prevention of Food Adulteration Act.
‘One case has been decided resulting in
1 day imprisonment and fine of Rs.
250/- for ome Shri Parash Kumar of
Fatehbad, Distriect Hissar. Two cases
are still pending,

3. Karnataka:

1 skimmed milk powder manufactur-
ed by Azrators, Mangalore has been
‘taken for analysis. Action will be
taken by the concerned local Health
Authorities.

4. Kerala:

Among the samples so collected and
analysed during 1880, 3 milk powder
samples manufactured by M/s Dalmia
Dairy Industries. Rajasthan, Tamilnad
Yairy Development Corporation, Shri
Krishan Home Industries of Mangalore
have been found to be adulterated. Pro.
secutions have been launched and the
cases are pending in courts,

5. Maharashira :

1 sample of infant wheat milk cerial
(Cerelac) manufactured by M/s. Food
“Specialities Ltd., New Dethi has been
reported to be nof conforming to the
standards. Since the report of Public
Analyst was received after Statutory
period of 45 days, no legal action was
feasible. However, f{he concerned
+dealer haq been warned.

Writtan Annwers a0z

2. 1 Sample of tondensed full cream
milk menutsttured by M/s Food Spe=
cialist Ltd,, Delhi has been found to
be not eonforming to the specific stand-
arg and the case iz under investiga-
tien,

3. 1 Sample of Farex Baby Food
manutactured by M/s Gilaxpo Labora-
tories, Bombay and ohe sample of each
lactodex, trophox and reptakes special
infant food manufastured by M/s Rep-
takes Brelte & Co. Bombay have bwem
found not complying with the labelling
provisions. Cases are under examina-
tion of the administration.

4, 1 Sample of Indana whole milk
powder was alse found to be not com-
plying with the labelling provisions laid
down under Prevention of Food Adul
teration Act Rules, Warning hag been
issued in this case.

€. West Bengal:

2 samples of substandard Baby Food
(Indana Spray dried milk powder de-
tected 1n this godown of M/s. Foremost
Dairy Pvt. Ltd, at 28 A Creek Row,
Calcutta in the year 1878. Cases were
instituled against the company by the
Health Authority, Calcutta Corporation
in the Hon, High Court and city session
court ‘which passed an order for dis-
charge of the cases and destruction of
seized stock of 3775 kg. of the said
food. The destruction of the seized
stock was done,

7. Delhi:

No report has been received to this
effect. Samples of producis lifteg dur-
ing 77, 78, 79 were found to be eon-
forming to the presribed standard, 7
samples of milk products have beems
taken recently for which the test report
from the Public Analyst is still gwait-
ed,

(The above ig based on information
supplied by the authorities in State
Governments/Union Territories).
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Comphainis regarding quality of
drugs and cosmetics in the Capital

1752. SURI G. Y, KRISHNAN: Will
the Ministey of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government have set up
any cell for receiving complaints re-
garding quality of drugs and cosmetics
in the capital; and

(b)y if so, the number of complaints
lodged during the last two years and
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes. In the
Union Territory of Delhi a Special Cell
has been created in the year 1974 in
the Drug Control Department of Delhi
Administration for receiving com-
plaints from the public.

(b) The number of complaints re-
garding quality of drugs and cosmetics
receiveg during the year 1979-80 and
1980-81 are as under:—

1979-to = 8
1970.81 = 11
Total 19

— ———

The complaints received are thorough-
1y investigated ang action as provided
under the Drugs and Cosmetics Rules
is taken.

Agreement with Kuwait for Economic
Progress

1753. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Kuwait has offered to
belp India in its economic progress
in a big way during the recent Prime
Minister’s visit to that country;

(b) if so, the details of the areas
in which Kuwait's aid is likely to be
utilised; and

(¢) the details of the agreements
it any, smigned with that country?

AUGUST 27, 1981
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THE MINISTER. OF EXTERNAL
AFFAIRS (SHRI P. v, NARASIMHA
RAO): (a) Yes, Sir. The Goverh-
ment of Kuwait had assurea the
Prime Minister during her visit to
Kuwait in May 1981 of Kuwait's con-
tinuing willingness to extend econo-
mice assistance to mutual benefit.

(b) The areas in which assistance
has been offered include power gene-
ration fertilizer production and oil
related industries, It was also
agreed that possibililies will be ex~
plored in the areas of investment and
joint ventures in India, Kuwait and
in third countries.

(c) An agreement for Kuwaiti asis-
tance of Kuwaiti Dinars 16 million
(Rs. 48 crores gpprox) for the cons—
truction of Anpara ‘A Thermal Po-
wer Project in U.P, was signed dur-
ing the visit. Another agreement
for a supplementary loan of Kuwait:
Dinars 9 million (Rs. 27 crores ap-
prox ) for the same project is expec-
ted to be signed soon.

Unemployment Allowance to Handi-
cabred persong

1754. SHRI N. E, HORO: Will the
Min:ster of EDUCATION AND SO-
CIAIL, WELFARE be pleased to state
whether 1t is a fact that some States
bave decided to introduce unemploy-
ment allowances for physically handi-
capped persons and if so, their
names?

THE MINISTER OF STATE IN
THE MINISTRIES OF BDUCATION
AND SOCIAL WELFARE!' (SHRIMATI
SHEILA KAUL): According to infor—
mation available; no State Govern-

_ment has introducea unemployment
allowance for physically handicapped
persons. Some of the State Govern-
ments have, however, introduced
allowance tg the physically handicap-
ped persong on the analogy of old age
pension scheme, These States are:

1. Andhry Pradesh

2. Bihar

3. Dadra and Nagar Haveli
4. Gujarat

204
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8. Himachal Pradesh
6. Karnataka

7. Madhya Pradesh
B. Tamil Nadu and

9. Tripura

Survey of Disabled Persons State-
wise and Schemes for their
Rehabilitation

1755. SHRI JANARDHANA POOJA-
RY: Wil] the Minister of EDUCA-
TiON AND SOCIAL WELFARE be
rleased to state:

(a) whether Government have con-
drcted a survey of disabled persons
with a view to assess the magnitude
of the problem and formulate schemes
fm rehabilitation of ithese persons;

(h) it so, the number of disabled
persins in the eountry as on 30th
Junn~, 1981, State-wise; and

(c) the details of the schiemes for
their rehabilitation?

THE MINISTER OF STATE OF THE
MINISTRIES OF FDUCATION AND
SOCIAL WELFARE (SHRIMATI

Written Answers 208

BUEILA KAUL): (a) to (). During
the house listing operations conducted
as a preliminary to 1981 Census in-
formation about totally blind, totally
crippled and totally dumb was collec-
ted. The State-wise (Except Assam)
number of these categories of dis-
abled persons is given in State-
mani-I., The number of disabled
persong in the country as on 30th
June, 1981 1Is not available., A
nation-wide sample survey is current.
13' being carried out by the National
Sample Survey Oreanisation during the
period July—DIecember, 1881. This
Survey covers about 6,000 villages
and 4,000 urban blocks About T2
million house-holds are being can-
vassed, It aims at giving an idea of
exient of disability, its causes, the
type and extenti of facilities available
for rehabilitation. Ip this survey in-
formation would be collected on
visual, communication and locomotor
disabilities. Some information will
also be collecfed on social adaptation,
developmental milestones and  beha-
viour of children in the age group
514 Data from the Survey will
be availakle in 198°7.

Details of schemes for rehabilita-
tion of d sabled persons are given in
Statement II.
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Statement-IT

Some of the exisling programmes
for the disabled persons are being

strengthened and new  programines
are being evolved for rehabilitation
of the disabled persons. Sfgnificant

programmes/schemes are as under:—

Programmes/Schemes for rehabilita.
tion of the disabled persons

1. A new scheme of giving ﬂﬁl.?f-
tance for purchase of aids and appli-
ances for the handicapped persons has
been introduced auring the current
calender year, 1931. Under the
scheme, a sum Of Rs. 48.39 lakhs has
been distributed to leading organisa-
tions for purchase of aids and appli-
ances to be given free or at 50 per
cent subsidy to disableg pe.sous.
100 per cint cost on this scheme will
be met by the Central Government.

2. Under the revised scheme of In-
tegrated Education introduced from
1-4-1981, Governmeni{ ol India meets
100 per cent of the cosl on certain
items on a fixed scale. These jn-
clude among other things, salary of
tecchers, cost of trairing of teacheis.
transnortation cests, cest of books and
staiionery, assessment costs and co#®’
of initial equipment, Under the
earliep scheme, the cost was bemnd
shared by the Central and State Go-
vrnmenis on 50:50 basis and that
scheme did not cover all the above
aspects.

3. 18 Special Employment Exchanges
for physically handicapped persons
were set yp in the country from 1959
till the year 1979 to identify ana pro-
vide placement facilitieg to the handi-
capped. During the current year
3 more such employment exchanges
have been set up at Baroda, Rajkot
and Surat.

4. There were 11 vocational reha-
bilitation centres for the physically
handicapped set up in various Siates
which are arranging vocational train-
ing and helping the handicapped per-
sons to secure gainful employment.

AUGUST 27, 1881
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One new cenire hdg baen'addéd nun-:
ing the current Year al Sitamarhi
(Bihar) raising the total to 12.

5. 11 Rural Rehabilitation Exten-
sion Centres attached to 5 Vocatipnal
Rehabilitation Centres have been sef
up during this year. These centres
will provide training and other facili-
ties in rural areas. During 1981,
15 per cent of dealerships/agencies ol
puhblic sector oil companies have been
reserved for disabled persons, A
roster has also been prescribed to
ensure allotment of agencies to dis-
abled persons.

6 During the year 1981, a Naifonal
Award has been presented to an

outstanaing Placement Officer too.
In the past National Awards were
presented only to the handicapped

employees/self employed workers and
employers of the handicapped. Ths
is intended to encourage placement of
the handicapped.

7. 3 per cenl posts of Group C & D
catezorieg under the Centiral Covern-
ment and in Public Secto- Unuertak-
ings had been peserved for phisically
han<icapped persons. A 100 point
roster has now been prescribed fo
ensure employment of the Handicap-
ped. Suitable jobs which can Le
performed by them without loss of
productivity have also been  iden-
tified. Following the lead given by
the Central Government, the State
Governments have also reserved cer-
tain percentages of vacancies for the
handicappea.

Liaison Officers have been designa-
ted by all the Ministries nf the Go-
vernment of Indiz to coordinpfe the
employment of the handicapped.

8. Ministry of Communications has
decided {o allot telephone booths for
the disabled persons, including the
blind.

9, Scholarships are given to disabl-
ed persons from class IX onwards to
pursue education. Stipends are also
given for in-plant training. About
10,000 students/trainees are annuslly
ge'ting scholarship under this scheme,
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" 10, Grant is given to voluntary orga-
nisations up to 80 per cent of the cest
for training, education and rehabilita-
tion programmes for the disabled per-
sons. During 1980-81, approximately
Rs. 15 lakhs were given more than the
amount of grant given in the preced-
ing year. 1.12 crores wag disbursed
to 114 organisations, :

11. Under differential rate of in-
terest scheme, loan®ig available t>
disabled persons and institutions up
to Rs. 1500 ang working capital loan
and Rs. 5000 on term loan at 4 per
cent rate of interest. This is to pro-
mote self-employment wventures,

12, Weighted deduction of 1-1/3
times the salary paid fo blind or
physically handicapped persons by an
employer in respect of employees
whose salary does not exceed Rs,
20,000 in a year is allowed under
Income Tax Act. This is to encourage
employment of physically handicap-
ped persons

13 Govarnment sponsors research
in areas of rehabilitational aids for
the handicapped.

14 Cost of diesel/petrol is being
sthsidized to facilitate mobility of the
disahled,

Platform Tickets

1756, SHRI G. Y. KRISHNAN: Will
the Ministey of RAILWAYS be pleas-
ed to state:

(ay whether Government proposs
a hike in the rates of platform tic-
kets;

(b) whether Government gls, pro-
pPose to raise the travel charges of
Secong Class; and

(c) if so, the remsons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-

): (a) to (c). Review of
Rallway fareg including review cof
rates of platform tickets is a continu-
Oug process.

weRre; ® ¥wia o

1757. ot gow wox fey wwne:
wr  fane ww W wRiTe WAl
g AT W ¥ oSG 5o

(%) & SO sAw §  weNT
¥ ¥ faamew @9 T NE TRITT
THE jaay F fawedia § ;

(&) afx gi, &Y ag frarsrar wa oo
qer St ?

forert weqy W WO Hasdl ¥
wa Wy (stwelt  wenm @)
(%) s (=), wwiyr
faaretr &= & fag d=fir Faermsra
g w1 Fraifer =0 & swgws wm&Ei-
faa T & grigwrd @ #1€ @
ATt € AT &

WHIE R @SHT ®Y oo
WA
1758. =it gl wew Fog v :
Far fadw oot ag FATr T gaAr A
fa
() THRFCH I4 U ST
& oA § g WTea g@ w
faae amuaT 3] W @, W

(&) wr s ofrady agra
& wegaifam #F1 W TwAfiw Wit
] F g qT faaw w39 w7 =YE
g7
fordm w&t (o7 4o dro fagan):
(%) wrea seare zfawr  oftes st
g4 (ead), Mo wwEw A
WWIAT U FAG W aferor swer
B TH-TREEE FAG F AIH- ATH
T ¥ Wiy FoF ¥ W FIA ¥ forg
o sl wwwr § s qeEmEE-
sqeT ¥ favg w9 & Aftew, avfory
e woafie gwen ¥ O §

Wrilten ANSWwers 214-



o5 Writien Ansiars AUGUSBT 27, 1881

WEY QR €asa 3 1 SSAT WY
ST v w1 @ &

(w) afrwsft gy W) wrdw o
T & fag Sfearfal @wd <
W &1 27 $ady, 1976 W qife-
it & agrE wea S AT WY
oW wad avg Wifew we fear qr )
g wIw W® W w45
WY R wrar WM w G g AN ¥
26 T WHFT THAT IS & GG
grem & d, 99 1981 F A0 ¥
uWE THAT qe ¥ fome amwa
# W F A gaw fdw { ol
qgrT ¥ wa wg ¥ ¥ e ‘feare’
¥ AUAT AR ET ) | GO W T
SISUT P HEEY THAT GAST F qIR
Y FTC AT FHEqT F WA FHATT F w
¥ wxma fear nar | aesifar I a8
YUE F@TT F T I AT qZAN
W A | TF A% TH HEN T WTA
W FAT T i & B A gwar qws
® NAeT ¥ FIaV[E 9T 9@ F 9
are-forr & wud wfiw s s
aff wT gey & ) W= dfw  wHE
qHT e F  fAoa W ear ®
W= dag Tifeqi WA F WY
g, wafag g o s e
FY ArGaT AT F T F WId AT
1€ i Ja wq €W WS WU ®
qfurr  wiA & SCA |

wafta faorar o@T WA

1759. st gQor wox Fag wwa:
450 fratt Aq WATW WU WA UG
AR F g T4

(w) s@ a¥ ¥l faerd
s ar Rw ¥ g fRa¥ Aahe
fiomey @ a7 § 5 Wk

Written AnsWers 218

(w) vue-Rw & ww ot fwa?
afar feamg @ e § wix sveely
wd ¥ fircrdr wger AW oy wr Frwme

g7

frrt aur s wEner Rt
¥ vroq Wt (simely viwr  witer) :
(%) 32

(@) s .

iy w8 ¥ T G a1y
Fag fewad & fag cqml & gy
# faoig wad  &fow qa & wow &
g frar wrom )

oot atg ¥ fod wrex-Aare et

1760. st gQw wa Tag o :
wr A way ag FATT ¥ g AW/
fe :

(%) w1 oa %@ ¥ g
arg & fmfor & 1 & e a W@
¥ qrq awwrar & ¥ ; WK

(w) afe =&, & w wwER
* mq aF AW F1 SN ¥ ANWEAT

g?

e wat (st o dto wefegaw) :
(%) wre («). Tar @y § Fo
ag wea faaqmnlt (farw) ® sy
a#) 9T FATY WA A wemrfeer oo &
IR A #4ife ‘w7 H X W@
W Yarer FTRT WA FAT ATY FT B
wears Afi & Wt am WA
qicirtar #1 gy €, wra R
oo AT A 1920 ARD 1981
A vt ¥ sl & swhan vifd



217 Written Answers BHADRA 8, 1908 (SAKA)
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Plan to Utilise Traditional System of
Medicines

1761. SHRI P. K, KODIAN: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government have any
plan under consideration to utilise the
traditiong] systems of medicine to
augment health and medicare in the
country and particularly in the rural
areas;

((lb} if so, the main details thereof;
an

(e) the total expenditure to be in-
curred by the Centre in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
For the purpose of augmenting the
health and medicare services in the
country and particularly in the rural
areaq, the Gavernment of India have

a number of schemes viz.:

Woitten Answers 2:18°

(i) Four Research Councils have-
been establisheg, for ihe Indian
Systemg of Medicine gnd Homoeo-
pathy whose research is designed to
arrive at definite recommendations
on the methods pf tackling the mala-
dieg through drugs, diet and regi-
men after a careful study of ancient
texts, traditional practices and folk-
lore,

(ii) The Government hag estab-
lisheg National Instituteg of Ayur-
vedg and Homoeopathy.

(iii) The establishment of a pro-
duction Unit of a public sector un-
dertaking for mamufacturing genu-
ing medicines required for treat-
ment under the Indian Systemg of
Medicine ie. Ayurveda, Unani and’
Sidhg is under consideration,

(iv) Opening dispensaries under
the Central Government Health
Scheme ;n various parts of the
country. As on 1-4-1981, 55 dispen-
saries of Ayurveda, Unani, Sidha
and Homoeopathy have been open-
ed in the country under the scheme

(v) Under the Health Quide
Scheme (formerly Community
Health Volunteers Scheme) the kit
supplied to the Health Guides alsn
contains various medicines of the
Indian Systems of medicine and
Homoeopathy, Under the scheme
there is also g provision that the
thiry medical officer sanctioned to
the Primary Health Centres imple-
menaing the Health Guide Scheme
could be of any system of medici e
including the Indian Systemg of
Medicine and Homoeopathy accord-
ing to the system prevalent in the
particular area. The discretion of
the appointment of this third doctor
has been left to “the State Govern-
ments. t

(c)} An expenditure of about Rs. 29
crores is likely to be Incurreq on the
Indian Systems of medicine and Ho-
moeopathy during the 6th Five Year
Plan by the Governmamt of India.
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Proposal to Introduce Diesel Trains in
Burdwan-Eatwa Line

1762. SHRI KRISHANA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleazed to state:

(a) whether there ig any proposal to
introduce diesel trains on the Burdwan-
Katwa line (BK);

(b} if so, when and the detai.s there-
of; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). In addition to
the two diesel rail cars already rJann-
ing on the Burdwan-Katwa narrow
gauge section, there is no proposal at
present to introduce a new diesel rail
.car.

(¢) These diese! rail cares are not
very suitable as they have compara-
tively less seating capacity against the
existing steam hauled units and also
have no vendors’ compartment.

Supply of Rakes to West Bengal

1763. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that the

West Bengal is not getting +wagons
from the Railways properly;
(b) whether it is also a fact that

during the last three months, 32 r.kes
of cheap-stone arrived in West Ben-
gal from Pakur instead of scheduled
155 rakes;

(c) if so, reasons behind this short
supply of rakes io West Bengal; and

(d) steps taken by the Railways to
supply full quota of wagons to West
Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): {a) No.
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(b) to (d). During the period May
to July, 1981, a total of 45 rakes were
loaded with stone chips at Pakur for
West Bengal. Indents for 18 rakes pro-
grammed by Government of Wese
Bengal have not yet been placed by the
parties. At the end of July, 1981, in-
dents for 48 wagons only remained
pending at Pakur. Movement of stone
chips to West Bengal from Pakur is
being maintaineg at satisfactory level.
During January to July, 81, 151 rakes
were loaded at Pakur for West Bengal
and demands for 15 rakes were with~
drawn by the parties.

.

Introduction of EM.U.
Chittaranjan

1764. SHR; KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be -pleaseq to state:

(a) steps taken so far by him to
fulfil the assurance given at the open
meeting at Kult] and Asansol that the
EMU coaches will be introduced upto
Chittaranjan; and

(b) the
thereto?

Coaches apto

reaction of the Minister

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). No assurance
has been given for introduction of
Electric Multiple Unit Coaches upto
Chittaranjan because Sitarampur-
Chittaranjan Section is not vet elec-
trofied, nor is 't immediately in sight.

Influx of Chakma Tribals from Bangla-
desh

1765. SHRI
YAK:

SHRI CHINTAMANI JENA:
SHRI K. P. SINGH DEO:
SHRI R. N. RAKESH:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is & fact that, there
is a large influx of Chakina and other

CHINGWANG KON-
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triba.s from Bangladesh into Tripura
and other adjacent States;

{b) whether the Government of India
had taken up this matter with the
Bangladesh to work out solutions of
this problem; and

(c) 1f so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SIIR]l P. V. NARASIMHA
RAO * (a) and (b). Yes Sir,

(c) Government have already taken
up the matter through diplomatic chan-
nels with the Government of Bangla-
desh reguesting an early return of the
illegal migrants. Bangladesh Rifles ird
Border Security Force held g flag
meeting on 24-8-81 to discuss the moda-
lities for the return of the migrants.

Government have stressed in thus con-
text that adequate assurances should
be given to the migrants so that they
c¢an return w.th honour and d.gnily.

cfemagt  waar wet ¥ la
BT Ty Ay & feeqm
e Al

1766. =i ®WAT TR :  F4qT
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Wt feeiadr ¥ fou oo oz X =
agwa & T qv ;

© (=) afz g, @ wT aw fedwdy
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Geowth of Universities and Oelicges

1768. SHRI XAVIER ARAKAL: wil
the Minister o1 EDUCATION AND
SOCIAL WELFARE be pleased to lay
a statement showing:

(a) the policy of Government in the
matter of higher education indicating
the growth of Universities and Colleges
from 1870 onwards; -

(b) what steps have been taken by
Government to implement this policy;

(c) what assistance has beepn given
by U.G.C. and on what basis from
1979 onwards; and

(d) what are the commitiee/study
reports on the guestion of higher edu-
cation and also the activity of U.G.C.
and how many recommendations have
been implemented?

THE MINISTEH OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). Since the
beginning of the Fourth Five Year
Plan, the policy on higher education
has been the containment of expansion
in the provision of full-time facilities
and to meet the increasing demand for
higher education through other chan-
nels like correspondence and part-time
courses, private studies. ete. In other
words new inslitutions of higher educa-
tion should be established only if the
need for such institutions is adeguately
established on sgund academic consi-
derations and in terms of the availabi-
lity of resources. Efforts were and are
being made fo improve the quality of
higher education through strengthening
the infrastructural facilities, greater
support for advanced studies and re-
search, improvement of faculty, ete.

The steps taken for Implementing
these policies ana the assistance provi-
ded to universities and colleges for the
purpose, including the growth of “ini-
versities and colleges in the country
are given in detail in the Annual Re-
ports of the University Grants Com-
migsion which are placed before Parlia-
ment every Year, and are printed pub-
lc documents.

AUGUST 27, 1881
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(d) The question of higher educatioa
and the activities of the University
Grants Commission were studied by a
Committee appointed in August, 1974
under the Chairmanship of Dr. V.8
Jha, The Committee submitted its re-
port in February, 1877. The recommen-
aations made by this Committea were
considered by the Government gand
the decisions taken on them were
brought to the notice of the concerned
agencjes in April, 1979. The Committee
had in all made about 80 recommenda~
tions, out of which 9 recommendations
required action on the part of the State
Governments and were communicated
to them, while 16 recommendations
were not accepted by the Goverament.
The remaining recommendations are
in different stages of implementation/
action by the University Granis Com~
missign.

fawelt e Frt & eyt # Frdronet
t figfm & fd o

1769. st Tw ek whmer
a7 foet ®ar @ wewnr wE ag
Faw A Fur w4 fa

(w) war  fasslt s e &
nRda Al ¥ frdewr Y fafs
# fag M€ Fae dare famr s@rar ;

(F) #1v 3%3 T4 <orea & foar
w8

() afz &, & Ty & *qr areor

g

(7) afc adf, @ 9u FJusr ¥
fead =afeiat #r wrfwer fsar war
qr; ®Wi% ’

(%) ¥ar 38 ¥vsr & separe
ferafan WY siivfr wive afe 48, ot vat
wr e § 7 .



oo  Written Answers - 'BHADRA §, 1008 (SAKA)

fre war wwrer  wwarer  sarerat
e it (st et @)
(w) &, g1

(&) o, gt

(w) wrc P, oot ¥ foid
woft & fr o A sw w1 fEar
o1 wiife o= *@ § wO-a19 ag
ot Wt fin ezl @ afe
IR G R TR R £l

(7) 8 (¥). mm aff 33X

Fex s wa giem wefeat
wr weat

1770. st T e affer ¢
FAT W FH TG TN FY T A o

(%) ®r Fgas o sarwaw
¥ Wwa gfe  sdAwfaET @ @
¥ afg v ¥

(=) afe &, @t gF: T
wear  faadr ot

(w) #Far W™ wwofa A g
T & fog ag d=ar waka §; Wi

(w) afz =&, ar se¥ fag e
gfra ¥ fear sfafoR sdofal
Y HAWTAT § AAT LA HET I
as ¥ & st ?

W dawn wo ez wrd  fewm
¥ st (off whwwnsia) :(3) of,
gt

(=) 2656.
(1) six (=). sfiwfen qw o
walwrfat Y o & dear f o€ @ <R

o § 3 [gr w3 2,303 %7 faqr Mm@y
158p LS—8

Written Antwors 330

1 fodft s oewwar & el
™ W W EIH IUT RE T
wmE I fowmfor = @F
& 98 o< famre 6

W wwwfcat & fed wfaw
L1

1771. st o e ot : w47
[ et gg Tarw #r war WG e

(7) =t ag wa & fo g
fre?r o Y AT # W wwfet
N W af wfaw N7w ] w7 Foig
frar &

(=) afz g, & s *Y T wT Y
Wt oa8 fea¥ wi=rd  smwnfea
gt w97 99 9T frat sifafem aaafir

Td g,

(%) a1z 2§ W3 7 7o wla-
fom oo @ Y "@wrswT &; W

(%) afz g, @ fradt ?

W Aam qardaEwg wrg fewnr
% 3q  Het (st wiewwnir)
(%) a (7). o= foacor @@ &1

faor

W FATIET F) SETEHAT TEAE
MNAT 57 F afew wg-fesew @
WTHTT 9% Tfga fear star & faaer
frafoor W oYz @nfea wfrw vt
¥ v gu wriw ¥ wawe faifa
firar sTaT § | SUREEAT FEE QA
farelty aficomay o< smnfe 78 gar
faaif@ wn{er & wqa a9 1980-81
a1 Freafaw Frd-fremas, o sl
fegr wmT & 1 Tofeg 1980-81 ¥
wwfes  wd-fawmm F fag W



227 Written Answers

v w1 w5 a¥ &y o Ty
AT ¥ wET ¥ ) o avl aw ag
fota g} frar mar §

2. 9T T W ST F AMR W,
qg WA a1 g9ar § 6 X 1981-82
# sfafom e s w50, e #
AT 1 FrEafaw AT T 1981
82 ¥ fag @mifia wpam sega FQ@
gwa & faar s arwar § 1 faegqa wegwl
¥ UER §vq TAE@ A Sear
Wi fadfir af & = 1980-81
®Y A FH AT 650 FUT WL
wfa® ¥ ' wrew o

feest ¥ frurea wxTESm WYAAT WY
wmt fayeare fwar s

1772, s R qfwr ;9T
wreg sk qfearT wegm GHEY ag
W A g % fF

(®) ;a1 @R wr faely F
faerag @arer AT w7 7R
FE® & = E;

(@) afe &, @ @ @9 |,
frax a=% qmrfa @ | & agar wirs
¥ fira® a9 & arwrfvaa 1 Y FwrAr
L ¥

(w) =% 1980-81 ¥ FNrT W

Frear T fraar suw gur § W a§
1981-82 & & fwam =7 g

& §wWraar §;

(%) ®r @ F we Wl ¥ Y
g frlt dar = Pt fsar
g

(%) afx g, N e Fwar F awy
awr 2w F I Wil & AnT W &, awr
wa Doy B feafra v @, aw

AUGUST 27, 108} ‘Written Angwers 228

W Do @ Pead av avrfea Y @
&

(=) afx 7df, N = FEAR A
F wq Wl & g W &t w1 Awrar
Y ;

(®) aft &, @ v aw; WK

(a) afz adi, & A=t wrCw
qar § ?

area e 9ftar weqr Harea
# T Gy (st Frgre <o wewe) -
(=) sft, g7

(w) faesit swrge & frelt g
¥ wE 5w 93 o § s4000
T TS T JIAAT FT AW IoT @ F
TSI AAT $ 57 TV HGTq 1984~
85 oF LT MATT & AT FTTT 5. 25
T FoE1 FY ACA TEACT WY HqrAT )

() 1980-81 & Ttym feean
THIGA T TG TIAAT & 47 3. 78
qra Y @9 fPT 9 5k 1981-82
& fqq ST 35 A FIT FT sTFEAT
s & 1

(w) & (@). F=ra Txres famr
A W1 dv wifga @i ¥ (fash
¥ BT FT) TH W A Hrafaa
AT F &7 F 9AT @ 1 Kar fw
< (F) & () 9l & It F qamr
Tar , % wifad | faelT & woAr
QF 2qIF qIATT § | TOUH ¥4 U9
TEN W AT 1981 ¥ T NAAT |
wraifera ¢ @ § fag = safor s
Y

I, 1981 & §T A T I
qfeae we e & YW gRaT ¥

“wey vt & are any g faerfaw o §



=229  Written Answers BHADRA §, 1908 (SAKA)

fir ol mfam @ 5 wfegg
fir F IR ARATE I ¥ wHA
(2feg fawrfo & o sfe s fFaor
& w7 ¥ g §) 0

faaoor

15 & 17 9, 1981 &% §Y $7AT
TArEeT WIT qivarc searor qfcegt ®
qgaa weawA @t fawrfod

EFT FIRTT WAF-Hiw 5 Ao
fart

weaa ¥ fawrfor & e <)
ez il et 71 wrfgy F 3 el a=t
F R FA B AT qqEwT 960 F
oy fasma wfw @eer FTEAT 99 |
¥, AT WK IO AL TG G
Sfeafan  Iargon i @iz frar @)
frafafaa  wfc amn & fawfr &
T —

(%) uw ghlqafas &= aree
qreAr waw ¥ FHY  Tge-UEer Wy
& % srafaw cxwt ®) Fa< fFmar amr
TR #1X W & 39F 9w SR
ufaw A ) ag DA A
1 A wrfge

(=) T & warfas w7 ard
T F IT AT Hoogh aw) gl
Jg AN®AT AE[ F T4 T € & &
S5 UNT FT gaT Tomar At wfge
arfe g8 Qv wr  wrfaw saear ¥
& r S oAw

() exm wareen FriwT £ LTAT
AT SRS FT WA G AT

T

Written Answers 230

Fly over at Mourgriin om National
Highway No. 34.

1773. SHR1 ZAINAL ABEDIN: wWill
the DMinister of SHIPPING AND
TRAuSPORT be pleased to state’

(a) whether his Ministry pursued
with the Railway Ministry about the
construction of proposea fly-over at
Mourgram on the Nalional Highway
No. 34 in West Bengal; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The matter has been pur-
sued with the concerned Railway Au-
thonties by the Ministry of Shipping
and Transport as well as by West ben-
gal Governmenf. The estimate for the
bridge 1n question 1in expected te be
received soon.

Free Rall Passes

1774. SHRI R. L. P. VERMA: Wwill
the Minister of RAILWAYS be plea-
sed to state:

(a) 1s it a fact that a large number
of free rail passes have been issued by
him in 1981 which are many times
more than that issued in 1977-78, 1178=
79, or 1979-80;

(b) 1if so, the number of passes issu=
ed so far during the curreni year tuge-
ther with comparable figures for the
aforesaid years; and

(c) details of persong to whom the
passes have been issued and the cuhe
teria thereof?
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THE DEPUTY MINISTER IN THE MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIAMENTARY AFFAIRS

(SHRI MAL-

LIKARJUN): (a) and (b). The num-ber of the complimentary card passes

issued is as under:

Year Nrmber of Complimentary Card
Passes
st Class st and
ACC. Class Class
1978 . . . . . . . I g6 13
1979 . . . . . . . . 6 145 19
1980 . . . . . . . 8 g08 25
1981 . . . . . . . . . 5 360 62

(c) Complimentary passes are issued
with the personal approval of Minister
of Railways keeping in view tne fol-
lowing broad guidelines:—

(i) Institutions and organisations
devoted to social, cultural, scientific.
literary, sports and educational ac-
tivities and whose work is of an all
India character.

(ii) Organisations devoted to the
welfare of scheduleq castes, schedu-
led tribes, backward and neglected
sections, women, blind and handicap-
ped persons etc.

{jii) Eminent persons engaged in
work of national importance for
which they are required to under-
take frequent journeys. The details
will be laia on the Table of the
Sabha.

The Government have cancelled all
complimentary card passes issued to
the individuals/organisations with ef-
fect from 13-8-81 except those issued to
the Members of the varlous Committe-
es associated with the Railways.

Check on Inefficiency in Raflways

1775. SHRI R. L. P. VERMA: Wil
the Minister of RAILWAYS bte plea-
#med to state what steps are envisaged
“# check the growing inefficiency seen
al] round in the Rallways?

THE DEPUTY MINISTER IN THI
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): 1t 18 not correct to say that
there is a growing inefficiency all
round the Ra:lways. The freight and
Passenger traffic and earnings there-
from have s.bstantially improved in
the first four months of the current
financial year. The availability of wa-
gons has also improved appreciably.

There are, however, certain areas
such as punctuality of passenger trains
where improvement has to be made.
Steps taken during the last some
months have improved the discipline
on the railways and it is hoped to
improve the efficiency still further by
modern 1lechmques and innovations.

Use of Illegally Imported Cholera
Vaccine.

1776. SHRI R. L. P. VERMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state*

(a) whether it is a fact that new
unitried cholera vaccine, illegally im-
ported into the country without the
permission of the Controller of Drugs
by the World Health Organisation in
Delhi, was administered to about sixty
thousand School children in Calcutta's
Beliaghata area in 1975-76 by the thenm
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Calcutta Cholera Research Centire with-
out notitying its intentions »f Carrying
out an Experiment; and

(b) if so, what was the reaction of
that test, who were responsible for
that blatant misuse of power and au-
thority and what action has been taken
against them besides ensuring that
such instanceg do not recur in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) No.

(b) Does not arise.
wiewgr gawrwg wga

1777. st TFRCW W@ ;WX
ot GAY T AT T KT FLA BF:
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¥ g% Tq wrA-afads F e ¥ N
faug fagr sdan o

Bikaner-Chhatergarh Line

1778. SHRI KUMBHA RAM ARYA:
Will the Minister of RAILWAYS be
bleased to state:

(a) when wil] the construction work
0f the proposed Bikaner-Chhatergarh
raflway line start;

(b) the target time fixed for comple-
tion of the railway line; and

{e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): (a) to (c). There is no pro=
posal to undertake the construction of
Bikaner-Chhatergarh railway line Jur-
ing the Sixth Plan, owing 1o paucity
of funds

TCrR-wTIy S
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1. 3t %o THo WRAWT, wrfer
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'

2. off wrEm S, Ardw fafer
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B. B. C. Documentary on West Bengal
Land Reforms

1781. SHRI PIUS TIRKEY: Will the
Minister of EXTERNAL AFFAIRS be
pleaggd to state:

(a) whether the Government's stten-
tion has been drawn towards the fact
appeared in the Organizer dated 26th
July, about IL.O. asking B.B.C. to do
a documentary on West Bengal Land
Reforms;

(b) if so, what are the complete de-
tails in this regard; and

(c) what steps are being taken by
Government in this matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ): (a) to (c). The Government of
India is aware of the news item which
appeared in the Orgonizer dated the
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zsthatJuiy.TheGommentof.Indh.
however, have not received any request
from the B. B. C. to make a docuren-
tary film on West Bengal land reforms
so far. The Government are

ing from the West Bengal Govern-
ment whether any such preliminary re-
quest has come to them Information
asked for is being collected and will
be placed on the table of the House
in due course.

Commercialisation of Siates in Medical
Colleges

1782. SHRI PIUS TIRKEY:

DR. VASANT KUMAR PAN-
DIT:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Health Minister's
attention has been drawn to the news
appeared in Indian Express dated the
8th July, 1981 under caption ‘Govern~
ment to curb sale of medical seats;

(b) if so, how many medical colle-
ges have been found involved in this
practice and the details of amount
being charged in each case; and

(c) what steps are likely to be taken
by Government in future in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKER): (a) to (c). The
news item has not been published in
the New Delhi edition of the Indian
Express dated the 8th July, 1981,
Efforts are being made to trace the said
item in other editions of the News-
paper. As per information available
with this Ministry, four medical colle-
ges in Karnataka, which are recogni-
sed by the Medical Council of India
are charging capitation fees. 65 per-
cent of the seats in these colleges are
free; for allotment to Karnataka stu-
dentg by the Selection Committee cons-
tituted by the State Government. In
these colleges 5 per cent seats are re-
served for candidates from Karnataka
who are admitted on payment of
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Rs, 60,000/-. 20 per cent seats are
meant for external candidates whoare.
admitted on payment of Rs. 1.00/kakhe
and 10 per cent seats are allote@ by thy
management. In addition, three newly
set-up medical colleges in Karnataka
and one newly set-up medical college
in Andhra Pradesh are also charging
capitation fees.

The concerned State Governments
will continue to be advised to and the
practice of capitation fees.

Shortage of Polio Vaccipe in the
Country

1783. SHRI K. MALLANNA:
SHRI MOHAN LAL PATEL:

SHRI D. P. JADEJA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is any shortage
of polio vaccine in the country:

(b) whether there is shortage of
cold storage facilities in our country
in this regard;

(c) whether it is also a fact that this
vaccine is not available particularly in
the semi-urban and rural areas; and

(d) if so, what efforts are underway
to strenglhen storage and transporta-
tion facilities in the States to achieve

- increased coverage of rural children

Yy the vaccine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) The Ministry of
Petroleum, Chemicals and Fertilizers
who are the nodal Ministry, have rew
porteda shortages of imported polio vac-
cine in the metropolitan cities of
Madras and Delhi.

(b) Yes.

(c) Yes. The distribution of polio
vaccine is limited to the immunization
centres with adequate cold storage
facilities.
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(d) The Government of India is sup-
plying relrigerators, wvaccine carriers,
dibtmocole boxes and dial thermome-
ters to strengthen the cold chain for
¥accine in the States. Training course
have beepn organised so that the avai-
lible resources are used more eftec-

tively.
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Sale of Components for Uranium
Enrichment Plant of Pakistan by a
West German Firm

“1788. SHRI R. P. GAEKWAD: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) Whether Government's attention
has been drawn to a newspaper report
about sale by West German firm ‘FREI-
BURG’ of components for a uranium
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enrichment plant to Pakistan without
the agproval of the Ministry concerned
of West Germany;

(b) whether this report is correct;

(¢) it so, whether the issue has been
taken up with the West German Gov-
ernment; and

(d) it so, reply received from that
Government ana the steps taken to
meet the threat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) Yes, Sir. The Government
is aware of the appearance vn 3 July
1981 of an article on this subject in
the German magazine “STERN”.

(b) to (d). There was a subsequent
report in the German press that on 15th
July the Feredal Government inform-
ed the BUNDESTAG, in reply to a
parliamentary question, that ‘he Ger-
map firm had in fact  violated the
foreign trade law of the country by
exporting to Pakistan without an ex-
port permit a fluorine plant suitakle
for manufacture of uranium nexafluo-
ride which is the original material for
the enrichment of uranium.

Action against the offending firm
should in the normal course he taken
by the FRG Government under its
laws for violation of its export reguia-
tions.

Periodic Scrutiny of Free Passes Issued

1788. SHRI R. P. GAEKWAD.

SHRI RAJESH KUMAR
SINGH:

SHRI R. R. BHOLE:
SHRI K. A, RAJAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that inspite
of all-round criticism and loss of re-
venue his Ministry continues to grant
free complimentary passes liberally;

(b) it so0, the number of free rail
pusses issued for first class, second

AUGUST 27, 1081
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class, air-conditioned class and other
categories; ,

{c) whether any norms have been
determined for issue of free rail passes,
the amount of money these free passes
cost to the railways at whose discretion
these passes are issued and whether
there is a provision for periodic scru-
tiny of the passes; and

(d) the details in this regard?

THE DEPUTY MINISTER iN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The Govern-
ment have cancelled all complimen-
tary card passes issued to individuals/
organisations with effect from 13-8-81
except those issued to the Members of
following Committees associated with
the Railways:—

1. Railway Hindi Salahakar S: miti.
2. Hindi Shabdawali Samiti.
Standing Voluntary help Com-

4. National Railway Catermng Con-
sultative Council.

5. Programme
Committee.

6. Passenger Amenities Committee,-

(c) and (d). Complimentary passes
were being issued with the personal
approval of Minisier of Railways keep-
ing in view the following broad guide-
lines:

Implementation

(1) Institutions and Organisaiions
devoted to social, cultural, scientific,
literary, sports and educational acti=--
v:ties and whose work is of all India
character.

(2) Organisations devoted to the
welfare of scheduled castes, schedu-
led tribes, backward and neglected
sections, women, blind and handica}~
ped persons etc.

(3) Eminent persons engaged in.
work of national importance for
which they are required to under~
take frequent journeys.
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Scrutiny is made while the renewal
of such passes is considered and if
circumstances so warrant even before.
Figures of expenditure in regard fo
the journeys performed on the basis
of complimentary card passes are not
maintained.

Declaration of Allshabad Haldia reach
as National Waterway

1790. SHRI SANAT KUMAR MAN-
DAL: Wil the Mmister of SHIPPING
AND TRANSPORT be pleased to slate:

(a) Whether Government have by
now .taken a decision to declaie the
Allahabad-Haldia reach of the Ganga-
Bhagirathi-Hooghly river system as
national waterway,

(b) tf so, the broad outlines theie-
of,

(¢) what steps are being taken to
open the stretch between Haldia and
Farakka for inland navigation and
what are the points fixed on this water-
way, and

steps have been taken to

(d) what
infrastructural

build the necessary
tacilities at tnese poinis?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA 3INGH):
(a) and (b). The Government of India
has decided in Principle to declare the
stretch of the Ganga-Bhagirathi-Hoogh-
ly river systemn between Haldia and
Allahabad as a National Waterway.
Draft legislation for the purpose will
be brought before Parliament.

(c) and (d). With the completion of
Farakka Barrage and the Feeder Canat
mland navigation in the Haldia-Farak-
ka stretch has become feasible. Based on
a detailed feasibility report, a scheme
for provision of infrastructura] facili-
ties 1n this stretch of the waterway has
been prepared and is being processed.
In the scheme, the following 9 potential
I WT terminals in this reach have
been identified for development in
Btam:——
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Haldia, Calcutta, Tribeni, Nabad-
wip, Katwa, Plassey, Berhampur,
Pakur & Farakka.

Number of Primary Health Cenires.
and sub Centres

1791. SHRI JAGPAL SINGH:
+ SHRI TRILOK CHAND:

SHRI CHANDER DEO PRA-
SAD VERMA:
SHRI CHHOTEY SINGH
YADAV:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to.
state:

(a) the number of primary health
cenfres and sub-centres ‘n  various
parts of the country as on 31st Decems-
ber, 1980;

(b) the number of such centres which
were 11l equipped and functioning with
only one physician and the number of
those centres which had no physician
at all;

(c¢) the number of vacancies existing
on 31si December, 1980 stating the
reasons for these vacancies remaining
unfilled; and

(d) the steps taken by the Govern-
ment to fill up these vacancies of physi-
cians at the earliest for the pioper
functioning of the health centres?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHR; NIHAR RAN-
JAN LASKAR): (a) According to the
information available as on 1st April,
1981 there are 5532 Primary Health
Centres and 51184 Sub-centres in the
country.

(b) and (c). As on 1st April, 198t
there were 4907 Primary Health Cea-
tres which were reported to ve func-
tioning with two or more doctors; 538
with one doctor and 36 with no doctor,
One of the major reasons for the va-
cancies in the Primary Health Centres
is reported to be due to the tranfer/
retirements of Medical Officers and
the usual time involved In postingsre.
cruiting their substitutes.
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(d) The Government of Inaia have
impresséd upon the State Governments,
from time to time, the need to fl the
vacancies of the medical officers in
the Primary Health Centres.

Books published by teachers of
Central Hindi Institute

1792. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCATION
AND SOCIAL WELFARE be p.eased
to state:

(a) The details of books/Research
papers published by the teachers of
the Central Hindi Institute during
1979-80 and 1980-81;

(b) whether any academic review of
their performance is made from time
to time; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEELA KAUL): (a) to (c). The
information in respect of parts (a),
(b) ang (c) of the question is being
collecteg from Kendriya Hindj Sang-
than (Central Institute of Hindi) with
its centres at Agra, Delhi, Gauhati
and Hyderabad and will be laid on
the Table of the House.

Racket in Misbranded Drugs

1793. SHRI CUMBUM N. NATARA-
JAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether his Ministry are aware
of the existence of a country wide rac-
ket in misbranded drugs, if so, the de-
tails thereof;

(b) -whether it is also a fact that the
confidence of the patients in the esta-
blished medicines manufactured by
reputed companies is being eroded due
to this country wide racket involving
manufacture and sale of crores of ru-
pees worth of medicines initiating the
well known drugs in package, printing
and design etc., if so, the details there-

.of;
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(c) whether Government intends to
amend the drugs and consmetics Act
of 1940 as it fails to provide adequate
protection to genuine products against
misbranded drugs; and

(d) what are the steps taken or pro-
posed to he taken by the Central Gov~
ernment to control the menace of mis-
branded drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR1 NIHAR RAN-
JAN LASKAR): (a) and (b). Reports
have been received that certain manu-
facturers of drugs in Haryana and
U.P. are marketing drugs which are
close limitations of fast moving drugs
and such preparations often bear rones
which are closely similar to some well
know products. These 1mitation pro-
ducts do noi contain the ingredienis in
prophylactic or therapeutic quantities.
The attention of the Drugs Controller
of Haryana was drawn 1o the above.
The State Drug Controiler of Haryana
has informed that he has withdrawn
permission granteq to manufaclure
such products to 5 firms and the manu-
facturers have been w:u ned that lezal
action would he taken i1f they were
found manufacturing po-ducis closely
imitating well know,y drugs.

(c) and (d). Adequaie provision exists
under the Drugs and Cosmetics Act
(Clause A of Section 17) for taking ac-
tion against misbranded allopathic
drugs. The Drugs &f® ~ Cosmetics Act
will be amended in due course to in-
clude also a definition for the term
misbranded Ayurvedic drug and penal-
ties for offences relating to manufac-
ture and sale of misbranded Ayurvedic
Drugs would be provided.

Rewas-Reddi National Highway

1794. SHRI R. K. MHALGI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government of Maha-
rashtra has made any proposal for
according priority to the work on the
proposed Rewas-Reddi national high-
way (Sagari Maha Marg) in the dis-
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trict of Raigad and Ratnagirt in that
State:

(b) whether Government are aware
that the absence of such a national
highway is causing considerable hard-
ship to the travelling public and 1s
also providing a hindrance for the
speedy development of these backward
districts;

(c) it so, the stage at which this
matter is pending; and

(d) the proposed <Central share of
the cost of the project and the provi-
8'on made during the current financial
year thereon?

THE MINISTER OF STATE IN THE
MINISTRY OfF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). Rewas-Redd! road is one of
the twelve roads proposed by the Gov-
ernment of Maharashtra for declara-
tion as Nationai Highways in April
1980 and earlier. However, due to fi-
nancial constraints and other wriority
considerations, it has mot been possi-
ble to accede to the State Government'’s
request.

Train Accident at Hazaribagh oh
3-8-1981

1795. SHRI MADHAVRAO SCINDIA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that at least
two persons were killed when a goods
train rammed into a stationary goods
trains at Hazaribagh on Eastern Rail-
way on August 3, 1981;

(b) if so, what was the main cause
of the accident; and

(¢) what action has been taken aga-
inst those found responsible for this
accident?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AMPFAIRS (SHRI MALLI-
KARJUN): (a) Presumably, the refe-
Teénce is to the collision between two
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goods trains near Yadugram Block
Hut on 3-8-81, in whif™ two railway
staff were kilied.

(b) The Commissioner of Railway
Safety, Calcutta, who held a statutory
inquiry into this accident, has submit-
ted his preliminary report. According
to his provisional finding, the accident
was due to failure of railway staff.

(c) Suitable action will be taken as
responsibility is fixed in the Anal re-
port.

Fly over on National Highway No. 34

1796. SHRI ZAINAL ABEDIN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the pro-
posed fly over on the number 34 na-
tiona] highway near DMaurgram Rail-
way Station. E. Railways is pending
with the Railway Ministry since long;
and

(b) if so. how long will it take by
hig Ministry to clear this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) ang (b). A proposal for
construction of a road over-bridge in
xeplacement of existing level crossing
No. 19-C on National Highway No. 34
near  Alaurgram Railway Station,
Eastern Railway is under the exami-
nation of the Railway and the State
Government, Eastern Railway has
already furnished the Genera] arrange-
ment drawing and estimate for the
Road over-bridge portion to the State
Government. The proposal will be
included in the Railways Works Pro~
gramme as and when detailed draw-
ings, designs, cstimates and terms and
conditiong of sharing of cost of the
proposed road over-bridge are finalised
and mutually accepteg by the Railway
and the State Government/Road Au-
thorities.
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Melting of Coins

1797. SHRI ARJUN SETHI: Will the
‘Minister of EDUCATION AND SO-
$CIAL WELFARE be pleased to state:

(a) whether Government's attention
"have been drawn to the news-item
appearing in the ‘Hindustan Times’
dated 4th June, 1981 that thousands
of copper and silver coins of historical
J4mportance aze being melted every day
in the couniry through scrap dealers
as numismatists had ne time to study
them and the dealers are ignorant of
their value;

(b) whether it is also a fact that in
Pune alone at least 2,000 copper coins
are melted every week and lost for
ever as important{ historical evidence;
and

(¢) if so, would Government give a
serious thought in this regard and
realise the need to protect the ancient
heritage of the country which is being
destroyed like this?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). Except
the news item appearing in the press,
the Archaeological Survey of India
“has no knowledge of such meltings.

Foreign visit of Chairman, Economic
Administration Reforms Commission

1798, SHRI JYOTIRMOY BOSU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Shri L, K. Jha Chair-
man of Economic Administration Re-
forms Commission is visiting a num-~
ber of countries, ‘with letters from the
Prime Minister covering various issues;
and

(b) if so, specific purpose of the
visit?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Shri L. K. Jha,
Chairman of the Economic Adminis-
tration Reforms Commission visited
Tokyo, Ottawa, New York, Washing-
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this vigit he carrieg letters from the
Prime Minister to the Prime Ministers
of Japan and Canada. The specific
purpose was to exchange views with
the Governments, concerned personali-
ties as also officials of UN and other
organisations in regard to various
issues relating to the Restricted
Summit to be helg in October, 1981 in
Cancun (Mexico).

Shri Jha has also visiteg Kuwait in
April, 1981 and Geneva, London and
Berlin in May-June 1981 in connec-
tion with work relating to his mem-
bership of the Brandt Commission.

fagre & difear om & difew wofear

1799. =it TIEATAATT  wreAY @
FT W gy RE weqm Har
g FarA FT TYT FIA ¥

() wu1 g v § f& vzar,
gt afegre wRk fage & 3w
w7 faat % g @er foed af
7@ & it Tw @ difea §;

(@) afzx g, @ |=r 3g @
v & fo wewr & zfepfr wrt &
qETTS @y W7 wivw g

() 7arag a= ¢ f& T=@ #-
qIE & aga d AW Ay oA &

(%) zfz &, @t #ar f=hn v
# fordare g€ WY # o ¥

SR § W) T wgmTa #
wET ® WO W §; oW

(¥) 9% TR 7 @ wW-
aIrd B OwT § a7 T TR
¥ ggEmar ¥ Y AT HGATE
wrg?
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Representation from South Central
Railway Vendors’ Union, Vijayawada

1800. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleaseq to state what steps have been
taken on the representation dated 21st
March, 1981 from the South Central
Railway Vendors’ Union, Vijayawada,
Andhra Pradesh regarding filling up
of vacancies of Class-IV posts in the
catering department of BZA division
from among the vendors, engaged by
the catering department of Vijaya-
wada Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): The representation from
the South Central Railway Vendors’
Union requests that Commission Ven-
dors in Catering Department of Vi-
jayawada Division may also be consi-
dereq for filling class IV posts on par
with Commission bearers. Commis-
sion Vendors will be eligible to be
considered for vacancies of bearers
after the existing commission hearers
are regularised.
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n.” m.

RE. REPORT OF BACKWARD
CLASSES COMMISSION

= wyqrw fag weaq (Wiae) :
WerA WENIW, T (T Fr wZ4TH FRar
war qr ff d@eq wdma Fr o, .

MR. SPEAKER: One by one.

¥ TR I OFT AT T @
g1 TRA  §Eeqr IO €1, I6d
X ¥ &% araar g ar fr qarsem |
(Interruptions)

MR. SPEAKER: I am giving you
some observations. If you allow me
to do it, I will do it,

I have received nofices of Adjourn-
ment Motion from Sarvashri Jaipal
Singh Kashyap, R. N. Rakesh, Ram
Vilag Paswan, Harish Kumar Gang-
war, A. Neelalohithadasan Nadar,
Harikesh Bahadyr and T. S. Negi re-
garding Government's failure to pre-
sent to the House the Report of the
Backward Classes Commission and to
implement its recommendations.

While I am unable to give my con-
sent to the matter being raised by
way of Adjournment Motion, I would
like to mention that in accordance
with Article 340 of the Constitution
“the President shall cause a copy of
the report..... . to be laid before
each House of Parliament, ” No time
limit has been specified in the consti-
tution.

This matter has been raised by
Members earlier also. On 25th August
when the matter wag raised by Shri
Mani Ram Bagri in the House, I had
observeg that I would look into it.

As the Report of the Commission is
understood to be already with the
Gwernmmt, I hope the Government

Backward Classes .258
Commission

would respond to the wishes of the
Memberg and do the needful.

SHRI ATAL BIHARI VAJPAYER
(New Delhi): You are expressing your
hope.

MR. SPEAKER: I cannot direct,

Now, Shri P. Venkatasubbalah. Let
him speak.

Uw AWAY wrew ;. dg a O
NI T 1 W T ;T AT §
gl ag g4

WY WG :  WOAET qI@
dq|M g, G gAAT qRT T @ ar
g |
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, the Com-
mission’s report is in the hands of the
Government, as you have observed.
The various recommendations are
being scrutinised and wherever com-
ments are required they are being
called for, Sir, I may tell you on be-
half of the Government that the Re-
port will be placed on the Table of

the House as immediately as it is pos-
sible for us.
(Interruptions) **

MR, SPEAKER: Nothing to be re-
corded without my permission.

(Interruptions) **

MR. SPEAKER: I have not allowed
anybody so far.

(Interruptions) **

ol wew fagrdr woddY @ WA
wERA, AW SHAEAT T WA E |
(sxmarer) ..

** Not recorded.
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e W 2 W & W
gty §, @ & v wv@ gw oo )
(sumait)

e WERd 2 @ A wigwR
Yo a3 Txwx fmar

sfi wew fagrdt Wt : wenw
wEiRe, A sgaedr w1 AW A )

eI Wiwd ¢ AR R G
M Ao w qErS fear &

w1 wew fagrd ard : dfagr
¥ ma  dvad  wofaw  wHm
*Y feqid gur-ges 97 <& STy Tfge )
o o g9Er SN § 39 oA A
oo foar § 1 d@fam & wwada
g A wIR W ¥ fag fomw
g—at g€ R, ®mr W SEEt
9 ag ¥ Fit f wfqum «F Jwr
g § aww ? fod | wo go
qrE 7§ g TT § 1 W wgea
qg wEdrEa 39 ¥ fag W dqa T
EfR wa aw ol gwrges O
@t S | wewer  WERE, W
goere w1 fadw &

won wgraw ¢ & fadw 4
wvar | W ¥ %3 @war §, @ ™
g fear @1 & fadw ¥ A feafa
a8 g

ot wewt fagrdt @y @ o fee
¢ TR s TR s & fag
HYX QUHT  WATATAT TEAT |

SHRI P. VENKATASUBBAIAH:
It is nol the intention of the Govern-
ment to .lout the Constitution, I have
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stated, after you, Sir, have made your
observations that it is not our inten-
tion to avold or to evade placing the
Commission’s recommendations before
the House. But before the Commis~
sion’s recommendations are placed,
Government would like to place a
comprehensive report based on the re-
commendations madeé by the Commis-
glon, We have been taking steps ex-
peditiously.... (Interrup’ions) and 1
have told.... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE:

Why is this being made a  prestige
issue?
SHRI P. VENKATASUBBAIAH:

Government will try its best to place
it on the Table of the House, during
this session ..... (Interruptions)

SHRI ATAIL BIHARI VAJPAYEE:
We want a firm commitment. If there
are any practical difficullies, we can
understand, (Interruptions)

SHRI P. VENKATASUBBAIAH:
I may once again assure Shri Vaj-
payee and other hon. Members that
what I have said is that during this
session, Government is taking all steps
to place on the Table of the House. I
will further agd that Government will
place the Report on ithe Table of this
House during this session,

12,10 hrs,
RE, ADJOURNMENT MOTIONS
ETC.

SHRI INDRAJIT GUPTA (Basir
hat): You are familiar with Chandi-
garh I think, more than any of us. It
is a Union Territory. It does not come
under the State Governments either of
Punijab or Haryana, Yesterday you
Must have seen in the papers that the
palice of this Union Territory, apart
from brutally making a lathi charge
o+ + - (Interruptions)
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MR, SPEAKER: You could bring it
under 377. I will allow it.

(Interruptions)

MR. SPEAKER: I cannot allow an
adjournment motion on this. I can
allow your mentioning it under 377.

SHRI INDRAJIT GUPTA: You ask
the Home Minister to make a state-
ment,

MR. SPEAKER: If you bring it under
377 1 wil] allow it.

(Interruptions)

SHRI INDRAJIT GUPTA: The
headquarter of our party office has
been entered by the police there. They
hag cOmmitted vandalism there. They
had been beaten up people, they had
destroyed furniture; they had also man-
handled, ., .

(Interruptions) **

MR. SPEAKER: Shrimati 8heila
Kaul.
(Interruptions)
MR, SPEAKER: I do not know that.
(Interruptions)

MR. SPEAKER: Not allowed.
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Chandigarh is a Union Territory.

MR. SPEAKER: I know that. I have
been living in that city.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
The Minister does not make gz state-
ment in regard to 377. He does not

give a reply in regard to 377. (Intere
ruptions)

MR. SPEAKER: I think he will do

Bo,

(Interruptions)
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MR, SPEAKER: I have allowed Mr.
Mani Ram Bagri, .

(Interruptions)

MR, SPEAKER: Shrimati
Kaul.

Sheila

{Interruptions)

ww Wy ;s AnrEY, swre
" FS FAr Ay §, T F gAw
& forg @A g
(ma)

WS HERS

fawar &1

A gUFT TS

PROF. MADHU DANDAVATE
What is your observation on this.

MR. SPEAKER: He can bring it
under 377. I have not allowed an ad-
journment motion on that.

(Interruptions)
MR. SPEAKER: I cannot allow it.
PROF, MADHU DANDAVATE

(Rajapur): There is no obligation on
the part of the Ministey to reply un-
der 377.

MR. SPEAKER: You can raise it
any other way; you can criticise the
Government in any other way. But no
adjournment motion can be allowed on
this. There are daily certain things
happening in this House, I am not
going to allow adjournment motions
on these things.

{Interruptions)

SHRI INDRAJIT GUPTA: The
Speaker of the State Assembly and the
Chief Minister hag said that this could
not be discussed in the State Assembly
because this is a matter concerning the
Centre. We raiseq it here. You do
not pay any attention to this. (Inter-
ruptions)

** Not recorded.
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MR. SPEAKER: I am not going to
allow an adjournmeni motion on this.

(Interruptions)

——

12.13 hrs,
PAPERS LAID ON THE TABLE

Annual Accounts of National Coun-
ci] of Educationa] Research and Train-
ing, New Delhi for 1979-80 and Indian
Institute of Technology, Delhi for
1979-80.

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg to lay
on the Table—

(1)A copy of the Annual Ac-
counts (Hindi wversion) of the
National Council of Educational

Research and Training, New Delhi,
for the year 1979-80 together with
Audit Report thereon. [Placed in
Library. See No. LT-2696/81}

(2) A copy of the Annual Ac-
counts of the Indian Institute of
Technology, Delhi, (Hindi and
English versions) for the year
1979-80 together with Audit Report
thereon under sub-section (4) of
section 23 of the Institutes of Tech-
nology Act, 1961. [Placed in Lib-
rary. See No, LT-2607/81].

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFA-
IRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): On  behalf
of Shri Yogendra Makwana;

An Explanatory Statement givinz
reasons for immediate legislation by
the State of Nagaland (Amendment)
Ordinance, 1981,

I beg to lay on the Table an ex
planatory statement(Hindi and Eng-
lish versions) giving reeasons for
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immediate legislation by the State of
Ordinance,
1881, [Placed in Library. See No.
LT-2698|81). '

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): On behalf of
Shrimati Ram Dulari Sinha:

An Explanatory Statement giving
reasons for immediate legislation by
the working journalists and other
Newspapers Employees (Conditions
of Service) and Miscellaneous Pro-
visions (Amendment) Ordinance,
1981,

I beg to lay on the Table an ex-
planatory statement (Hindi and Eng-
lish versions) giving reasons for im-
mediate legislation by the Working
Journalists and Other Newspaper
Employees (Conditions of Service)
and Miscellaneous Provisions
(Amendment) Ordinance, 1981.
[Placed in Library. See No, LT-2699|
81).

Notification under Ceniral Excise
Rule, 1944,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT):

1 beg to lay on the Table a copy
of Notification No. GSR. 385 (E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
8th June, 1981 together with an ex-
planatory memorandum making cer-
tain further amendment to Notifica-
tion No. 100580-CE dated the 19th
June, 1980, issued under the Central
Excise Rules, 1944, [Placed in Libra-
ry. See No. LT-2700|81].

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN):

RATLWAYS ACCDENTS (COMPENSATION)
AMENDMENT RULE, 1981:
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I beg to lay on the Table a copy of
the Railway Accidentzs (Compensa-
tion) Amendment Rules, 1981 (Hindi
and English versions) published in
Notification No, SO. 570(E) in
Gazette of India dated the 18th Jqu,
1881, under sub-section (3) of section
82J of the Indian Railways Act 1880.
[Placed in Library. See No. LT—
2701|813.

12.14 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha:—

(i) “In accordance withthe pro-
visions of rule III of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am -directed
to enclose g copy of the State, of
Nagaland (Amendment) Bill, 1981,
which has been passed by the Rajya
Sabha at its sitting held on the 24th
August, 1981".

(i) -“In accordance with :the preo-
visiong of rule III of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Working
Journalists and other Newspaper

Employees (Conditions of Service)
and Miscellaneous  Provisions
(Amendment) Bill, 1881, which has
been passed by the Rajya Sabha at

its sitting helq on the 25th August,
1981.”

(iii) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return here-

with the Assam Appropriation Bill,
1981 which was passed by the Lok
Sabha at its sitting held on the 24th
August, 1981, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
saig Bill".

Re, Adjn, - 266 -
12.15 hrs. )
BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the following
Bills, as passed by 'Rajya Sabha:— -

(1) The State of Nagaland
(Amendment) Bill, 1981,

(2) The Working Journalists and
other Newspaper Employees (Con-
ditions of Service) and Miscellane-
ous Provisions (Amendment) Bill,
1081.

———

12.15 hra.

RE: ADJOURNMENT MOTIONS
ETC.—contd,

MR. SPEAKER: Calling Attention,
Shri R. P. Das,

SHRI INDRAJIT GUPTA (Basir-
hat): Do you not consider it g serious

matter? Police have entered,.... (In~
terruptions),

MR. SPEAKER: How can I allow

you? You can mention it in the
House.

SHRI INDRAJIT GUPTA: Tom-
orrow Police can enter this House.

{(Interruptions)

AN HON. MEMBER: Sir, Adjourn-
ment Motion about.... (Interrup-
tions)

MR. SPEAKER: No, Not allowed.
I won't allow any adjournment

motion. Calling Attention, Shri R. P.
Das.

ot wewt fargrer aroady (A€ feeeft ) -
377 7€, M9 FET wwmm tfur
FX ST

Wi wgRe ¢ & g
All right. We will consider. That we
can congider,
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st rwie e ¢ 377 ¥ ¥

B awar 7
veo (wmqE@) ...

Matters are admitted in the other
House every day but they are not
allowed to be raised here, I am sorry
to say this.

(Interruptions)

MR, SPEAKER: 1 do not think so.

AN HON, MEMBER: No political
worker is allowed to function pro-
perly. (Interruptions)

ot T wier (9eAr)
I wewm Fare AW FrwEr fFEn
g7

wsut wEa : faEre AR v
& w1 el @ oo
O WY ¥ AT WL AT 4

I have only said that I have not
allowgq the wudjournment motion. I
have nol sajq that I have disallowed
the calling attention motion. You are
just trying to put words in my mouth.

off wCo gao AWM : W W
wwr frar &1

weaA R4 : g WH WA
wt F€ e A &
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Do not discuss calling attention
here. I do not discuss Calling Atten-
tions here. I do _not dispuss them
here., It is for you t, give me and
for me to consider it.

Shri R. P. Das.

PROF. MADHU DANDAVATE
(Rajapur): What wabout your ruling
on the point of order regarding irre-
gular procedure regarding Assam
Budget which arose yesterday?

MR. SPEAKER: I will give it.

(Interruptions)

SHRI SUNIL MOITRA (Calcutta
North East): We have been wasting
our lung power for g long time, (in-
terruptions).

SR wfwd @ w0 Fg R E
g ? wmaRrae ®E ...
... (sTaw™) | ..

WA wERW : WIT F a9y
Y NATTRE 1 w3 & fadzw
o HfHT |

SHRI SUNIL MOITRA: For the
third time I have given notice of
adjournment enotion about inadequate
supply of steel.

MR. SPEAKER: I told you that is
under my consideration. It is not a
matter to be discussed on the floor of
the House. I wi]] tell you the result.

(Interruptions)

MR. SPEAKER: 1 have got 90
Calling Attention motions, and al) are
important. Everybody says that jt is
a most important matter. I have to
decide.

(Interruptions)

MR, SPEAKER: I gtang corrected.
There are 150 Calling Attetrl:lgn
Motions.

1



269 Re. Adjn
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Y HAY TR InT ¢ w119 99y
St & wfge )

wewa WEa

g 7§ ®g wwar § 1

& woft F=T
ot At TR AN WY WY wAT
gfar T w@oac’?

@ WERd : § Q7 oAdAr %7
apargr | qY wgrfe et wfgg
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oft ol ooy g ;TR Wiy
g ¥?

WA wiwa:  IEW wEr @
fo gnwm @E
(waeenr)
weaw W4 ¢ WOF  AWEA
wgr ¥ fe wy g ¥ @A
(v4qura)
WO AL : 4T I E &

qT AW ? frw ardr & A
N RE, T wERI G wR 7

SHRI INDRAJIT GUPTA: Please
do not take it upon yourself to shield
the Home Ministry......

(Interruptions)

MR. SPEAKER: I 4o not shield any-
body, Why shoulq I shield?

SHRI NDRAJIT GUPTA: You
should not and I know you will not.
The Speaker of the Punjab Assembly
and the Chief Ministef have both said
yesterday that this cannot be discussed
there because it is g Union Terri-
tory...

MR. SPEAKER: We have wulready
discussed it. Mr. Gupta, you are a
seasoned parliamentarian.

SHRI INDRAJIT GUPTA: You
consider it to be serious, Sir. You will
direct him to rnake a statement here
because it hag been done by the Union
Territory Police...

MR. SPEAKER: We
something.

will do

**Expungegj as ordered by the Chalir.
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SHR] INDRAJIT GUPTA: ... or
elge have a discussion. You have waid
there are 80 or 150 notices and all
that, Is it all the same—police enter-
ing the office of a political party and
doing vandalism? Tomorrow it can
happen to every opposition party.

(Interruptions)

MR. SPEAKER: 87 fut g1
It is under my considmfion and I
will decide.
(Interruptions)

W wARd ;WU Sff, Wie
wfgy, Tr & WE ?

oY CHTRATT WA WIS TRET
fad &1 it @ WRE?  wfaT wdwa
F WY @ AT 413 fewardT
gr fvg &= % w@w ?

WERW WEW4 : WTT GE A @
¥} BaAT PTATT WY §? dfsw
w71 ga faer & {0

(sz=rerv)

oft g T AT : (i) -
oY WiRy, § TP TEIT aRET ¥
W ATSHT 54T+ WTafoa &y wTEar
§ ! T wrwr ¥ gy geeddee
T Wt fear & w1 sfRi-ndng o
frarg 1 a7 1977 45 = awdiT
N weadAr F ofeg wran W s
fEar st ar feaar 8 fedd ur g
g 3% A 7@, ..

Wodd T : AT W@ ST

g wre faar Hog LW FArar
FTWE

(saaem)
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Motion etc. " 27d

MR. SPEAKER: It cannot be raised
as an adjournmeni motion. Why don’t
you listen?

SHRI K. MAYATHEVAR (Dindi~
gul): Yesterday I contacted the Hon.
Speaker and he wag Plcased to pro-
mise that he woulg direct the Externa]
Affairs Minister to make o statement
on the Sri Lanka situation where
Tamiliang are being butchered and
tortured, An Indian pilgrim wag killed,
The lives and propertieg of Tamilians

are in danger....

MR. SPEAKER: 1t ig under my
consideration, I told you. You again
try to raise the same issue, Not

allowed,

SHRI HARIKESH BAHADUR
(Gorakhpur); I want to say that the
political workers are being harassed..
(Interruptions).

MR. SPEAKER: No, No; not
allowed. It is not going on record.

(Interruptions) *

SHR; SATYASADHAN CHAKRA-
BORTY (Calcutta South): You have
saig that al] these things should be
continued, All these things means,
police atrocities in Chandigarh should
be continued?

MR. SPEAKER: Irrelevant; not
going on record. Nothing is going on
record.

(Interruptions) *

off wie Gwo wrw : (9F)

MR, SPEAKER: Nothing going; not
allowed.

(Interruptions)

*Not recorded.
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5! Wi YAo TTEW : YAFY
drfmvdlr faur e 1 oW wgt
A LT I @) vaary
® T WY L., (weaEme) L. .

MR. SPEAKER:
subject.

It is g State
(Interruption)**
weTw WERT : WA TS Gy
W g W W@ R

Nothing is going on recorq without
my permission.

(Interruption)**

Weasr wE R :

& smare )

wga 9 faega

... (oqFwR) L.

WS FEAT : F YA FY A7
afi g w@rE |

oo (TmaE W) R,

MR. SPEAKER: This is wrong.
Nothing js going on record without my
permission—Calling  Attention—Mr.
Das.

THE MINISTER OF ENERGY
(SHRT A. B. A. GHANI KHAN
CHAUDHURI): Sir, Central Coal-
fields Ltd., one of the subsidiary com-
panies of Coel India, operates 67
collieries.. ..

sl I ATY WwT W g
|t Y @ Af g Sl

e : 1™

weaw add
4t ghr Sy |
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it wree g wAW ¢ et
® g@r s s g1 wiT gAY
¥ frg dam A@t &1 wew W
I WA E ... (saqavw ) ...
& W+ W IR FT@ATE |

12.26 hrs.

{Shri R, N, Bakesh and some other
hon, Members then left the House)

R ARl : § fodt | owea
T FEAT | %R T
(Interruptions)

PROF. SATYASADHAN CHAKRA-
BORTY: The Minister is reading the
statement on the Calling Attention
motion, Mr. R. P. Dasg is required to
be calleq first under the rules.

MR. SPEAKER: I hag called him.

PROF. SATYASADHAN CHAKRA-
BORTY: No, he hag not been called.

MR. SPEAKER: I thought he had
already done it.

SHRI ATAL BIHARI VAJPAYE]E:
The Minister was anxious to read his
reply.

MR. SPEAKER: I had called him
ten times.

st TR Wmeat @ gNA
gar W

werw WRY @ WMOET FgrEar
&1 wrEaEt SY et w g  #
a1 @y § ofew T A g

** Not recorded
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SHORTAGE OF COAL ON STOCK
VERIFICATION AT A QUARRY OF CENTRAL
CoALFIELD LTD. (HAZARIBAGH)

SHRI R. P. DAS (KRISHNAGAR):
1 call the attention of the Minister of
Energy to the following matter of
airgent public jmportance ang request
that he may make a statement
thereon:

The reported 3 lakh tonnes of
coking coal worth rupees 6 crores
foung short during the stock verifi-
<ation at the fourth quarry of Cen-
tral Coalfiely Limiteg (Huzaribagh).

12.30 hrs,

[Mr, DEPUTY-SPEAKER in the
Chair].

THE MINISTER OF ENERGY
{SHRI A. B. A. GHANI KHAN
CHAUDHURI): Sir, Central Coalfields
Ltd, one of the subsidiary companies
of Coal India operates 67 collieries
which are grouped intg 11 areas in the
States of Bihar, Uttay Pradesh, Madhy,
Pradesh and Orissa. The Kedla open-
«ast mine run by this company is
situated in the Hazaribagh area in
Bihar, The production of this colliery
in 1979-80 was 3.26 lakh tonnes and
in 1080-81, 4.98 lakh tonnes out of the
total production of Central Coalfields
Ltd, of 27.45 million tonnes jn 1980-81,
Thig opencast mine produceg medium
coking coa] which is_despatched main-
ly to the Gidi Washery of CCI in
‘Bihar to be beneficiated for despatch
1o gsteel plants,

2. Before I deal with the case of the
‘Kedla mine, I woulq like to apprise
Hon'ble Members of the procedure for
verification of coal gtocks with the
companies. Verification of coal stocks
at pitheadg is carried gut periodically
according to established procedure.
“The procedure is for the collierieg 12
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physically measure stocks at the pit-
heads at the beginning of each meonth
and reconcile it with the production
ang despatches to detect variations if
any. The c0a) compeny also carries
out an independent verification of the
stocks every six monthg by sending a
team of surveyors from the head-
quarters of the company. In addition
to this, Coal Indig deputes Coal Stocks
Audit Teams to carry out g physical
check and prepare an inventory of the
coal stocks helg by the collieries.
This is done at least ofice in a year for
each subsidiary company.

3. Verification of stocks op these
lineg has been carried out from April
onwards this Year in respect of all
collierieg under the Central Coalfields.
The position that nas emerged is that
for the CCL as a whole, the ghortage
on actual wverification against book
stocks is wel] below 2 per cent It
might be mentioned that coa] stocks
are not susceptible to very uccurate
measurement on account of factors
such as undulations in the ground
where the stocks are kept, irregular
shape of coal heaps, differences in the
degree of compaction that has taken
place in the stockg ete. Therefore, a
variation of 5 per cent against the
book stocks is considered within per-
missible limits as lajg down by Coal
India Lid. Wherever the shortage is
in excesg of the permissible limit,
detailed enquiries are made to fix
responsibility.

4. T now came to the case of Kedla
mine. According to the report receiv-
ed from the Company, Kedlg being a
teken~-over mine, there are a nummber
of olq worked out opencast areas
which were lying unoccupied. With
the gharp increase in production in
1880-81, the colliery did not have
enough open space tp dump the coal.
It had earlier applied for acquisition
of land but due to some procedural
delays, it was not able tp obtain pos-
session of it. Ag a result, due to the
inadequate availability of space, coal
had to be stockeq in the old worked
out quarry beds. The production
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from this mins had t0 be optimised
bacause of the demand Sor the medium
coking coal which it produces. Ac-
cording to the Company, a large
quuntity of coa] was, therefore, stock-
ed in the quarry with the result that
the old quarry was totally filled up
with coal which formed a mountain-
ous heap and also Over-flowed on both
gides. Consequently, the survey teams
deputedbchLandcmtorcarrm
out stock measurement could not as-
certain the depth of coal at various
points stockeg in the quarry. In these
circumstances, the company hag re-
potteq that the actual physica veri-
fication of coa] stocks at Kedla open-
cast mine had to be deferred. With
thig exception, coa] stocks in all the
66 collieries of CCL a8 on 1st April
1081 have been duly verified.

5. Action has now been taken by
the company to reduce these stocks in
Kedla opencast mine by despatching
coal from this heap. I‘iom 1st April
till the end of July, 1981 about 80,000
tonnes of coal has been despatched
from this stock heap, Despatches of
coa] from thig heap are continuing ang
the company expects that in about
six to eight weeks time the full depth
of the coal in the quarry would be
exposed and it would then be possible
to carry out a physica) verification of
the stocks.

6. In the circumstances, it would be
evident that no shortage of coal gtocks
has go far come to light in the Kedla
opencast emine. However, in view of
the concern expressed by Hon’ble
Members, 1 am directing that verifica-
tion shall bg done by deputing an
independent team of experts.

7. It may be mentioned that the sub..
committee comprising of Honourable
Memberg of the Parliamentary Con-
sultative Committee of my Ministry
had also jnspected the stocks at this
mine, in the course of their vigjt to
various mines and establishments of
Central Coalfields Ltd., with a view

to assessing the position regarding coa)
stocks,

at a quarry ete. (CA)

8. In the conclusion, I would like
Members to apPreciate that the Com-
pany hasg @ proper proceduce for re-
gular measurement and physios] veri«
fication of stocks in al) the collieries
and that this procedure is being rig-
orously enforced, Whenever shortages
beyond possible limits are discovered,
a proper enquiry is held and action
duly taken wgainst persons found
responseble.

SHRI R. P. DAS: Sir, at the very
outset I would like to make one sub-
mission. The ‘'statement has been
given to us a few minutes back. We
did not have it earlier. The minister
read it out here and the Members
heard it but we could not make out
what he has to say, Therefore, the
Statement on the Calling Attention
should be given to the Memberg at
least half-an-hour before the House
sits. Otherwise, it will be very
difficult for us to formulate the ques-
tions from the statement of the
Minister,

Bir, we have just heard what the
Minister has said, and we find that
the people who have come to judge
those against whom the charges have
been levelled are also in the same
category. The Ministers are just as the
officers are. So, we cannot entirely
depend on the statement, We can-
not say that the Coal India Ltd. and
all the collieries and all the subsi-
diary companies are working regu-
larly and in a proper manner and
there is no mismanagement, there is
no mishandling and there is no
scandle. It is not true. There is
mijsmanagement, there js mishandling
and there are scandalg all over the
coal industry. ‘Therefore, Sir, before
we go intp the question, I shoula say
that this question of reported missing
of 3 lakh tonnes of cooking coal from
the quarry of the Central Coalfield
Ltd. (Hagaribagh) wviz. Kedla Col-
liery, can be seen from different
angles either the claim of accumu-
lation of coal at the pitheads of the
quarry No. 4 was false and there-
fore, the stock entered in the stock
register was also deceptive and was
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done without physical presence of
cogl--most probably it was never
dug out from the mines—or the entire
quantity of three lakh tonnes of
coking coal was fradulently sold
out to the coal racketeirg in collusion
with the C.C.L. officials who were on
the charge at the quarry and who
generally work from behind the
scene or both the methods were put
to work together with a view to meit
away quantity of three lakh tonnes
of superior grade coal from the
quarry which found its way to the
parallel coal market of the country
conducted by a mafla group so well
entrenched in the coal belt area.

Mafla ? Who are they ? What do
they do? What is their modus ope-
randi? Mafia run transport busi-
ness gnd lend money fo the coal
miners and their gangs frequently
pilfer first grade coal from the
quarry with the help of the officials
of Coal India Ltd. and sell it at high
premium, as high as Rs. 1200/- per
tonne at Amritsar, Not only this, the
Mafia's tentacles have a firm grip on
the Bihar State Government, They
have their representatives in the
State Assembly and even in the Cabi-
net. Their bosses now have fheir
men in Congress (I) Party and pre-
viously they haq their men in Janata
Party and Janata Government.

In this connection I quote from the
Tribune of 25th June, "81

“Coal Smuggled to Pak via Amnt-
sar Smuggling of Coal to Pakistan has
been detected by the Railway ad-
ministration, it was claimed to-day.

Senior railway officers from Asan-
sol detained seven coal wagons on
Monday mnight at Barabon. The
railways staff at Baraboni told repor-
ters that high quality coal meant for
industries in the Hooghly area was
being brought by truck to Baraboni
from Dalurband Colller for being
loaded in wagons bound for Amritsar
from wheve they wers beilg smuggled
to Pakistan.”

Another ig of August 9, 1981,

AUGUST 27, 1881
verification at a quarry etc. (CA)

of coal on stock 280

“The Panjab Railway Police have
arrested one more millionaire coal
klng from Amritsar District in conne-
ction with the coal wagons scan-
dal......”

MR. DEPUTY SPEAKER : You
have already taken more than six
minutes.

SHRI R. P. DAS : These are scan-
dals, How is Coal Indig Ltd. working
in the area ?

I come to stock verification. The
stock verification was conaucted by
the Survey Department of C.C.L. on.
the recommendation of a three.mem-
ber parliamentary team headed by
Mrs. Rajinder Kaur, which visited
the site some time in Apnl, 1981.

Now on physical virification of the
stock about three lakh tonnes f
coking coal worth Rs, 6 crores was
found short. Is it a joke ? One day
some gne will say that the entire
standing 10 million stock of the
Coal India Ltd., was but a dream, an
illusion, a non-reality., Should this
House take thig as a matter of fact?
Should we leave this missing 3 lakh
tonnes of coal un-noticed, unchal-
lenged?

1 do not know, whether the Survey
Department of the CCL, or bosses of
the C. I. L. of authorities at Delhi
will take pride for letting us know a
tit bit of the big black diamond
drama. It only shows the tip of the
big ice-berg submerged in the icy-
water, If anybody dare come near it,
he wil] either be liquidated or mai-
megd by the musclemen who  work
from behind the black screen,

While considering the mismanage-
ment of the entire Coal India Ltd.
ang mis-handling of the officials, the
scandals and the failure to fulfil the
production target and the reported
missing of 3 lakh tonnes of coal, the
entire blame should be squarely put
on the shoulders of the CIL, the

Ministry of Energy and the Minister
himself.

Here ias a Weekly News Magazine
Sunday of 28rd August,1981 publi-
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shea from Calcutta which asks: “Is
this Minister destroying the coal
industry?” The picture depicted on
the cover is none but Shri A. B. A.
Ghani Khan Chaudhuri...

MR. DEPUTY-SPEAKER: You
must prepare the questions and put.
Then only you will get a specific
reply from the Minister, This is
not the way. By making a speech,
you will not get a reply from the
Minister, (Interruptions)

SHRI VIKRAM MAHAJAN
(Kangra): He is not interested in put-
ting questions.

SHRI R. P, DAS: This Department
has been working without a Secretary
for the past 1-1{2 years. (Interrup-
tions).

MR DEPUTY SPEAKER: Still
you are not coming to a question. I
will now allow a speech. The rules
are very clear. Every Member of
Parliament who has given a Calling
Attention Motion shall not take more
the 3 minutes, You have taken 10
minutes, This is lack of home work.
If home work had been done proper-
1y, the questions will come. The
questions do not come because there
is no home work done.

SHRI R. P, DAS: The House should
realised that coal is a national
industry....

MR. DEPUTY SPEAKER: No
debatee is permitted. (Interruptions)
This is not permitted. You must
take my permission. Please sit
down. Everything that goes with-
out my permission shall not go on
record.

(Interruptions) *
SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South): With your
permission, Sir, may 1 speak?

verification at a quarry etc. (CA)

MR. DEPUTY SPEAKER: No per-
mission, Even after 35 years of
parliamentary democracy, if we bé-
have like this, we cannot help it.
Please come to the question.

SHRI R, P, DAS: In view of this,
I would like to put questions to the
hon. Minister.

Firstly, I want to know whether
the persongs who were in-charge of
the fourth quarry of CCL, Hazari-
bagh at the time of reported missing
of 3 lakh tonnes of coal had been re-
moved on the spot after verification,
as is customary, and placed under
suspension and, if not, the reasons
therefor.

Secondly, I want to know whether
the hon, Minister has got the report
of the CBI about Shri B. Kanungo,
the then General Manager (Sales),
CIL, and now the Genera] Manager
in the Executive Establishment of CIL
(Headquarters), What action has been
taken against him or is he just wait-
ing to cut his throat as and when the
CBI report will be available, which
will never be available,

MR. DEPUTY SPEAKER: You put
a question and you also give a reply.

SHRI R. P. RAS: Before I conclude,
I would like to quote a letter of Mr.
Kumar Pati Mukherjee, for Director
(Commercial) of CIL, He wrote a
letter to the Chairman, Mr. R. N.
Sharma. “Sometime from the
middle of April last year the minis-
ter's displeasure wag conveyed by
you as well as the minister, Energy,
himself personally..., Alternatively,
if there are charges, these may kind-
ly be spelt out.”

But Mr. Mukherjee was dismissed
from hig services,

MR. DEPUTY-SPEAKER: Why
can’t you put your question?

SHRI R. P. DAS: I would like to
put this question;

““What are he charges against
Mr. Mukherjee for which he has been
dismissed.”

. *Not recorded,
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SHRI A. B. AL GHANI KHAN
CHAUDHURI; Mr, Deputy Speaker,
Sir, I thought that the Hon. Member
will give us concrete suggestions so
that we can deal effectively with cor-
ruption, if any. But unfortunately
the Hon, Gentleman has said so many
vague things that I do not know
what to answer and what not to
answer,

(Interruptions)

MR, DEPUTY-SPEAKER: Order,
order please. You are helping the
Government only.

SHRI A. B. AL GHANI KHAN
CHAUDHURI: It is the established
practice of Coal India that the coal
company, each mine, carries on ils
investigation once every month.
When it is done by Coal India, so
far as Ministry is concerned, unless
something very wrong appears, we
take the figure of the Coal India. In
this case, I have given a detailed
answer as to what really happened
and there is no reason to believe
even now anything wrong has gone
there. 1 would like to assure the
Hon. Member of this House that I
am sending an independent team to
enquire into the matter and I can also
assure that any erring person found
guilty will be geriously dealt with.
We are in a very tight position.

(Interruptions)

MR, DEPUTY SPEAKER: No per-
sonal accusations.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: So far as the Hon.
friends are concerned, when we take
action they shout at the top of their
voice, narrating some stories here
and there and =aying that I am
destroying coal companies. Do they
mean to say that we should tolerate
dishonest persons? Do they mean to

say that we should not try to improve
things?

About Shri Mukherjee, I do not
want to make any comment because
the matter is sub judice. It would
not be proper on my part to say
anything on this, I was ghocked to
se¢e that prograssive forceg of India,

AUGUST 27, 1981
perification at a quarry etc. (CA)

of coal om 'stock 284

the go-talled progressive forces, are
taking a leaf out of the discredited
persons. 1

They have mentioned about cor-
ruption in transport. Unfortunately,
we cannot transport by railways all
the coal that ig produced. We have
tp transport quite a significant quan-
tum py trucks. I will give you cer-
tain figures,

In the year, 1979-80, the coal trans-
ported by railways was 6114 million
tonnes. 23.33 millions tonnes of coal
wag transported by trucks. It is
quite significant.

In the year, 1980-81, the coal trans-
ported by railways was 62,56 million
tonnes, 26 million tonnes of coal was
transported by Toag by trucks.

In the year, 1980-81 (Up to June),
20 36 million tonnes of coal by rail-
ways and 6.88 million tonnes of coal
by trucks wag transported, When-
ever the question of corruption
comes, the question of transportation
by trucks invariably crops up. If we
have to carry all the coal by Rail-
ways and we have to do away with
the services of trucks, we require
about 12,000 wagons per day which
unfortunately we do not have. Natu-
rally we have to take the help of
the trucks That is, more or loss,
indispensable in the present circums-
tances. Even today, the coal des-
patches are not to our satisfaction
simply because we do not get so
many railway wagons as we should
have obtained in the normal cir-
cumstances. ...

MR. DEPUTY-SPEAKER: I think,
you will not incur any extra ex-’
penditure, the charges will be the
same, for using trucks, Or, are you
incurring any extra expenditure?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Much more, the con-
sumer, not we. (Interruptions).

MR, DEPUTY-SPEAKER: Wagons
are not available, What can they’
do? You ask the Railway Minliter to
give more wagons.
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SHRI A. B, A. GHANI KHAN
CEHAUDHURI: The railway fume-
tioning has improved, but not to the
extent pf meeting the demand or re-
quirement of the country.

Chilly winds are blowing into the
hearts of my friends on the Opposi-
tion because they are that we
have turned the table for the better
so far as the coal company is con-
cerned, I can assure them that we
have accepted the challenge and we
will meet the pequirements of the
country in future also.

MR DEPUTY-SPEAKER: Mr, B.
V. Desai, No discussion. Put only
the questions The point js very
clear. He says that it has not hap-
pened, the Consultative Committee
has gone, You have to gay whether
it hag happened or not. For that,
you must put the points before him.

SHRI B, V. DESAI (Raichur):
Sir, I have done my home-work. I
do not come without doing my home-
work, The Minister should give this
paper a little earlier, so that we could
formulate our quéstions.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: I owe an apology for
that. As a matter of fact, I was told
that the paper had been sent by 10,30.
I am extremely sorry to know that
the paper did not reach in time, 1
offer my apologies to the Members
concerned.

SHRI ESAI: The question
of shortage™of three lakh tonnes is
a very specific thing, and in a colliery
which hag produced in 1980-81 some
4.98 lakh tonnes, a shortage of three
lakh tonnes, by no stretch of ima-
gination, could have been missed by
any stock surveyor or independent
audit man or the colliery themselves;
they cannot miss it, I woulg like
to know from the hon, Minister
about the procedure which he has
mentioned regarding  stock-taking,
that i{s, monthly by the collierfes,
every six monthg by a teamn of sur-
veyers and ai lesst once in a year
by the audit party, how rigorous it

vefification at a quarry etc. (CA)

is, and if it is so rigorous, how is
it that three lakh tonnes had been
missed. He has gaid that it had been
stored in a pit and an independent
team of surveyors is unable to gauge
the depth of the pit. Yes, I do consi-
der that, we can give Some margin
for that,

13,00 hrs.

But, there cannot be any
margin for g production of 4.98 lakhs
tonnes with a shortage of three lakhs
tonnes, In his words, he has stated:

“In the circumstances, it would
be evident that no shortage of
coalstocks has sg far come to light
in the Kedla open-cast mine,”

He hgg not said whether ;t is three
lakhs tonneg or one lakh tonnes, He
ig absolutely vague on that I would
like to know from him one thing At
least let him not shielq the corrupt
officers or the corrupt people. Let
h m take action against them, Other-
wise not only in this ccal field but
anywhere else it may happen, I am
telling this from the consumer’s
point of view and the industrialists
point of view. Everyone of us is
suffering because of lack of coal. Gne
fine morning we find that three lakhs
tonnes of coal have vanished. How
ig it that we must be very efficient
in having the rigours cf the stock=-
taking of coal? He has already men-
tioned this and he has assured us
that he will go into the case in detail
and he will have an indeperdent en-
quiry made into this case and see
that the culprits are punished. [
agree there,

In stock-taking, in view of the con-
cern expressed by hon, Members, 1
am asking him whether verification
will be doneg by a team of indepen-
dent experts. I take it they will not
be from the C.C.L

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Not from the C.CL

SHRI B. V. DESAI: It is very
good, All the points which were
fmade have been conceded. I have
ohe pimgte request ty make to the
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hon. Minister. Hg should keep a
striet vigilance in differnt coal-fileds.
Otherwise, we see how right from
the beginning, fropr these collieries
coal has gone to Punjab, We do not
know where they have vanished from
there. We come to know the details
of it from the market place. So,
we would like to pass on that infor-
formation tp the hon. Minister to see
that the loopholeg are plugged so
that, for the utilisation by the genu-
ine consumers, the coal i made avail-
able.

In this girection, I want to know
what action he will take for plugging
such loopholes.

MR. DEPUTY-SPEAKER: You
will alsg take the Same time as the
hon. Member took,

SHRI A. B, A. GHANI KHAN
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CHAUDHURI; I have answer-
ed the earlier question. There
18 no difference of opinion
on this. Ag regards gecurity

measures, I can say that they are
being strengthened to guard against
this pilferage. Compound wall con-
struction has been made in the dumps
where we keep the coal. To guard
that, we are putting gne search light
for the night etc., etc. which was
never prevalent jn the coal compa-
nies. We have now been introducing
that. We gre intensifying our efforts
to check the pilferage of coal from
the coal-stocks,

SHRI AJIT KUMAR SAHA (Vish-

nupur): Mr, Deputy-Speaker, Sir,
the Coal India Ltd. is one of our
public sector enterprises of this

country whose annual turnover is
about Rs. 14,000 crores. This is a
vital gector which is going to be
destroyeq by Some corrupt officlals
who are in the good books of Mr.
Chaudhuri.

MR. DEPUTY-SPEAKER:
say direction,

SHRI AJIT KUMAR SAHA: In
the statement, the Minister gays that
-the coal production hag been raised.

You
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In the Kedlg colliery, there ig 1o

shortage. He has said al] these things,
The manner in which this minister
functions demoralises the whole of
the good officials. One of our col-
leagues asked about Shri Bijoy
Kanungo. He has not said anything
about this man, He ig talking that
he will fight corruption, Talking of
fighting the corruption hag now be-
come a cruel joke,

Thig gentleman, Shri Kanungo, has
been promoted.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: He has not been
promoted, Mr, Deputy-Speaker, As
soon as the chargesheet is framed,
I shall take Ssevere action against
him. (Interruptions).

SHRI AJIT KUMAR SAHA: How
long wil} he take?

SHRI SATYASADHAN CHAKRA-
BORTY: May I ask one question?

MR. DEPUTY-SPEAKER: Order
please. He is capable of asking ihe
question himself.

SHRI AJIT KUMAR SAHA: Now,

Sir, the price of coal is rising every
yvear. Corruption is also increasing
every year. The hon. Minister has just
now said that he will take action.
But, Sir,..

MR. DEPUTY SPEAKER: Calling
Attention is not on that subject.

SHRI AJIT KUMAR : Mr. De-
puty Speaker, Sir,” a trade
union leader. You know how the colli-
ery workers live in the colonies of
these collieries. If a worker ig found
to have indulged in some corrupt
practice, what happens? The Officer-
in-charge immediately Suspends him
and orders an enquiry, But in the
case of officers, nothing is being done.
If the officer is found guilty, instead
of getting punishment, he gets pro-
moted.

MR. DEPUTY SPEAKER: How much
coal is found short? Is it worth Rs.
8 crores or less than that or more than
that? You may say on that.
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SHR]I AJIT EUMAR BAHA: The
Government appointed a Committee
known as Man Mohan Committee. That
Committee has stated so many things
for the welfare of the colliery workers.
Now, Sir, we do not know why the Re-
port of that Comniittee was not pluced
on the Table of the House,

Even drinking water is not there in
the colonies of these colliery workers.

Sir, I want to put only one guestion.
I want to ask the Hon. Minister as to
when this Report will be placed on the
Table of the House. May I know whe-
ther the recommendations made by the
giommttee will be implemented forth-
th?

SHRI A B.A. GHANI KHAN CHAU-
DHURI; This does not come up from
the Calling Attention Motion. Anyway,
when the hon. Member has stated
about all these matters, I will lonk :nto
them. As soon as possible we will try
to place the Report on the Table of the
House.

As regards the Welfare Measures,
we are very much interested to pro-
vide them, We are really very serious
about this, But I would confess to the
House that resources position has heen
one of the serious constraints standing
in our way. We are approaching the
Planning Commission for more resour-
ces. Also, the hon. Finance Minister
has assured us that resources will not
be a major constraint so far as Coal
Department is concerned. Well, as
soon as resources are made available,
we wiil start work in right earnest re-
garding Welfare Measures like MHous-
ing, like Sanitation, fke Health Hazar-
ds etc. etc. So, I am szizel of the pro-
blem and I know these problems. I
will try my best as soon as possible, as
far as practicable, within the resour-
ceg available, to solve these problems.

MR. DEPUTY-SPEAKER: Mr. Mal-
lanna, absent. Now, Mr. Ajit Bag, He
& transform it info a maiden ques-

n.

verification at a quarry etc. (CA)

*SHRI AJIT BAG (Srerampore):
Mr. Deputy Speaker, Sir, this is my
maiden speech in the Lok  Sabha,
therefore. I will speak in my mother

tongue, i.e. Bengali,

Sir, such happenings in the coal in-
dustry are published in various news-
papers and publicized through other
media also. The people feel greatly
agitated when they come to know of
them. But here the replies are given
by the Minister in a casual manner and
somegtimes replies are evaded. During
the last session there were detailed
discussions here about the corrupt prac-
tices followed in some collieries in
“Dhanbad” area. At that time the
existence of a ‘Coal racket’ in the Dhan-
bad collieries came to light. The collu-
sion of top officers of the I.C.L. in the
prevalent corruption was also exposed.
As stated by some previousg speakers,
many honest and capable workers iz
these collieries have  been unjustly
punished or victimised and some have
even lost their jobs. On the other hand
many corrupt and incompetent hands
have been rewarded. The whole ad-
min’stralion and management in these
collieries are in a chaotic state and
honest workers and officers are find-
ing 1t difficult to work. In this context
I would like to quote some portions
from a paper called ‘Gaurha Bhoomi’
which is published in Maldah District,
the constituency of the hon. Minister
himself. These quotations will throw
some light gn the matter I am going
to state. I quote, “Recently a decision
has been taken to remove some high
ranking officers of Coal India Limited,
Bharat Coaking Coal Limited and the
Easlern Coal Fields Limited. To protest
against this, the Coalmines Officers
Association, various Trade Union orga-
nisations and other citizens organisa-
tion are very soon going to em=-
bark on “Gani Khan Chowdhary quit
and save the coal industry” agita-
tion. They have also taken a decision
to submit a memorandum to the Prime
Minister, Shrimati Indira Gandhi. This
memorandum has exposed all the un-
derhang activities of the Energy Minis-

*The original speech was delivered in Bengali.
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ter. It has been alleged therein that
in recent months some people in ‘Mal-
dab’ district have been sanctioned de-
livery orders for 20 lakh fons of prime
coaking coal. The officers’ Association
have also collected information about
the distribution of coal by the Energy
Minister to some other parties under
the guise of ‘V.LP. quota’. One highly
placed officer of the B.C.C.L. disclosed
that while issuing V.LP. quota, the
energy Minister uses code language.
The exact term used by him is “The
destination will be made known at the
time of loading only”. Shri Ghani khan
Chowdhury has createg such a chaotic
atmosphere that the officers are fedl-
ing totally discouraged to work in the
coal industry. One officer of the B.C.C.L.
gave an example to drive home his
point. He said that delivery orders for
Prime coaking coal and hard coke are
being issued in favour of such persons
whose conduct is not above suspicion
at all. One such person is so powerful
that he requisitions the vehicles of
B.C.C.L., he uses the guest house of
B.C.CL. as a guest of the company and
enjoys all other facilities admissible
to a V. 1. P. He introduces himself ag
a member of A.I.C.C. whereas his real
occupation is blackmarketing in coal.
He openly says that he ig doing it to
collect party funds for the impending
bye-elegtion. Apart from issuing del-
very orders for coal, it is also alleged
that the Minister is providing jobs to
his own people in the coal companies
and other organisations associated with
them. A retired I.AS. officer was
brought in the B.C.C.L. as officer on
Special duty. Other officers, of course,
resisted this and did not allow 2im 1o
join duty.

As a result he went back to his own
place.

Sir, I will now put a few pointed
questions:—

Can hon. Minister assure this House
in clear words that the theft o
300,000 tons of coal has not taken
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place? In the statement supplied to us
a vague and evasive reply has been
given. Secondly, will he tell this House
what the constitution of the indepen-
dent enquiry committee which he pro-
poses tp appoint will be? Thirdly, Sir,
the method of physical verification of
coal stock is not very advanced in our
country. Why has the advanced scien-
tific methods prevalent in the ad-
vanced countries of the world not been
adopteg so far?

One more thing Sir, it was announ-
ced sometimes back that departmental
enquiry has been initiated against 120
officers of the Coal India Limited on
charges of corruption. 1 want to know
what action has been taken agamnst
those corrupt officers who were associa-
ted with the ‘Coal Racket’' relating to
Coal industry in Bihar. Have they
been suspended or have they been dis-
missed from service? Lastly, Sir, is it
not a fact that those honest and (om-
petent officers due to whose expertise
the targets of coal production are rea-
lised, are being transferred or even
dismissed? Furthermore, these corrupt
and incompetent officers who are asso-
ciated with coal Racket are being re-
warded with promotions ete. I hope the
Hon. Minister will reply to these ques-
tions clearly.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: Mr. Deputy-Speaker, Sir, when
I talked of an independent Committee,
what I meant was that this Committee
would be of experts from outside Coal
India. Today, I again assert that there
is no question of shortage till the
whole thing has been verified. I canb~
not say that there is shortage.

With regard to giving coal to Malda
people, there hag been a discussion with
my hon. friends and I do not know
what to answer, what to tell and what
not to tell them. I do not think, you
can kill malda people simply because
they have voted a Congressman., I ac-
cept that policy.

About the distribution policy, I have
been doing a new thing. As part of
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re, Certain Remarks
made on 19-8-81 on Motion
Re. First Report of Committee
of Privileges

the policy to improve its service to
coal consumers, Coal India has already
opened a number of dumps at the con-
suming centres. The number of dumps
under operation is gradually being in-
creased and has now reached 26. These
dumps are in operation in West Bengzal,
Bihar, UP, Punjab, Haryana, Gujarat,
Tamil Nadu and a number of other
States.

We are also going to have dumps in
the rural areas.

Apart from this, with the intention
of improving service to the consume1s,
Coa1r India 1s appoinling a number of
fuel technologists in 1ts regional and
branch offices. These fuel technologists
will help in assessment o the gena.ue
demands of different types of coal and
also provide a fuel efficiency service to
consumers. They will be able to advise
consumers on how to reduce their fuel
costs by making changes or improve-
ments 1n their fuel burning equipment.
‘They will also make an assessment of
the scope of conversion of industr.al
consumers from o1l to coal In previ-
ous years, considerable gquantities of
oil have been saved by conversion from
oil burning equipment to coal burning
equipment, This programme will now
be given a further impetus by the pro-
vision of fue] efficiency service in the
regional and branch offices This will
go a long way in improving our servi-
ces.

With regard to other charges the
Hon. Member has made, I again say 1
have answered. each of them zad I
don't think I should waste the time of
the House.

13.20 hrs.

STATEMENT BY A MEMBERS RE:
CERTAIN REMARKS MADE ON
19-8-81 ON MOTION RE: FIRST RE-
PORT OF COMMITTEE OF PRIVI-
LEGES

SHRI VIJAY KUMAR YADAV (Na-
landa): Mr. Deputy-Speaker, Sir, on
19th August, 1981, while speaking on

the motion for iaking into considera-
tion the First Report of the Committee
of Prileges, the hon. Member, Shri
Harinath Misra, Chairman, Committee
of Privileges, stated that I was present
in the meeting of the Committee of Pri-
vileges held on 6 September, 1980,
when the Committee decided to recom-
mend tothe House that “the apology
tendered by Shri J. R. D. Tata during
his evidence before the Committee on
12th July, 1980, be accepted and the
matter be dropped”, but that no note
of dissent had been received,

I wish to clarify that I did not agree
to the above decision of the Committee
at that sitting and that I had sent a
written communication saying that I
did not agree with the above minutes
of the Committee The note of dissent,
which I referred in the House, was
about this communication.

I was not ©present in the meeting
when the report of the Committee was
adopied

13.25 hrs.

The Lok Sabha then adjourned for
lunch till twenty-five minutes past
fourteen of the Clock.

The Lok Sabha ressambled after lunch
at thirty minutes past fourteen of the
clock.

[MRr. DEPUTY-SPEAKER in the Chair],

MR. DEPUTY SPPEAKER: Now we
shall take up motions for election to
Committees, Shri Veerendra Patil.

ELECTION TO COMMITTEE

(i) NATIONAL WELFARE BOARD FOR

SEAFARERS.
THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA

PATIL: I beg to move:—

“That in pursuance of rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963, the members
of this House do proceed to elect,
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in such manner as the Speaker may
direct, two members from among
themsalves to serve as members
of the National Welfou Boad
for Seafarers, subject to the other
provisions of he said Rules,

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That in pursuance of rule 4(h) of
the National Welfare Board for Sea-
farers Rules, 1963, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as member of
the National Welfare Board for Sea-
farers, subject {p the other provi-
gions of the said Rules.”

Tthe motion was adopted.

(ii) Courr oF TRE UNIVERSITY OF
DELE1

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): I bag to move:

“That in pursuance of sub-glause
(xix) of clause (1) of Statute 2 of the
Statutes of the University of Delhi,
the members of this House do pro-
ceed to elect, in such manner
as the Speaker may direct two mem-
bers from among themselves to
Berve as members of the Court of
the University of Delhi, The mem-
bers so elected shall not be the
employees of the University of
Delhi or of 3 recognised College or
Institution of that University.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That in pursuance of sub-clause
(xix) of clause (1) of Statute 2 of
the Statutes of the University of
Delhi, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to
serve as members of the Court of
the University of Delhi. The mem-
bers so elected shall not be the
employees of the University of

Rule 377
Delhi or of & recognised College or
Institution of that University.”

The motion was adopted.
14.31 hrs,

BUSINESS ADVISORY COMMITTEE.

EIGHTEENTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P, VENKATASUB~-
BAIAH): I beg to move:

“That this House do agree with
the Eighteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 26th August,
1981.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Eighteenth Report of the
Buniness Advisory Committee pre-
sented to the House on the 26th
August, 1981."

The Motion was adopted.

14.32 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR A PROBE INTO ALLEG-
ED SUPPLY OF EXPERID DATE MEDI=
CINES TO A PATIENT IN N.DM.C.
HospiTaL, MoT1 BAGH

Wt dtd  woErom (qF ) ¢
faw 377 & wdlw 43+ ¥ awmE O
W wgEr @y wrgar § el
58 wea w1 ug fofza g far o &
g ATl & wEreen WYL fafaewr
3 grwfewn qRrRI zamal &1 fafar
el (feaw §9 g smidfeae
fafedz firg saTe smocamdr w1 4%
ozt wdt & forad far <nfy @7
frar wAL & T awwr )

#f feesly wfafous a3 A
T FEAATS FY Ararge fend w1 g1
q® QAT B TERR grar oot ¥ g
argfera Foger gw wfafew & f@@ &
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deft N R} up s g fe @l
g8 atw w3ar #T wrdark o¥ |

(ii) STEPs TO ACCORD DUE RECOG~
NITION TO ACUPUNCTURE SYSTEM OW
TREATMENT.

PROF RUP CHAND PAL (Hoogh-~
ly): Acupuncture or Needle pricking is
widely acclaimed as an effective system
of medical treatment in the modern
world. This system of Chinese origin
has been accepted by the developed
Western countries also and is being
widely used gide by side with modern
Western Allopathic and other systems.
May 1t be mentioned here that because
of its proven efficacy in the treatment
of some very complicated ailments
Acupuncture a3 a  system of
medical freatment hag been given a
place of pride 1n a =zood numher of
CUlLLLIES, 4l oul couniry also 1ihis
system of medical treatment is being
widely used to cure some ailments with
miraculous results, Acupuncture in co-
ordination with other systems of treat-
ments 13 reported to have met with
tremendous success in the treatment of
various diseases. This system of treat-
ment 1s also very inexpensive. And as
such very much switable 1n a poor
counity uke ours wueie mduons of
men, women and children are deprived
of the minimum amenities of life in-
cluding medical treatment. If this sys-
tem can be popularised and adjusted
to our needg it will go a long way to
mutigate the sufferings of cur people;
keeping this end in view the Acupun-
cture Association of India very justly
demanded at its Calcutta conference
sometime past that this system of
medical treatment be medically recog-
nised by the Government of India.

I urge upon the Central Government
to consider the above matter and do
the needful to give due recognition to
the system of treatment known as
Acupuncture and take all necessary
steps to adjust it to the needs of the
people of our country.
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(iii) CENTRAL. GOVERNMENT AS-
SENT TO LAND ACQUISITION AMEND-
MENT-BrLL Pasep BY MAHARASHTRA
LEGISLATURE
SHRI UTTAM RATHOD (Hingoli):

In 1977-78 the Maharashtra Legislature
adopted thet Land Acquisition (Amend-
ment) Bill provid:ng for increase from
15 per cent to 30 per cet selatium to
landowners for land acquired by the
Government. The Bill was forwarded
by the Government of Maharashtra to
the President for the assent but such
assent has not so far been given. Be-
cause of the non-assent of the Bill by
the President the landowners all over
Maharaashtra have getting very meagre
compensation and they are agitated
over the matter.

Government are requested to go into
the matter urgently and arrange for
the assent of the B;ll by the President
at an early date.

299

(iv) NEED FOR WITHDRAWAL OF
LOCK-OUT DECLARED BY THE MANAGE~
MENT OF APOLLO TYREs L1D. KERALA.

SHRI XAVIER ARAKAL (Ernaku-
lam): Due to the Lock-out declared by
the management of Apollo Tyres Ltd.,
Kerala on 19-7-1981 over one
thousand employees are out of work
and facing serious problems. The Apo-
llo Tyres Ltid. is a gaint tyre factory in
Keralag with over Rs. 50 crores public
investment. The financial institutions
like IDBI, IFCI, ICICI, UTI, LIC,
nationaliseed banks, Government of
Kerala. etc., have invested huge amount
in this company. The commercial pro-
duction started on 17-3-1977 but the
capacity utilisation has been below
42 per cent. This company has incurred
a loss of over Rs. 268 crores. Due to the
mismanagement, colossal negligence,
finanial irregularit'es a Committee was
constituted. As per their report mana-
gement was taken over on 7-9-1978B
under Section 1BA of the IDR Act of
1951. A case is still pending on this
issue before the High Court of Delhi.

The production and industrial rela-
tions were picking up remarkably well
in the past. This declaration of"lock-
<out has created great loss, hardship
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and inconvenience to the financial ins-
titutions, employees, share holders and
the public. Thousands are directly and
indirectly out of work, causing grea$
economic and soclal problems.

Therefore, I urge uopn this Govern-
ment to go into the circumstances for
the declaration of lockout, punish the
culprits, ask to withdraw the declara=
tion of lock-out forthwith and con~
tinue the production in the factory.

(v) SEwWER DISPOSAL SCHEME FOR
NAINITAL IN UTTAR PRADESH,

SHRI JITENDRA PRASAD (Shah-
jahanpur): It is a matter of deep con=
cern and requires urgent attention of
the Minister of Tourism regarding the
extent of pollution of the lake situated
in the city and the most beautiful hill
resort of the country—Nainital, The
pollution of this town has increased
manifold since independence and the
tourist traffic has also gone up consi-
derably, This hill resort is being visit-
eq every year by thousands of foreign
tourists from all over the world, But
the sewer disposal system was laid by
the Britishers during the pre-Indepen-
dence period about 80 years ago. As &
result of this heavy increage in the
population and the tourist traffic the
sewer system is absolutely inadequate
to fulfil the present requirement re=
sulting in pollution ang poisoning of
the water of the lake which is also
used for drinking purposes in every
part of the city. At present, the hu-
man refuse goes directly intop the lake
and it is being used more or less like
a Soakpit. If urgent steps are not
taken there is a danger that epidemics
and diseases may spread on g large
scale at any time, endangering the
liveg of thousands of residents ‘ and
tourists of this city. I would requeat
the Ministry of Tourism to take imme-
diate steps in the mattér and imme-
diately implement a sewer disposal
scheme on war footing go as to save
the health ang lives of the residents
of the area andq Improve tourism faci-
lities of the country,
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{vi) AIR CRASH AT MANGALORE AND
NEED FOR A NEW RUNWAY.

SHRI JANARDHANA POOJARY
(Mangelore): Sir, I raise the follow-
ing matter of urgent public import-
ance, under rule 377,

27 passengers including Karnataka's
Finance Minister ang an infant had a
miraculous escape when an Indian
Airlineg Avro aircraft from Bangalore
overshot the runway and crash-landed
on a precipice about 10 metres down
the stock hill side of Bajpa airport on
19-8 81, Many of the passengers in-
cluding the Minister sustained injuries.
The plane after the crash was a com-
plete wreck ang was resting on two
granite stones after ploughing about 10
metres of the runway. Its right wheel
was cut off in the runway itself.

The main reason for the accident is
inadequacy of the length of the run-
way. During monsoon, the runway is
shppery and the high degree of effici~
ency of the brakes will not also be
helpfu} due to the fact that the runway
is a short one, During rainy season
Boeing Aircraft is unable to operate at
Mangalore Air Port Only Avro air-
craft can operate during monsoons
with difficulty,

Further, even during other seasons,
a large number of passengers are left
over for want of seats daily at Manga-
lore air port. It may be noted that
Mangalore air port after sometime
will not be capable of handling the in-
creasing traffic of thig developing re-
gion.

Therefore, the utilisation of nearby
stretch of land for a new runway with=-
out much flnancia] outlay has heen
suggested. Thig should enable the
bigger aircrafts like Airbus also to land
throughout the year. The gite for
construction of & new runway at tihe
existing airport has been surveyed.

I here by request the Government of
Indiag that in order to avoid major acci-
dentg the construction of a new run-
way may be taken up immediately.
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Any delay in execution of the conse
truction of the new runway will be
disastrous and the development of the
airport with a new runway will be the
need of the hour due to increase in
passenger traffic ang in view of the
inadequate runway.

(vii) ALLEGED NON-TELECASTING OF DE-
MONSTRATION BY WOMEN IN DELHI.

oft o =y qal (WTAYR) ¢ SUTSE
wared, fauw 377 % wdm & fonfofem
HTHAT WS &®A W IS #1  swfa
s@ar g |

25-8—81 #1 feeely ¥ Fomd¥
wfgemlt ¥ agd gk wend, feredy
F S am [ued 9 feaf aar
wrE % fogg e a9r wa-
st 7 Afg & fueg wag &1 @
qewe & fag @iz @ 97 o
miaqer  swewa famr ar 1 A
F a9, wfgms & ow wfafafa
wogw ¥ g efa-va z-gwr agr
UR-JWT & WEET F) SR v
qar |

TS TorErdr & avr qEeTe-
93 ¥ wfgar-wewa &1 amwc ad)
sHEar & gwifim far §, fawg
g %€ @3 aqr AW a7 fowm & f
feeeft gezwia ¥ sawa & O ¥y
Lo

TR WEE-LE 3 gl
PR8I [Wm=Q w7 o fanar w@r
g, fdwvsm oo smala fame
wawA B & frawr dade /Gd
g

AAT Q9T ST Well &3 WY
ww fo ffew asdfes g6l
grar.dafen IR W qrews W
faran® & w1 ¥ gruw w wy FE
fr mE?
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Wedr aqy 0w yradxlaw
=T ¥ aga §, I ¥R IWS
gx & fag wosa war SwdE 9%
gaIEma ¥ 0

Cvilit), Nearecr or HINDI IN SCHOOLS.

oft e frarm qrmatr (FfgR):

JareTe  wERA, FWR JA I
F ag wgr war & & fer W
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qfeorm 3z & & s Wk W
Fggad ool §F fgehr M wgrd
T owFT X T v uwaEd ¥
wqe e5, feeely afems eqpar wie @t
A3 EHAl ® 114t wev & gy W
e Ad N ST ¥ 1 wEEEE
fgrdy o3 ¥ 9% HAT DA
THA  FAFAT 9Far § )

T ®q A gEe war 7 @, 1981
1 AdAw & oF qAfeT o &
13 zdf7 Orae* & §ig W& 9w
fa 32 ferr v ¥ wreor waarfAa
FIA 9T AR Fo4T FIAT & **
7 FATFTVE AT | U FAT X
X faa  gF ** wr fgAr feew
@Y AWIT TET F AFOT H 3R F@Q7
ferr 9T & foge faad o7 9m
BT F A AT T F DI
awg wgarfaa fFar @7 wgwmas-
gYAar &1 947 ANA T 30 @AY
3 fasreras w1 AW ¥ frar 97

wraay & qOfran vl &
ferlr Wy o FE A T & A
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Py ¥ owrn ¥ v Faaren ¥4
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orat ¥ agk o fremfea fr wy
awr ¥ 1 ** 3] agy A W
W7 AR AT AT FTAA § =Y WU wy
T FT GIAEAT T & |

faa w2er #r wowrar fg=r @,
I Mw ¥ fgh Twr 97 o B
WETRWT FCT 98, X8 NIRRT qvay
g wd T ama WRXRE A &y awar )
T I W FIO G I FRT
TEATET AT IFAT ¥ | WA Frmr
3 wradag adr g 5 T ey
¥ AP & 3AR A fAmd
JANEr WA |

R §LER G 7w g fe ga wEar
# fasaer 7itfas s #0€ am #@T
W wrarst F wfa mawm, S,
gaiaar nd feamar  qof  =@ag
T fra & g4 Fedr ** @
qERg@™r F FET I8 |

MR. DEPUTY-SPEAKER: The name
which the hon. Member has mention-
ed, will not go on record.

({ix) NEED TO INQUIRE INTO THE ROTTING
OF POODGRAINS DUF IO TRANSI'OR-
TATION IN OPEN BOX WAGONS.

SHRI A. K, ROY (Dhanbad): The
nation would be shocked to know that
in these days of scarcity of foodgrains
when to maintain regular supply to the
public distribution system and to keep
the price under control 2 million ton-
nes of wheat are to be imported from
the USA, FCI in collaboration with the
Railways is spoiling the wheat in thou-
sands of tonnes by transporting that
in open wagons in this rainy season.
The specific examples are being given
here.

On 29.6.1981 the FCI booked 1600
quintal of wheat at Barnalag Staticn of
Northern Railway, State of Punjab,

*Not recorded,
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and the sald wheat was booked in open
box wagong which arrived at Dbanbad
old yard, Eastern Railway on 6-7-1981
at 3.30 p.m. and detained upto 12.7.1981,
The wagons were not even covered
with tarpaulin and so got badly rotten
being drenched in rain water Riving
pungent smell. Ultimately these box
wagons were sent fo Tatisilwai, Ranchi,
South Eastern Railway. This wheat was
sulg to the public on auction as the
rotten wheat not fit for human con-
sumption, This was purchased by the
businessman for blending with the
wheat for human consumption causing
various diseases.

Again on 88.1981L at 2.%0 hours an-
cther consignment of 33 open box wa-
gons loaded with wheat 1e 16080
quintals for FCI, Dhanbad arrived at
Dhanbad Yard. Due to open box wagons
this wheat also got rotten and started
germinating in rain and till 15.8.1981
at the time of my leaving Dhanbad,
tne wheat could not he uillodueu.

On contacting the Divisional Rail-
way Manager, Dhanbad, who was not
even firsi awase of the case, I was in-
formed tkat the FCI requisitioned more
= heat than it could unloai 1n time 1e-
sulting in this dentention and on the
point why it was not covered 1 was
told that the system was to transport
foodgrains 1in oper wagons Thie colog~
&0l waste of foodgrains due to the cri-
minal unconcern both of the Railways
#nd the FCI was brought to ihe notice
cf the District Admiristration demand-
ing prosecution by several public orga
nisztions,

Such cases have also been reported
from Bhagalpur sometimes back.

Spoiling valuable foodgrains in this
way is a crime to the nation. I demand
immediate probe and action and a
statement to this effect both from the
Ministers of Food and Agriculture and
the Railway.

{x) NEED FOR LEGISLATION TO REGULATE
THE SERVICE CONDITIONS QF DOMES-
TIC WORKERS IN THE COUNTRY,

SHRI KAMAL NATH (Chhindwara):
“The Domestic Workers’ Union has been
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propagating the cause of thousapds of
domestic servants throughout the coun~
try, praying for better working condi-
tions for them,

In spite of the fact that there are
thousands of domestic servants servic-
ing almost 24 hours in g day, there is
no legislation to regulate their service
condition. It is strange that though the
country has achieved independence
over 34 years ago, Government has not
given any consideration to this right
cause, These people are at the mercy
of their masters for everything Ie.
‘wages, welfare eftc. These masters
know well that there i3 no statutory
power to stop them from exploiting
such workers,

Their condition is in no way better
than that of the bonded labour for the
release of whom there has been great

Wien AnA mme 21 esae 4o an st

Under these circumstances, I will
appeal to the Government to come for-
ward with a legislation at an early
date to regulate the service condition
of the domestic workers of the country,
so that they can realise that they are
also honoured citizens of India, like
any othc utizens of thus greal country.

{x1) ALLEGED ATROCITIES ON TAMILS IN
SRt LANEKA,

SHRI K. MAYATHEVAR: Large
scale atrocities have been committed
on 35 lakhs of Tamilians in Sri Lanka
in about 8,000 sq. miles. The”life and

property of the Sr1  Lanka Tamilians

are at stake. A day earlier one Indian
pilgrim was reported to have been
murdered. The properties of the Sri
Lanka Tamilians are destroyed. The
day to day life of the Sri Lanka Tami-
lians is quite unsafe. The Government
of India should solve the problem give
protection to all Sri Lanka Tamilians
and safeguard human life and-property,




go7  British India

14.54 hrs.

BRITISH INDIA CORPORATION LI-
MITED (ACQUISITION OF SHARES)
BILL—Contd.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN): I
beg to move*:

“That the Bill to provide for the
acquisition of certain shares of the
British India Corporation Limited
with a view to securing the proper
management of the affairs of the
Company and the continuity and
development of the production of
goods which are vital to the needs of
the country and for matters connect-
ed therewith or incidenta} thereto, be
taken into consideration.”

The British India Corporation was
registered in 1920 ang I suppose it is
known to everybody in this country
that the two important unitg viz. Lal
Imli and Dhariwal, which were form-
ed by this Corporation, hag the pride
of place in our country in producing
woollen cloth. Presently, BIC is direct-
ly owning ang managing the two
woollen mills I have just mentioned.
These two woollen mills have also an-
other important aspect because they
employ about 8,000 workers and have
about 15,000 woollen spindles, 17,000
worsted spindles and 500 power-looms.
This i3 a very important factor to-be
mentioned here,

BIC has two subsidiaries, namely,
Eigin Mills Co. Ltd. and Brushware
Limited, Kanpur, Besides, it has subs-
tantial shares in various other com-
panies like Cawnpore Textiles Ltd,,
Cawnpore Sugar Workg Ltd. Champa-
ran Sugar Co. Ltd., Saran Engineering
Company ete. i

The shareg of the BIC in Elgin Mills
Co. Ltd. and Brushware Ltd. are to
the extent of 57 per cent while in other
units mentioneg earlier, the shares of
the BIC vary from 38 to 49 per cent.
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The Government of India started
taking active interest in the affairs of
the BIC since 1960 when the financial
affairg of the Company were causing
great concern to the nation and the
country. By 1980 the Government and
financial institutions had acquired axr-
ound 30 lakhs equity shares out of the
total of 65 lakhg shares and thus the
President and financial institutions
together got the voting power to the
extent of 44.3 per cent.

14.57 hrs.
[Surt GULSHER AHMED in the Chair].

The other major group was of Bajo~
rias who were holding 41 per cent con-
trolling power and it is a fact which is
known to everybody that while the
Government was nominating the Chair-
man for the Corporation, the Bajorias
were nominating the Executive Director
ang this dual control was causing a lot.
of problem.....

MR. CHAIRMAN: Mr, Minigter, you
look to me, not to that side.

SHR1I KHURSHEED ALAM KHAN:
Sir, I have beautiful faces on all sides.
So I have to loock at every one.

MR. CHAIRMAN: But it ig the beau-
ty of the faces. 1 think on the other
side,

SHRI KHURSHEED ALAM KHAN:
Ag I said the dual control of the finan-
cial performance of the Corporation
under the dual control particularly
during the last two or three years was
causing a great concern and therefore,
something had to be done to correct
this position. And, as a result of this
dual control and mismanagement, the
losses were mounting and the liquidity
position wag severely affected. The Cor=
poration was on the verge of collapse:
thug affecting production of goods 80
vital to the needs of the general public,
besides affecting employment of a large
number of persons directly on the one

*Moved with the recommendation of the President.
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band and adversely affecting the inter-
ests of the Government. Public finan-
cial institutiong and the State Bank of
India, its bankers, on the other. The
accumulateq losses as on 31.3.1980 after
wiping out the general reserves aggre-
gated to Rs, 358.19 lakhs. So, it was
necessary to do something about it and
therefore, to prevent industrial unrest
and keep the Corporation going, the
Government of India gave 3 guarantees
to the State Bank of India during the
year 1980-81 to the extent orf Rs. B17
lakhs to keep the Company going as
the bank had refused to advance them
any loang without the guarantee of the
Government of India.

The Government and the public
financial institutions had investeg con-
siderable funds in the equity/prefer-
ence capital of the BIC. The BIC's ac-
cumulated loans for the last 3 years
amounted to almost Rs. 14 crores which
further causeq great concern to the
Government and to the management of
these mills, And besides this, the high
rate of interest amounting to about
Rs. 3 crores annually was an additional
burden on the resources and the finance
of these units,

Apart from this, the plant ang ma-
chinery of the Corporation requireq to
be modernised and renovated at an
estimated cost of Rs. 348 lakhs under
the first phase of modernisation. But

15.00 hrs.

the Corporation was not in a position
to complete even first phase of this
modernisntion because Bajoriag were
not willing to invest any amount and
it was not possible for the Government
only to undertake such responsibility.
Such being the situation it was consi-
dered not prudent for the Government
and the financial institutions to invest
more funds in the Corporation unless,
of course, the ownership vested only
with the Government. It wag, there-
fore, decided to compulsorily acquire
all the shares of the Corporation as
held in private hands by promulgation
of the British India Corporation, (Ae-

BHADRA 35, 1903 (SAKA)
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quisition of Shares), Ordinance of 1lthn
June, 1981. I feel this was the red
letter day for all the people who were
interesteq in this Corporation and par-
ticularly for the workers—8000 in num-
ber, who are working in these units.
For acquiring all the shares as held in
private hand Government would be
paying an amount of Hs. 2260 lakhs
to the erstwhile share holders. This
amount is based on g valuation of
shares on the British India Corporation
made by the Controller of Capital
Issues. The valuation was found to be
negative and in such cases only 10 per
cent of the face value of shares, botls
equity anq preference, is allowed. Ac-
cordingly, the Ordinance stipulated the
amount to be paid in respect of shares
acquired at the rate of 50 paisa per
ordinary ang Rs. 10/- per preference
share, As per draft scheme of rehabi-
litation prepareg by IFCI in July, 1981,
the guotation gt the Calcutta Stock Ex-
change was also showing that the BIC
shares were almost negative.

10~

The financial institutiong have al-
ready undertaken a .comprehensive
study for the revival of the British
India Corporation and the Government
have received a report of the IFCI to-
wards the end of July which is under
active consideration and soon decisions-
will accordingly be taken. The recom-
mendations containeq in this report
involveg proposals leading to certain
commitments by Central Government,
financial institutions, State Bank of
India and the State Government. Now
it would be possible to ensure unified
administration and Government will
have control on the affairs of the Cor-
poration ang it would pe possible for
the Government and the financial insti-
tutions to inject necessary level of
funds to revive these two prestigious -
institutions.

Government guarantee of Rs. 472~
lakhs given in January, 19881 wag ex-
pected to meet the requirements of tha -
Company till March, 1881. But it will
be further necessary for the Govern--
ment to provide additional guarantee,
This also is receiving the attention and:
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snecessary action will be taken accord-

-

ingly. )
MR, CHAIRMAN: Motion moved:

“That the Bill to provide for the
acquisition of a certain shares of the
British India Corporation Limited
with a view to securing the proper
.management of the affairs of the
Company and the continuity and de-
velopment of the production of goods
which are vital to the needs of the
.country and for matters connected
therewith or incidental thereto be
taken into consideration.”

*SHRI SATYA GOPAL MISRA
(Tamluk): Mr. Chairman, Sir, I rise to
support this British India Corporation
Limited (Acquisition of Shares) Bill of
1981. I support this because our patty
has always supported all efforts to con-
vert private ownership into public or
Government ownership. But, Sir, I am
finding it difficult to understang two
things, Firstly, in 1968 it was noticed
that the financial stability of this com-
pany was fast detenorating. An inves-
tigation was conducted in the affairs of
this company. The investigation report
was received in 1970. In 1971, the
Government aSsumeg partial control in
management and lovk some responsi-
bility in financial matters which has
grown to Rs. 8 crores and 17 lakhs of
rupees in the last eleven years. Today.
¥ou are talking about acquisition of its
shares. Why has this action been de-
layed so much? Tp whose interest so
much time was 1" \wed to lapse? Why
was thise company noi taken over in
19717 'The same partv which is in
power {yday was alsp in power in 1971.
I fail tc. understand why they did not
take it (wer at that time, fully knowing
that it 1ras going in the red. Moreover,
they heiped the company to procure
loans and financial assistance from the
State Bank and L.I.C. etc. This is baffl-
ing indeed. Secondly, two renowned
Mills are part of this corporation, They
are the Lal Imli and Dhariwal Mills
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who are famous for manufacturing pure
wool, woollen cloth etc. Many depart-
ments of the Government including the
Defence Minisiry perhaps purchase
their requirements from these mills,
Therefore, they bave a very wide and
flourishing market. Now, how did such
an industry fall sick? This is indeed
surprising. We have all glong been say-
ing that since our Independence in
1947, the Government had followed
such a capitalist policy which hag re-
sulted in the concentration of the
wealth of our country in the hands of
a few individuals or families. These
capitalists have their representativeg in
the Government also, The State policy
is dictated by them. In fact, these are
the people who are running the Gov-
ermmment of our country, They are
wholly self-seekers. They want to go
on amassing wealth and make moun-
tains of personal wealth They evade
income-tax_bribe officers, tale out the
profits of one Mull or factory and invest
it somewhere else and in this way gra-
dually leads a flourishing industry to-
wards ruin and bankruptey The Gov-
ernment is g mute spectator because
their representatives are 1nside the
Government and the Government runs
according to their dictates. As a result
of this, many many more industries ynd
mills are also falling sick like this Bri-
tish India Courpuration and are moving
towards financial ruin. These people
lgnore the legitimate demands of the
workers, leave them to starve, they
raise the prices of their products in a
most irresponsible manner. They hide
their wealth in various banks and go on
amassing vast personal wealth totally
ignoring the interest of their country
They suck an establishment dry and it
gradually falls sick. They carry on un-
fettered plunder of the country's
wealth. They bring misery for the
working classes and ultimately for the
entire poor people of the country. The
Government is helpless they cannot
take any action againsf these- pirates.
They can only mount heavy loads of
indirect. taxes on the masses which
raises the prices of all commodities sky

*The oriz_'i;al speech was delivered j, Bengall,

-
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rocketing, Now, the British India Cor-
poration wag not taken over in the last
eleven years only because the Bajoria
family who control the majority shares
of this Corporation and are the proprie-
fors, is sure to have association with
those who matter in the Government.
That is why they were allowed to loot
and plunder for the last eleven years.
They were also helped to raise the
aforesaid 8 crores and 17 lakhs of rup-
ees to make their loot complete. In the
context of this Bill, I am reminded that
many other industries oll over the
country are fast moving towards in-
duced sickness. What is the Govern-
ments thinking in regard to them?
What seps do they contemplate to
Prevent them from falling sick?

Now, when the Government is tak-
ing over thig Corporation, we have to
think what is the financial and eco-
numic condition of the 8000 workers
who are emloyed there, Have their
provident fund amounts been depo-
sited and properly accounted for and
whether they got their bonus and
other dues that they were entitled
to, rcgularly? We have to know all
these things, “lI wish and hope that
the Government will pay due atlent.on
to the intercsts of the waorkers after
the take-over, The workers will not
be allowed to suffer on any account.
One thing more, Sir, the existing
Board of Directors has become diseas-
ed and has to be wholy reconstituted.
A complete overhaul is necessary. If
the old Board of Director is brought
back then the same routting situation
shall prevail. Entirely new Board of
Directors with representatives of the
workers to the maximum possible
extent-must be constituted for effici-
ent working.

Lastly, Sir, the Government is tak-
ing over the responsibility of running
this company and are spending a huge
amount in buying its shares also. Why
are they going about like this? Why
are they not nationalising it right
away? This is an industry of national
importance and should have been na-
tionalised, I will like to know from
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Hon. Minister his clear viewg in this-
respect, I also hope that he will pay
attention t{o the points raiseq by me.

SHRI R, L. BHATIA (Amritsar):
Mr. Chairman, Sir, I rise to support
the Bill presenteq by Shri Khursheed
Alam Khan and I congratulate him on
his taking over this British India Cor-
poration Ltd. This Corporation is fair-
ly popular and has g big name in the-
country and ig producing high quality
snuff for the country as well as for ex-
ports ang it is also producing woollen:
goods for the armed forces, But, some
how or the other, this Corporation went
into the hands which tried to violate-
rules, It went into the hands of those
people who are irying to make un-
necessary benefits out of it.

We all know the famous Mundhra
case. Mundhra, somehow or the other,
through a shabby deal, got shares of
this Company ang then tried to take it
over, from the back-door and there was
a great row in this country; and there
was a good deal of discussion in the
House and so it was decided that the
Government should intervene and the
Government did purchase shares of
Mundhra and that is how the Govern-
ment inierest was drawn into thig Cor-
poration. The Minister has explained
to us its balance-sheet. But these Bajo-
riag are alsp doing the same sort of
thing. It was mis-managedq and the in-
terests of 8,000 workers were involved
in this Corporation and Government
was naturally concerned not only about
the finances which were public finances
but the public institutions have ad-
vanced crores of rupees to this concern
and this fine company which has a
number of units in this country direct-
ly under it like Lal Imli and Dhariwal
woollen goods which are very famaus
and they have got a number of subsi-
diaries which are controlled by ilhem.
It was in public interest io look into
the affairs of this Company and when
the Government found that it was gett=
ing sick and the interests of the worke
erg were not safe, the Government took
it over, I congratulate the Minister for
this. Thig unit in Dhariwal which k.
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algo in Punjab—and I know intimatlely
about it—is producing very high qua-
lity of woollen goods, this is, perhaps,
one of the biggest units in India pro-
-ducing blankets suitings and other
woollen goods which are required very
Jbadly in our country. All this was
.getting ang so, Government hagq to in-
tervene, This is a policy of our Gov-
ernment to take over units which are
not being run properly, which are sick
or where the interests of the employees
.are involved. In this connection I must
point out that Government have al-
ready taken over 102 textile mills in
this country and they are themselves
managing at present 17 textile units.
Thig is g part of our policy that where-
ever it is felt that the employees’ inter-
est are involved or public finance are
involved or it is in the interest of Gov-
ernment to take it over, Government
takes it over. So, this unit also is one
of those. I congratulate the hon, Min-
ister for taking over this organisation.
Mr. Satyrgopal Misra asked why the
Government did not take it over earli-
er when this umt was going on like
this for some years. Government was
asking the management to look into it,
but somehow or other the other party
was not taking interest. Whenever
ihere is a dual control, it is very diffi-
cult for one party to have a decisive
say and fo have a decision which is not
acceptable to the other party. In order
to remove that anomaly, Government
have done well in iaking it over for
which the Minister deserves congra-
tulations. I congratulate him and sup-
port this Bill

st wr &3 wmw aaf (arwu ):
et ugiza ¥ A wrayx fexn Fafewr
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gar aTg @ M ofsws §rT A oA §,
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SHRI C. T, DHANDAPANI (Polla-
chi): Mr. Chairman, Sir, I rise to
support the Bill moved by the Minis-
ter for taking over the British India
Corporation Ltd. I am one for the
nationalisation of all the industries
which are producing goods intended
for the common people.

As far as this company is concerned,
as stated by the Minister, it was incur-
ring losses right from 1971 and the
management was not upto the satis-
faction. A Committee was appointed
and a report was submitted. Action 1s
being taken after s long time. From
1971 to 1972, why has the Government
not taken action on this report against
this company? 1 am very sorry to see
the sorry state of affairs of the func-
tioning of the financial institutions,
They made the advances to this com-
pany. The nominces of the financial
institutions have collusions with this
company and they do not report about
the exact financial soundness of the
company either to the Government or
to the Company Law Board. That is
the reason why the Central Govern-
ment has to come forward with a
legislation with regard t{o many indus-
tries. We have seen many industries
being taken over by the Government.
The simple reason was this. A long
rope was given to the monopolists as
well ag the capitalists, So, thig state
of affairs should go and Government
should take prompt action when they
find that the company is not in a good
condition financially, Therefore, I
would appeal to the Minister that at
least in future, the Government should
take prompt steps to see that this king
of activity iz not continued in the
financial institutions,
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I have known many cases in Tamil-
nadu where one industry had already
been iwnvolved in gsome scandals, That
industry wants to buy the shareg of
another company, The I.D.B.]I, gladly
made the advance of Rs. 3 crores to
buy the ghares of another company.
That company is already involved in
the scandals,

In the same way, I have also come
across an interesting thing. The Bri-
tish India Company is a family of
Bajoria. The company is in a finan-
cial crisis. That company was trying
to acquire the share of another ~om-
pany by getting financial assistance
from the banks. I go not know what
the State Bank ig doing. I do not also
know how they were ready to give
the money to Bajoria Group.

MR, CHAIRMAN: You ask the
question from the Finance Minister
and not the Industry Minister.

SHRI C. T. DHANDAPANI: ot
course, 1 hope he will convey this
to the Minister of Finance, The Bri-
tish India Company tried to acquire
the shares of Messrs. Badoli woollens
Ltd. They wanted to acquire 25 per
cent of gshares but luckily Government
rejected the applications. Govern-
ment did not allow them to acquire
these shares,. The Company Law
Board rejected that. The Manage-
ment has looted the company. They
have not at all been running the Com-
pany ag per regulations of the Com-
pany Law Beard, How the mono-
poly Houses are being financed by
these financial institutions, I want to
know. So, such kinds of actions by
these financial institutions must be
stopped immediately. As far as
nationalisation is concerned, as the
previous speaker has said, we are
acquiring only the shares. 1 would
request the Minister to take away the
shares and nationalise this concern.
The management hag already looted
the company. What ig the necessity
of paying them? I find that you are
giving them Rs. 22 lakhs. It is not
necessary, I think. Is it g reward for
such persons who have already looted
the company’s money?
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‘Naw, Sir, about the employees, nor-
mally, when a company is being taken
over by the Government, the emplo-
yees® interests must be taken into
consideration, I am thankful to Shri
Pranap Kumar Mukherjee for having
glven assistance to the Buckingham
and Carnatic Millg in Tamil Nadu.
This was mismanaged by the previous
management. 13,000 workers were in
wolved, Mr. Pranab Kumar Mukherjee
eame forward to help the industry,
Finance Minister also took equa] in-
terest. Finally Prime Minister her-
gelf took interest and passed on orders
to invest gome money in B&C Mills,
and that has been done. Ag far as
the employees’ emoluments are con-
cerned, they are not getting the same
emoluments which they were getting
before take-over. He should not
apply the same formula to the woollen
mills, go, Sir, there should not be any
difficulty in the matter of fixing the
emoluments of these employees.

1 conclude by appealing to the hon.
Minister to bring in g legislation in
the matter, Though it is not strictly
relevant here, 1 wish that he brings
in a legislation 1o take gver the Buck-
ingham and Carnatic Mills jn Tamil
Nadu as early as possible,

MR. CHAIRMAN: He is more in-
terested in Madras.

SHRI C. T. DHANDAPANI: Of
eourse you took interest. Your Minis-
ter was kind encugh to help them,
13,000 employees were saved for
which I thank him,

SHRI KHURSHEED ALAM KHAN:
I also went there personally,

MR. CHAIRMAN: Mr, Khursheed

Alam Khan ig personally interested in
your Madras.

SHRI €. T. DHANDAPANI: I am
thankful o him. By saying this, I
welcome the Bill and I support the
measure. Thank you.
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fﬁmmﬁm R

fear

“Frequent indiscriminate selec-
tion of agents”— "
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st 19 g 7 oaw feast
wig frger we 2, feast =i
89 T 1 ]| € .
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wafl w@eg W ARgE
feur ¢ fafbreec aa wraefy sl
W OWNH TN W wew ¥

st g FHIC TTATC 49 W
W W WOE

The company needs to make gross
sales of Rs. 18 crores tp break even
It spendg ag many ag Rs. 6 crdres on
wages eng Ra. T-crores gn raw mate-
rials, its production capacity is 30,000
worsted  pieces of 70 metres
each 50,000kg. of carpet yarn, 40,000
kg. of hand-knitted yarn and 1 lakh
kg. of hosiery,

“The company's losses during the
current year are feared to jump to
Rs. 6 crores from over Rs. 3 crores
during 1979-80 ag the mill is run-
ning at 30 per cent of the rated
capacity. During 1978-79 the com-

pay suffered a loss of Rs. 241
crores’.

By F W wfew gwa @
gr, fad afy fudsw wer SR
g & sy 2o-whae foar—aga wroer
g——%% dar fadr, ug w9y T W
frar)

WE  uET oW I d WK
T Wgm, dwr f'owy g
¥ ot fiotts o §—ta g7 W AT
Ptz oy o1 @ § @ FwE
wWr fedl ow ww fear, faaer
WEUT 8000 F, I7 ¥ g ¥ g,
T, @fse, ®fee A wfes §
W e g W feere g ¥
I T T@ ¥ Pwdz § fyear
frerir Sifge, ora Wiy Wae fewrr
wifgq 1 I N Ty fad ww W
fear & s W Wl R wifge
@Y wer waw ¥ iR Wy it
N-r&irﬁwrwdrrag ﬂ'm
& W WA g
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THE MINISTHR OF STATE IN
THE MINISTRY OF COMMERCE
(BHRI KHURSHEED ALAKM KHAN):
At the gutset, I must really thank
the Hon, Members from both sides,
who, in the first instance, have all
appreciated Government’s decision to
acquire compulsorily private shares
in these two units. Besides that I am
algo very pgrateful for the valuable
suggestibns given by & number of
hon. Members. We will certainly keep
these valuable suggestions in view,
We will gee that whatever best ad-
vantage can be takep of these valu-
able suggestions. We would not hesi-
tate to do 0. I assure the hon, Mem-
bers that we have made a specigl note
of whatever they have said and we
will certainly give a due consideration
to them.

I would not like {0 -.take much time
of the hon. House, but I would cer-
tainly like to refute certain allegations
made by hon. Members, particularly
by Shri Satyagopal Misra, He alleged
that the Government had kept the in-
terests of BPajorias ip view. If the
Government had any interest in Ba-
joria family, they would not have ac-
quired the shareg in thig fashion, I
may assure hon. Members that we do
not haye any interest in Bajoriag or
Kajoriag or anybody. We have got
interest in our policies, in the workers
of those units and the workers in
general,

It is a fact that the cloth produced
by these two inits wag known all over
the country. I can assure the Hon,
Memberg that this cloth will again be
in the market with a bang. And you
would find thet Lal Imli and Dhari-
wal, the nameg which had faded out
for a little while, are there shining
with the lustre of théir own,

Misraji has asked as to why no ac-
tion'was taken when these mills star-
mentioned, upto Y these Mmills were
making quite a good profit. There«
fore, a¢ that gtage, it wag-not gible
to Interveme and acquire’com: ity
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tive shures, Right from 1978 to 1880
thase milly starteg losing and, there-
fore, immediate wmction was taken.

16280 hrs.

A point was raiseg gg to what was
the necessity for promulgating en
Ordinance. It is obvioug that i we
would have introduced 5 Bill for com
pulsory acquisition of these shares,
the patties who were responsible for
trying to run these units to destruc-
tion would have known our intention
and you know what they would have
done, as was done in the case of the
Bareilly Sugar Mills. Since we did
not want to give them any chance,
‘we dig not give them any information
in advance. They were taken by sur-
prise ang in this way we have saved
practically everything that belongs to
these mills and that should have been
with these mills,

As Bhr; Bhatig rightly mentioned
these mills had their gwn name in the
country. The, will again be back
and you will find their cloth in all the
cities, I assure yoy that the cloth
that wil] be produced jn these mills
will be of the highest grder. We will
ensure that the best quality cloth is
produced there. Besides, I have given
special instructiong that not only the
best guality expensive cloth should
be produced but a certain percentage
of cheaper cloth shoulg alsg be pro-
duced, ag we are producing in our
NTC mills, for the use of the poorer

: sections of the seciety, sg that they
<8 slso be benefited by these mijlls.

As 8hri Varma said I quite appre-
cigte that there cannot be any two
opintong about the acquisition aof
shares. A question was asked why it
was nét done earlier. Ag I mentioned

' earlier, uptg 1877 there was no oc-
cagion for the Government to inter-
vane, becsuse the milly were not
}hw vather they were making pro-

_——
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1 can give this assurance that we
will dop everything possible to Testore
the heaith of these millsjand to ensure
that they go into production with full
steam, I am sorry, I do not know
anything about the leather factory,
because that was not connected with
this matter. In any case, I will look
intp the matter. If there is something
wrong there, certainly we would like
to take corrective action in that case
also.

Another hon. Member said that
since some of these financial institu-
tions provide money to these mills,
and theiwr representativeg are nomina-
ted to the Boards of these mills, when
they started falling sick, why did they
not warn theiyr own institutions well
in time go that the situation could
Fave been saved. 1t is a very valid
suggestion ang I can assure the House
that the Government is seized of this
fact and surely something will be
cone so that in future goma arrange-
ment js made. At the first sign of any
sickness in the unit, it is the responsi-
bility of the nominees of the finan-
cial institutions in the Board 1o repert
this fact to the concerned authorities,
the financia] institutions, the Central
and State Goveinments, sy that re-
ruedial mensurex are taken, and these
remedial measures should be such
that corrective gction could he taken
to ensure that tliey are not run to
destruetion and that they do not in-
rur heavy lovees,

Coming tp the money paig for the
shares acquired, I must say that we
have paid only Rs. 10 for a preference
share which has a face value gf Rs.
100 gnd 10 paige for an ordinary share
of the face value of Rs. 5. They
have got hardly 10 per cent ang this
js because of the negative value of
the shares. Seo it cannot he assumed
that Government have been quite
liberal to Bajorias or Kajorias. We
have not been liberal gnd we do not
wish to be liberal at all,

MR. CBAIRMAN: Who are these
HKajorias? Bajerias ig all right
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SHRI KHURSHEED ALAM KHAN:
I do not know. I only repeat what
I heard from the other benches.

Shri Suraj Bhan wanted to know
why the name British India Corpora-
tion is still being continued, I agree
that these millg are known to the
public by the familiar names Lal Imli
and Dhariwal. The British India
Corporation is the registered mname
and it cannot be changed except by
following a certain procedure, which
is a lengthy procedure,

ot waen fas wgwe (D) -
T TR 2gw & 59 )

MR. CHAIRMAN: No, no. How can
he do it unless he knows the law? He
should know the law, then he can
tell. He will study the Jaw and con-
sult the Law Department and give you
the answer.

SHRI KHURSHEED ALAM KHAN:
You correctly said that the British
have gone gnd when the British have
gone, the parapherneliay remaining
there should alsp go. I do not give
any assurance, but thig is how I feel,

Another hon. Member has gsked as
to why timely action wag not taken
for the modernisation and for getting
new equipment for these mills, I
would like tg mention for the infor-
mation of the Hon. Members that we
have already estimateq the cost of
modernisation at Rs. 340 lakhs and
out of this, already we have spent as
on 31-3-1881 Rs. 275.55 lakhs on the
modernisation and the machinery
which was lying at the port, as has
been mentioned by another Hon,
Member, has already been brought to
Kanpur, it hag already been installed
and in fact, about two months ago,
1 personally went there to inaugurate
that section ang that is the combing
machinery gnd it is already in action
and in production.

Sir, ‘;lé)ther point was raised as to
why compulsory acquisition

the shares was used and not the word’
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‘nationalisation’, There, we have been
rather carefu) on account of one fact
that the advantage in acquisition of
shares is that simultaneous control is
obtained over the subsidiary and
other units of these companies, That
is the only advantage that has been
kept in view.

As far ag the interest of the wor-
kers is concerned, I can assure the
Hon. Memberg ¢n both sides that the
interest of the workers is gs dear to
us as to them and we would not allow
their interests to suffer on any ac-
count and I can assure you that they
will not lose anything.

Very correctly one Hon, Member
from the other side mentioned about
Buckingham and Carnatic Mills,. We
have not taken the Buckingham and
Carnatic Mills, but for the sake of
13.000 workers there we intervened
and we ensured that the mills were
reopened, The lock-out was declared
for three months, but we took special
interest in ensuring that those mills
were again in action and in produc-
tion ang we are glad to say that those
mills are pow producing and are now
in action and there is no worry about
workers on that account. I can assure
this that the interest of the working
class is always foremost in our mind,
in our policy, in our decision and in
our actions.

Sir, an Hon. Member said about
some ex-Chairman of the BIC. Well,
that Chairman is not present in this
House, gnd I am afraid it will not be
possible for him or for me tp answer
on hig behalf, but T can assure you
that we wil] not allow anything of
that sort to be done because now we
have the control over the Board of
Directors, No doubt, at that time the
Chalirman of the Board of Directors
was appointed by us, but the majority
of the Directors wag not with us and
that was qur main problem ang that
wag the maip trouble which ws were
faclng at that thme.

About the saleg agents, I can as-
sure the Hon, Members that we ure
very particular In ensuring ang Mn
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sopeening the agents before they are
appointed because these sales agents
are like our eyes and ears and unless
we have proper ang good sales agents,
1t would not be possible for us to sell
our product and because we want to
sell our product, we wil] be careful
about it. 4

Another thing which was Said was
that we are always thinking of some-
thing export oriented, No doubt, the
Hon. Members will agree that we are
in a very bad situation as far as the
exports are concerned. Therefore,
every possible effort is to be made on
this account But there is no question
of ‘export onented’ because these mills
have been supplying cloth for the pub-
Lie, for the forces and for our para-
mlitary forces and they will continue
io do 1t. But at the same time I would
very humbly submit that unless the
name of Lal Imli and Dhariwal re-
mains 1n the export market it will not
be in the interest of these mulls or in
our own interest because once you are
elbowed out of export market, it is
very difficult to come back.

As far as the interest of the domes-
tic requirement is concerned, I would
like to mention here ihat we have got
111 NTC mills with us and you would
be glad to know that we are produc-
ing about 70 per cent of the cloth only
for the lower income group people in-
cluding 350 million metres Janata Cloth
which is produced for the poorer sec-
tion of society. In fact the mills which
we have gol are the clothiers of the
nation. We are very proud that they
are the clothiers of the nation. I sup-
pose I have been able to explain every-
thing.

As far as ‘hirdey parivartan’ is con-
cprned, our ‘hirdey’ is very pure, simple
and soft.

. I would once again thank the hon.
Members for their valuable sugges-
tions. I am very happy that this acqui-
sition of the ghares compulsorily has
been supported by all, for which our
thanks are due to the Hon. Members.
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=Y EOW HHTT ANATC : HA AG A
7 qg 5T d gw af il § Wee w1
s Tad § WYX @T W1 998 als
q T | g qg w8 T gawy G-
deqgwr @€ dgc &, 99 w§E-
Ryl @ & fur ga® fag &€ Thorat
aTrg & v agt ?

SHRI SURAJ BHAN: Workers should:
purchase the shares also.

SHRI KHURSHEED ALAM KHAN:
It 1s well understcod and generally ac-
cepted policy of our party that the
workers participdtion i1n the manage-
ment 18 an accepted fact.

ot g o AT FHSgE §
sa%t Aa< faaar aifgq 1 & ag stAan
=1gar g fa g3 a9w wiq 30 a1 AEY
ag qrfady fraed = &< 37 7€y ?

MR, CHAIRMAN: Indirectly it means
that.

SHRI G. M. BANATWALLA (Pon-
nani). I am on a point of order. Be-
fore we put the question let us have
a Minister of Cabinet rank present in
the House. Let the Government—not
take the House sp lightly. Strictures
from the Chair I beseech you, Sir.

MR. CHAIRMAN: I leave this ques-
tion to the hon. Speaker to decide. I
am not going to make....

=t weily wrew @t ;g A W
a1 & fag Az &

SHRI HARIKESH BAHADUR: Thip
kind of matter has been taken up in
the House peveral times,

SHRI M. RAM GOPAL REDDY
(Nizamabad): Why should they make
any distinction? Minister is a Minis-
ter. Why should they make g distinc-
tion? AInterruptions)



339 British Intlia Corporatine AUGUBTY -27, 1081 Bdimia Dadri Cement 340

Lid. Aoguisition of Shares)
Bili

SHRI R. L. BHATIA (Amritsar):
Shri Banatwalla raised an objection
or made Some suggestion. Are they
mot satisfled? It does mot meke a
difference whether a Cabinet
Minister is there or a Minister
of State is there . He is incharge. #He
has very well satisfied the House. He
has replied to each and every point of
the House which was raised here, We
are smtisfied 'That is the reason why
we are passing it unanimously.

MR. CHAIRMAN: I noticed that the
Cabinet Minister has been sitting all
the time when the debate was going
an. Just one or two minuteg before he
left the House. He might have gone io
ease himself. Why do you not allow
him to go? He was sitting here two
minutes before,

The question is:

“That the Bill to provide for the
acquisition of cettain shares of the
British India Corporation Limited
with 5 view to securing the proper
management of the affairs of the
Company and the continuity and de-
velopment of the production of
goods which are vital to the needs
of the country and for matters con-
nected therewith or incidental
thereto, be takén into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall
“take up tlause-by-clause consideration
of the Bill.

The gquestion is:

“That Clauses 2 to 21 stang part
of the BilL”

The motion was adopted.

Clauses 2 to 21 were added to the Bill.

Ciaiige 1, the Pormula, the

Prearible and the Title were added to
the B#ll,

SHRI KHURSHEED ALAM KHAN:
1 beg to move:

"“That the Bl be passed.”

Ltd., (Acquisition and
Tranasfer of Undertakings) Biil
MR, CHATRMAN: The question it

“That the Bill he passed.”
The motion was adopted,

16.16 hrs.

DALMIA DADRI CEMENT LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL

MR. CHAIRMAN: Statutory Re-
solution—Shri T. R. Shamanna. He is
not bere. So, the Statutory Resolu-
tion has not been moved because he
is absent from the House. Tie hon.
Minister.

THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Mr.
Cheairman, Sir, I beg to move: "

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
such undertakings so as to subserve,
the interest of the general public by
ensuring the continued manufacture,
production and distribution of
cement which is essential to the
needs of the economy of the country
and for matters connected therewith
or incidental thereto, be taken into
econsideration.”

As the House ig already aware, the
Dalmiy Dadri Cement Limited (Ac-
quisition & Transfer of Undertakings)
BM 1881 was introduced in this House
on 5th May this year, but could not
be taken up for consideration during
the Budget Session due to paucity of
tine. The Bill had -wought approval
to the nationaligsation of the cement
undertakings of Dalmia Dadri Cement
Limited ang to its wvesting on its
madionalisstion with the Cement Cor-
poeredion of India.

Before 1 request this House for con-
sidération of the Bill and its passing,

*Moved with the recommendation of the Prestdent,
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I weould like briefly {0 place before
this House a few basic facts in regard
to this untdertaking. 'This is one of
the old cement factories in the coun-
try which wag established in 1830
The plant as at present hag an annual
capacity of 2,39 lakh tonnes of port-
land cement, The functioning of this
cement factory im the recent past has
not been quite satisfactory and the
factory had stopped production earlier
in 1976, At that point of time with the
assistance made avallable to it under
the auspices of the Central Govern-
ment, State Government and financial
institutions, the factory had restarted
production of cement. The perfor-
mance of the management of the com-
pany was still not satisfactory and an
inquiry under the provisions of the
Industries (Development g Regula-
tion) Act, 1951 was ordered. The
investigation committee had also made
adverse observations about the working
of this cement company. The work-
ing of the company further deteriorat-
ed and the management had closed
down the cement factory on 18-3-80.
The factory has peen lying closed since
then affecting the indigenous produc-
tion of cement in this deficit area and
also workers who were employed in
this cement factory. Further, Gov-
ernment had received several repre-
sentations from the Members of Par-
liament and also from the State Gov-
ernment of Haryana urging restart of
the factory. The State Government
of Haryana who were persuaded to
take over this factory ecould not,
however, do so and they had in turn
requested the Central Government to
acquire the assets of the company and
restary the ¥actory at the sbrliest
In the present centext of shortage of
cement in the country and the need
for production of cement in the deficit
area, it was considered by the Gov-
ernment that early action may be
taken to re-start the factory and
ensure better availability of cement.
As it would have taken some meore
time for this House to consider the
Bill and pess it and this would have
further aggraveted -the availability
position of cement in thig region,
Government decided to nationdlise
this #actéry and Dalmia Dadri Cement

Limited (Acquisition and Transfer of
Undertakings) Ordinance, 1981 was
jssued accordingly on 23-8-1981.
With the promulgation of the Ordin-
ance, the cement factoary of this Com-
pany has been vested in the Cement
Corporation of India.

The Cement Corporation of India
moved in immediately after the pro-
mulgation of the Ordinance and has
taken a series of ateps to see that the
factory re-startg at the earliest. The
Corporation is, at present, fully
engaged in repairing .the damaged
parts of the plant and equipment and
the plant would be in a position to
re+start the grinding operations in the
course of this year itself. Simulta-
neously, other major repairs in the
pldnt and equipment are also being
carried out so that the factory could
commence regular operation without
any delay.

I now beg to move the Bill provid-
ing for the acquisition and transfer of
unaertakings of the Dalmia Dadri
Cement Limited with a view to secur-
ing the proper management ¢f such
undertakings so as to subserve the
interests of the general public, to
ensure continued production and dis-
tribution of cement which is an
essential commodity to the needs of
the economy of the country and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.

MR. CHAIRMAN: Motiop moved.

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Dalmia Dadri
Cement Limiteg with a view to
securing the proper management of
such undertakings so ag to subserve
the interest of the general public by
ensuring the continued masnaufac-
ture, production and distribution
of cement which is essential to the
needs of the economy of the country
and for metters connected therewith
or incidental thereto, pe taken into
consideration”.

Shri Mohammed Ismail.
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ot e TR ($RE) ¢
gwfe wgra wfaat gl @i
darli w1 2w WA FW & TR H
W faw @mr war &, @ oA &
#1§ warw @l gsar fF aadie w
gz e @ ¥4 =fge o)
garew agr 95T g fo madsie ww
faqs &F T WA Wil TEqHe
® aifeds # T A T} F 1600
e facger wwa@s % faad
®, @ F Jwar H Hiwe 7ff faw
FFI, IR T AGT W AR HF
qrEafer Fqd TV FHE A a9
FOOA WA 7 & G FO g
o, &g FT G 1 G HHAT WS
& w8, 1975 & =% ET 1 1975
% T wFel w1 Wi Lo,
Ffwa Ty Tl T @G T
TN @ W S wEAT § ¥e
gar a1, =9 fag § bz di g W=
U &% 4§ e st war fE®
frgiasie # I & dfeww o
¥ g7 F9 F) TF HE@ET FEAT g
g @ d§r +w g f s swar
facarr & fF ag wE & a1 ¥R
Fgdr & PRE® TA@ WA

wfes s ¥ a7 = 9@
M 9T FA® XY SFar F HHe
¥ fay aga oFde gE 21 wER
g Y F Q9w FWE T
m@iﬁhhfﬁ'w"ﬁ
T, At wEw F ¥ aw W
gaa dur gt feur| IFE ¥ a7
wgar tﬁ?ﬂifﬁ'ﬁl@ﬂﬁm
A fam foar war § §fea s
N grark T &1 95 Wil
W fawmr & ogt ow fo fospw
W @ QL T W W
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damr W@ fwar & ¥ oW A
§ faa o &5 wwm W R
Tifag ) &3, &Y W @, ww WT e
§ I E O AT @R IIET Far
qiedr &1 WY, W ITF) T ST
@) feadr S N s T
AX gF HAT W HEE FEOWW
§ frar & wo R\ ) AFA WY
fesrtam %At o@wr, #ar a9 g,
S @w W& #®Y Aw w1 Ho
TA0 Qo a1 TH0 o w1 Ffefade
AET J]™T AT, TF NFRX FT I
sfevm 7 &1 aft ww FFAT wH
& @ WME g 6T W STQAv
@z deEd wam a1 w § sk
1600 754 M faafm # FAm
&% Wl TS AT § W gy o A
THIANET & AT @ £ §ReT ¥
ag ¥ faer § f5 #l9 @ o Eom)-
W 41 A7 F/0 ) & qa  Hyoy
qr @AM ax #:E wawET qE R
q uyg Fgar w@ar g fF sS4 &
g @fan s w1 M wxav faur
§ TF W WOH @y A A A
B g%, wgf @) ;ga € Afwa
§ S«

W oA 7g g v 9F WA
wy @Y aw = g & @i
fegFar ®¢ saar #1 qEE@AT
T TR ¥ ATTRY FFS 2T
aifgg wma ag o WY & A gaR
TaTd GT-m fRar 9r, &% Wofr
Y, & ag g wgar § fw &g 7s
¥ JwT 80 aw mWEr rx & @
t e fedvom goadl gar § 0
wifgx wd #+, 80 ¥ ar<r ¥ Y
T, IE A CHo Qo Uo,
QHo 4to, BT wwAwe ghearom Tame
w7 gr W oo ¥ fodw A o
WY @ MW ey wx wr @ §
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# WAMEY T® IIME AAT WTEAT
g W S § FEwT ST AT
¥ wqfwtma!ﬁa'-ﬁv:mmﬁ
¥ | I9% AT TG WA W AAT GHT
¥ 1 7gt a5 vk AT @ § 9@ I
7Aq foar ax wiw ¥ 99w A%
faar) Faafa w07 F g & fow
Q ot % fafadra 39! Faady oY, ¥z g
gt g | 1@ AP T qr AT &, Afwa
WA A% Ia4F  BIEAA-XAATIES T
WA FT AT gF AL gHr &)\ w2
Fx RE, T oTo AT 7§ §, AITHTAT
&F @A 9T g & T &

g% ¥ W sy & fr graer
¥ aza I TT BT
g Afp7 4% I 7 & @ wf
&) ¥Y zA ¥ 397 THT AR A
T N RIRQTAT | FUF SF-HiaT T
I HAIT A ST IT  VET
fo Jaarewa a0 ¥y 30 daw
¥ stqm foar & fa ofdes sqiata
R TEr ¥ a7 wd &, fra o3 wea
faare FeT WUET L 1A Fadm wdY
T A%AT F, T GHAW ¥y 3,
A ¥ oF I AT 9 | g AT FLR
g% 1600 759 ¥ TAFT T I AT
AN §, I4F) GATA T FIAT =g
240 fea A st vy 3T @ &, Fewt
gl @R, 96T TqW 7 faaw @, 3ad
7 3 97 1A R ST 1 51 95 Fregaw
Xq W@ _I9w0 afaw frar s,
ay ag wreaET Stw A WA wdary
ST T JE qT FT AT, aq F g wHar
# fr T8 TREA F AT SHw 3 A
gAY § W< qg X@FT yq@ r)

7 Rl ¥ qra F aree) geganw
Rar ¢ fo ook R Aoy & foag amm
fagm

MR, CHAIRMAN: Shri Ram Gopal
Reddy. Not here. Shri Bhatia.

SHRI R. L. BHATIA (Amritgar):
Mr. Chairman, Sir, Shri Md. Ismail
is a very senior hon. Member and he
has supported this Bill. But, at the
same time he was criticising certain
areas. For instance on the question
of temporary labour and on the cases
that are going op in the Tribunal, he
wondereq as to what will happen to
them.

Let us firstly nationalise it. Then
other things are bound to follow One
of the objectives of taking over this
is because of the fact that 1600 workerg
are working there, It was the con=-
stant endeavour on the part of the
Government as well as the workers
that this factory reguires to be taken
over. That is how the Government
hag come before here with the Bill
He need not be worri n this. This
is a very important organisation pro-
ducing 2.39 crores bags of cement.
Cement is not only required very
badly in this country for various pur-
poses but there is also black-market-
ing going on 1n this country. Gov-
ernment could not sit idle and could
not leave this factory as closed. It
was closed in 1980. As the Minister
has rightly gaid, there was a repre-
sentation from the workers, from the
MLAs. ang MPs to see that this
factory is taken over. There was &
long correspondence between the
Centre and the State Government. I#
the State Government took it over, the
Government of India would permit it.
But, somehow or other, the Gover-
nment of Haryana could not take it
over. It was beyond their capacity to
take it over,

Hence, it became imperative for us
to take over this organisation. Cement
which is required very badly for the
development purposes is also required
for Government buildings and various
other important buildings And
cement is also required very badly
for the industries if you really want
to develop this country, we need this
important component for our develop-
ment. And so we eould not ignore it.
There js a great deal of blackmarket-
ing already going on in this country
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f8hri R. L. Bhatia¥

so far a3 cement is comcarned. The
production is less but consumption ef
pue uUole PG Sy J0f JNSTURN
sy emeadund I SAPRBRUL  Spg
uIe} SBY JUAIUIAAOY Jey) W
Ul [[em ST 3} ‘PO 5B  AIeowy
sy deay 03} Pioge jou Pnos  am
‘a10J0I0 FTOUL nux WIDWDO
heoﬂu;s 'gnc well inmtakmgs;over that
because it is a part of our policy also.
Where ever there are sick mills where
the units are pot functioning. Gov-
ernment must intervene gnd see that,
in the public interest, they take that
over. Eighty to enghtyfive per cent
meney is involved in all these factories
which is given by the banks which are
public undertakings. In order to save
them and in the interest of the
workers and the poor consumers, it
was imperative that it wag taken over.
I congratulath again the Minister for
his bold action. I hope the Opposition
people, our friends, will welcome this
measure as thig is in the public in-
terest. Therefore, let us pass this
Bill unanimously,

ot vt o wt  (farc) - qr-
yfa ey, 4 &Y vz A wyrEr any
#EY T wAifE Tg A g Wr qwrer
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)
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A I w2 It ¥ fog sy e LY
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Wt dwaaw awf (W) -
Het wgEw M Eefrr e Bl
fafads fodigw s § Wi ©@® o
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Ao To @ T WIGH Rl
ageT | X FTCATE W N
1974-75 & Tga T § W €@
WX SF GRG § AMT 1976 TW WX
o A ag gied § WA o
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ST TH FA; hT TAAY g
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F7fgT &1 |
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¥ T 3, TAF! WY T | WIGH 75-80
gfte TETS IURR WIE ¥ W
TE § W AT SEHT AT CF &1 STRA
T wwt Wy Td § 7 % ag we i W
& 3awAT ¥ A fugel soaear T sawy
TN e G W ek W #
foed cxaude Foawl amT & Afy
saeaT F1EE FfaU | G 5 & W
THEEE W F oA g faedr sy
® § WY T WITH w1d) g

wifwe @, W@ S S@ dwn

i agaa, @ WO I §
e fr fNa sd =1 oW
& owr @ ¥ e e TR

T | ¥ WA W BN 78-76
¥ g awow & ot ft ) wEw

wafR frqr | wa w=TO ¥ 1981 |
o7 TR ¥ W@ &1 @ Mifvg
oot dfr Q@ gwa ¥ W
& wWiEsT N qATARST AW A
WIAEHGT gl & |

A UF WS AT
AT WIEGA B, W« WIGRT SO0
i wY a8 a8 & f& o faw afae
g w¥ wWiysr F@ AT gsET @,
% wwa o< wig afaw f& @
mfaw & B gET ghe & @
WIST WH WL A & W< g av
IGFL UF WS qfwe d | Aifwg,
9 WK Tewr  feMTv e o
8 @t foeed gfoe &1 =
YW & TR A FHT TP,
Wi IEF WO-EIY UF  Wegl
afe W& SwTe sl o
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[ g<=t wa)

Tw Al W wAgd W 8w
fraid & F1T ¥ v wf 1 Wiwd
gl wg war § fv oo awd §,
gy s 97 fear oo
R AFG ¥ A F--viwlrar &
Tq7% 1| faq =x3@ 18-3-80 =T
faq @2 g€ , 99 THT 15-1600
Thg ¥ A Wit fas 95 IFd E—
Fqr fad T 1 AT FqiE-Eud
grm 7 38 Fsd g¥ gfada o,
fagin faqa ® wuw gwa TEwT
wifeasi &t aw F zq fHar, A4y
we A & W &, A 9w, TA%,
F® FILAEAT W &I g &,
foasr wiw |7 I IIT FE W G
¥y fadza @ fr 9a @a #v Aifwg
wr 18-3-8p 1, faq f&a {7 gi,
va fea aF wAfMA &, 97 FIFT
arqg faar st

oF qIT A T w0 NFA §
fr ug faa acdt famde 1 &
gL & | TAX urAlRar & @ 9
FIT & AN T Iq9F Jed &
qqT &, WS AIXqT H A W
fgear drfrq 1+ wAA 84 ww
w40 ¥F W oqrad wEr g, F qaaA
g 5 ag woar 7 A s A g,
graits A9 wATdE ¥ @ 9T AT
Tqar 2 A FR FE L, Afwa ag
wWar AT &7 & faw A8 W @
afer aagdl & ot 94 g & 9Ad
frqg wgr & 1| 97 OTE FAS TEE—
1946 ¥ ady TN ¥ § TAT W
arrq v 1965 ¥ aga 'a;gpr ATy
g 97z ww IsgEr uw-1972 B
qg1 TS A &, dHT WE X-
fgra feeqe qae & wgr ¥
Ay & 1 wiwg A7 AN wdEde
fear §, a@ awgd N 9z ]| @

fag fear &, a fr aergEr WY
@ & fag

qarafe wgRa, ot fead g
& wi-—wreadr ¥ wafe wy wg
aga®l waAr gwrar, 39 dGifew #
A ¥ AGAT 76 qAF TeRiA NIEFUT
gz #7 fear, afwa zqwer o Adf
farrer war

wo ¥ wo frdes & f& wegad
& faad ot gaw &, & gwa fac
o G THEr uF weWr gfae w1
sex @ dfsiq = wrafwm d
for wagd =+t fasrar @, et
€t w7 #Hifsig

SHRI K. A. RAJAN (Trichur): Mr.
Chairman, Sir. ] rise to support this
Biil brought forward by the Govern-
ment, but I am only sorry to say that
it has been brought very late. This
unit has got a production capacity of
more than {wo lakh tonnes and it has
remained closed for such a long time
when the country has been facing an
acute shortage of cement. Now, it is
a proper gtep in the right direction.

I would, however, like to emphasise
that this takeover should have been
done in 1975 when it was closed down.
That would have been the right
opportunity to take over the factory,
but unfortunately it was not done, and
the State Government, the Central
Government and the financial institu-
tions continued to pump in money
which was eventually squandered
away, and it wag closed down in 1980.

Section 12(1) of the Bill states:

“Every person who has been, im-
mediately before the appointed daY,
employed in any of the undertakings
of the Company shall become,—

(a) on and from the appointed
day, an employee of the Central
Government. ,.”
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The ‘appointed day' is the day when
the ordinance was issued. But there
was an unfortunate development in
the year 1980. Services of a majority
of the workers were illegally ter-
minated by the management.
Actually, there are only 93 workers
on the role of the factory according
to the owners. The question is: What
will happen to those workers whose
services have been {llegally terminat-
ed? The Minister himself has stated
that there were 1600 workers in the
employment of thig factory at the time
of its closure in March, 1980, but the
action of the then management has
deprived many of them of the employ-
ment. I would, therefore, guggest
that the ‘appointed day’ should be
taken as March 1980, when the factory
was closed down, so that the interest
of all the workers who were in em-
ployment at that time are safeguarded.
It should not be the day when the
ordinance was issued. Instead of that,
as I gaid, it should be March, 1980
when there were 1600 workers work-
ing in the factory. It is only after
that that the services of so many
workers were terminated.

Now, I come to another point about
the liabilities of the management and
the dues payable to the workers. Ac-
cording to the statistics produced by
some responsible trade unions, about
Rs. 397 lakhs are due {o the workers
under varjous heads, for example,
salaries, arrears of wages, etc. These
dues must be paid to them. But
according to section 7 of Chapter 3 of
the Bill, only a provision of Rs. 84
lakhg has been made. I do not know,
how the amount ot Rs. 397 lakhs can
be adjusted against this amount. The
workers will, obviously, be in a dis-
advantageous position with regard to
the payments due to them. Therefore,
unlesg you make some change or
enhance this amount, even the legiti-
mate dues of the workers will remain
unpaid. This part of the question
needs, therefore, to be considered
very seriously.

Now, the recruitment wiich is being
-arried ont by the Cement Corpora-
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tion of India, 7 am sorry to say, is
quite contrary to the accepted prin-
ciples and practices of industrial
relations or industrial laws. The
workers are being screened, and medi-
cally examined, and even the age of
superannuation is being reduced from
60 years {0 58 years. By this process,
a large number of workers will be
thrown out of employment. ‘While
the Government geem to have the good
intention and the larger interest of
the nation, I jmpress upon the Gov-
ernment, that the workers who has
been there for so many years should
not be penalised and deprived of
employment. They have been runn-
ing the factory for 3 number of years.

With these words, ] conclude.

SHRI HARIKESH BAHADUR
(Gorakhpur): Mr. Chairman, Sir, I
am not opposed to the take.over of
this unit, but my only point is that
the Government takes over an industry
from the private sector when it has
become sick. It has become the habit
of these big business houses that they
exploit the workers, derive all the
benefits for themselves and create
conditions that the unit becomes sick.
At that time the question of providing
employment to those who are already
working there becomes very impor-
tant. There is an apprehension that
the workers will be thrown out of
employment and on that basis, the
Government comes forward and takes
it over.

I support this take-over, and in
fact, I want that all such industries in
the private sector must be taken over.
But when the Government is going to
take over a sick industry, immediately
the Government should also find out
whether that particular capitalist has
got any other industry, which is in
production and that industry should
also be taken over. Otherwise, this
business of dqeclaring industrieg as sick
will be continuing and ultimately it
will be a great purden on the national
exchequer. I support the suggestion
made by Shri Suraj Bhan and the
Government must try to do it.
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Sir, so far as this particular factory
is concerned, there had been a lot of
exploitation of the workers. Dues of
the workers must be paid.

After the take over, the Govern-
ment must try to consider workers’
participation in the management acti-
vities. A few minutes back the Hon.
State Minister of Commerce said that
it was his Party's programme that the
workers must be given participation in
the management. But I would say,
Sir, it is only the programme of that
Party. In fact, it is not going fo be
implemented. In the Manifesto it has
been saig several times put we find
that this particular thing is not being
implemented, 1 would, therefore,
urge the Minister to find out some
way to associate the workers in the
Management activities,

In his Statement, the Hon. Minister
rveferred to the acute shortage of
cement in this country. The fact is
that the consumer is not getting
cement in desired quantity and there
is a lot of black-marketing in cement.
The Government is neither gble to
provide cement in desired gquantity,
nor able to check black-marketing.
Therefore, I would urge the govern-
ment to find out some way to end the
blackmarketing.

Uttar Pradesh does not have much
cement faclories. Therefore, 1 would
request the Hon. Minister to provide
one or two more factories to UP to
remove scarcity of cement in the State,

SHRI CHITTA BASU (Barsasat):
Sir, I want the Hon, Minister to pay
his attentio, to the fact that though
this factory was closed in 1980, the
production of this factory had actually
stopped in 1975. Therefore, my point
is that the workers who were on the
rolls of the factory since 1975, before
the production stopped, should be
entitled to claim their dues. Asg per
the Bill, only those workers would
be entitled o claim who were on the
roll on 1980, Therefore, if the objec-
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tive of the government is to see that
the interest oy the workers engaged
in this factory is protected, then the
right for claiming dues from the com-
pany shouid be extended to the
workers who were on the pay rolls
since 1975.

My second point has been mentioned
by my Hon. frierid, $hri rajan, but it
has not been properly dealt with. As
per the Bill ¢there is a Schedule for
the payment to different categories of
workers by the Commissioner. There
is the first category, there is the third

and there is the gourth cate-
gory. A total amount has been placed
at Rs. 84 lakhs. But the dues of those
who fall in the first category comes
‘to about Rs. 397 lakhs. Therefore, it
means that all the dwes of the workers
will pot be paid in the first instalment.
This shows it is not calculated to
give theém proper benefit, Even the
Minimum benéfit of getting their
arrear dues, which js about Rs. 397
lakhs iz mot being provided, since you
are placing only Rs. 84 lakhs. I would,
therefore, l¥e the Hon. Minister to
explain the position. In reply to a
question, the Minijster had said yester-
day that as on 31st March 1980, the
total number of closed industries in
the country was 24,656, of which
$3,255 were gmall scale industries
S0, at least 1401 industrial unitg are
closed, as per the information given
by the hon. Minister of Industry.
This blecks bank finances of the order
of Rs. 1713 creres.

MR, CHAIRMAN: This is enlarg-
ing the dcope of the Bill.

SHR] CHITTA BASU: This is &
bolicy matter, Bo, I welcome this
measure, and the Bill on BIC, es far
ag nationalization is concerned. But
1 want more such Industries to be
taken over. I remined the Minister
about the 1,000 units invulvirﬁgha bank
capital of Rs. 2,000 crores. s Gov-
ernment a policy in this regard? May
I suggest that the Minister of Industr_.‘f
agrees to set up a task force, parti-
eularly to go into the problem of the
sick industrial units, and to come out
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with a comprehensive policy of re-
opening them? A total of 24,000
units are closed to-day as per the
statement made by the Minister of
Industry just yesterday. Will he
volunteer to come out with some
kind of a gsuggestion or policy
annéuncement at this stage?

arrd W W (WAT)
wwTIfy wéEg, gk DT W frod
g AT ¥ AW i eAeHr WG H
o §T q, X WY ¢ F weadiw sy
o o earet fagre & aemy Ry ¥ qw
die el € W KT TR g,
o fir ok ot & Sy ofr woenr
¥ Y A e owEtET ¥ RSt W
& fordy wifaer s gA? wEAYY delv
aeRd &

¥ welt wgma ¥ wgAT AT ¥ ¥
4g 9q e i faq w1 4rr siasr
Atz dvedl &, 94w FE AN FaT
ak watT Ay wifzare) ave & eurfyg &
o tgt & e A fiod gu & Tafad
39 gfte 7 3T gT XG WY § WG
§ e 1T va KA B IV-GE WX
TE WT YFTC T, TOIr AR, W 7 Frarer
T fora & sofearty e ¥ o W
s freer &% X 9° & #1 fqara
& a%

SHRI CHARANJIT CHANANA:
Firgt of all, I must express my grati-
tude to the hon. Members who have
supparted the Bill, with ‘ifs’ and
‘buts’ T will, of course, reply to all the
points that they have talked about.
Valuablg suggestiong have also heen
made. We have recorded them. We
will fake all of them into considerg-
tion while these things are put into
operation.

Shri Mohammed Ismail has given
an example of communication gap
between the local MPs and the units

that he has talked about, as also with.
thg West Bengal Government. The
House will be glad to know that in
this particular case, there has béen
direct contact between the workers of
Dalmija Dadr; and myself,

As far as the question of workers'
piirticipation raised by the hon. Mam-
Bar iy concerned, even in the taking-
over process, in the committee ap~
pbinted By us had & fuller participa-
tion from the trade unions of these
areas. In our efforts to find a way-out,
they have played a very important
part. Till to-day, we have had direct
communication between the workers,
the Government and the Cement
Corporation of India. So, the paraliel
drawn by the hon. member in fact,
has to be corrected.

17.00 Lirs.

All hon. members have talitéd
about the dues of the workers. I am
gldd they appreciate that in the Sehe:
dule of priorities, the first p
has been given to the dues of the
workers. As far ag the amount I8
concerned, in fact, hon. members have
mentioned variéd amounts. We are
shortly appointing a Commissigher of
Payments. That is a semi-judietdd
body. He will pay the duss Of
coutse, the dues have to be cleabed
within tHe rescurcég available. Thst
Is what the Hill talks abetrt,

1 am grateful to Shri Bhatia whb
has supported the Bill in view of the
national importance of the whoié
thing. Bagriji stratified the wor'ﬁers
into sipharishi workers an non-
sipharishi workers. I do not know
how he could do that stratiﬁcstioni
I waulg like to be educateq on tha
particular thing. He is talking
local resources. In fact, one of t.'he
important impediments in taking ovér
was that limestone availability theré
was not enough to generate a viable
unit. So, this plant will be run on a
split-plant basis f{o begin with. We:
would get clinker from outside, be-
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sides whatever raw material is avail-
able here. It js being done only in
view of the fact that this zone does
not have a cement plant to supply
cement. He has suggested priority
for the farmers. He wants the build-
ing of houses to be ignored, so far
as distributipy, of cement ig concern-
ed. The cement distribution pattern
is such that we give priority to the
Government works, specially def-
ence, PWD, roads, irrigation, ete.
Last comes the commercial housing
project, which he has talked of.

Mr, Varma talked about a very
important thing. The wnit started
ailing in 1975 and it stopped for the
first time in 1876. During the period
1876 and 1976, our Government made
an effort towards recovery of the
unit. But between 1977 and 1980
what happened, the House knows
better. I would not like to reflect
on that particular period—the va-
cuum that was there. But imme-
diately after our Government came
to power, we started processing the
take over of the plant.

Another common point referred to
by members is the taking over of
sick units. In the Industrial Policy
Resolution of the Government of
India, we have made a special men-
tion of the fact that the Government
of India would not take over gick
units for the sake of taking over.
The first thing we would like to do
is, if there is a sick unit and a healthy
unit, we will promote 2 merger bet-
ween the two, so, that the healthier
one absorbs the losses occurring in
the eick unit. Secondly, we want the
State Government to take over.
Lastly, if nobody is taking over, the
Central Government takes over the
factory in the interest of the public
and also in the interest of the wor-
kers.

The House would allow me not to
refer gbout the general points made
about the functioning of pubHlc sec-
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tor corporations. But the Cement
Corporation of India is one of those
public sector corporations which Is
running efficiently and js earning
profits also.

Some hon. Members have talked
about the absorption of 83 or 9%
workers, the age certificate and medi-
cal examination. Thig is not being
done to ignore anybody at all. The
workers will be absorbed in the
pPhases of operation of the unit. I
am sure the hon. Members would not
like a non-working mill to absorb all
the workers immediately. A pro-
gramme js being chalked out in con-
sultation with the workers’ union.
That woulg in fact, pe the best pos-
sible thing for optimum absorption
of workers, But that would also In-
clude the superannuated staff, com-
pensation to them and the people
whg have gone to other jobs and are
no more there,

There was a suggestion by an hon.
Member about the creation of a task-
force for the sick mills. I would
like to inform the House that we al-
ready have a wing under the charge
of a Joint Secretary, who looks after
the sick milly and the work is done
within the guidelines of the policy
statement regarding treatment of
sick mills.

Acharya Bhagwan Dev has men-
tioned about a particular sick unit.
I am sure the hon. Member would
not like the treatment of a particular
patient without a prover diagnosis.
T ascure him that T will get all the
details zet the matter examined and
see what best can be done to that.

An hon. Member has suggested
about setting up a cement factory in
UP. T would inform him that the
State Government of UP is already
working on that project. As soon as
it comes to the Centre for lcensing,
etc we will give sympathetic consi-
deration to it
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I once again thank the hon.
Members for having supported this
piece of legislation.

MR. CHAIRMAN: The
is:

“That the Bill to provide for the
acquisition and transfer of the un-
dertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
su:h undertakings go as to subserve
the interest of the general public
by ensuring the continued manu-
facture, productjon and distribution
of cement which is gssential to the
needs of the economy of the coun-
try and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

MR. CHA were add, We take
ufeclause - sideration.
Clause 2. There is - overnment
amendment. ~

Clausd 2—-(Definitions)
Amendment made

“Page 2,—
for lines 12 and 13, substitute—
‘(a) “appointed day” means

the 23rd of June, 1881;
(13),

{(Shri Charanjit Chanana)

MR, CHAIRMAN: The question
is:
“That clause 2, as amended, stand
part of the BilL”
The motion was adopted.

Clause 2, as amended, was added
to the Bill

MR. CHAIRMAN: The
is:

question

question

“That clauses 3 to 6 stand part
ot the Bill”.

The motion was adopted.
Clauses 3 to 6 were added to the Bill
Clause 1—-({Payment of amount)

SHRI MOHAMMED ISMAIL (Bar-
rackpore): I beg to move:

Page 4, line 49,—
for “eighty four lakhs™
substitute “One hundred and
sixty lakhs” (9).

SHRI CHARANJIT CHANANA:
I beg to move:
Page 4, line 49,—
for “eighty-four lakhs™ stbsti-
tute—

“eighty-four lakhs and eighty-
seven thousand” (11).

SHRI SURAJ BHAN: I dbeg to
move:

Page 4, line 49,—-
for ‘“eighty four lakhs
tute—

“five crore fifty lakhs” (20)

sft e Yemw (FOPOR) ¢
wsqe WERA, A7 wiedNe ag € fe
ard, 80 ¥ N AT &, T B A 9T
o wnfge | Stav fw e wed sRiTa
wa g fe & foger g ardd, I
gfefste i@ & ¥ | 5@ Afwe §
WY AT @ AR, I ¥ fora wmr Few ?
gt &R EFNXA 1 war § 99 W R
femon® | P Y 240f7 @ T §,
I FI A ANET AR, FiTF ag ST F
e T g 1 AT W ANEdT R, 39 ®
e ¥ ugr anr g

17.12 hrs.

“substi-

[Mr. DEPUTY-SPEAKEF in the
Chairl

s gt WA (WERTNT) 0 QAT
werey, ug wiwwe Ay gafqg 4 &
fie @13 i FOT s9uT TW A <@ QY
Wit 164 & &7 FAT 97 vy g
§ o T 84 MT® 87 YWTTC &I«
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[sfr g Ama]
RAET §, @ ¥ T FAF 97 WrA TGl
F8G F7T ¥ @ a0 | ¥ 79 aF W ug
witeyz ifaa ¥ gwar g, 3@ w15 st
wfi &, dar & & w0 av far ga ¥ oo
o G ¥ fgea @ 9 &, T # diwE
war #i B O A feedmgwa o
T=giA wus wrad; w1 fear a1, ;oo
TRl F AW T FAGgT A}
fo diwe 3r w5 o, daT w8 frar
MIEHE T 1| FAIFRX I R
2 AT 20 Wi Wi W | &
TYEFw Al T 7@ AT &, 1 dan
8 qg UTETE F ST 1 W
T R v iRe | 5 osq & 2 wdw
20 s To wfva wid wgs < fur
Rw W o6 Wi ow el & ar frar
s wfE ofd ¥ ggw ¥ fag i,
& & wowr wRhehT & W §WT g

$HRI CHABANJIT CHANANA:
We shall examine it and decide about
the payment.

MR. DEPUTY-SPEAKER: The
«Question is:

“Page 4, line 49,—

for ‘eighty.four lakhs” sub-
stitute—

“eighty-four lakhs and eighty-
seven thousand” (11)

The motion wag adopted.

MR. DEPUTY-SPEAKER: I will

now put to vote amendment No. 9,
moved by Shri M. Ismail.

Amendment No. 9 was put and nega-
tived.

MR. DEPUTY-SPEAKER: I will
now put amendment No, 20, mgved
by Shri Suraj Bhan to the vote of the
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Amendment No. 20 was put and nega-
tived.

SHRI SURAJ BHAN: The Minister
has to give an assuranece on this point.
Otherwise, I will press for a division,

on my amendaent.

SHRI CHARANJIT CHANANA: 1
have already gaid that we shall ex-
aming it.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 7,
part of the Bill".

The motipn was adopted.

as amended, stand

Clause 7, as l_:mended, was added to
the I

Clause 8 was added to the Bill
There

MR, DEPU tnem : :
are,joa_pwndntf,atoe es 9 to 11.
The question is:

“That clauses 9 to 11 stand part
of the Bill.”

The motion was adopted.

Clausas 9 to 11 were added to the Bill.

MR DEPUTY-SPEAKER: The
question Jis:

“That clause 12 stand part of the
Bml)

The motion wag adopted.
Clause 12 was added to the Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That clauses 13 and 14 stand part
of the Eill.”

The motion was adopted.
Clauses 13 and 14 were added to the
Bill.

Clause 15— (Payment by the Central
Government to the ~Commissioner)

Amendment wutsde

Fage 7, Nue 38~
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for “the payment” substitute “pay.
ment”. (14)

(Shri Charanjit Chanana)

MR. DEPUTY-SPEAKER: The
gquestion is:

“That clause 15, as amended, stand
part of the BilL”

The motion was adopted.

Cleuse 15, ag amended, was added to
the Bill.

MR, DEPUTY-SPEAKER:
are ng amendments,

There

The question is:

“That clauses 16 to 31 stand part
of the Bill”

The motion was adopted.

Cliuses 16 to 31 were added to the
Bill. N

New Clanse 32

SHRI CHARANJIT CHANANA: 1
beg to move amendment No. 15 which

is to add a new clause No. 32 to the
Bill:

Page 13—
after line 20, add—

6 of 1981 Repeal
and

saving.

“32. (1) The Dalmia Dadri Cement
Limiteq (Acquisition and Trdns-
fer of Undertakings) Ordinance,
1981, is hereby repealed.

42) Notwithstanding such repeal,
anything done or any action
taken under the gaid gl'dimnce
shall be deemed to have been
done or taken under the corres-
ponding provigibns of this Act.”
(15)

MR, DEPUTY-SPEAKER: I shall
now put amendmeént No. 15 which is
to adg a 'ewclnuseHNo.aztotheBﬂl
to the vote of the House.
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The question is:
Page 13,—
after line 20, add—

6 of 1981 Repeal

and
saving.
“32. (1) The Dalmia Dadri Cement
Limited (Acquisition and Trans-
fer of Undertakings) Owdinance,
1981 is hereby repealed.

(2) Notwithstanding such repeal,
anything done or any action
taken under the saig Ordinance
shall be deemed to have been
done or taken under the corres-
r—:onding provisions of this Act.”

15).

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 32 be addeq to the
Bill.”

The motion was adopted.

Clause 32 was added to the Bill.
The Schedule
Amendments mode

Page 14—
after line 1, insert—
“{See sections 18, 19(1), 20(1)
and 22(1) )" (16).
Page 14, line 7,—
for ‘ESI’ substitute—

“Employees’ State Insurance”

amn
Page 14, line 8,—
for “LIC” substitue—
“Life Insurance Corporation of
India” (18).
Page 14, line 10,—

for ‘ESI” substitute—
“Employees’ State Insurance”
(19).
(Shri Charanjit Chanana)
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MR. DEPUTY-SPEAKER: The
question is:

“That the Schedule, as amend-
ed, stand part aof the Bill.”

The motion was adopted.

The Schedule, as amended, was added
to the Bill.

Clause 1,—Short Title and Com-
mencement

Amendment made
Page 2,—
for lines 9 and 10, substitute—

“{%) It shall be deemed to have
come into force on the 23rd day
of June, 1981.” (12).

(Shri Charanjit Chanana)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand
part o the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

MR. DEPUTY SPEAKER: The
question is:

“That the Enacting Formula the
Preamble and the Title gtand part of
the Bill.”

The motion was adopted.

The Enacting Formula, the Preamble
and the Title were added to the Bill.

SHRI CHARANJIT CHANANA: I
beg to move:

“That the Bill, ag amended, be
passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill as
passed.”
The motion was adopted.

amended, be

AUGUST 27, 1881
and Transfer of Undertakings) Ihll

Ltd. (Acquisition 368

17,22 hrs

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (AMENDMENT) BILL—
Contd.

MR. DEPUTY-SPEAKER: We will
now take up further consideration of
Salary, Allowances and Pension of
Members of Parliament (Amend-
ment) Bill.

Shri Ramavatar Shastri was on his
legs. The total time allotted iz one
hour. We have exhausted 42 minutes.
We have to see that we complete it
within one hour. Shri Ramavatar
Shastri.

ot YT we: (CET) o
IJqTEHET oY, GUT I aqew, WS 4T
Tus fauas o7 |F@IT F 1954
FHTAT 9T, S ¥ qWEE ¥ & 5y
oF QT a1 gves fEgne snaT s
2 | = fagus & fedt w1 weriE Wy
& @war | afes T fadus w1 awdw
T g ¥ fier a1 S FT LT E )

1
2
:
!
4
3

¥ % ® ag frdwa @ wgw fa
W ER & Qe § o @ W
e ¥ wr G ¥ o foi o sl g
Tt o8 7t g€ ¥, Frr wwy wq ¥
T war FAitE 1970 H A IF AUT F¥
qutH war of, sSwdr g wid,
g NG A oawr ® frafee
w fear o< 15 A9 vger fawfi a7
faar & oY AR T TRA AT GTH
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frq q=eq {7 T WY 4 W oY fw
SR WA S H WA K CF A0 I
qaey 4§t W, 9+ T I T
FARTAT TS T § THT THAT AT
EagEH W@ ARA E T WA &
1979 # =i wxor fag & & S awr
w Wi Ffar 1 sa ¥ 7 &7 wTem
oA T WA q I4 FT Wi F4T FHYL 9@,
4T %9 477 & WT FH FT ORWA(
& wgy & 1 F gwweT § fw oo &r
T q% o Wi i g amm ¥
ST SiHgr ®Y WA Fi, 9A F7 AIW
59 giear & Fuw w7 ghaar & dfea
<@ "X 57+ a1 5 ¥ & 60 fax
A & @yr ) @A Tifge, @ d
FT @ FL g1 =Frigq )

g€ qe & @y wgAT g g
WEYd HEE-HEET FT AT 300 § 500
W o 9N9 ¥ W@ & T &7 agwr
wrfgq | WpET dag-awedt ¥ a1 wowr
a3t foran, &fes St F=me oqd aeea €,
I+ *v afe ¥ W qfg *v st sfge
TG 300%TT 500 % GHTH{ W «BC |
wga fora wwR adw= gEwii & fag
g <& &, IO TFC A geedi *
forg ot a3 < & 1 st WY Weegd wEER
& S ar ug IfF W 9T W s
& sirgfr

da % % ug wgr wgar § fw
R Woqd  Teed ¥ OF age ¥
gaea § A1 AT GHH WY §
wie fogiy  waomar @uw § aga
FEg & qrg W faar & wee S
Fa-NA N AT FOH Y, 99
g aEa & fv 500 ®4X ¥ wiuw
1€ T #d ¥ qFaT, 72 wrer @
oA | X G F @Y G TaTAT
dure |41, Y wagd dow qEey o §,
B T T -Gy aE Jue o8
faa @ & 1 ww @@ wwT G

wwew g R WY s dfme
TE o & wfaerd s g o
g waw H Wt faavaw g, swa
QA Fwa e & § Afew dow
e F Wedwn @ fred @,
Ffes  AIE-ERER w7 wrdET-
fr-gear-dem A8 frerdt 1 wE-
fag woR Qa1 wIm Fon g
fo zamt Wt TadEET-SATHr-gETE-
Tom fra a9\ Wy § fr gQar
o ¥ 3o wed - g
g1 quw ¥ fasdr ? gawr o
@R # faF@ar afgg | wmr
Twm wer ¥ HTOH) W g ar A
gaw § f& zaw adec-afee-
gEA-gfa”’ FC v § g Sww
w1 WA qET d@ o wE oy
afer, swrafas mw & sy & o
wrE  wfs-
fora wfy-
wifal 9 o § qaus §
FEFT GHEW W ) T

-

-

T yw & 500 F Ay WY
Wt agwT ‘"&%Wi?wmiﬁiﬁ
F R M WYX S4T 5 wToe
HUT §, IaF WGEI WY F 4%
e |

=Y oo W waf  (wenge) ;W)
Wt St W Fg @ U, I A9 Yy,
JAXT WA ¥ F QO q @ 9gHa
g) & @h wimr ¥ ™ A
AT ATAT § | IF WwdHT T3 et
® Qg T auwar g 5 oqow
e st weififas wear & # 7dw
B £ 1 o9 "= an & e T
Afer @ & ST @1 F@ go
wrw foar § | qgdr, gadr Wi frad
WF FW § IAEr G F agw
SR AT I WX WIC ¥ o S
Qe aff & o g7 w¢ Mo R
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[t w7 w= 7ai]

ga® el 9C firar @ gwar 9T
$ O, AF aay 97w e
©IYFIE T qIH I1T—

‘MR. DEPUTY SPEAKER: What-
£ver it is, some people are going to
bé benefited, Why do you oppose it?
For everything you being in political
motivation.

AN HON. MEMBER: Why deprive
others?

MR. DEPUTY SPEAKER: Some
pedple are getting it, some concession.

ot g wr Al : S S awr
W JAW qrY AR W FEFE
TR TX ¥ URA AR A wRY
W w3 f4qT A9 9T | WU LG F
wroof ¥ wrg Shdd &1 wraEr g9r
a1 s fie 98 T4 wArET qW
w =wdr ffEd it osuw w9l
W SR I 9 & mRT g4
faQe age Samr & Wr 9r
qgx IAMr O F AW qga sunr
geT § ofae wg ¥ gdfeT A
whea & wrs fea w0 swart foar
R gafse W saw fear & arfe
G NFAAT T A qTEF Aidq FL
oA AR S smdy gfger andy
¥ A ¥ W o o waia
gk fadedt €, Ir ag Fow = faa
% | za A ¥ wgar wgar §
qudifers = & growr gan S
Baqar wifgd 1 qoqd @97 Al ¥
ay ¥ wodidie T w1 Swm
mwmznnﬁwﬁrwﬁm
o< ot oy € qwd &

wredy oft & wgr § fm wgak
st daz TN i:qug‘\w_g
umemwwﬁﬁg

W A & 1 FARr § -
& W8T R & TAET &4 W
R W U1 Fiv qIH wea fqe @y
AW AT G EH WA | AFGT IR
Qi are ¥ ST &7 wedr &
afes §or ¥ @ H, IEgw H,
T & diuarm §, MRuE Sivar Tt
® YR ¥ & gwres  wiAw qiEf
N FCE U g AT ®T AT T
w< fqar sitar § @1 SI% wag Agear
T H€ TW A Far & 1 ug A
gmfes W@ie usdfos  wdaat
gar § "I QU Wie W@ adH
Al § 1| Siad Wi GBI H WG IEBT
g} ¥ osiewd gl & wa sIwi
RO ST - TR o
A TW & T OWIERS & w5
a8 fSar s =ifgr 0 gEr w0
Fi® WIE TR a0 WE G|
e o7 Fastiy & wgor g v ooF
zd % ar wEr wifgy )

% ug ot =g g & oord
el FY w6 & w5 ffvw W@
wr W wr grw fGur S wrfye
gy gEes F W d0 5 @ Afes
gwfs arkwl & 30 € &
TAE? TAE  ATAE FCAr Tk WL
FY FH OFGT § | 90 e ¥ Rl
AT HSTHITEAT € | "HS Fi WL
W ¥ S WEH T T IF W4T
faaar wfgd 1 zafeg dfare wow
FHE T B 9 Sqd fEer e

afed

sig § fe X § @ Afews
gt Iad Gomew feadi wfgd

ug et fae & 1 wOAR W
=Gy fs of @ woulfes faw
TG | WY W wEOX awe o
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T Wk GaT g @) wWw yfu-
WA T F ORHA e g ami
w mifes el W FEATHE
gsqgs  we wifgy, fydw, ww,
femasicim, SR T T GEATHI
FEY FA- o WELAT FTAT T
o agt s giaad faadi § st
N WA oA gl Wi @
gt fexix swr wifgd 1+ dar "waw
fgar @i 4d@e <41 ags  @F%
qeaT ¥ T WO FAE B |

w0 W ¥ ot & WA TR
g 5 60 v & wafw w1 wmesy
1 &0 wifgd i wEF ow A
waiw ¥ ¥ur wifgy afE Ty S
X gu AW K quE gar adi g,
Fiw W wE  ghear &1 @ e
a% |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
ARTMENT OF PARL{AMEN-
TARY AFFAIRS (SHRI P. VENEKA-
TASUBBAIAH): Mr. Deputy Spea-
ker, Sir, unfortunately thiz Bill was
qtting postponed from time to time.
re are severa]l Hon. Members, ex-
Mem ers oy Parliament, who will get
the benefit of this ill. So, I was
very anxious that Bill should go
ough so that those people, those
~-Members of Parliament, could get
the bepefit of this Act.

I entirely agrpe with Shri Ram-
avatar Shastri's sentiments, His is an
overnight speech. He was speaking
on previous occasion also. He made
eortain valuable suggestioms. Some
Hen. Mambers have gid that this Bill
hap besn brought with a pelitical
mative. I sirongly repudiate thejr
wllegafion. It iz Mrs. Gandhi who
recognised the freedem-fighters and
granted pension to them. The free-
Gem-fighters aye in all Partiss. The
Mtustriows emmln & provided by
Mr. RBeosveder Hbhacsiei himseslt whe
is aldling Dallers W®. ..

s GW WX &4t "R OF 4
FE Y 3 qaes g 7

MR. DEPUTY-SPEAKER: He is
not yielding.

SHR; P. VENKATASUBBAIAH:
The illustrious example is Mr, Ram-
avatar Shastri, the freedom-fighter,
who fought for the emancipation of
the country. He is g freedom-fighter
sitting before us. Government has
not deprived him of the freedom-
fighter’s pension. So, to say that it
is po.itically-motivated is far from
correct,

W AR ww ¥Al : AN s5AY
wrf dy 7€ & 1 60 faq ol ow
L T (- S

)

MR. DEPUTY-SPEAKER: You
have already spoken. If you are
getting up hke this every now and
then, how ean he reply? Should he
not reply to the points raised?
Please sit down. This is not the way
how we should conduct ourselves in
Parliament. Would you not like to
hear the Government's point of view?

SHRI P. VENKATASUBBAIAH:
Another point mate by Mr. Ramavatar
Shastri is with regard to the difficulty
that is being faced by such of those
freedom-fighiters who are ex-Mem-~
bers of Parliament also Recently
I had convened a meeting of our
Secrétary, Department of Parliamen-
fary Affairs, and the concerned Joint
Secretary in the Ministry of Home
Affairs to see whether any way can
be found out without having the
trouble of coming before the House
t6 amend the Act. Shri Ramavatar
Shastri has suggested that ‘pension’
ean be substituted by anocfher word.
We are sétually worklng on thet' We
hope that a wiy-out w Bg found
totwithiétanding some af the ob
el are pet-forward by the Biregu-
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Hon. Members, when this Bill was
discussed, have placed several points
of view before this hon. House, 1 will
stary with Mr. Bapusahab Parulekar. ..

SHR1 JYOTIRMOY BOSU: The
Department does not function.

SHR] P. VENKATASUBBAIAH:
Oniy with the stimulation given by
Mr. Jyotirmoy Bosu it functions!

Shri Bapusaheb Parulekar has said
that the pension that 1s being given
in Western countries starts only when
the Member is 60 or 65 years of age.
He has said that, if a Member of
Parliament in our country is elected
at the age of 26 years and if he retires
as a Member at the gge of 30 years,
then throughout his life he will be
entitled to the pension. We cannot
compare the conditions in the Western
countries with those in our country.
After all, our life expectancy has nbw
only gone up to 52. Therefore, we
should not compare ourselves with the
conditions  prevailing in Western
countries.

Another suggestion he has made is
that an ex-M.P. gets his galary or is
entitled to any remuneration from the
Central/State Government. Section
8(a) (ii) and (iii) of the Act restricts
the entitlement of pension in cases
where an ex-M.P. gets his salary or
is entitled to any remuneration from
the Central/State Government,

>>a

A suggestion has been made by the
hon. Member to restrict the ponsion of
former Maharajas and High Court
judges. Every Member of parliament
is enjoying the same rights and privi-
leges ag a Member of Parliament, but
if there are former Maharajas and
judges who become Members of
Parliament, this is a matter which has
to be considered. But, in my per-
sonal opnion, I would only say this:
there are several freedem-fighters,
whwv are well-off, who refused to take
pensfon from the Government even
though the pensions were sanctioned.
In Andhra Pradesh, T know when the
land nad peen allotted to the freedom
fighters, there were illustrious people

who gaid that they were well off and
that they did not require the pension
or land given by the Government. So,
there cannot be any discrimination as
between one ex-M.P. and another. I
can only appeal to the good sense that
if they are well-off, they can as well
refuse to take the pension from Gov-
ernment. Sir, my hon. friend, Shri
Namgyal from Jammu and Kashmir
made a very valid point that elections
will be held in that snowbound area
after some time. Shri Vir Bhadra
Singh also comes from a similar area
where after the general elections, the
elections to these constituencies will
be held after five to seven months.
So, they wanted that this anomaly
should pe corrected. They cannot be
discriminated as against other mem-
bers. This Bill is restricted to the
grant of pension. I would only assure
the hon. Members that when Govern-
ment proposes to bring forward &
comprehensive Legislation before the
House, their valid and genuine point
would be taken jnto consideration.

Some other hon. Members have
made some other suggestions. They
are with regard to facilities to be pro-
videq to the Members such as free
steamer facilities to visit Andaman
and Nicobar Islands and free travel
facilities by rail by spouses and also
by other members of the family and
facilities of jeep while touring their
constituencies, improving the condi-
tions of the M.Ps.’ flate, provision of
free furnished accommodation and free
of charge water and electricity facllity
and facility of P.As. These are not
very much relevant to this Bill. As I
have submitted earlier, when Gov-
ernment proposes to bring forward a
comprehensive legislation—one im-
portant thing is that our Parliamentary
Affairs Minister happens to be in charge:
of Works and Housing also and T am
sure he will take note of these facili-
ties to be provided to the hon. Mem-
bers—these will be taken note of.

About the enhancement of pension,
Shri Ramavatar Shastri mentioned
this that since Members' salaries and
allowances have been enhanced, why
not in the same giretch the pension of



877 Salary, Allowances BHADRA 5, 1903 (S§AKA)

and Pension of 378

Members of Parliament (Amendment) Bill

ex-MPs, also be enhanced. On this
point I will not be able {0 say any-
thing. But, these will receive the
necegsary consideration at the appro-
priate time,

With these few words, 1 would re-
quest the hon, Members to adopt this
Bill unanimously. There jis no con-
troversy involved in this Bill. I would
only request them to pass this Bill
unanimously so that our brethern who
were there previously—I know Shri
Ramavatar Shastri had been feeling
and I heard his experience when he
was not & Member of Parliament as to
how this salary of Rs. 500 had helped
him also—may not have the difficul-
ties. I myelf had some experience
though it was for a short time. Though
I was not a Member of Parliament, I
was entitled to Rs. 500/-and 1 had no
difficulties sinde I was getting pension.
The other people feel the difficulties
and so they should pe removed and
we have to see that those members
get salaries ag other Members of
Parliament get. With these few
words, I again request that the Bill
be taken into consideration.

MR. DEPUTY-SPEAKER: The
-question is:

“That the Bill further to amend
the Salary, Allowances and Pension
of Members of Parliament Act, 1954,
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: Now we
shall tgke up Clause by Clause con-
sideration. I think there are amend-
ments te Clause 2, Are you moving?

Clause. 2—Amendment of Section 84

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 1,—
for lines 11 to 18, substitute—

“Provided that with effect from
the commencement of the Salary,

Allowances and Pension of Mem-
vers of Parliament (Amendment)
Act, 1881, any person who has
seryed &5 a Member of Parliameng
for the life of a particular House
of the People. (Lok Sabha), not-
withstanding the fact that the life
of that House was cut short by
dissolution earlier than filve years
shall wlso be paid a pension of
three hundred Trupees per
mensem.” (1)

SHRI N. K. SHEJWALKAR
(Gwalior): I heg to move:

2. Page 1,—
for lines 11 to 16, substitute—

“Provided that with effect from
the commencement of the Salary,
Allowances and Pension of Mem-
berg of Parliament (Amendment)
Act, 1981 any person who has been
elected to Parliament gnd during
his first term of Parliament mem-
bership has not been able to coms-
plete the minimum period of five
yearg either due to the premature
dissolution of Lok Sabha or due to
any gther reason beyond his con-
trol, shall also he paid a pension
of three hundred rupeeg per
mengsem.” (2)

SHRI PHOOL CHAND VARMA: I
beg to move:

Page 1, lineg 14 and 15—

for “for a period which falls short
of five years by not more than sixty
daysu

Substitute—

“for a term of Lok Sabha even if

it falls short of five years by any
period whatsoever.” (3)

it TrATRATE WA ca% W1 faaaw
& TIH oN WMEw A @ § T
99 & ogar wgar § oo fee &
N dWgr WS § W wrfee
¥ qgm ) yuiaw § e -
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HQGY HAT |TEd duq, WET WX
Twq wighraw, 1981 & wrow 3
% =mfwg %1 o faqy qaisa = &
Qe wify oF Gor 0§ drarw wd
¥ wivw & wigw 60 fav #w g,
300 oy sfy wrg dwwy & sudd

48 & gL w0 qwWide )

'EF W 9 ¥on sy aw
FCI AGAT § o€ W TN E

“ery @G dTE A, AT HIT
e wfufuw 1981 & smw &
ow fed sifice wt W ey fodi
fafmz = gwr & wafg g% 3%
I G gL fw ooE et wY
wafy oiw w% & & fwes g
v w3 & qf o, duz qven ¥ Ew
¥ wr § & 67 w99 gfowE
T & sy

MR, DEPUTY-SPEAKER: Mr,
Shejwalkar—if you read the amend-
ment, it will be sufficient. Please
help me.

SHRI N, K. SHEJWALKAR: Sir, 1
will not read it. I will just say some-
thing about it. Actually my amend-
ment is this. While this benefit is
being restricteq to persons and MPs.
who are only short of 60 days, my
submission js this. Once he has been
& Member of pPgrliament here for one
%:rm fhis gdvantage should be given to

m. Regarding my yeservations, I
wil} make them clear when this ques-
tion comes up. Sp far as the merits
are concerned, as {y what arhount
should pe given, what amount should
not be given, as to@ Who are the others
and so on, I have my personal reser-
vations regarding the original Act for
giving pension te Members of Parlim-
ment. But that is a different matter.

Here gne amomaly is there amd it i
this. When it comes to eondonation
of only 60 days, now, that difference
can be made up in two tgrms also
while that is not the intenfion of the
Act. Far example, if g Member, in the
first term completes only 2 years gnd
in the second term does 2 years and 10
months only, even then, be becomes
eligible fop pension secording to the
amendment, hut I don't think this is
the inteption of the present amend-
ment. It j available to a Member who
ig short by 60 days in one term only.
Ang this Bili iy being brought just to
remove that anomaly. When
a Parliament Member is elected he
takes his oath, after that pp then con-
tinues to be a Member till the ne=xt
eleetion. Therefore, it is meant for
one term. ¢ iz not meant for two
terms, But by this amendment it will
be for fwo térms. Thig is the thing
which I want to bring to the notice of
the hon. Minister. You can put it
in the way you like, but that jg not the
intention of the Act as I see it.

The gecomd point which I am press—
ing js this. After all, why meke it
60 days? Why not enake it one year?
What is the purpose of condonifig
these 60 days? There must he some
reason for it. My reasoning is that for
np fault of the Member if his term is
shortened, he shauld be given the
benefit of minimum pensfon. But that
has not been made clear. Therefore,
I am pressing my amendment which I
have already moved. And I request
the hen. Minister to ecomsider my
samendment seriously and accept the
game. With these werds I conclude.
Thank you.

Wt @N de it ¢ Idferm. wdnls,
For W sues wRAra Wl o S
Rorgawe off & freram GwoaT R 0
weft wefy wgreq gAre 9gE T ¥
T 40 W AEAY G260 §, TR
ofi, T Wl B wT W X
adg el S ¥ wgr 9v feoER
I A YA AT 67 WA
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gt T & g g § &
fidgr won g s wow e faw
¥ 9T 60 far #i wufy @& &
Ffa+ 80 F WY I dET I
@ T ¥ feq e wig g van
qeafl TR ¥ O Yol A A 6-7
et & = qf €5 ¥ g o
gy o wI MR 7 9w ¥
W FAWL WY ST w1 "
grm 7 gam; qumw Masel ot ey
Wi Fg T qHEC A oo ?
wafeg s & Fowrwg & gawr
wfiesr & ww & T go e frdt
oA fe® T o)X ggwr fauig A
¥ gT XEF T F AATLEF AW
T o wfge | Fawr #
wTe+T & gga g, S Fafw %
@ T Afwe gurer g wgar & fw
60 f&A F1 M oF WwTT HA A
fear ¥ 9% OO TH HI1E ari A& FEi
fr 6o faw v 1 wF w1 &7
¥ www § A wwr
wfadi & 60 fFi & TI@ Far TR
foa® st 61, 62 %1 63 fi W
& %y | wfeg wWE @y #
i TwgEs e &6
HMRT 1 O ggrE ET F a9 §I
€ ur St woawe faTe & oA
g owF e ¥ o mow faene
wT witgg | sE AT AEw 7
& wror agt 9x gwad ¥ e w@
fFg ar awa & 1wl i A
¥ uew ¥ W O T AT
feft aff  ar W &1 AW
s Wt 9T ot sy aviEaT-
g@% e swr wifgg

SHRI P. VENKATASUBBAIAH:
lSir, this pomnt has been made time and
huam About 60 days, we have al-
} ready explaineg that g line hes to be
‘ drawn somewhere. Even with regard

;

. to the ganttion 6% pension to the free-
* dom fighters, we have kept

the limit
of six months in prison. Then only
they afe &ntitled to have pengion, In
this connection I may again quote
what Mr, Raghuramish, thHe then
Mligister of Parliamentary Affairs had
sa

“Mr. Indrajit Gupta and his
friéndg were asking what about the
Members of the 1967-71 Lok Saphae?
My great sympathieg gre with ¢hem:
we fully gympathise with them.
There is a difficulty here. There
must be a Hmit somewhere. Even
in the case of frepdom hters the
normal rute ig that one ﬁ
been in prison for six moitis.
what hgppeps 10 the person who wag
in the prison for three months only?
A line must be drawn semibwhere.
Suppose God save this country—in
the year 2000 A.D, Parliament is
dissolved after {wo days, then what
happens? If 1 say °‘for a ferm’
irrespective of the number of years,
that means, for twp days glso, you
will have tp pay life-time pensicm
That wi]l] not happen in our life-
time because we ure stable, we are
selected by intelligent people and
we continue for a Jong time. But it
can happen theoretically. There-
fore, a line must be drawn some-
where.”

So, thig is the answer I can give by
quoting Mr. Raghuramigh. A has
to be drawn some where and there-
fore here this period of 60 days has
been put.

SHRI N. K. SHEJWALKAR: Sir,
the Member js not responsible for that.
Suppose in Assam elections are not
being held now. But tomarmw if elec.
tions are held, the elected Men}bers
will be deprived of this benefif.
woulg therfore request you to eon-li-
der my amendment.

MR. DEPUTY-SPEAKER: | will
row put togethey all the Amentdments
to Clauge 2 to the vote of the House.
Amendments Nos, 1, 2 and 8 were put

and negatived.
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 2 stand part of the
Bill.’8

The motiong was adopted.
Clause 2 was udded to the Bill,

Clause 1, the Enacting Formula and
the Title were added tp the Bill

SHRI p. VENKATASUBBAIAH: I
beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER. The
question jis:

“That the Bil] be passed.”
The motion was adopted.

—

17. 54 hrs.
ANTI-APAR' ITED
NATIONS CO! ON)
BILL—Contd.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): I beg to move:

“That the Bill to give effect to the
International Convention on the
Suppression and Punishment of the
Crime of Apartheid, be taken into
consideration.”

Sir, the purpose of this Bill is to
give effect to the provisions of the
Internationa] Convention on the Sup-
Pression and Punishment of the Crime
of Apartheid of 1978, to which India
acceded with effect from 22nd October,
1977, in particular {o Articlegs II and
II1 thereof ag set out in the Schedule
to the Bill, which respectively define
the crime of Apartheid and apply in-
ternationml criminal responsibility,
irrespective of the motives involved,
to individuals, members of organisa-
tions, institutions, etc. who commit
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the said crime, The Bill also seeks to
make the commission of the said crime
Punishable with death or imprison-
ment and flne.

The Hon'ble Members may recall
that the Convention and the Suppres-
sion and Punishment of the Crime of
Apartheiq wag approved by the Uniteg
Nations General Assembly on 30th
November, 1973 by 91 votes in favour,
4 against with 26 abstentions. India
voted in favour of its adoption. The
Convention has entered int, force on
18th July, 1976.

Ag g corollary to this, we had to
pass a legislation in thig country
adopting the Convention.

A Bill known as Anti-Apartheid
(United Nations Convention) Bill
1978 was earlier introdi#ed in the
Lok Sabha on 23rd November, 1978
which was then gdmitteq for consi-
deration and passing by the Lok
Sabha. However, the lLok Sabha
could not proceed with that Bill dur-
ing its sessions in 1978 and 1979 due to
its heavy schedule. The Bil] lapseq ag
a result of dissolution of the Sixth
Lok Sabha in 1979. Hence the Bill
was introduceq again in Lok Sabha
on November 27, 1980 and needs to be
considered by Parliament during the
present session.

In fact, even in the last session we
tried our best to get it accommodated,
but, again, because of the heavy sche-
dule, we could notdoso. Iam glad
that now we are able to accommo-
date this Bill during this session, This
is an entirely non-controversial Bill
and also something which is totally
in line with the policy of the Govern-
ment; not only the policy, but what-
ever we have been doing in pursuance
of this policy in international for a is
in line with this Bill. I would there-
fore, like the House to consider this
Bill and pass it unanimously. There
seem to be no amendments also ex-
cept the consequential amendments
to be moved by me in order to change
©1980” to “1981" ang ‘thirty first’
to ‘thirty second.
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These wre consequential amendments.
This is pre-eminently a Bill of which
we could be proud, India should be
proud, and I would-like to commend
thig Bill to the House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to give effect to
the International Convention on the
Suppression and Punishment of the
Crime of Apartheid, be taken into
consideration.”

SHRI ANANDA PATHAK (Dar-
jeeling): Mr, Deputy-Speaker, Sir,
though late, the Bill is a welcome mea-
sure. Apartheid i a serious crirne
against the humanity which hgg been
manifested jn jts crudest form in
South Africa and some other imperia-
list countries. Apartheid is a policy
pursued mainly by the South African
racist regime added, abetted and en-
courageq by the imperialist power
with g view to perpetuate the class
rule of exploitation in the interest of
racist white minority ruling class.

The black Africans, including In-
diang are subjected to worst form pf
racig] discrimination ang class oppres-
sion, They have no political right, nor
they have any fundamental right
They have no right to form their
association nor they have any right to
protest ggainst the tyranny eng sub-
jugation of white minority racists go-
vernment gngd chooge their way of life.
They have no say in shaping the des-
tiny of their fate. They are discri-
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minated against in all walks of life.
They are passing their days in abject
poverty and they have been plundered.
They are compelled to sell their labour
in cheaper market. Widespread un-
employment, high prices, poverty ete.
are plaguing their lives. They are
treated as slaves of medieval age and
they are peaid much below the rate
of wages that i paid to the whitemen
for the similar nature of work, they
perform. Over and above this dra-
conian laws have been promulgated
there with a view to throttle their
voice. The main objects of all these
inhuman erimeg is to keep the super
profit of the monopoly capital in tact,

From this, we can come to the con-
clusion that apartheid breeds where
exploitation and plundering of na-
tional wealth by a handfu) of big and
monopoly capitalists, multinationals
ang landlords angq other exploiting
classes exists, where casteism and
untouchability and religious exploita-
tion continues to create hevoc in the
political life of the country,

MR. DEPUTY-SPEAKER: Mr.
Pathak, how much more time do you
require now? 1 think you can conti-
nue tomorrow

SHRI ANANDA PATHAK:' Al
right, Sir.

18.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, August
28, 1981/Bhadra 6, 1903 (Saka)




	0000 - 0001
	0000 - 0002
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024
	0000 - 0025
	0000 - 0026
	0000 - 0027
	0000 - 0028
	0000 - 0029
	0000 - 0030
	0000 - 0031
	0000 - 0032
	0000 - 0033
	0000 - 0034
	0000 - 0035
	0000 - 0036
	0000 - 0037
	0000 - 0038
	0000 - 0039
	0000 - 0040
	0000 - 0041
	0000 - 0042
	0000 - 0043
	0000 - 0044
	0000 - 0045
	0000 - 0046
	0000 - 0047
	0000 - 0048
	0000 - 0049
	0000 - 0050
	0000 - 0051
	0000 - 0052
	0000 - 0053
	0000 - 0054
	0000 - 0055
	0000 - 0056
	0000 - 0057
	0000 - 0058
	0000 - 0059
	0000 - 0060
	0000 - 0061
	0000 - 0062
	0000 - 0063
	0000 - 0064
	0000 - 0065
	0000 - 0066
	0000 - 0067
	0000 - 0068
	0000 - 0069
	0000 - 0070
	0000 - 0071
	0000 - 0072
	0000 - 0073
	0000 - 0074
	0000 - 0075
	0000 - 0076
	0000 - 0077
	0000 - 0078
	0000 - 0079
	0000 - 0080
	0000 - 0081
	0000 - 0082
	0000 - 0083
	0000 - 0084
	0000 - 0085
	0000 - 0086
	0000 - 0087
	0000 - 0088
	0000 - 0089
	0000 - 0090
	0000 - 0091
	0000 - 0092
	0000 - 0093
	0000 - 0094
	0000 - 0095
	0000 - 0096
	0000 - 0097
	0000 - 0098
	0000 - 0099
	0000 - 0100
	0000 - 0101
	0000 - 0102
	0000 - 0103
	0000 - 0104
	0000 - 0105
	0000 - 0106
	0000 - 0107
	0000 - 0108
	0000 - 0109
	0000 - 0110
	0000 - 0111
	0000 - 0112
	0000 - 0113
	0000 - 0114
	0000 - 0115
	0000 - 0116
	0000 - 0117
	0000 - 0118
	0000 - 0119
	0000 - 0120
	0000 - 0121
	0000 - 0122
	0000 - 0123
	0000 - 0124
	0000 - 0125
	0000 - 0126
	0000 - 0127
	0000 - 0128
	0000 - 0129
	0000 - 0130
	0000 - 0131
	0000 - 0132
	0000 - 0133
	0000 - 0134
	0000 - 0135
	0000 - 0136
	0000 - 0137
	0000 - 0138
	0000 - 0139
	0000 - 0140
	0000 - 0141
	0000 - 0142
	0000 - 0143
	0000 - 0144
	0000 - 0145
	0000 - 0146
	0000 - 0147
	0000 - 0148
	0000 - 0149
	0000 - 0150
	0000 - 0151
	0000 - 0152
	0000 - 0153
	0000 - 0154
	0000 - 0155
	0000 - 0156
	0000 - 0157
	0000 - 0158
	0000 - 0159
	0000 - 0160
	0000 - 0161
	0000 - 0162
	0000 - 0163
	0000 - 0164
	0000 - 0165
	0000 - 0166
	0000 - 0167
	0000 - 0168
	0000 - 0169
	0000 - 0170
	0000 - 0171
	0000 - 0172
	0000 - 0173
	0000 - 0174
	0000 - 0175
	0000 - 0176
	0000 - 0177
	0000 - 0178
	0000 - 0179
	0000 - 0180
	0000 - 0181
	0000 - 0182
	0000 - 0183
	0000 - 0184
	0000 - 0185
	0000 - 0186
	0000 - 0187
	0000 - 0188
	0000 - 0189
	0000 - 0190
	0000 - 0191
	0000 - 0192
	0000 - 0193
	0000 - 0194
	0000 - 0195
	0000 - 0196
	0000 - 0197



